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RAJYA SABHA
Wednesday, the 17th July, 2019/26th Ashadha, 1941 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

PAPER LAID ON THE TABLE
MoU between the Government of India and the EIL, New Delhi

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER
OF STEEL (SHRI DHARMENDRA PRADHAN): Sir, | lay on the Table, a copy (in
English and Hindi) of the Memorandum of Understanding between the Government of
India (Ministry of Petroleum and Natural Gas) and the Engineers India Limited (EIL),
New Delhi, for the year 2019-20. [Placed in Library. See No. L.T. 260/17/19]

Notification of the Ministry of Housing and Urban Affairs

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, I lay on the Table:-

. Acopy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. G.S.R 99 (E), dated the 8th February, 2019, publishing the
Central Government Pool Residential Accommodation (Amendment) Rules,
2019, issued under Article 309 of the Constitution of India,

[Placed in Library. See No. L.T. 393/17/19]

Il. A copy (in English and Hindi) of the following Notifications of the Ministry
of Housing and Urban Affairs, Notification No. G.S.R. 133 (E), dated the 20th
February, 2019, publishing the Requisitioning and Acquisition of Immovable
Property (Amendment) Rules, 2018, under sub-section (3) of Section 22 of
the Requisitioning and Acquisition of Immovable Property Act, 1952.

[Placed in Library. See No. L.T. 221/17/19]

L Report and Accounts (2017-18) of various institutes and related papers

Il.  MoU between the Government of India and the ALIMCO
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2 Paper laid [RAJYA SABHA] on the Table
I.(i) (&) Annual Report and Accounts of the National Institute for Empowerment
of Persons with Multiple Disabilities (Divyangjan) (NIEPMD), Chennai,
for the year 2017-18, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 321/17/19]
(if) (@ Annual Report and Accounts of the Pt. Deendayal Upadhyaya National
Institute for Persons with Physical Disabilities (Divyangjan), New Delhi,
for the year 2017-18, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 322/17/19]
Il.  Memorandum of Understanding between the Government of India [Department
of Empowerment of Persons with Disabilities (Divyangjan), Ministry of
Social Justice and Empowerment] and the Artificial Limbs Manufacturing
Corporation of India (ALIMCO), for the year 2019-20.
[Placed in Library. See No. L.T. 323/17/19]
. Notifications of the Ministry of Home Affairs
Il.  Report and Accounts (2017-18) of the Land Ports Authority of India, New Delhi
and related papers
Ill.  Forty-ninth Annual Assessment Report of the Department of Official Language
e AT H ey 93 (3ft e @) weiey, d FrEAfaRed o3 /v ued W
Gl -

I.(A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under Section 167 of the Assam Rifles Act,
2006:-

() GS.R.201, dated July 1 - July 7, 2018 (Weekly Gazette), publishing the
Assam Rifles Naib Subedar (Electrician Motor \ehicle) Group 'B'
Combatised Post Recruitment (Amendment) Rules, 2018.
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G.S.R. 202, dated July 1- July 7, 2018, (Weekly Gazette) publishing the
Assam Rifles, Naib Subedar (Teacher), Group 'B' Combatised Posts
Recruitment (Amendment) Rules, 2018.

G.S.R. 203, dated July 1- July 7, 2018, (Weekly Gazette) publishing the
Assam Rifles Subedar Major Store Keeper Technical (Engineers), Group
'B' Posts (Combatised) Recruitrpent (Amendment) Rules, 2018.

G.S.R. 204, dated July 1 - July 7, 2018 (Weekly Gazette), publishing the
Assam Rifles Subedar Major (Buildings and Roads) (Engineers) Group
'B' Posts (Combatised) Recruitment (Amendment) Rules, 2018.

GS.R. 247, dated August 5 - August 11, 2018 (Weekly Gazette), publishing
the Assam Rifles, Naib Subedar (General Duty), Group 'B' Combatised
Post Recruitment (Amendment) Rules, 2018.

GS.R. 248, dated August 5 - August 11, 2018 (Weekly Gazette), publishing
the Assam Rifles Civil Staff Group 'B' Posts Recruitment (Amendment)
Rules, 2018.

G.S.R. 264, dated August 12 August 18, 2018 (Weekly Gazette),
publishing the Assam Rifles Warrant Officer (Radio Mechanic), Group,
'C' Combatised Posts, Recruitment (Amendment) Rules, 2018.

G.S.R. 273, dated August 19 - August 25, 2018, (Weekly Gazette)
publishing the Assam Rifles (Para Medical Cadre), Group 'C' Non-
Ministerial, Combatised Posts Recruitment (Amendment) Rules, 2018.

G.S.R. 295, dated September 9 - September 15, 2018, (Weekly Gazette)
publishing the Assam Rifles Naib Subedar (Religious Teacher),
Combatised Post, Recruitment Rules, 2018.

G.S.R. 36, dated January 27 - February 2, 2019 (Weekly Gazette)
publishing the Assam Rifles (Group 'C' Combatised Posts) Recruitment
(Amendment) Rules, 2018.

G.S.R. 37, dated January 27 - February 2, 2019 (Weekly Gazette),
publishing the Assam Rifles Para-Medical Staff (Pharmacist) Group 'C'
Combatised Posts Recruitment (Amendment) Rules, 2018.

[Placed in Library. For S.No. (1) to (11) See No. L.T. 162/17/19]
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A copy each (in English and Hindi) of the following Notifications f the
Ministry of Home Affairs, under sub-section (3) of Section 141 of le Border
Security Force Act, 1968:-

(1) GS.R. 75 (E) dated the 30th January, 2019, publishing the Border
Security Force, Combatised Assistant Sub-inspector (Stenographer)
and Head Constable (Ministerial), Recruitment (Amendment) Rules,
2019, along with delay statement.

(2 G.S.R. 147 (E) dated the 26th February, 2019, publishing the Ministry
of Home Affairs, Border Security Force, Para \eterinary Staff, Group 'B'
and Group 'C' (Non-Gazetted) Posts (Combatised) Recruitment Rules,
2019, along with delay statement.

() G.S.R. 118 dated the May 12-May 19, 2018 (Weekly Gazette), publishing
the Ministry of Home Affairs, Border Security Force, (Combatised
Stenographers Cadre), Group 'A' and Group 'B' Posts, Recruitment
Rules, 2019. [Placed in Library. See No. L.T. 165/17/19]

A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. GS.R. 75, dated March 10 - March 16, 2019 (Weekly Gazette), publishing
the Ministry of Home Affairs, Central Reserve Police Force, Veterinary Cadre
Group 'B' and Group 'C', (Combatised), Posts Recruitment Rules, 2019, under
sub-section (3) of Section 18 of the Central Reserve Police Force Act, 1949.

[Placed in Library. See No. L.T. 332/17/19]

1.(1) A copy each (in English and Hindi) of the following papers, under sub-

@

section (2) of Section 26 of the Land Ports Authority of India Act, 2010:-

(@ Sixth Annual Report and Accounts of the Land Ports Authority of
India, New Delhi, for the year 2017-18, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Authority.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 336/17/19]

A copy (in English and Hindi) of the Forty-ninth Annual Assessment Report
of the Department of Official Language, Ministry of Home Affairs, regarding
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Programme for accelerating the spread and development of Hindi and its
progressive use for various official purposes of the Union and its
implementation, for the year 2017-18.

[Placed in Library. See No. L.T. 335/17/19]

Report (2017-18) of the Senior Citizens’ Welfare Fund and the NCSK, New Delhi and
related papers
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() (@ Annual Report of the Senior Citizens' Welfare Fund, for the year
2017-18.

(b) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.

(i) (@ Annual Report of the National Commission for Safai Karamcharis
(NCSK), New Delhi, for the year 2017-18.

(b) Explanatory Memorandum on the recommendations contained in the
above said Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 337/17/19]

Report of CAG

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER
OF STEEL (SHRI DHARMENDRA PRADHAN): Sir, | lay on the Table, under clause (2)
of Section 19A of the Comptroller and Auditor General's (Duties, Powers and Conditions
of Service) Act, 1971, a copy (in English and Hindi) of the Report of the Comptroller
and Auditor General of India on Marine Logistics Operations in Oil and Natural Gas
Corporation Limited - Union Government (Commercial) - Ministry of Petroleum and
Natural Gas, Report No. 7 of 2019 (Performance Audit).
[Placed in Library. See No. L.T. 350/17/19]

Report of CAG

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Pralhad Joshi, | lay on the
Table, under clause (2) of Section 19A of the Comptroller and Auditor General's (Duties,
Powers and Conditions of Service) Act, 1971, a copy (in English and Hindi) of the
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Report of the Comptroller and Auditor General of India on Operational Performance and
Productivity of the Refinery and Smelter Plants of National Aluminium Company Limited
- Union Government (Commercial) - Ministry of Mines, Report No. 6 of 2019
(Performance Audit). [Placed in Library. See No. L.T. 351/17/19]

STATEMENT BY MINISTER

Status of implementation of recommendations/observations contained in the
Two Hundred and Nineteenth Report of the Department-related
Parliamentary Standing Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, | make a statement regarding Status of implementation of
recommendations/observations contained in the Two Hundred and Nineteenth Report
of the Department-related Parliamentary Standing Committee on Home Affairs on the
Action Taken by the Government on the recommendations contained in the Two
Hundred and Thirteenth Report of the Committee on "Security situation in the North
Eastern States of India".

MATTERS RAISED WITH PERMISSION

Sanction of funds under Swadesh Darshan Scheme

et TR /% (@nifsem): W), sNfewn Ta+He 7 tourism @) ¥E<e S T
# spiritual circuits 31X rural circuits @ JHIC &)1 & foTT ®US allocation foam ol
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Baldev Jew & €1 g spiritual circuits & oy TR&R = vide letter No. 303, 05.02.2016
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Need for legislation to check algorithmic bias on social media platforms

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | am drawing the attention
of the House and the Government to the recent happening in a TV channel, and this



Matters raised [17 July, 2019] with Permission 7

plight concerning hundreds of journalists and other employees has been made public
by some senior employees of the said channel. Sir, media is a very important part of
our democracy. | must make. ...(Interruptions)... No, no. ...(Interruptions)... I am.
...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, how can you allow this?
...(Interruptions)...

MR. CHAIRMAN: What is this? ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: | am making a disclosure. ...(Interruptions)...
I am making a disclosure. ...(Interruptions)...

MR. CHAIRMAN: He is talking of a general issue. ...(Interruptions)...
SHRI RAJEEV CHANDRASEKHAR: | am making a disclosure. ...(Interruptions)...
SHRI JAIRAM RAMESH: He has got a conflict of interest. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Sir, he has got a conflict of interest.
...(Interruptions)...

MR. CHAIRMAN: Rameshji, please. ...(Interruptions)... Mr. Ramesh, you are
senior. ...(Interruptions)... Please. ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, I am making a disclosure.
...(Interruptions)...

MR. CHAIRMAN: Hariprasadji, let us hear and then come to a decision.
...(Interruptions)... I do not know what he is going to say. ...(Interruptions)... Please.
...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, | am making a disclosure that | have
interest in the media sector. ...(Interruptions)... Now, in our country, Sir, there is a
vibrant and flourishing media sector where new participants are entering every day.
...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Just sit down. ...(Interruptions)...
Let us discuss it. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, he has got conflict of interest. ...(Interruptions)...
It is a clear conflict of interest. ...(Interruptions)...
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MR. CHAIRMAN: Mr. Rajeev, only one minute. ...(Interruptions)... What is the
point? ...(Interruptions)... One person can make it. ...(Interruptions)... What is the
issue? ...(Interruptions)... 1 am not able to understand. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it is a clear conflict of interest. ...(Interruptions)...
He owns a TV channel. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... This will not go on record unless
others sit down. ...(Interruptions)... Others may sit down. ...(Interruptions)...

SHRI JAIRAM RAMESH: It is a clear conflict of interest. ...(Interruptions)...

MR. CHAIRMAN: Please help me to properly look into and understand the
problem. ...(Interruptions)... If there is a problem, | would also like to know and then
act accordingly. ...(Interruptions)... What is the issue? ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... 1 would just call you.
...(Interruptions)... I would call you separately. ...(Interruptions)... What is the issue?
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, he is raising a matter related to a TV channel.
...(Interruptions)... He is the owner of a TV channel. ...(Interruptions)... It is a clear
conflict of interest. ...(Interruptions)... Rules prohibit it. ...(Interruptions)... You please
read the rules. ...(Interruptions)... You please read the rules. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... He is making a general observation.
...(Interruptions)... No, no. ...(Interruptions)... If both of you speak, it will not going
on record. ...(Interruptions)... It is not going on record. ...(Interruptions)... Rameshiji,
please. ...(Interruptions)... | know the rules. ...(Interruptions)... 'Need for legislation to
check algorithmic bias on social media platforms." That is the issue he has given.
...(Interruptions)...

SHRI JAIRAM RAMESH: He has not said that. ...(Interruptions)...

MR. CHAIRMAN: He has to say. ...(Interruptions)... | will do it. ...(Interruptions)...
Please. ...(Interruptions)... I& SiI &l TG ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Asssam): He is not speaking on this subject,
Sir. ...(Interruptions)...

MR. CHAIRMAN: Don't you have confidence in your leader? ...(Interruptions)...
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SHRI BHUBANESWAR KALITA: Sir, we have. ...(Interruptions)...
MR. CHAIRMAN: The point is this. ...(Interruptions)...
SHRI RAJEEV CHANDRASEKHAR: Sir, ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... If any Member gives notice,
the notice is not like Special Mention where you write down everything so that | can
go through it or the Secretariat can go through it and find out whether it is okay or
not. The Zero Hour notice normally says something about a particular issue. Then, if,
I think, the issue is okay, | allow. What he is going to say will be known to me only
after the hon. Member raises the issue. The issue that Shri Rajeev Chandrasekhar.
...(Interruptions)... Please. ...(Interruptions)... 'Need for legislation to check algorithmic
bias on social media platforms.' ...(Interruptions)... That is what | am saying.
..(Interruptions)... 3T d8&X did T2 &1 My problem is, sorry, I am somehow
habituated to a system. ...(Interruptions)... Yesterday also, on that issue, which was
very important, | could not sleep in the night; I must tell you all, the way we had to
adjourn the House thrice. The issue was important, and the Members know that |
myself took interest and then went out of the way to. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, we are thankful to the hon. Chairman for
resolution of this dispute. ...(Interruptions)... We thank the Chairman. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we thank you for your intervention. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... My point of concern is

the proper conduct of the House because it is being telecast live as well. If the Member
goes away from the subject on which he has given notice, | am there to check it. You
have brought it to my notice, that would be taken care of. You please confine to the
social media platforms. ...(Interruptions)... | have said it. ...(Interruptions)... Hariprasadji
...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, but I have to. ...(Interruptions)...
MR. CHAIRMAN: That is not going on record. Do not worry. ...(Interruptions)...
SHRI RAJEEV CHANDRASEKHAR: Sir, | have to respond to it. ...(Interruptions)...

MR. CHAIRMAN: You need not respond. ...(Interruptions)... You just.
...(Interruptions)... | have already said that it would not go on record. ...(Interruptions)...
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SHRI RAJEEV CHANDRASEKHAR: No, no, Sir. The point was made that | have
some interest in media and | am making a public disclosure that | have longstanding
experience and interest in media. ...(Interruptions)... That the House should know.
...(Interruptions)...

MR. CHAIRMAN: It is okay. ...(Interruptions)... Come to the point.
...(Interruptions)... Come to the point, Mr. Rajeev. ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, Article 19 (1) of the Constitution protects
the freedom of expression of all citizens of this country. As you know, more and more
of our citizens are moving to social media and having conversations on social media.
Sir, there is a trend in social media now about the use of algorithms to suppress, deny,
amplify or not amplify certain conversations. Sir, | am bringing the attention.
...(Interruptions)...

MR. CHAIRMAN: What is the true translation of this ‘algorithmic'?
SHRI RAJEEV CHANDRASEKHAR: | am just coming to that, Sir.

MR. CHAIRMAN: | am from a rural area. ...(Interruptions)... | am a very common
man. ...(Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: | am coming to that. Sir, every time an
individual raises an issue with the social media platforms, they hide behind the use of
algorithms. But, Sir, the fact that | am drawing the attention of the Government and the
House to is that these algorithms are, in effect curtailing Article 19(1) of the Constitution
that guarantees Freedom of Expression with reasonable restrictions and those restrictions
have not been made public by any of these social media platforms, vis-a-vis, the
algorithms. The use of these automated decision systems such as Machine Learning
and Avrtificial Intelligence is increasing everywhere and, in this background, | draw the
attention of the House that an "Algorithmic Accountability Bill" has been proposed in
the US Senate.

The algorithms are designed and developed by humans and are not immune from
human bias.

MR. CHAIRMAN: What is your suggestion?

SHRI RAJEEV CHANDRASEKHAR: Sir, you want me to come straight to the
suggestion.
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MR. CHAIRMAN: Yes, because the time is up.

SHRI RAJEEV CHANDRASEKHAR: There is need for a legal and organizational
framework in the Ministry. Sir, | believe that the technology is running far ahead of our
laws and our ability to regulate. Therefore, | draw the attention of the Government for
the need to intervene to ensure that these algorithms are. ...(Interruptions)...

SHRI SWAPAN DASGUPTA (Nominated): Sir, | would like to associate myself
with the matter raised by the hon. Member.

MR. CHAIRMAN: Please. ...(Interruptions)... Others will say the same thing
about you, when you cross the time. | am there to take care. You do not worry. Now,
Shri Sasmit Patra.

Need to declare the States hit by major calamities as ""Special Focus States"

SHRI SASMIT PATRA (Odisha): Hon. Chairman, Sir, | rise to speak about a
specific issue which is extremely crucial. The natural calamities are under the governance
of no Government. In Odisha, recently, we had the cyclone "FANI" which has actually
destroyed millions of trees; has destroyed about 5.6 lakh houses and has caused large
scale damage to public property.

Therefore, Sir, as you know and as you are from Andhra Pradesh and | am from
Odisha, we are vulnerable to these kinds of geo-climatic changes that take place. Sir,
about 35 per cent of the cyclones and natural calamities have actually hit Odisha
between 1900 and 2019.

Considering this, Sir, the hon. Chief Minister of Odisha had requested the Union
Government to actually provide special focus status to States like Odisha, Andhra
Pradesh and other States where such natural calamities actually take place. Therefore,
there is a necessity to provide more funds at a ratio of 90:10; 90 being from the Centre
and 10 from the States on the same lines as that of Special Category Status in order
to ensure that those States which are regularly having to undergo this kind of a
problem are able to undertake appropriate relief and restoration measures.

Apart from this, Sir, there is also a suggestion that States like Odisha also need
Special Category Status. At the moment, the Special Category Status does not allow
for a natural calamity because that proviso is not there.

Therefore, Sir, I would also like to request, through you, to the Government to
allow natural calamity as a special proviso to be added into the Special Category Status
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which will enable States like Odisha, Andhra Pradesh and other States across the
country to actually provide for appropriate relief and restoration work in the event of
such natural calamities. Thank you, Sir.
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sl TR % (3Nfee): welgy, & ff Wi & 39 vy & e Hag Bl
gl

St IfY yaTer Tt (SR TR ARGy, # W @ B 39 vy & A dag HRal
gl
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I would also like to associate myself with

the matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I would also like to associate myself with the
matter raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerla): Sir, I would also like to associate myself
with the matter raised by the hon. Member.

SHRI AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with
the matter raised by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself with
the matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate
myself with the matter raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | would also like to associate
myself with the matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would also like to associate
myself with the matter raised by the hon. Member.

SHRI BHASKAR RAO NEKKANT]I (Odisha): Sir, I would also like to associate
myself with the matter raised by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | would also like to associate myself
with the matter raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I would also like to associate myself with the
matter raised by the hon. Member.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | would also like to associate
myself with the matter raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, | would also like to associate myself
with the matter raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I would also like to associate
myself with the matter raised by the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | would also like to associate myself
with the matter raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I would also like to associate
myself with the matter raised by the hon. Member.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | would also like to associate
myself with the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | would also like to associate myself with
the matter raised by the hon. Member.

SHRI BINOY VISWAM (KERALA): Sir, | would also like to associate myself with
the matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we would also like to associate ourselves with the
matter raised by the hon. Member.

MR. CHAIRMAN: All the people who have raised their hands have to send a slip
also. Now, Shri Gopal Narayan Singh.

Pathetic condition of National Highway No. 2 from Varanasi to
Aurangabad section

it TMuter AT Rig (FER): 9wfa 78iey, 991 999 <1 & oIy el g=ars |
TSR $ed 92-2, Sl §9RA A T T Sl 8, 99 UR AR | a1 | 6 ol
®T B Bl BT 8, Sl TERT TSI B3N & S W HH A HH 1200 FeAgAaR & S
It s} IR €, S9d MY T8l §9 I@ £ | - A A A} BIl-as! IR
At gsdl €, S gl Wl el a9 €, S 39 IS W URIfaT 30 W 40 EOR MMSAT
BT ¢fthep Y&l & | 9@ W @I arg L. H AN &, T qHY S S W Fgd SATaT
IR 9¢ SaT 8, e god I WX dF-a4, IR-aR g9 S o I&dT 8 | S8,
AR iR REE & d9RA 31 & folv g 90¢ &1 99 oFIal ®, S99 -
T S BT T T ® 3R Udh foq 11, afedr AR Ur BIar €1 S rergeia]
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g9 gU &, oo 991 gy €, S fhaR o1 Afdwr e €, 9 99 9w '] T €, TATseiar
& TS FHTE & T & IS W PIS <@+ dTell -8l ¥, BIg el W&xE & Sl
g d SFf W% IS W A0 9 I o ST €, waifd heavy traffic €, SdHn
¢fhe <o § A 5l s W TE €, 39y T WAR F AqWE © P 89 W
IS & S| SR 99 T d-Ad A Ugel d8 WX Pls approach &l a1 €, a9
dd ST flyovers & el # S S S oGl €, SUG oy BIS WIS Sqawel
PN, AMH T80 S o B Uiham 7 811 39 W) A7 A1 Yo $I Fael o AT By
IR VIR FIRAT B Al Bl deputation TR Wi, TIfh I8 W= 9 9 1 | #el,
S IR UH-S¢ HC BT 8, S oM @I dofe ¥ 981 IR dF-gR 8¢ & 9 g1
TH U SFTE TR 98l § - Sedd # el o 9 offIal & dife a3 srerT
J9 UR Sl &1 99 &9 8¢ €, 9 Sl QX T8l 8 UlY &, s Bl qF RS Wi (&>
T B, NF gad 981 R S STH oW1 @Ifdd € | SAfeTy AT 3Mudh HIeH
J WER I AT ¢ F WeR S¥ W Jfder &M T IR Pis U] v &,
qfe g8t W S T o, g=gare |

Creation of Railway Division at Kazipet Junction

DR. BANDA PRAKASH (Telangana): Sir, thank you very much for giving me the
opportunity. We request the hon. Minister of Railways, through you, for creation of
a Railway Division at Kazipet Junction. This is a very, very important junction connecting
almost the entire Southern India. It will be called as a gateway for the Northern and
Southern trains. All the trains coming from the Northern side pass through Kazipet
Station. It is having so many facilities like diesel loco shed, electric loco shed and fuel
refilling centre. Recently, we have got the sanction for wagon shed also. It has a crew
control centre at Kazipet, which allows the guards, drivers and other people to maintain
the trains going for long distances. Our headquarters is at Secunderabad Division. In
the entire South Division, Secunderabad Division gets 60 per cent of the revenue. Out
of that 60 per cent revenue, 80 per cent come from the North Telangana district which
is a part of Kazipet railway station. It is having all the facilities. It is around 225 kms.
away from Balharshah and Vijayawada, whereas, Secunderabad is 135 kms. away. It is
a long distance. If we create this division, the employees will also get facilities for
education and health at Kazipet Division. | once again request the hon. Minister to
kindly consider this request. According to the A.P. Reorganisation Act, the demand for
a coach factory is also pending. If it comes to Kazipet, Kazipet will flourish like
anything. Thank you.

Death of cows in Gaushalas in Uttar Pradesh

it T WS (SR UG Y): FHIUNT HRIGY, AToldel o3 ¥ Trenensii # agd 4 ARt
®I AR Bl e § fiod g & § IR uew § SRieq Al qARE &1 Hid 81 gl
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g1 AR qrel wARME # wed e M el €1 Y A UO¥ WHR GART YAl
T |l Tireerstt # 81 % €1 S AR SR Ul A e ot gote A @ 9 et
FEPR FR T8 & I WM H W & §

Teey, fUod fet SR & wdleq S 9 7alrt & At g8 € iR morTe
q 0 25 FIRMAT @1 A onf) fioel @ &A1 ¥ g3 €1 S UPR A oS iR
AR SR Yo # HARMED b W FEl 8l Vel & y8 A A fEur gam 7€ € b
B A H VP [RIY WE™ B A H @B $° FRIET 1R S 8T T

ot guufer 81, TP Bacl TR N T b IR H o Bl

2 Ao e W, H gqr =edl g 6 Al $ PR e oe 9 e gudt
SE W W ST ¥, 918 Tenen # v & fov f o 9 € O 9% 98t W™ uRE-

Gier ST €, S 91 gfdeR fRar S 2

St TaRT, MY S GeId IATsy | . (EEF)... BIS SIS | 370 U1 Geid
A8V | MU 3BT A9y SR 8, SHP! oMl IhRIHD HT A8T|

ft oI We: WX, AT AT BEAT § fb Sl A’ €, SHH 7Rt & fIw proper
SATE BT AIRY | R g8l UR 25 Adefl Y@ @ 99 ¥ o 25 & I@W ARyl gt
W B IE B § fh SeSe Al At @ @ o W@ 2 g9 faRed $e faw
T IR 3R U & ARl 81 A8y, $H9¢ fV &9 & qave 81 a1fsy, o
T 98f W IH | Y€ Ah, SAG A A B IR I dle b B IO B ARE
T QW@ WY, §v9aTg |

#it Y= Rig IR (SR UQ9): Heley, § A 9e¥ SaRT IaIY MY fqwy 3
W Pl dg BT g

it femR gae fAue (SR UQw): AElgy, # W A 9eR gaRT SO Y
fowy | @i B dag Bl g |

3t SIAE el W (ST US¥N): Heled, # W AFFY 9e aRT $o1Y ¢ fawy
A ¥ Bl Hdg bRl g |
SRS e b S e Bl g4 g cedge (O ) OB e sgls Qla f
s BS aalien S oss e Sl
3t §O9 TEs (HBRTR): Heled, # Wl AT Wew SaRT IO Y vy | W
Bl g BT E|

it I ypTeT T (ST UST): ARGy, # W A e aRT I8¢ Y fIwy
d W@ Pl g bRl g

tTransliteration in Urdu script.
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MR. CHAIRMAN: Many Members have raised their hands. Their names have to
be added after receiving the slip. Now, Shrimati Wansuk Syiem.

Alleged indiscipline in the administration of North Eastern Indira Gandhi
Regional Institute of Health and Medical Sciences, Shillong

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | thank you for giving me this
opportunity. | just want to bring to your notice that the establishment of the North
Eastern Indira Gandhi Regional Institute of Health and Medical Sciences at Shillong
had kindled high hopes among the people of the North East to access world-class
healthcare facilities on the lines of AIIMS, JIPMER, etc.

Unfortunately, the incumbent Director of NEIGRIHMS, with his autocratic ways
of functioning, is at constant loggerheads with many Heads of Departments, resulting
in total collapse of functioning of the Institute. Remoteness of the region has resulted
in total neglect of the affairs at NEIGRIHMS by the Centre. Many complaints/
representations have been made by activist groups and other public bodies, but all in
vain.

Recently, Sir, because of the dictatorial attitude of the Director, he is calling the
police to the campus to stop the students from appearing for doctorate and post
doctorate examination. So, | urge upon the Central Government to take firm action to
restore normalcy at NEIGRIHMS. Thank you.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, | associate myself with
the matter raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, | also associate myself with the
matter raised by the hon. Member.

Need for cyber security in the country

St 3R TP A (FERTY): g=IATE, U #Eeg | # <9 & 9 ufo-ucht &
UHid I & ol Ul Bl GRem & AW H ARPR BT 3R AGT BT S AR
BRAT AR § | 3b BRUT WISl Pl W] UaT §3TT &, Sl < Bl ATgaR IR
AR EIGRCICROCaS I

AYTIfd g8iey, df¥de TR TR <ol 3R $exqce ¥ feqt fom Ausv smmm
WMUT 81 I 2| SHIESl & BRI g, d 39 Joad Al 98d €1 SHST goudnT
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FE IR B IR B Tl 2| Jeed § WIS S B BN GRS € | SHdh §OuanT
& T1 A AW 3T & | I8 FHT BT TFHR 98d oxM B8R [ 8% 3d §AR TS0
TH Ugd MY 21 ol BT H &1 GRA H & W # gb« A R udl &1 S g |
wE Ad § Jeed ¥ Fof udt B SR @ &1 A 7 |1 "ea |9 eng g
TP o fo forell Rvew & &1 w1 S 9 ugdt St & o0 udlt &1 ifSa g=man
IR fe e W Srd Qa1 ged1 &1 udr 99 9o o9 <udt | dif$al 9 W Q=]
9T W ST SWHT  BXE I8 Y| 39 W A g uH & fav 9 Arge’ wgH
TRITE A 98 of I8 €1 TSl & 99 3T & 91 8% 9 e <l 8eM @l
N faafaell g 83N © ok o Wed gY 21 Iufl dse’ vawue | difsdr feefie
Fa f&ar & &R S & GRe & Follg & &l <fiea aiie 9 difsar &1 |rse
¥ feiic foar 1 81 R 1§ 6 0 &g iR o Al ImH 8 Adhd B

T 9T Ugel diidiied # we M fSarsey & @Rl WY g8 Hithd # wgddl
TS o AT AT fob WIS 819 Aoie & Uy a1 S21 8l 8, R urgdd) &l W)l
Bl Whdl © | SYP YAl & NHER 3¥ae Apea girell 1 gardl A1 fb @ie diex
TP g1 Fhd & fF AMUP R W DIg 8 3R {9 TAdd &1 ST & &l B
e T IR a9 iR¥Ce a1adid &1 RarsS o dahd g, RTH 9§ 3 I8 uicid
ey grem At fear S Gedr 21 Wie fSagdy Sl B Frss § U9 <dl g, dife
T2 Bl algorithm & SIRY TATRS fhar ST A& | U IR 99 ST B oSS o
ST faaT S €, A1 o S9 ST W AUl dbeld @l 9d § | §9d a1 JAUd! ST
TR # U W g

[UTIfT Aeley, I8 fiar 39 fawy & ded # € 3R 39 W $sl BRAE & oY
Fifh g BH! THR 2, g=Iare |

SHRI SURESH GOPI (Nominated): Sir, | associate myself with the matter raised by
the hon. Member.

it STl I8 99y MUl bofsrel o BN, IR IS dgd Afilcd AHel ¢ |
H AR BRAT § (6 TRPR AR 87 T4 AN 596 SR &M & AR DT T U
Bl IhdT ©, 39 9§ JreAr oSl

Proposal for UNESCO World Heritage Tag for sites in Karnataka

SHRI K.C. RAMAMURTHY (Karnataka): Mr. Chairman, Sir, every country feels
proud when any of its sites gets the UNESCO tag. This type of heritage monuments
or sites take appropriate steps for its preservation as it helps in attracting more tourists
which increases the economic activity of the area. Sir, many countries send in a number
of proposals to get the UNESCO tag. The Government of Karnataka had sent a proposal
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to the ASI on monuments and forts of Deccan Sultanate in Bijapur, Gulbarga and Bidar
districts, and the Government of Telangana also had sent a proposal for inclusion of
Qutub Shahi monuments around Hyderabad in the UNESCO Heritage Site list.

Sir, these monuments demonstrate the exemplary convergence of national and
international styles of architecture and their intersections with the prevalent Hindu
architecture of the period and have a great tourist attraction.

Sir, generally, the Union Government sends two proposals to the UNESCO but,
for reasons not known, only one proposal has been sent this time. | would request the
Government to consider the proposal by the Government of Karnataka and the
Government of Telangana, to send the proposals from them because these sites have
a great tourist attraction. Sir, the economic development and activity of the area is
certainly going to be improved by that. Thank you.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

Slow progress in the construction of Delhi-Meerut Expressway

it faorr urer RiT AR (SR U< AT |G AEIeY, WRe W faeel om-
S R 39 AR | S S I8N &1 Y8 dadl ARS DI B AW el €, dich IE
AU & IR B W B Ao A faeell BT S TAVT 58 dTell AT ®, 39 NI
A GOAERPRTIR, WD), BRER, SEIGT, [MOHR AR PICgaR dd & AT - 8 |
3 R | BRI 5 ARG ART Ufafed 3 €1 Axe-fAeell IR TR 9| @ Il B
M AR W g W I & fioar ¥ f6 w9 el # € g9 dre o &1 S
Bl FASSH YT Ol &, AN B ¢ e S g1 Y & b S @l wHw
Tedl &1 # Sunday & & oI g, A1 5 €< ¥ 31f¥F BT AHI o Sl & | U dbfeqd
®C EYS a1 &, TAUd 24 aidll, 99 W ff &9 9o @1 ¥ iR g8f W W o
a1 81 39 75 ey & IR @ aF &) § 5 g I Afed 97 o S 2

[l #Eley, § b WRHR Bl g=are <A1 A b I ARe-feeel TeRawd
BT HOR [HAT| 39 TaRAUAd Bl HoRT 2014 H §g AT 3R 2015 § SHBT RIATART g1;AT
o | I8 YRATSHT O A1t § QL 8 o), T 3fl S W B I 8T 8, Sy
SH IRE S o YEdl 71 eRgR e TR # o @8 W 9gd IR &rT S €
39 g8l BIas AT Yo 81 dlell & | $9 KT W M-S dTel AN DI g IR

ST HFHAT HIAT Usdl gl

QU HEled, § 3NUd #ead W WRBR W IRIY HIAT A 6 g uRASTH
I A # g BN o, suer W Rl iy 9 = ' € oM fiF At @ 5
& PRI UM B €, SAAY 5 YRAMSTT BT BM Sieal A IRT f6AT SY, g=4are |
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2 e RiT TR (SR U9 He8ley, § A 9e qaRI SoY MY fquy
q W@ Pl g PRl g

ST BT BEH ([T UQ): ABIQd, § W AFHR WE SaRT SV Y fawy
q W Pl g PRl E

Low rate of women's partipation in the workforce

SR SRAT ST 97 (RRT): ¥R, QR <% H only 22 GRAT AR BT GHcRFE
T 3RET TRAT # TST ST ¥, 98 W 44 W ¥ 3R wel YRAT # only 19 w=e
21 WX, B9 AR o <@ ¥ f% demonetization 8 % 91§ HIHT AR A g @RI
g, O Uigde Adex # AffAd WIeT €, 98 W Alere &1 S &H gl ©l W,
Bl W HUST A1 ST &, I9H Sl AAd B Bl off, IqH 4 ARg AlgSArd B
B A T T WX, S HE BN NWT 7, 98 I H 55 AT 7, ©9 H 51 WRAC
g, Wit T & 57 wRIe € 3R dee d S UaRd €, 98 48 WIC &, ofdd
e # only 22 e ¥

W, AR I Afeedd &M o1 Al g, dfd Suear Afged fasdt 7 foedt
F TR H I F9HR B R &1 IR, SRR AfRAY AT &1 B Hal g,
I S BM T, O TWgHT ¥, 9 g G USdl ©, g9H ARl @l a7 QY 82
WHR B 3¢ 7 B dI S ARV | Tae 4 S 39 IR Joic 9l &, 99
goic # fl wire & fY 980 &9 gRIRT 391 918 € | 3RET URAS § ey Ay
B FRA 8, AfbT wRel TRATT # 19 W ARRAT HM dxct & - HY gann &
T BRSO, ACTT gHd 3R 3MAT BT B Hxell &1 The housekeepers, sanitation
workers, presswallas and similar service providers, facilitate the smooth functioning of
the lives of families with disposable incomes. 3@: § WRSR A Yo =l & [
Afgetmall @ Siig < & IR § WRGR HI T IXET 87 ST § 89 ANl bl e
50 TR¥iE ¥, 99 f29E 9 AR fv fhaw offed € &R a1 89 Afeay ST §1a,
[ gax IR UTgde AdeX H Bl BIE-BIC B Rl Xgi? 3ty # 31ud H1eH
A WHR A AR Rl g 6 S W] AbRAi &, ST 9 g gHRT e fyer
MY o § AR A Yol dred! g & R PR 59 aR d {9 IR @ 87

st gumfer & €1, Te Afgem World Bank @1 Chief Financial Officer X
Managing Director @t €1

#FTH e STy (EATerer Ueen): QUi Jeled, A AaRI] SaRT W ¥ Saly
MY v | H U AU g DR g

it 3rEHE FOE (UREH dTel): WEIe, § W W 9l SaRT |ed H ISy MY
fIwa A 30 3MUP! THEg BT E |
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it e R wRITe fAwTe (STR Uew): WEIRY, # i A 9ewT aRT e H Sy
MY 9 | AU AUD] ARG PRl G

it I yHTIr THT ([TR W) HEed, d Al AFFR WERT ORT W H I3
MY 9 | AU AUD] ARG PRl G

2t N.ua. gFRT (STR uew): #Eed, § Al 4T 9eRT §aRT 9ed § JoY Y
v & T P WREE PR g

SHRI HUSAIN DALWAI (Maharashtra): Sir, | also associate myself with the
concern raised by the hon. Member.

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, I also associate myself with the
issue raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, i also associate myself with
the issue raised by the hon. Member.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

DR. AMEE YAINIK (Gujarat): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, | too associate myself with the issue raised by
the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with
the issue raised by the hon. Member.

MR. CHAIRMAN: While speaking, the Members should look at me and look at
the clock also. If you look at me, you will get an indication.

Need to curb increasing cases of child rape in the country

SHRI AHAMED HASSAN (West Bengal): Sir, a child is sexually abused every 15
minutes in India. The crime is growing at such an alarming rate and has become so
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epidemic that the Supreme Court of India registered a suo motu PIL on the rise in child
rape cases and delay in the probe and trial of these cases. Sir, the Supreme Court
prepared a list of child rape cases from January to June, 2019, and found that out of
the 24,000 cases lodged during this time, only 900 had completed its trial and been
disposed of. That is, only 0.4 out of every ten cases has disposed of. Sir, we need to
adopt a zero tolerance policy against such barbaric crimes and pass a legislation which
ensures prompt resolution of such cases with harsh punishments.

Sir, now the question is, how to prevent child rapes and molestations. The first
thing | would say is that passing stringent laws alone are not enough. We have POSCO
and recently death penalty also included in a Bill but these things are not deterring the
rapists, and more and more incidents of child abuse are being reported. So, in my view,
all these punishments and penalties for child rape should be publicised as much as
possible. In most cases the criminals are not being punished because of legal triangle
and the negligent attitude of police and administration. In these types of cases, all the
legal expenses of the victim's party should be borne by the Government and the
Government should provide the victim's family full protection. The negligent police
officer should be punished. Sometimes it becomes difficult for the victim's family even
to lodge an FIR in the police station. Sir, nowadays, due to easy accessibility of internet
and smartphones to porn and also child porn, these are being viewed by a lot of people,
even by the adolescent students. These have to be banned or fully regulated. Parents,
teachers and children have to be made aware about the danger of such type of sexual
attacks by the strangers and even by the relatives. A committee of the experts and

social scientists....

MR. CHAIRMAN: Thank you. You made very constructive suggestions, but your
time is over.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | also associate myself with the issue raised by
the hon. Member.
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SHRI MAJEED MEMON (Maharashtra): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the

issue raised by the hon. Member.

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, | also associate myself with

the issue raised by the hon. Member.

Need to fix time for passage of vehicles to avoid congestion at toll plazas

3t I FAR HIAY (BRATN): IR, § A0S AIH F A& AR WWHR B T

T TR AHRT DI TRB ATDN BRI ASAT § IR I8 FHWT Siel WIoTdi W e
arel S & Aee H €1 BAR Q¥ ¥ SI-ORT [der B BT €, dR-a T TSI
W el dTel dTedl 3R AT H Bl g 81 I8! B, D SR IS TSN
R YR ST @1 REd €| WX, Sl a@ <l WIol B a1 8, g8l W Al Refd SR

W) SgreT TR 1 98f W) d1gAt & hoe § Bl gHT o ST € 3R SR B!

SIOR HRAT Usdl 8, T SR §w I8+l & d1%! odl arg- o Sl 8, o
IR @1 FHE Al IRaTE Bl €1 €, SUh AR BAR <¥ Bl 9gqed Sivla-ugia
N Fror AT A @ '8 | T (ca)..

o Fumufer: Y 98 B ARAT 99 BT

#} ;WM HFAR HIAT: IE AR WIERYT Bl UGd PR B HM PR 8T & | W,
O & $8 HRUT B Ghd ¢, W 9% Sl T & BRU ¥, I A Th TE
2 & o1 Wi W arEet & Fees w1 g Rad T8 € e dRT S o
ST € | §¥RT SRV F€ © b eIl WIrel UR S &l tax collection @1 &1 &R &
€ 9 trained & €I

ST HRT 3y H1EgH | WRBR A ded g & eI wien 3 a8d & dha
BT Gy f¥a fear Se, S S fAfved €1 519 U 8T, O S9H el TSl arel
SATET BfT ofhx gt &l STl fdbTa™ BT B B, Fifd I9dT gar 8 b 3R

d drg+l BT Sl Tl farel, dF SdT revenue 8 81 Sw | w9 Y ok
I revenue HH &l BN =IdTg |

MR. CHAIRMAN: Correction has to be done. Secretariat has to take note of the

Same.
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Release of pending grants for Nambiyar-Karumeniyar Flood carrier
canal in Tirunelveli, Tamil Nadu

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, | would like
to raise a demand, through you, since you were instrumental in postponing postal
exams in Tamil Nadu.

Tirunelveli has a beautiful perennial river Thamaraparani which receives rainfall
from both the South-West Monsoon and also the North-East Monsoon. We have
plenty of rain during the North-East Monsoon. So, a scheme for formation of flood
carrier canal from Kannadian Channel of Tamiraparani Irrigation System to drought-
prone areas of Satankulam, Tisayanvilai by interlinking of Tamiraparani, Karumeniyar
and Nambiyar rivers started in 208 in anticipation of funding assistance from the
Government of India under the Accelerated Irrigation Benefit Programme. So, the new
flood carrier is excavated to utilize 2,765 million cubic feet of water out of 13,758 million
cubic feet of surplus water which goes into the Bay of Bengal.

Sir, the project was accepted by the Government of India under AIBP to benefit
drought-prone areas. The Central Water Commission had approved the cost appraisal
for this scheme at ¥ 872.45 crores and investment clearance was accorded by the then
Ministry of Water Resources, River Development and Ganga Rejuvenation and now Jal
Shakti Ministry. The works were planned to be taken up in four stages. Sir, 90 per cent
of works has been completed in stage-1 and Stage-11. Now, our hon. Chief Minister has
inaugurated Stage-111 works on 19th February, 2019. And, survey for Stage-1VV works
has been completed.

Sir, the Government of Tamil Nadu has spent ¥ 515.93 crores using our own State
funds out of the total cost of the project which stands at ¥ 872.45 crores.

The first State-level Sanctioning Committee held its meeting on 18th July, 2017,
and approved the scheme under Pradhan Mantri Krishi Sinchayee Yojana. The AIBP
is renamed as PM Krishi Sinchayee Yojana and the proposal is pending with the Central
Water Commission. The project is scheduled to be completed in December, 2020.

So, | urge the Ministry of Jal Shakti to speed up the process. Sir, Secretary, PWD,
Government of Tamil Nadu, signed and sent the MoU to CWC, Ministry of Jal Shakti,
for its sanction. | would request for sanction and release of 50 per cent of the project
cost at the earliest, because it is the agreement between the State Government and the
Central Government. Secondly, Sir, the Government of Tamil Nadu has already spent 50



24  Matters raised [RAJYA SABHA] with Permission

per cent of the total cost of the project. So, | request hon. Jal Shakti Minister to
immediately sanction 50 per cent of project cost. Thank you.

Sabha. She raises issues of Tirunelveli every time.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, | associate myself with the Zero Hour
submission of Smt. Vijila Sathyananth.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the Zero
Hour submission of Smt. Vijila Sathyananth.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, | also associate myself with the
Zero Hour submission of Smt. Vijila Sathyananth.

Need to extend the time for recommendations for the draft
New Education Policy

SHRI D. RAJA (Tamil Nadu): Sir, | draw the attention of the Government and also
demand that the stipulated time for recommendations to the Draft New Education Policy
must further be extended, at least, for six months to ensure a meaningful review of the
draft. Why | demand this is because it is a huge document, running into 477-478 pages.
The recommendations in this draft policy will have far-reaching implications on our
educational system and the country. Secondly, the draft was initially released only in
Hindi and English. Recently, a shorter version of the draft was released in dual languages.
I demand that the full revised draft should be released in all 22 languages mentioned
in the Eighth Schedule of the Constitution. Thirdly, the draft does not mention about
the RPWD Act of 2016, the Child Labour Act of 1986, and Juvenile Justice Act of 2000.
...(Interruptions)... I am just completing, Sir. 'Education’ is on the Concurrent List. The
States will have to give their opinion. And, there are 29 States and 7 Union Territories,
including Delhi. These Governments will have to give their opinion. And, unless their
concurrence is taken, this draft cannot be accepted. ...(Interruptions)...

MR. CHAIRMAN: Thank you. Now, Shri Tiruchi Siva. ...(Interruptions)...

SHRI D. RAJA: That is why, for a meaningful review, Sir, | am demanding extension
of time.

MR. CHAIRMAN: Thank you. Point well made.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | associate myself with what
the hon. Member has said.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with
what the hon. Member has said.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself
with what the hon. Member has said.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, | also associate myself with what the hon.
Member has said.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with what the
hon. Member has said.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with what the hon.
Member has said.

#t s FIE AR (SR URY): Heled, § Wl AT 9w §RT So1¢ 1Y fawy
A AUH-ID] Hdg BRAT & |

it Y uprer Tl (SR uSE): wEIGw, § ff AFHR W §RT SeIV Y Ay
A AUH-ID] g BRAT |

3t dLue. g (SR Ueen): /eIy, H fl A 9e §RT SaIY Y favy ¥
UH-AYHT g Bl & |

SN SRAT S S (BqRT): #eiy, § W Ay 9ew gRT SaY Y vy ¥
UH-YHT g BRaT & |

SHRI AMAR PATNAIK (Odisha): Sir, | also associate myself with what the hon.
Member has said.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with what the
hon. Member has said.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, while endorsing the view
of my colleague, Mr. D. Raja, that the draft report must be circulated in regional
languages, | would also like to make my point. In the fast-growing technological world,
when the competition has become global, it becomes inevitable for a new Education
Policy. So, the Government has taken the initiative of forming the Kasturirangan
Committee, which has also submitted a draft report. And, it has evoked responses from
various quarte¥ Most of the recommendations do not concur with the socio-economic
conditions of our country. The deadline, which has been given by the Government, the
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HRD Ministry, is only up to 30th July. The academicians, the educational institutions,
and the students have varied opinions. And, all those views, which have been expressed
online, I think, will be scrutinised only by the officials. So, | would suggest that a
scrutiny by the Parliamentary Standing Committee on HRD by inviting and hearing the
views of various stakeholders alone would serve the purpose. If the report is tabled
in a hasty manner, it would not serve the purpose. We do agree that the education
system has to be changed. But, please extend the deadline as a scrutiny by the
Parliamentary Standing Committee on HRD is inevitable. Thank you very much, Sir.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, I also associate myself with what the
hon. Member has said.

MR. CHAIRMAN: For a change, the AIADMK is agreeing with the DMK. Now,
Shri K.R. Arjunan.

Need to include the Badaga community of the Nilgiris, Tamil
Nadu in the Scheduled Tribes List

SHRI K.R. ARJUNAN (Tamil Nadu): Mr. Chairman, Sir, | would like to draw the
attention of the Government, through you, that there is a long-pending demand of the
Badaga community of Nilgiris, Tamil Nadu, to include them in the list of Scheduled
Tribes.

Sir, with your permission, | would now like to speak in my mother tongue, that
is, Tamil.

* "Hon'ble Chairman Sir, Nilgiris district in Tamil Nadu is a small hilly district.
Many tribal communities such as Badugas, Thodas, Kothars, Kurumbars, Irulars,
Paniyars, and Kaatu Nayakars are living there. In 1932 Census, people belonging to
Baduga community were considered to be the original inhabitants of Ooty and they
were present in the list as ancient tribal community people. As per Constitution of India,
Article 341 (1), the President of India ordered inclusion of forty tribal communities in
the Scheduled Tribes list of Madras Presidency in the year in 1950. But it is not known
why Baduga community was not included in the list. The Backward Commission of
India submitted a report in 1955 and recommended in that report that seven tribal
communities including Baduga community have to be included in the list of Scheduled
Tribes of Madras Presidency. But Baduga community is not included in the list. In the
year 1956, the Union Government added 26 more tribal communities in the list of

*English translation of the original speech made in Tamil.
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Scheduled tribes, but then also Baduga community was not included. This is a great
injustice done to that community. When linguistic reorganization of states was done
in 1956, Baduga community was included in the list of Backward castes. Therefore,
people of this community have to lose many of their rights, and have to face so many
problems and have to remain in the backward status. Citing all the above reasons, hon.
Puratchithalaivi Amma, Goddess of our heart, had written two letters to the Union
Government to include Baduga Community in the list of Scheduled Tribes. | would like
to bring it to the attention of this House that the present situation of Baduga community
people has to be prevented. As per Article 342 (2) of the Constitution of India, Baduga
community people meet all the criteria for being considered a tribal community. The
Government have to take necessary steps to give due rights to the people of Baduga
Community, to save their livelihood, and to include them in the list of Scheduled Tribes.
Thank you."

MR. CHAIRMAN: Whoever has raised their hands, please send the slips.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | associate myself with the
issue raised by the hon. Member.

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

Need to increase the wages under MGNREGA

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, we all know that Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) is a unique programme
in India. It is spread out to all villages and parts of urban areas. This Programme has
been under implementation for a long time. In the last year, 2018, nearly about 5,27,00,000
households were provided employment and 267.91 crore person days' work were created.
An amount of ¥ 69,587 crores, 32 lakhs and 77 thousand was spent. Creation of
permanent assets and improvement in socio-economic conditions, through this
Programme, is continuing. Sir, we have the Minimum Wages Act in different states.
Those States are paying a fixed remuneration and wage to the workers involved in the
MGNREGA every day. Sir, in my State, ¥187/- are paid every day. In other States, it is
different. But, in view of the present economic situation, | urge upon the Government,
through you, that 100 days' employment should be increased to 200 days' employment.
Secondly, a remuneration to the tune of ¥300/- should be fixed for the workers who are
involved in the MGNREGA Programme because a large number of people in India in
every State adhere to this Programme and payment is made directly through their own
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bank accounts. So, this js a unique programme which is not only improving the life
standards and livelihood of the common people, but it is also improving the socio-
economic condition of every individual in rural India. With their improved economic
situation, they will be able to confront the odds of the economic situation and social
conditions. Therefore, | urge upon the Government, through you, to consider it very
seriously. I am sure that all of us present in this august House, from both the sides,
will agree with my suggestion/proposal with all humility. Sir, you kindly give a direction
- | am saying with folded hands - to the Government to consider it very seriously.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the issue raised
by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

MIR MOHAMMAD FAYAZ (Jammu and Kashmir): Sir, | also associate myself
with the issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

Hostel facilities for the students of Other Backward Classes

i} TS USe (Hed U<RN): AN TR HEIQd, 39 QX <% H 52 Hier ¥
AP SR BT AT | Afh U & A1 HEAT TS 81 & (& [Uss T & ora-
BIARH & oIy Ueer, G9FT, el don dfd W) W) ®Is |1 pre-matric Td post-matric

AT BEEN darfad el g |
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AT weied, s 9t @t onfdie Rufa wR1e 8 & SR 96 g9 e
TR DI Al e weur BR1 H eRrHe €, ORI ST Weivd Wk FRar o
RET 2| o1d: § WS BT & AThivd BRd gY AT {3l HIGT W STRIY BT aATel
g o fios a7 & Br-uEmel & Wl Ud uRRYf B < Y, arde Ud arfebrai
% foTg pre-matric Td post-matric 3Mardt BTATE HaIfeld HRa™ & FE W, oA
oS 991 & BE-BIARI Bl 37U Uil USRI &= & T4 aax e |6, g=ars |

st |yl seoT fowg 2

#t I PR BT (BRAN): W, § AT G §RT IO ¢ vy 4w
P TEE PRAT T |

Need to start direct train from Hisar Junction to Amritsar

DR. DP. VATS (Haryana): Sir, thank you very much for granting me permission to
bring to your notice ...

MR. CHAIRMAN: Please, please. Go ahead with the subject.

D.R. D.P. VATS: Sir, Hisar Junction and Hisar Town are very important places in
Haryana. Four districts came out of Hisar district, that is, Bhiwani, Hisar, Fatehabad and
Sirsa; and still Hisar remains the nodal district. It is an education hub, trade hub. At
the same time, there is a Radhaswami Satsang Ashram Dinod close to Hisar and people
from Hisar visit Amritsar and Beas very often, and in thousands. But there is no direct
train to Amritsar from Hisar. There was a statement by the Ministry of Railways that
any important junction, if it is more than 250 kilometres from each other, then a direct
Express Train will be started so that people can go and come back the same day. Now
the passengers from Hisar have to change their train at Ludhiana, which is again a very
busy junction and most of the trains are from Eastern sector and from South which are
already over-subscribed or reserved and one-and-a-half bogie for Amritsar doesn't
suffice for the crowded passenger traffic.

Therefore, it is requested, through you, that the Minister of Railway should
consider and start a direct train from Hisar to Amritsar.

MR. CHAIRMAN: Thank you.

DR. DP. VATS: Simultaneously, I would like to bring to your attention that Hansi-
Rohtak railway line is already delayed and it should be expedited fast to mitigate,
especially, the traffic jams in Delhi because from ...

MR. CHAIRMAN: Thank you. That's not part of your subject. Please conclude.
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ST S g s & aRe | 8, WX, it is a part of the subject. ...(EE)...
MR. CHAIRMAN: Shrimati Kahkashan Perween.

Need to build a railway division at Bhagalpur

SRl HEdHe WA (M8R): |l Heley, § 989 ¥ Us 9gd 8 19R Hga
HI ISHT ATEdl g, S ANAYR F ARl F ST A9l & AR I§ 9EAgR & A
B AN W g1 g B ARPR A AR H N Hed PRI Wia Bl a1 el ol |
SqT Rrer=ara A fbar @, OSD 4t 981el {6y ¢ Sk DPR 41 AR g, oifd
3G T I IFTCAl ST Tl UEITT AT & | HETAYR Vol HSdl Hrafad sdfery i a1
IRT Riifd ATerar Ao #§ PR e SATQT MHE] o dTell dls M 8, dl a8
AR 1 40 ¥ 50 EOR AT Uffed a8f Yl 4 9% x4 & | U Hed dried
e & fory forae ot FeiiRa €, S a3l 1 9TeqR QRT Rl € | a8l S
@ HH el &1 DPR # R11 45 Uds SHIF @) 910 FE! TS €, 98 SUdAe B UdH
e | WRT HA S ¥ e g f a8t g 9 iy ded drifey @i 9wl 59
WHR BT ART & - qEH] A, qH1 (b AR Agedpr fqzard | g2 qr1 fawary €
5 AR W Hed drtery 2y @rem S|

J‘ayng\;‘iw&eiumumu,\.ncéawﬁw (Jl.g._l) OJJ#ULS&.‘SMJEMT

=S 05l gl o Al 13n e 088 S 0Bl s o s UL S e
oS eSS Jlie dhy o H Bl 5 S e e - e S (SO S
83 0gh 2R 8 Jlag Bl o) LR LS e G S Gl g3 S Sl
=8 o S Jiie i) )5l L8 Wiy Gad alas lae i S (g S e
il 58 Wy 0 nal o33 i BT (e 003058 ol oS (9 ke Ui
S8 DR o sk Olig A ) Jilie 3 ety e pally - 2 Ll o o
10 53 (5 o & e S5 03 3 a3 i 4 S i€ S S JRa oS
3945 o oS oot S S O obs -2 BS gy pafle S
OB o 6 e | e e aatale Sl L lae s g e (K S L S )
IS s — o ad 1S SIS s af - e W g€ LS JBie ala i als Gy S
JRie 30 9ales nS o el g g e -l 9ilig IS b S 5 1S s engiil
B e YseS ala L s

(32 2)

tTransliteration in Urdu script.
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2t et Rt wumafa #eted, # oo 4 e axar g & g sioen fawy
e @t AT & Y|

it wurufe: €1, U1 € 8 Wadr | L (caeT)..
it Ther Rt A9 Qe forgax & o, 9gd urgent €|

it Il SN I QWA | . (GRI)... 3T ST faN listed 7, 3nft St R wiew
DI .(TTEH)... ST MB!I BIS problem TET BN ART| ...(GRI)... 3MTDT 3R
it priotiy frerft| .. (@@ae™)... 3 oMy BIg AT ..(aaer)... 2! af listed fawg
) B aifere |

Construction of bridge over river Ganga in Begusarai, Bihar

it Trber RiveT (M- 9wl #eigy, f[9BR & 5 5t & orat feamt &
Sire aTell U@ gol 7, R arelAfeer i go dwed €1 T e W 39 g &1 i
9 8 & BRU T8 b NI 4 ARG N, S 17 fhder IE exe A Idd
TP Ugd Adhd §, IUb dael S 79 [hAMIeR IAT AT Sl €1 U B a1
IE g o 1 foum 1 a9 3RIR SHE § [T 91 €, Sd 3N B gRIuee™
TET B9 & BRUT S AU T UR (U IS Bl S9! Usal 21 S & H W
PG A B WA B 2, S Aex fieel 9@ ugEd 21 fRam 31 & Wa W) Hew
A g, S 7Y ficet ok arat wrest # 72N qml W e 21 S g & fmior
@I feAfe 2006 F @I ST B! 21 WM & $9 Yoo & AedH A AW 1 ARG fpamr
P! gfafes am=m Bkl SR oMU AMeR det fh SHe BRI feam & Afed
Siiad #, 396 Aadie Siiad § 98d & TeRIAS UHE US 8] © ) $9d fdid
IR el € - IERE, R, g R TERRE, 39 99 &3 & fGam ) og9E
g |

AR, TP U AT aspect I€ 1 © F Afe 599 gat &1 FoAfo7 2han &, @ 599
ARG, UReHl e SR SRS B gl Al B Bl S| s wErd | A
feart @1 red et A, g=dre |

it wvmfer s 9. ge. g
3t U= Fed: W, W Th WiEe A% AT B
it Tafer; IFd! SO A1 HE o QIR

Need to increase the annual kerosene oil allocation to Chhattisgarh

it dt. et g (STR U<en): |l Sff, BRT B} 199 & folg arfies RIRT
ddd & 3Mdeq Bl ge™ & fow e gl
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HEIGY, 2015-16 H 1,72,000 fdhell offiex ®RIN ol &1 eMded o, Rrad]
2018-19 ® TSI &R 1,15,000 el <fiexy &R f&ar 11 €| FHE1 I8 o %81 & & Ssordar
ST AR BN F 9% $9 IRE BT Ahed FROX GRS 8T 8 3R 9 A
& iaifa S omeft € Sdl sUd dsd oy giftd &} e Sar 21 waiaie Bl
faory oRRerfoat € 8k w8 N9 gisad e 81 I8 W Ad: snfeardl g o
g1 T8l W F{A 146 e &, ST W 85 g™ scheduled blocks &, ST amfaamdt
g & €1 S9b Y guRT cylinder o & U UdHw 773 ¥UY W QAT W9E
TE1 T | BTG Bell g1 US¥l & 3R ST &F%d 1,35,000 fha™iey g1 d8f =)
LPG cylinder & fdaRar &1 wxear Y squIlrsd gitc A 9gd 4 ¢ | R} & SoATd]
# W-ER S Tl & cylinder T8t faT <7 32 € 8iR 9 9190 I50 WRBR
DI W A AT USRI SR WTHidd 9 #31 B 3R A ger #3 Si ol
foar <1 g1 2, dfes g9 ol SRars swufed

"glqy, # SNud AEFH ¥ e SR Ae & B<ie 15y $ oy BRI
et & afrdes # ®I g Bkl Bl aad fora Sy SR Ul 99 yewr @ AR & SER
1,58,000 fhatleiley BRINT el BT 3rdes fbar oy, e f6 uew @ W9 vg
SReqHE JTETEl Bl GISITH & AIEEH ¥ BRI A Yo dT BRI S ||

ST BRI g\t (S<Ie): HEIed, # WU B 39 vy 9 dag FRdl g

REGARDING POINT OF ORDER

it YO I1T (RTSRYM): AR, W1 WISe 3i1F 3 Article 19 of Constitution of
India 37X Rule 290 subsection (D) & d&d conduct of House & @&} & ¥R, &F
A9 Aol 9 Wi W Tl & fw e fded fear anl e 'R ST Aot A
Y SIRT effar & MfSA & Uh 9 & gcAIHH & A9g H AU g1 Far | 79 fhdt
private institution & i # W& FE HIAT AR €, BT PR PIg WgdT o+
R P Afeel & WY IedG@! Bl &, FHAR] Bl TR AP! A T .. (JAGEH)...

Y GuIafe: 3UeT Wige S JfeY T 27

8t U= FIed: WX, AT WiEC 3G 3iSY I © & Article 19 &I Uicae HRAT
A Ufeam<Ra~ &1 S & iR ®at 200 &1 Sl Wa-9a@E S &, 98 question
of ethics &T &1 3FR PIg ¥ AT question of ethics & Relcs &, Al suo-moto 3T
PR B fb ufere dma # R fhdll IR & W1 U1 Aex) ®, d SWa! Ethics
Committee &I ST SV | 3FR Ethics Committee ¥ 3TRTT Teid Rig 81T €, dT S9!
fderst 81 ST, <ifh PR W&l 3RIY 8, a1 ©df 290 HE-HaE S & ded 3MIdh!
R 7 f PR Hifswr @1 mar fhdl R % gaRT @18 o @l &, Rule and
Procedure &I follow &t fdar < &1 8, < f &9 ovmar #Hifsar & <@ @ €,
ar Hifear & o & feal @ e & AU sdT Ethics Committee &1 VST ST |
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#t wumafe: # W P U GeMg g1 <71 A18dl 5| MY AN g8 g I8
g 3% g R W 9We o official 9@ B, 99 fRwE W .(@@uM).. &9 I¥
synchronize @31, JMud! Agg |l oI . (caaem)...

Now, it is Question Hour. ...(Interruptions)... Question No. 256. ...(Interruptions)...
SHRI ANAND SHARMA (Himachal Pradesh): *

MR. CHAIRMAN: Anandji, it is not going on record. ...(Interruptions)...
SHRIANAND SHARMA: *

MR. CHAIRMAN: You will get an opportunity. Question Hour has started. You
know the procedure of the House. ...(Interruptions)...

SHRI ANAND SHARMA: *

MR. CHAIRMAN: Today is not the end of the House. ...(Interruptions)...

ORALANSWERS TO QUESTIONS
*256. 21t I fAR A9M: R S HA I8 IA B pul A

oo o o

() FT ARG ST WHROT fAHCS 7 310 ST WA & MDA AR
R @1 & aRY fear 2

@) afy g, a1 ARG s witeR fafies & fers s e @

IMYFBIH iR AR ®1d &1 9a! gow Refy afea <@kt & &
(@M R I RIS B R Y ST A Pl Ao gan w; ofR

() Ife &, O GRS BT AGFDIBRUN 3R IR BRI Ha T IRT PR (Y
SRR I Ch I

3@ T3 (3 e’y weE): (@) | (@) TP AR ¥ed & Ued W @ e
T E

farevor

(@) St da F feg (B<Tg), SRl (@FRES), I$Tdhl (3NfeRm), R
(@f¥em &mer) vd gHgR (e §er) Rerd o ufg Uaigd gwud |dE! SR Ao
(@frerrg) Rerd faey w1 93 & sMgMaIa<vl iR fawR &1 & g% fHar ol

*Not Recorded
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@) oS swrd WF (@gEdn) § 21,334 BRIS BT B Pl AT AT
A AP PHS S IUIET &FAT Bl 3.93 AT e Uiy (W) d d@rax
7.0 T &% & oy smf@tae iR fawmr & foar T 2| fiers s
WA H Udipd Ufhdr we & ofdid ol g offaRad gfawreii w1 dvenfud faar
T ¥ 3R S yaTe 3R Rediaxur 9« <& ¥

(M S, B digad $ MygFdieRor SR AR gRATSsl $1 QR PR
P PR SHARI & TG HR-HUET & SR GAIIT g1 ¢ |

(g) THdaR 2010 H Ao &1 AR SR Y1 BT T AT| SMYFDHIBRIT T
feaIRa ISR bell S AT IR §WPI S| WYF, YR HAen faHid
01.04.2015 3R 10.05.2015 I ¢ Bl FAMUT BT MY €1 YR ST WA 3R
PRI T WA BT IMYFHIPROT U fRAR BRI HA: S, 2015 3R R,
2015 # RT PR foram W1 &1 el WA & AYFPIeRUl T [GRR B Udbiga
ufshar S fesid 14.06.2018 BT IS¢ HI AT fovar T ¥

Modernisation and expansion of steel plants

1*256. SHRI RAM VICHAR NETAM: Will the Minister of STEEL be pleased to
state:

(@ whether the Steel Authority of India Limited (SAIL) has started modernisation
and expansion of its steel plants;

(b) if so, the details of the modernisation and expansion of SAIL's Bhilai Steel
Plant, along with its present status;

(c) whether there has been any delay in completion of the said project; and

(d) if so, by when the modernisation and expansion of projects are likely to be
completed?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(@ Yes, Sir. SAIL took up modernization and expansion of its five integrated
steel plants at Bhilai (Chhattisgarh), Bokaro (Jharkhand), Rourkela (Odisha), Durgapur
(West Bengal) & Burnpur (West Bengal) and Special Steel Plant at Salem (Tamil Nadu).

tOriginal notice of the question was received in Hindi.
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(b) The modernization and expansion of Bhilai Steel Plant (BSP) was undertaken
to enhance its crude steel production capacity from 3.93 million tons per annum
(MTPA) to 7.0 MTPA at a total approved cost of ¥ 21,344 crore. All newly added
facilities under integrated process route of Bhilai Steel Plant have been installed and
are under operation and stabilization.

() Yes, Sir. The completion of Modernisation and Expansion projects at BSP
got affected due to poor performance of Contractors.

(d) The expansion of Salem was completed in September, 2010. The Modernized
and Expanded Rourkela Steel Plant and 11SCO Steel Plant, Burnpur have been dedicated
to the Nation on 01.04.2015 and 10.05.2015 respectively. The Modernisation and
Expansion of Durgapur Steel Plant and Bokaro Steel Plant have been completed in June,
2015 and September, 2015 respectively. The Integrated process route of Modernization
and Expansion at Bhilai Steel Plant has been dedicated to the Nation on 14.06.2018.

st I faR [arm: 78iey, )1 U39 YRd ® Ta9ve] HUal § Uh (s e
Wic & deg H g1 ¥ 2007 H U B WHR & F97 els LI wlic & -
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SHRI T.K.S. ELANGOVAN: Sir, the Minister had stated that the Salem Steel Plant
was modernised in 2010. But, still the Plant is running into losses because the marketing
of their products are not vested with the management of Salem Steel Plant. If they are
given the powers to market their products, they will make profits. Their request was
not heard by the Ministry of Steel. | want to know from the Minister, through you, as
to whether the Salem Steel Plant be permitted to market their products so that from the
today's loss, they will make profit.

SHRI DHARMENDRA PRADHAN: Mr. Deputy Chairman, Sir, | appreciate the
suggestion of hon. Member. This is a piece of information for me. I am a new Minister
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in this Department. This is a good suggestion. Certainly, 1 will, personally, look into
this suggestion. If the Salem Steel Plant is given autonomy to sell their own products,
it would be more profitable. The Government will look into that.

Sl BRI W IR, H SAUS HAewH | Ig ST ATSl g (b B U8 HE N
Ugel aE S WA H Udh QR USSR Bl 9o & GRSl WM W) A1
A @t AW g 8, Fife 98 uguensd 9gd GRE 8 g off | 98 urguensd 9gd
faera & 91g Fqell W1 H T8 S AEdl § b SUdl fRAR ba b BN? IR,
I B fodR IR Hifed <7 I dex ad difed e o) foar w21 § 'y
AT SN I AT AE g b 99y SR A A GO gai?
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SHRI C.M. RAMESH: Sir, in Andhra Pradesh Reorganisation Act, there is a
provision to establish a steel plant in Kadapa District, which is my District also. | had
been on a hunger strike for 12 days for this task. | request the Minister, through you,
to tell me as to what the status of this Plant is.

SHRI DHARMENDRA PRADHAN: Sir, this is altogether a separate question. But,
I know when the Andhra Pradesh Reorganisation Act was passed for bifurcation of the
State, a provision was made for setting up of a steel plant in Andhra Pradesh. | will
look into that.

Recommendations of second National Commission on Labour

*257. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government proposes to club 44 labour laws into 4 codes as part
of reforming labour laws;
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(b) the reason behind amalgamation and the benefits to labourers in general
therefrom;

(c) whether Government has asked suggestions from labour organisations, unions
and experts on the labour laws reforms thereof; and

(d) if so, the recommendations of Second National Commission of Labour and
the suggestions from experts thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(@ The Ministry has taken steps for drafting four Labour Codes namely The
Code on Wages; The Code on Industrial Relations; The Code on Social Security and
Welfare; and The Code on Occupation Safety, Health and Working Conditions by
simplifying, amalgamating and rationalizing the relevant provisions of the existing
Central Labour Laws.

(b) Reforms in labour laws are an ongoing process to update the legislative
system to address the need of the hour so as to make them more effective, flexible and
in sync with emerging economic scenario. The initiatives of amalgamating the labour
laws will reduce the complexity in compliance due to multiplicity of labour laws and
facilitate setting up of enterprises and thus creating the environment for generating
employment opportunities without diluting basic aspects of safety, security and health
of workers. As far as workers are concerned, the Labour Codes envisage extension of
minimum wages and timely payment of wages to all 50 Crore workers, provision of
appointment letter, provision for annual medical check-up, extension of safety and other
welfare provisions to all workers working in an establishment of 10 or more (in case

of mines and docks, the provisions apply without any threshold) etc.

(c) The formulation of various Codes involved consultation with stakeholders
including Central Trade Unions, Employers' Associations and State Governments in the
form of tripartite consultation. Besides, the draft Labour Codes was also placed on
website of the Ministry seeking comments/suggestions from all stakeholders including
general public.
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(d) Major recommendations of the Second National Commission on Labour
inter alia include:

1 Existing set of labour laws should be broadly grouped into four or five
groups of laws pertaining to: (i) Industrial relations (ii) Wages (iii) Social
security (iv) Safety (v) Welfare and working conditions.

2. The Central Government and the State Government should have a uniform
policy on holidays.

3. Flexibility in the hours of work per week and compensation for overtime.

4. To change the basis of tenure in all jobs (permanent as well as non-
permanent) to contractual and for stipulated periods preceded by changes
in social attitude etc.

5. The evolution of a system of constant up-gradation of employability through
training in a wide spectrum of multiple skills

6.  The setting up of a system of social security that includes unemployment
insurance and provisions for medical facilities.

7. The institution of a mandatory system of two contracts - one, an individual
contract and two, a collective contract with workers union.

8. The Government may laid down list of highly paid jobs who are presently
deemed as workman category as being outside the purview of the laws
relating to workman. Another alternative is that the Government fixes a cut
off limit of remuneration which is substantially high enough.

SHRI RIPUN BORA: Sir, | must congratulate the Labour Minister for giving a very
detailed reply prepared in a meticulous way, and he has addressed all the issues. Even
then, | have one confusion. In part (b) of the reply, the Labour Minister has mentioned
in the last sentence that the Labour Codes envisage extension of minimum wages and
timely payment of wages, provision of appointment letter, provision of annual medical
check-up, and so on. But, in the last line, it is written that these provisions will be
applicable to all workers working in an establishment of 10 or more, etc. Sir, this is my
question. Why is this injustice being done to the labour? Does this mean that a
labourer, who is poorly paid, who is the deprived section, will have to wait for 10 years
or more to get that benefit? So, will the Minister correct this?
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SHRI RIPUN BORA: Sir, in their Survey Report, it has been revealed that during
the last five years' period, the average women's participation in employment dipped
over 70 per cent, against the years' period preceding that. The women employees in
private sector of the country earn less money. So, | want to know from the Minister
as to what steps he will take to remove this gap to give justice to the women employees
and labour.

£} AT AR TER: AR, VA el & | 89 $H0D! BRI of I8 6, alfdbd § Aqad
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SHRI ELAMARAM KAREEM: Sir, with due respect, as a functionary of a national
trade union, | would like to say that there was no proper consultation on the labour
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law amendments. Through you, Sir, | would request the hon. Minister to inform the
House as to which of the national trade unions were consulted. Then, Sir, there are so
many cases pending before the industrial tribunals and courts. Which law will be
applicable to these pending cases?

MR. DEPUTY CHAIRMAN: Thank you, Elamaram Kareemiji, for being very specific
to your question.

2 AT FAR TEAR: STAHUT TG, A G AT 8 [erd I8 8 |
HEIGY, 39 W¥ # B9 ANl @I 9gd W Fob gs ol § A ¥ HH 9-10 IR AWG
el |, employees' association ¥ 3R T I I PR GBI & | 30D a8 4l BIg,
specific 91 3R 3MY ST dEd & dl M9 &¥ WY BAR Hied H o Adhd & |
S W H 9 [y R TEl BN, 99 A9Y MMUD! S A eI €, S g¥
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H R S Al g AW o Ared §, 9 < FEd wu 9 9l wegr el q
G W R § R 39 WX FeAfd Jad &l ©

SHRI T.K. RANGARAJAN: Sir, he did not answer the question. Sir, the House
needs your protection.

MR. DEPUTY CHAIRMAN: I think he has already told that he will give proper

information.

SHRI T.K. RANGARAJAN: Sir, the question is put in the House, the answer
should be given in the House. Sir, he asked a pertinent question that there are so many
cases pending in the High Court, the Supreme Court and Industrial Tribunals. Which
law will be applicable to these pending cases, whether the old law will be applicable
or a new law will be applicable? Sir, this way it will lead to collapse of everything.

MR. DEPUTY CHAIRMAN: Please take your seat. You know the Minister has
already replied. He has requested the Member to come and give the suggestions that
he has.

it BT TS AT SUHTART AEIGY, 3TTH W 900 ¥ WITGT tea gardens & |
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Hiring of co-pilots by Air India

*258. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India is in the process of hiring around 270 co-
pilots when Government has initiated the disinvestment process for loss making carrier;

(b) whether it is also a. fact that Air India has also created a new post of Chief
Pilot as well as two Executive Director level position in the IT and Civil Departments;
and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table of the House.

(@ Yes, Sir.

(b) and (c) No new post of Chief Pilot has been created in Air India. However,
in terms of Directorate General of Civil Aviation requirement, there is a Chief Pilot
designated for each type of Aircraft in the fleet as per CAP 3100-Air Operator Certification
Manual. Further, the post of Executive Director (IT) already exists and currently there
is no post of Executive Director (Properties & Facilities) in Air India.

MR. DEPUTY CHAIRMAN: Your first supplementary question.

SHRI A.K. SELVARAJ: Hon. Deputy Chairman, Sir, the hon. Minister in his reply
has agreed with my question about hiring of co-pilots in Air India. But, 1 would like
to know from the hon. Minister, as to when, this process of hiring of co-pilots in Air
India will be completed and whether any time-frame has been fixed in this regard.

SHRI HARDEEP SINGH PURI: Sir, | would like to inform the hon. Member that
there are 1677 pilots in Air India, out of which 1108 are permanent employees and 569
are on fixed-term contract. Therefore, the process of hiring pilots is an ongoing and a
continuous process. Hon. Member's question was related to the advertisement which
was put out in 2017. We are in the process of following up on that advertisement.
Equally, I also want to inform the hon. Member that more recently, in June, we have
put another advertisement for 132 slots. What happens is that there is a natural attrition
rate. Some pilots retire at the age of 58 years. After that, some of them choose to serve
and we can keep them till the age of 65. Others resign and move on to greener and
more lucrative jobs or desk jobs. So, this is an ongoing process. All | can assure the
hon. Member is that at any given point of time, we ensure that there are no vacant
slots. So, in response to the earlier vacancies which were announced, in one case, there
were 77 vacancies in one category, and, we were able to fill 42. People come and go
on but we ensure zero-based analysis where at given point of time, we do not have
any shortage so that the aircraft are fully manned.

Equally, 1 want to inform the hon. Member that these vacancies are calculated
over the next three to five year period and, therefore, some of these vacancies may have
been announced in June, 2017, and, they have been overtaken by events, and, a new
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vacancy announcement has been made. So, it is very difficult for me to give a precise
response as to when all the vacancies announced at a particular time will be fulfilled.

SHRI A.K. SELVARAJ: Sir, my second supplementary is about the runway accidents.
There has been an increase in the number of airline accidents and safety violations.
I have come to know that as many as 20 pilots have been suspended by the DGCA
in the last two weeks, which is a record number. Therefore, Sir, | would like to know
from the hon. Minister about the steps taken by Air India to ensure that the pilots
strictly follow the air safety norms and do not violate safety guidelines.

SHRI HARDEEP SINGH PURI: Sir, | think, the hon. Member's reference is to news
reports during the last ten days or so, where on account of heavy rains in some of the
airfields in the country, the aircraft landing has overshot the runway, and, as a result,
maybe the air strip has also been blocked, as happened in the case of Mumbai runway.
That particular runway at Mumbai is capable of handling 45 flights an hour but because
the runway was blocked, there was a problem. But, | want to mention that these are
not Air India specific. With regard to the incidents which you are referring to, | think,
many other airlines share the credit. The DGCA conducts an enquiry on each of these
things, and, maybe, if it appears that the number of people, against whom action has
been taken, are more, it may have something to do with new Minister in the Ministry
of Civil Aviation where my instructions are that there has to be zero tolerance in case
there is dereliction or where it comes to our notice that there has been carelessness.
I can tell you that in each of the DGCA enquiries, action is taken. Yes, in the last few
days, I think, the number of cases where action has been initiated appears to be more,
but, I believe that it is not much higher than that of other periods, and, I am hoping
that the message would have gone to all the airlines and, so, we will have less of these
incidents. Let me also mention that in the aviation terminology, there is a difference
between an accident and an incident. But, we are trying to ensure zero-defect and zero-
tolerance in respect of all this.

=ff IugUUfer AT ASRATO 3R AFHE G930, S 9 I8 e © fo 3nus
e W fer B ok S ¢ SR Wl wféra ', aife &9 AN it 9 3ifere wedl
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SHRI V. VIJAYASAI REDDY: Sir, between 2014 and 2019, the Government of India
has invested almost about ¥ 24,306 crores, including budgetary support, in the national
airline to make it turnaround. However, there is little success. What are the plans the
Government has, other than privatization of airline, to make it profitable?
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SHRI HARDEEP SINGH PURI: Sir, the Government has announced that it is
committed to privatization of the airline, that is, Air India, the flag carrier. But in order
to privatize it, there is a turnaround plan in order to give it operational efficiency and
also to make it profitable in the immediate term. We will be ending the financial year
2018-19 on 31st March with an operating loss of something like 37,000 crore. But in
the financial year, 2019-20, starting from 1st April, the airline is expected to make a profit.
The Government proposed to establish an alternate mechanism and that alternate
mechanism will take the decisions for privatization. I may inform hon. Members that
some of these factors are beyond the Government's control. Forty per cent of the
operating expense of an airline goes in what is called aviation turbine fuel. Then you
have geopolitical developments. We were very happy yesterday when the airspace was
reopened by a neighbouring country. The Air India had already incurred a loss of
something like Y430 crore in the four months or so of the closed airspace. The revival
plan basically concentrates on operational efficiency and cost reduction. | am afraid
while reducing cost, sometimes we have to be careful because cost reduction in the
short term can have medium- and long-term adverse consequences.

it Bt.uet. iR ST wEiey, ol goie W WR EfSAT &l f$H-gwaveHe aRA
& ol & Sravd BT T SR o i ° R ST 9 BI-uRee & 132 Uel W
RigTar 81T @1 €1 37 sl W w1 & Y 3 Sal1s, 2019 @I §eeg & g 91 o
& 21 R/ AR EE S g ghifea e e R S & fsusaRedic & 9|
I Pl T DI I8F TMHR BT 81 ST

SHRI HARDEEP SINGH PURI: Sir, | had already mentioned it in response to an
earlier supplementary question that Air India has both permanent employees, permanently

employed pilots, and people on fixed-term contracts. We ensure that at any given point
in time they only have the number of pilots required. The ones who are being recruited
now are against fixed-term contracts and they are not permanent employees. | am sure
whoever acquires this airline through the privatization process would want to take air
planes, 125 of them, half of which are owned by Air India, along with pilots who are
manning them. The pilots on fixed-term contract basis have to match the number of
aircraft that we are flying.

Crimes against children

*259. SHRI BHUBANESWAR KALITA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that crimes against children are showing an increasing
trend in the country;
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(b) if so, the details thereof, State-wise, separately during the last two years;

(c) whether it is also a fact that crimes against children have shown a steep rise
in Assam;

(d) if so, the details thereof during the last two years along with the steps taken
by the State Government to effectively check such crimes; and

(e) whether the Union Government intends to issue any advisory to the State
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (d) National Crime Records Bureau (NCRB) compiles and publishes statistics
on crimes in its publication "Crime in India". The published reports are available till the
year 2016. Details of State/Union Territory-wise cases registered (including Assam) for
crimes against children during the period from 2015 to 2016 are given at Annexure (See
below). Number of cases registered under crimes against children in Assam was 2835
and 3964 in 2015 and 2016 respectively.

As per the information provided by the Government of Assam, several steps have
been taken by the State Government which include:

(i) 64 women cells have been created in district and sub-divisional headquarters.

(i) A women helpline No. 181 'SAKHI' has been launched on 29.03.2018 in
Assam to provide 24 hours immediate and emergency response to women
(including girls) affected by violence.

(iiiy The State Government has requested the Hon'ble High Court for setting up
fast-track Courts for day to day trial of cases of crime against women
(including girls).

(iv) The State Government has issued instructions to police officers and other
officers concerned to tackle crime against women with a firm hand.

(v) Instructions have also been issued by Assam Police Headquarters on 1.4.2018,
to all Superintendents of Police and Commissioner of Police regarding matters
related to prevention, decision, investigation and trial of cases relating to
crime against women.



Oral Answers [17 July, 2019] to Questions 47

(vi)

(vii)

(viii)

®)

®)

(xi)

©)

Special Juvenile Police Units (SJPU) have been set up in each district of
Assam. All police stations have designated Child Welfare Police Officers
(CWPOs). These CWPOs are members of the SJIPU. The SJPU is headed by
an officer of the rank of Dy. Superintendent of Police or above. Two social
workers are also provided to SIPUs in 27 administrative districts. The SIPUs
deal with cases of children below the age of 18 years.

Anti Human Trafficking Units (AHTU) have been created and operationalised
in all districts to effectively combat crimes related to trafficking particularly
in women and children.

Capacity Building of police personnel to handle cases of crime against
women is being done through regular training in CID HQ, District HQ, Range
HQ etc. Such trainings are aimed at improving knowledge, skills and attitude
of police officers. The help of NGOs and other stakeholders like Assam State
Commission for Protection of Child Rights, State Child Protection Society,
UNICEF etc is being taken for conducting these trainings.

A special cell funded by National Commission for Women with the help of
TATA Institute of Social Science is currently functional at Panbazar PS.
There are two women counselors to provide assistance to women victims.

Standard Operation Procedure (SOP) on investigation of Crimes against
Women and Prevention of Children from Sexual Offences (POCSO) Act have
been circulated to all districts for the guidance of investigating officers.

To check cyber crime, cyber forensic training laboratories at Silchar and
Jorhat provide assistance to investigating officers in detecting such crimes.

'Police' and 'Public Order' are State subjects under the Seventh Schedule to

the Constitution of India. The responsibility of maintaining law and order, protection

of life and property of the citizens rest with the respective State Governments. The

State Governments are competent to deal with such offences under the extant provisions

of laws.

However, Government accords utmost priority to the safety of children. The

Ministry of Home Affairs and Ministry of Women and Child Development have issued

various advisories from time to time on steps to be taken for effective prevention,

detection, registration, investigation and prosecution of all crimes against Children,

measures needed to prevent trafficking and to trace children, filing of FIR in case of
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Missing Children, kidnapping of minors, tackling of cyber crime relating to obscene
content against women and children and safety and security of children living in Child
Care Institutions.

Annexure

State/UT-wise Cases Registered (CR) under Total Crimes against
Children during 2015-2016

SI. No.  State/UT 2015 2016
1 Andhra Pradesh 1992 1847
2. Arunachal Pradesh 181 133
3 Assam 2835 3964
4. Bihar 1917 3932
5 Chhattisgarh 4469 4746
6 Goa 242 230
7. Gujarat 3623 3637
8. Haryana 3262 3099
9. Himachal Pradesh 477 467
10.  Jammu and Kashmir 308 222
11.  Jharkhand 406 717
12, Karnataka 3961 4455
13, Kerala 2384 2879
14.  Madhya Pradesh 12859 13746
15.  Mabharashtra 13921 14559
16.  Manipur 110 134
17. Meghalaya 257 240
18.  Mizoram 186 188
19.  Nagaland 61 78
20.  Odisha 2562 3286
21.  Punjab 1836 1843

22.  Rajasthan 3689 4034




Oral Answers

[17 July, 2019]

to Questions

49

SI. No. State/UT 2015 2016
23. Sikkim 64 110
24.  Tamil Nadu 2617 2856
25.  Telangana 2697 2909
26.  Tripura 255 274
27.  Uttar Pradesh 11420 16079
28.  Uttarakhand 635 676
29.  West Bengal 4963 7004

TotaL STATE(S) 84189 98344
30.  Andaman and Nicobar Islands 102 86
31l  Chandigarh 271 222
32.  Dadra and Nagar Haveli K3 21
33.  Daman and Diu 2 3l
34.  Delhi 9489 8178
35.  Lakshadweep 2 5
36.  Puducherry 56 71

TotaL UT(s) 9983 8614

TotaL (ALL INDIA) 94172 106958

Source: Crime in India.

SHRI BHUBANESWAR KALITA: Sir, hon. Minister has given a detailed list of

crimes against children. He has also mentioned a few steps taken towards arresting the

increase of cases. But day in day out, we see child rape cases in newspapers every
day. We also know that Nirbhaya Fund was created to expand awareness of these

crimes. | want to know the details of the utilization of Nirbhaya Fund from the hon.

Minister.

SHRI G. KISHAN REDDY: Sir, this Government accords topmost priority to safety

of women and girls in the country. 19T He & IR # TART ST g&l €| 89 IASD
T 3TeI-31eT Had Sol 2 &1 H sl qar 1 aedl § fF WeR dgd < ©
<9 H TR b W S atrocities 8 V8 €1 3 AT W BH ST BIH B
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T T BRI AR 7 2018 H YH Yae §97d1, fhfiear vae # rsHe fhar €1 The
Ministry of Home Affairs has launched an online analytical tool for Police called
Investigation Tracking System for Sexual Offences. S¥% dT& other projects & | f¥a1
Hs & g H UBT AT AT The Emergency Response Support System, I 11 e
% gRT &9 g& &, which provides a single emergency number (112) based on computer
aided dispatch of field resources to the location of distress has been operationalised
in 20 States and UTs in 2018-19. The total cost of the project is ¥385 crore. Some funds,
around ¥278.00 crore, are also released to States. Mr. Deputy Chairman, Sir, the MHA
has launched a cyber crime portal under Nirbhaya Fund on 20th September, 2018 for
citizens to report obscene content. The total cost of this project is ¥223 crore. Funds
are released to the States and Union Territories as per CCPWC project. Cyber crime
forensic. ...(Interruptions)... T& & Wed, 111 e & IR H geT AT &, d AT Bl
SR« 81 gl Y8 FwEd gol ol § S Pr SR © JeT gl AT @IS 8, Al
AR gRT 39 R # fHy 70 & & aR § R 99 999 & v 980 9 ¢

MR. DEPUTY CHAIRMAN: Please be brief so that next question can be taken
up.
SHRI BHUBANESWAR KALITA: My supplementary is about 31,000 crore which

was earmarked for Nirbhaya Fund. What utilisation have you made of that amount of
Nirbhaya Fund?

SHRI G. KISHAN REDDY: | am telling you the same thing. ¥ e & &7 &
gRT 8 B9 Wigex Hsq BRRAS & o1 < 2 &1 79 fafte sl § 9% srid
3,664 ¥<T T including iTHa, URIaYEs, 3R SYSIREIE JAMbad B ST <
R 39 B 9 U @wd #X 2 €| Details are given An amount of 3200 crore is

distributed as a one-time grant under the Central Victim Compensation Fund Scheme.
B 200 RIS BUY 9 forg w@d g €1 Delhi Police is providing facility to social
workers, counsellors, etc. in district and sub-district police stations. They commenced
a new building in Delhi. g% fag off, s=ft s & o9 @d fvar 1 ¥ $9F |-
Tl g e W &H 'Safe City Projects’ & 9 TR Q3 & oY 8 BRI H 99 @d
PR T © | ST ABASEIG, TGS, I+, [Qcell, ARG, PIADNMI, dETS AR s
e wex ¥ WeR gRT f6y v g iR i o 9 5y v wd @1 Sisax
Pol 2919 BRIS BUY Wd HxA & g ¥ 77 &, R | anf) da 773 w_ls vUy
Refisr fg g €1 Then comes improving forensic investigation especially DNA

analysis.
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3 forw ff g ffar o § 9 o9 w@d T &1 SO 899 d<ie § 99.76
PRI BY¢ ¥ UHh 3ree] DNA U-eld &1 Uioide a911 81 39 IR | 98d 9R
goed €, S T v % o9 9 §9g T E L (caE).

it TR AT JA S, MU HUAT AT GG DI AT ARI THDRI ST
# g § < Q| L (aaae)... Next supplementary.

SHRI BHUBANESWAR KALITA: Mr. Deputy Chairman, Sir, although | wanted to
know the details about some funds which are still left, but I am not going into those
details. | had raised a specific question in part (c) of my question that crime against
children has shown a steep rise in case of Assam and some States of the North-East.
It is increasing; it is not decreasing. From 2015 to 2016, the chart has shown increase
in the crimes. The details of the steps taken to arrest the trend have been given. A very
important point is, Anti Human Trafficking Units have been created under this. But,
even if the Anti Human Trafficking Units are there, human trafficking is increasing from
Assam and the North-East. So, what are the reasons and what concrete steps are being
taken by the Government?

it SN, fhorT X} STYUfY 98Iy, <9 § 8HRT WRGR 3 | Ugel IPC & 37al-
T Yaed o, dfdh AR AR M & q18, fadie 20 RIawR, 2018 &1 ARaR
PIgH Ul ST TR 8, e 719 |9 <9 W F el it Mg 9 eig o afed
39 Uicd W &8 IVEY B Fahdl &1 IS BRUT Q2 &I Sl | a1 UaT g5
T 3R 39 BRU @ WET $ud I™vReX fhy o | £l

SHRI BHUBANESWAR KALITA: My question is about human trafficking.

ot S, frer I T SffHT & FIS ff S H A 1 sHE FW AW W
H Ud s8] detailed report 3T R8T &1 Human trafficking & ux &9 31l T& dgd
ggl &M NIA & & I €1 About ¥ 108 lakh has been given by the Central
Government. Human trafficking & aX # /=99 & I8 U1 a7 797 €1 39 ST-37ef
the Ministry of Home Affairs (MHA) regularly, from time to time, briefs the State
Government. fhy Wl &H STeFI-SfelT ¥CcHd &I advisory <d &, instructions <d &,
notifications < €1 §9 fav & FWR S-S $IH IoM MY, AT AN Bl ATH
T f 991 HaHl B SO & AU & initiaion of I €| SHP AU B9 State level
conference 3R Central level conference & oy +ft 1 < 38 &1 Human trafficking
P issue Td State subject &, Y 3MSTdHel T internatinal subject ¥ 81 1T &, $¥feTg
g UH NIA &1 9 |t 69 & AW, 3T il & 9 o aTel &, s 89 NIA
P 39! DGR ¢ X8 1 99 89 I responsibility SWdT <31, o1 S international
level @ human trafficking @ F9RIT 8, 89 SE®I IAd Fdhd &, VIl IRGR & A
gl
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DR. NARENDRA JADHAV: Sir, in our country, children are increasingly susceptible
to cyber bullying, online sexual abuse and exploitation as well as cyber extremism and
online enticement to illegal behavior through violent or sexually explicit audio-visual
content. Even the National Plan of Action for Children, 2016, recognizes that online
threats, child pornography and sex terrorism are emerging as serious issues affecting
our children. My supplementary question is this.

MR. DEPUTY CHAIRMAN: You have to put only one question. Two
supplementary questions can be asked only by the Member, whose question has been
included in the list. So, please put one question.

DR. NARENDRA JADHAV: Right, Sir. Are there any measures being taken
specifically to protect children from online threats and abuse?

it Sft. forer ¥E): W), 97 vy 9gq IR T &R o drel f&Al § ag I 8k
ST & WM Ue 9gd g1 |aTd B | BARI WRGR 39 (97 W 98d I Haq ol
I8l &1 The MHA has launched a cyber crime portal for women and children on 20th
September, 2018 for a citizen to report obscene content. The total cost of this project
is T223 crores. SXH cyber crime, forensic training, all over India, to 3,664 police
personnel, State officers including 440 public prosecutors and judicial officers identifying,
detecting and resolving cyber crimes against the women and children have been
imparted. Cyber crime 3 daTel &l § e 9gd g1 GHRIT &1, ST $9F HWR
dwe # ot Tal 8 arfgw @ syllabus 3R curriculum # +ft 39 9w &1 o @nfwl
sy § A |iE | IS request PRAT ATEAT § 1 Gfe cyber crime Td 98d
TR AR &, I8 FHRIT BY BR 3R BY URAR H B, e [y WReR 9ga
HSH IoT B! 8, A Al FHI-FHT W $HP HUX 31 Geid SITg | 3 aret =1
d B THd SW B AT

S SR gTEe: W), ot HA Sft 4 S reply fawm € 9wd wE few@mn wm ®
& there has been an increase in crimes against children. So, | would like to ask the
Minister: How many cases are pending in the last five years and what are you doing
to expedite them?

st Sft. fopor ¥, TR, 99 B H 39 Al Bl 3i(bgl TG | 59 ATl o T
12,609 rape cases POCSO & 3I<X 3T &, S9H ¥ investigation complete & 6,662
cases H charge sheet TIRIaT @l 7$ &, S 53 WR¥c © | Cases under investigation,
2,397 €, 98 19 WY 1 I U HAd 7, a1 Huem a1 789 & 3R, less than
two months ¥ & TAT| ST H=I9T more than two months under investigation &, T
HAS B WA 3,500 &, Sl 28% €1 b Ig W Heolde &, Wl g0b [0 &4
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e TaHe B AR gl fog 2 € iR conference &) @ €1 89 sHd foIg
Police Officers and Judicial Officers &1 T 1 & I8 &1 $9d WY W A HCH
Bl AT a9 W YAl xRl Y U1 |l § 2 £ A drel Al Bl gW 59
THR & BAET B MR ft qer|

4t TR R gar: W3 S oo e # forar € % time to time, Ministry of
Home Affairs 3R Ministry of Women and Child Development &I &H advisory #oid
g1 g 3' W foman € 5 @gd # s o eng €, JfT NCRB @1 Ruid &
qarfdd 2013-14 # children & RaaTs ST HIsH Y, SHdI WA 58,224 o1, 2014-15
H 89,473 o, 2015-16 § 94,172 3R 2016-17 H 1 TG ...(AGE)...

2 ITUTTRE: 3T Fard g |

3t wreR g gelt: s @el © f& w1gd &9 gU € ofd NCRB @1 Ruid
¥ HAEE HIsH ged off IF &1 398 gamr T ¥ fF kidnapping and abduction &
BT 49% ¥, Iegd & AT S NG A Y €, I8 18% Tl ..(HAEH)...

2} STHUTRT: 37 AT FaTe YO |

#t TR RiE g F)1 ware 7' © 5 P AR ged g S I €, greife
gAd foTy IR&R advisory W 9ot ® 1 396 folv BIS preventive 3R deterrent Edoi
T SIY | Cyber-crime 1 ggar ST Y&l &, trafficking 1 @1 <1 &1 €1 39 oI
WHR R X & &2

#t . fFe ¥E: W, U9 9¢ €, IT WEl T UBd V¥ B9 BN & 9 ot
PO e R RUE 81 8l Uil off, dfehd [ wis & d1e, <21 W) ¥ $g portals
MY €, SUF 918 ¥ 39 dRE & hag el IR 8 W T 2018 A R, gfor
I & T U Vae a9 7| fhet W gfor e H R Bl e ST, ST
IREE O] BIFT I1RT 3R SRR IS 81 fham T, &9 & FIR =&l fHapret
T, A concerned Officer & &HUX action BRI $Hd AR I sy ft faw 71y
g 5 Ir A€M & 3iGR-37GY B @I investigation BMT TIRY| FR @R HAEM &
3fGY P¥ BT investigation PR charge-sheet file &l g3, a1 IFd! RUC AR
Women Trafficking Cell, Delhi &1 ®ort 0S| 9 dRE & 95 8 o¢ & |

SUFHTAfT Sft, $59P T &9 S-dF hed iR Sof 38 B Ig 9ET I9H! B
% WRGR & §RT 8F <9 R H Fast Track Courts @ arel €1 37+ arel fa=i &
I proposal Cabinet & approval & folg ST aTal &1 $91 Fast-Track Courts & fog
BH QY RN Y PM PR L &l I S H, 31 Wed H ATHT 1.6 ARG AT URST
1 g7 BAST B X within two years, Fast Track Court # clear &= &1 BT, U1
B9 39 proposal H & X& €| 31 A areil Cabinet meeting H I8 &N SITQIT | TR,
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arl ot # 3T 2, POCSO (Protection of Children from Sexual Offences) # it
AT T T T, B9 9 YaT DI SR AW & & £ THH BF 9gd 9N issue
AR I W T

SugHmafa S, $9H the modification of law will address the need for stringent
measures against rising trend of child sex abuse in the country and combat the menace
of relatively new kind of crimes. The Government has determined stressing that the
strong penal provisions will act as a deterrent. It intends to protect the interest of the
vulnerable children in times of distress and ensure their safety and dignity.

it Iyt AR F3 S, AT oy e | Gifey, i ot g9 @ 9gd
FH I FIX FX U T

it S, fhe IS W), & arel fodl | ARl Sft & g H WRd @GR 39 vy
R Bfed Vae aF drd &, o 89 3401 99 § G| 399 S Acts 3IUH | T
proposal Fast Track Court & foTT 39 arell € 8iR U% POCSO & oIy 31+ aren |
TG A, I dret oA § a9 WY pending cases €, ®IC & gRT SHdT speedily
prosecution 81 |k, difds &7 IINAT P el dRE o A9 & 9F |

MR. DEPUTY CHAIRMAN: Question No. 260; questioner not present. Are there
any supplementaries?

*260. [The Questioner was absent.]
Details of unorganised sector

*260. SHRI SANJAY SINGH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether India's unorganised sector is shrinking, if so, the details thereof;
and

(b) whether unorganised sector is draining India's economy and if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (b) A statement is laid on the Table of
the House.

Statement

(a) and (b) There is no separate published data for unorganized sector as a whole.
However, shrinking of unorganized sector is a positive indicator of development.
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Government has taken a number of steps towards expansion of the organized sector.
These are as under:-

Under the Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) initiative undertaken
by the Ministry of Labour & Employment there has been a significant improvement in
the registration of beneficiaries and 1.2 crores number of employees benefitted in the
last three year, which is an indication of shifting from informal sector to the formal
sector for availing the Social Security Benefit. In order to provide social security
benefits to the workers in the unorganized sector including workers in agriculture
sector, the Government has enacted the Unorganized Workers' Social Security Act,
2008. This Act stipulates formulation of suitable welfare schemes for unorganized
workers on matters relating to: (i) life and disability cover, (ii) health and maternity
benefits, (iii) old age protection and (iv) any other benefit as may be determined by the
Central Government. Life and disability cover is provided through Pradhan Mantri
Jeevan Jyoti BimaYojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY)
to the unorganized workers depending upon their eligibility. Government of India and
State Governments pay the annual premium in equal share without any burden on the
beneficiary. The health and maternity benefits are addressed through Ayushman Bharat
scheme. For old age protection in the form of minimum assured monthly pension,
Government of India has recently launched Pradhan Mantri Shram Yogi Maandhan
(PM-SYM). Under the scheme, minimum assured monthly pension of ¥ 3000/- will be
provided to the unorganized workers after attaining the age of 60 years. Prescribed
monthly contribution is payable by the beneficiary and equal matching contribution is
paid by the Central Government.

Delay in NRC process

*261. SHRI AMAR SHANKAR SABLE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that National Register of Citizens (NRC) process has been
inordinately delayed,;

(b) what action has been taken by Government for publication of final NRC in
Assam;

(¢) how many foreigners have been identified by Government during NRC
exercise; and

(d) whether NRC will help in checking illegal migration?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) The National Register of Citizens (NRC) in Assam is to be published by
31st July, 2019 as per the direction of the Hon'ble Supreme Court.

(d) A number of steps have been taken to check illegal migration. These include
erection of fencing on international boundary, enhanced vigil by border guarding
forces, use of technology for border guarding, smart fencing etc. NRC is the register
containing names of Indian citizens in Assam.

Pressure on real estate sector

*262. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ how the Ministry is looking at the stress that the real estate sector is
passing through;

(b) whether it is a fact that there is huge loss of jobs in the real estate sector
due to glut in the sector; and

(c) if so, whether the Ministry will take this issue, as MSME sector was taken
with RBI for helping hand to real estate sector?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) to (c) Land and and colonization are State subjects. Ministry of Housing and
Urban Affairs has not received any information regarding stress on or loss of jobs in
the real estate sector. However, this Ministry has taken following steps to strengthen
and boost the real estate sector:-

. The Real Estate (Regulation and Development) Act, 2016 (RERA) has been
enacted io establish Real Estate Regulatory Authority to regulate and promote
the real estate sector, and to ensure sale of real estate projects, in an efficient
and transparent manner and to protect the interest of consumers. The Act
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also provides for an adjudicating mechanism for speedy dispute redressal
and the Appellate Tribunal to hear appeals. Under its provisions, developers
compulsorily have to deposit seventy percent of the amount realised for real
estate project from allottees in a separate bank account to cover the cost
of construction and land. RERA, interalia, makes the promoter liable for
refund of amount, with interest and compensation, in case he fails to complete
or is unable to give possession of apartment, plot, building to home buyers,
as per the terms of the agreement for sale.

. A number of reforms have been implemented to facilitate Ease of Doing
Business in construction permits. An Online Building Permission System
(OBPS) - a single window system for all clearances relating to building
construction, has been implemented in Delhi and Mumbai since 2016. Under
this system, various internal and external agencies have been integrated
seamlessly through a Common Application Form enabling online submission
of plans, online fee payment and online No Object Certificates (NOCs) from
various internal and external agencies. As a result, Country's rank has
improved from 181 in World Bank's Doing Business Report (DBR) 2018 to
52 in DBR-2019 in construction permit indicator. So far, OBPS has been
implemented in 1,705 Urban Local Bodies (ULBs) in the Country.

. In order to achieve the vision of 'Housing for AH', under the Pradhan Mantri
Awas Yojana (PMA Y- U), nearly 84 lakh houses, against the validated
demand of about 1 crore, have been sanctioned and more than 48 lakh
houses have been grounded for construction, of which over 26 lakh houses
have been completed and delivered to the beneficiaries. A National Urban
Housing Fund (NUHF) has been created through which so far ¥ 28,000 crore
have been released to States/ Union Territories (UTS).

. This Ministry has prepared a draft Model Tenancy Act (MTA) with the aim
to balance and protect the interest of both the tenant and owner by regulating
renting of premises in an efficient and transparent manner through an
adjudicating mechanism for speedy dispute resolution. Draft MTA has been
shared with the States and UTs seeking their views and has been uploaded
on the Ministry's website at http://mohua.gov.in/cms/draftmodificationact.
php soliciting comments / views from public/Stakeholders.

. In order to promote affordable housing, the Government has included
‘affordable housing' under the harmonized list of infrastructure sub-sector
by inserting a new item in category of 'Social and Commercial Infrastructure'.
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. Reduction in Goods and Service Tax (GST) on under-construction housing
projects, from 8% to 1% in case of Affordable Housing and from 12% to 5%
in case of other housing projects with no Input Tax Credit (ITC).

. Priority Sector Lending for a dwelling unit has been increased from T 28 lakh
to ¥ 35 lakh in metros and from ¥ 20 lakh to ¥ 25 lakh in non-metros for
Affordable Housing.

. Exemption of income tax on notional rent on a second self-occupied house,
and threshold rental income for Tax Deduction at Source (TDS) has been
raised from ¥ 1.80 lakh to ¥ 2.40 lakh.

. Benefit of rollover of capital gains increased from investment in one residential
house to two residential houses for a tax payer having capital gains up to
% 2 crore.

. Exemption has been granted on profit under section 80-IBA of the Income
Tax Act on the affordable housing projects approved till 31 March, 2020.
Further in the Union Budget 2019-20, it has been proposed to widen the
scope of availing benefit under this section by increasing the carpet area
of a residential unit in the housing project from 30 to 60 square meters in
metros and 60 to 90 square meters in non-metros, for residential unit valued
upto T 45 lakh.

. Period of exemption from levy of tax on notional rent on unsold inventories
has been extended from one year to two years.

. In the Union Budget 2019-20, it has been proposed to insert a new sub-
section [B0EEA] in the Income Tax Act for deduction upto ¥ 1.5 lakh for
interest paid on loans borrowed w.e.f. 1 April, 2019 upto 31 March, 2020 for
purchase of a house valued upto ¥ 45 lakh, in addition to the deduction of
upto ¥ 2 lakh in respect of self-occupied property on account of interest
paid on housing loan under section 24 of Income Tax Act.

SHRI PRABHAKAR REDDY VEMIREDDY: Sir, | would like to know from the hon.
Minister the constraints that the Ministry is facing in granting the status of industry
to the real estate sector and whether they had any consultation with the Ministry of
Finance regarding this or not; if so, what the result is.

SHRI HARDEEP SINGH PURI: Sir, we have already granted the status of industry
to affordable housing segment. We have also given a large number of other concessions
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- 1 would rather say, we have taken initiatives-which will provide some relief to the
real estate sector. But, I would like to remind the hon. Member that land and colonisation
are, at the end of the day, within the State-subject. On the issues of the stress that
the hon. Member has referred to in the question, those have to be dealt with by the
local factors. As far as we are concerned, | can list a large number of actions that we
have taken, brought the GST rate down for Affordable Housing and, for other housing
projects, we have also made certain announcements in the latest Budget. Nirmalaji has
offered additionally; for houses up to ¥45 lakh, where we had an income-tax cushion
of up to two lakh rupees, she added another 1.5 lakh. But, the issue is, again, | come
back to the fact that these are essentially within the State-subject. Many of these
actions have to be provided by the respective State Governments.

SHRI PRABHAKAR REDDY VEMIREDDY: Sir, | have also come to know that
RERA has not been implemented by many States. Is it true or not? If it is true, how
is the Government going to protect these buyers?

SHRI HARDEEP SINGH PURI: Sir, | would like to inform the hon. Member that
on the notification of RERA, the present status of implementation is that 30 States and
UTs have notified it. The establishment of Real Estate Regulatory Authority has been
done by 29 States and UTs. The establishment of Tribunal is by 22 States and UTs.
The number of projects registered under RERA is 42,240. The real estate agents
registered under RERA is 33,000-plus.

SHRI HARDEEP SINGH PURI: Now the issue here is, in some of the States like
the North-East, there are specific issues, and in so far as Andhra Pradesh is....

WRITTEN ANSWERS TO STARRED QUESTIONS
Amendments in child labour laws

*263.SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government proposes to make amendments in child labour laws
including fixing of accountability of labour officials with a view to ensuring the enrolment
of each and every child in school,

(b) if so, the details thereof;
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(c) the details of child labourers rescued and rehabilitated during the last three
years, State/UT-wise; and

(d) whether there are any welfare schemes for children working in unorganised
sectors of the country, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No, Sir. The Government has
amended the Child Labour (Prohibition & Regulation) Act, 1986 and enacted the Child
Labour (Prohibition & Regulation) Amendment Act, 2016 which came into force w.e.f.
1.9.2016. The Amendment Act inter alia provides for complete prohibition of work or
employment of children below 14 years in any occupation and process and prohibition
of adolescents in the age group of 14 to 18 years in hazardous occupations and
processes.

Under the amended Act, appropriate governments may confer power and impose
duties on a District Magistrate to carry out the provisions of the Act. District Magistrate
can also specify their subordinates for exercising such powers and performing such
duties within their local limits.

(c) The number of child labourers who were rescued/withdrawn from work,
rehabilitated and mainstreamed under National Child Labour Project Scheme during the
last three years, State-wise is given in the Statement (See below).

(d) Government is implementing the National Child Labour Project (NCLP) Scheme
for rehabilitation of child labour. Under the Scheme children in the age group of 9-14
years, rescued/withdrawn from work are enrolled in the NCLP Special Training Centres,
where they are provided with bridge education, vocational training, mid day meal,
stipend, health care, etc. before being mainstreamed into formal education system.

Statement

Number of children who were rescued/withdrawn from work, rehabilitated and
mainstreamed under National Child Labour Project (NCLP) Scheme
during the last three years, State-wise:

SI. No. State 2016-17 2017-18 2018-19
1 Andhra Pradesh 814 203 778
2. Assam 434 915 4562

3. Bihar 0 2800 0




Written Answers to [17 July, 2019] Starred Questions 61

Sl. No. State 2016-17 2017-18 2018-19
4. Gujarat 0 187 101
5. Haryana 40 0 171
6. Jharkhand 334 2014 1225
7. Karnataka 681 679 763
Madhya Pradesh 4442 11400 4910
9, Maharashtra 1692 5250 8122
10.  Nagaland 0 197 11
11.  Punjab 592 94 915
12, Rajasthan 630 105 0
13, Tamil Nadu 2850 2855 2534
14.  Telangana 1431 2137 935
15.  Uttar Pradesh 3066 0 8020
16.  West Bengal 13973 17899 17137
TotaL 30979 47635 50284

Pension to persons above 60 years age

*264. SHRI SUSHIL KUMAR GUPTA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Government has decided and approved a new
scheme, which assures all shopkeepers, retail traders and self-employed persons a
minimum monthly pension of ¥3,000 after the age of 60 years; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes Sir. Cabinet has recently
approved a new Pension Scheme, Pradhan Mantri Laghu Wapari Maan Dhan Yojana
(PM-LVMY), for the benefit of shopkeepers /retail traders and self-employed persons
for providing monthly minimum assured pension of ¥ 3000. It is a voluntary and
contribution based central sector scheme, for the entry age group of 18-40 years. The
contribution under the scheme is payable by the subscriber and the Central Government,

in equal share, i.e. 50:50 basis. This will be based on self-declaration.
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Eligibility criteria of the scheme are as under:-

(i) A shop keeper/ retail-trader /self-employed person if registered with GSTN,

his/ her firm's annual turnover should not exceed ¥ 1.5 crore.
(i) He/she should not be an income tax payee.
(iii) He/she should not be a member of EPFO/ESIC/NPS/PM-SY M.
Revamping post-matric scholarship scheme

*265. SHRI D. KUPENDRA REDDY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government plans for revamping the Post-Matric Scholarship
Scheme; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI THAAWAR
CHAND GEHLOT): (a) and (b) Under the Centrally Sponsored Scheme for Post Matric
Scholarship to Scheduled Castes students, Central Assistance is released to States/UTs
for the total expenditure under the scheme, over and above their respective Committed
Liability. The level of Committed Liability is fixed at the beginning of every Plan period/
Finance Commission cycle based on the expenditure during the previous Plan period.
Due to the 'Committed Liability Concept", maximum part of the Financial burden is to
be borne by the State Governments/UT Administrations at the beginning of the new
year Plan period/ Finance Commission Cycle. It has, therefore, been envisaged to
change the funding pattern under the scheme from '‘Committed Liability' to a pre-
decided ‘fixed sharing ratio' between Centre and the State Governments.

Plans for Revamping the existing Post-Matric Scholarship Scheme for Other
Backward Classes (OBC) Students is usually finalised at the time of continuation of the

Scheme, which is due after financial year 2019-20.

Department of Persons with Disabilities (DEPwD) is implementing an Umbrella
Scheme titled "Scholarship for Students with Disabilities”. Post-matric Scholarship
scheme is one of the components of the said scheme. At present there is no proposal

for revamping Post-matric Scholarship scheme for Students with Disability.
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Circulation of fake notes

*266. DR. L. HANUMANTHAIAH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that counterfeit Indian currency notes are circulating in
the country through India-Nepal border;

(b) if so, what action Government has taken in this regard, the details thereof;

(c) how many fake Indian currency notes have been recovered by Government
during last three years and current years, the details thereof;

(d) whether it is also a fact that the smugglers are now targeting small towns
in the country to circulate the counterfeit currencies; and

(e) if so, what is Government's response to this?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Cases of smuggling and circulation of fake Indian
currency have been reported in the country including those from across the Indo-Nepal
border. Intelligence and security agencies of Central and State Governments keep a
close watch on the elements involved in the circulation of fake currency in the country
and take action in accordance with law.

The Government has taken various measures in this regard which inter alia,
include:-

(i)  Vigil is being maintained at the India Nepal border to check the smuggling
and circulation of FICN. There has been excellent cooperation between
security agencies of the two countries to check the influx of FICN into India.

(i) Training programmes are conducted for the Nepalese Police officers on
combating the circulation of fake currency notes to sensitize them on
smuggling/counterfeiting of Indian currency.

(iii) FICN Coordination Centre (FCORD) has been established by the MHA to
share intelligence/ information among different security agencies of the
states/ central government to counter the problem of circulation of FICN in
the country.

(iv) A Terror Funding and Fake Currency Cell (TFFC) has also been created in
NIA to investigate terror funding and FICN cases.
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(c) As per data available with National Crime Records Bureau, face value of
FICN seized during the years 2016, 2017, 2018 & 2019 (upto 30.6.2019) is X 24.61 crores,
¥ 28.10 crores, T 17.75 crores and T 6.22 crores respectively.

(d) and (e) FICN has been seized/ recovered in small towns in India. Mostly, it
is of lower denomination and low quality FICN printed with the help of scanners/
printe¥ RBI conducts awareness programmes for the State Police personnel/ bank
personnel/ general public on identifying FICN. Training programmes are regularly
conducted for State police personnel on FICN.

Sikh prisoners under TADA

*267. SARDAR SUKHDEYV SINGH DHINDSA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether a number of Sikh prisoners arrested under Terrorist and Disruptive
Activities (Prevention) Act (TADA) have completed their sentence long back and have
not yet been released,;

(b) the number of such prisoners, State-wise; and
(c) the steps taken to release them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Religion-wise details of prisoners are not maintained centrally.

(b) Does not arise.

(c) 'Prisons' and 'Persons detained therein' are State subjects as per the Seventh
Schedule to the Constitution of India. State Governments are responsible for prison
administration, and are competent to consider and take decision on release of prisoners
as per the provisions of law.

Ailments caused due to GAIL gas pipeline blast

*268. SHRI V. VIJAYASAI REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether Ministry is aware that 17 survivors of GAIL gas pipeline blast at
Nagaram in Konaseema region in 2014 are still suffering from various ailments and three
of them are in a pitiable condition;
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(b) whether GAIL promised to provide corporate treatment to the injured, but
did not provide them such treatment and hence they are suffering;

(c) whether Government promised to set up fire station, upgradation of health
centre and to extend drinking water supply scheme to Nagaram; and

(d) if so, what are the reasons due to which nothing has been done so far in
this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) GAIL has informed that all the survivors are provided with
treatment at Apollo hospitals, Kakinada. Based on the advice of the treating Doctors
and hospitals their condition is being monitored and accordingly treatment is being
provided. Out of 17 survivors, 14 are successfully treated and discharged. Remaining
three survivors are being regularly looked after by GAIL based on their medical need
and requirement for which entire cost of treatment, travel and stay during treatment are
paid directly to treating hospitals by GAIL.

(c) and (d) GAIL had launched various developmental initiatives under its CSR,
most of which are centered at Nagaram Village and its surrounding areas. GAIL has
contributed more than ¥ 35.00 crore for various CSR activities in East Godavari and
West Godavari districts of Andhra Pradesh. Out of this more than ¥ 11.00 crore has
been spent on CSR projects exclusively in and around Nagaram village. Major CSR
initiatives were launched by GAIL in and around Nagaram Village in particular for
community engagement which include the following:-

(i) Setting up a Skill Development Centre at the cost of ¥ 4.30 crore at Boyi
Bheemanna Human Resource Development Centre at Nagaram Village. Since
2015-16 more than 850 local educated unemployed youth have been provided
skill training under various hydrocarbon sector skill trades.

(i)  Supporting various developmental works in Nagaram Village, Mamidikuduru
Mandal, with a total funding support of more than ¥ 4.00 crore spread over
FY 2015-16 to FY 2018-19.

(i) Providing doorstep primary healthcare facilities at ¥ 1.30 crore to local
population through operation of a Mobile Medical Unit at Nagaram which
covers 21 villages in and around Nagaram.
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(iv) Extending support towards procurement of medical equipment at ¥ 50 lakh
to Primary Health Centre, Nagaram and Community Health Centre,
Razole.

Over last 3 years, GAIL has been contributing an amount of ¥1.00 crore every year
to district administration specifically for activities related to Nagaram development.

GAIL has also supported activities like replacement of Filter media for Quality
Water Supply to Nagaram village and allocated T4.0 crore for provision of clean
drinking water through household tap connection in Nagaram village.

Migration of labourers to the metropolitan cities

*269. SHRI RAJMANI PATEL.: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that a large humber of workers shift from their native
States to the neighbouring metropolitan cities every year in search of employment;

(b) whether any survey has been made by Government to assess migrant

labourers moving to the major metropolitan cities;
(c) if so, the details thereof; and
(d) f not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Yes, Sir. Labourers/workers do migrate in
and out of the State in search of livelihood. The Constitution of India guarantees the
right to every citizen to move to and reside in any State/UT in search of Occupation/
Job.

(b) to (d) As migration of workers from one State to another State is a continuous
process and the migrant workers keep on moving from one State/Metropolitan city to
other States/Metropolitan Cities in search of work. No survey has been conducted by
Ministry of Labour & Employment in this regard. However, according to the Economic
Survey 2016-17, "the size of the workforce as per Census 2011, was 482 million people
and based on extrapolation, this figure would have exceeded 500 million in 2016. If the
share of migrants in the workforce is estimated to be even 20%, the size of the migrant
workforce can be estimated to be over 100 million in 2016 in absolute terms".
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High unemployment rate in Gujarat

*270.SHRI SYED NASIR HUSSAIN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the State-wise trends in the rate of unemployment over the last two years,
whether the highest unemployment rate is in Gujarat, if so, the reasons therefor;

(b) whether India's unemployment numbers are presented only once in every
five years as compared to other countries which have figures on a quarterly basis; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per the results of annual Periodic
Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18 and annual employment-
unemployment survey conducted by Labour Bureau, Ministry of Labour and
Employment, the estimated unemployment rate on usual status (principal
status+subsidiary status) basis for the persons of age 15 years and above to the extent
available is given below. The State/UT-wise detail is given in the Statement (See below).

Unemployment Rate

Survey# Gujarat All-India
2017-18 (PLFS) 48% 6.0%
2015-16 (Labour Bureau) 0.6% 3.7%

# Survey methodology and sample selection are different in PLFS and Labour Bureau survey

(b) and (c) To ascertain the employment and unemployment situation in the
country, the quinquennial labour force surveys were conducted by National Statistical
Office (NSO), Ministry of Statistics and Programme Implementation. These surveys
were conducted during the year 1972-73, 1977-78, 1983, 1987-88, 1993-94, 1999-00, 2004-
05, 2009-10 and 2011-12. Labour Bureau also conducts annual employment-unemployment
survey which were conducted during the year 2009-10, 2011-12, 2012-13, 2013-14, 2015-
16 and 2016-17. Considering the need for availability of labour force statistics at more
frequent intervals, Ministry of Statistics and Programme Implementation had launched
the Periodic Labour Force Survey (PLFS) during 2017-18, with the objective of measuring
quarterly changes of various statistical indicators of the labour market in urban areas
as well as generating the annual estimates of different labour force indicators both in
rural and urban areas.
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Statement

State/UT-wise details of Unemployment Rate for persons of age 15 years and
above according to usual status (principal status+subsidiary status)
basis to the extent available

SI. No. State/UTs 2015-16 2017-18
(Survey by Labour Bureau)@ NSS(PLFS)@

1 2 3 4
1 Andhra Pradesh 35 45
2. Arunachal Pradesh 39 58
3 Assam 40 79
4. Bihar 44 70
5 Chhattisgarh 12 33
6 Delhi 31 94
7. Goa 90 139
8. Gujarat 06 48
9. Haryana 33 84
10.  Himachal Pradesh 10.2 55
11.  Jammu and Kashmir 6.6 54
12, Jharkhand 22 75
13.  Karnataka 14 48
14, Kerala 10.6 114
15.  Madhya Pradesh 30 43
16.  Maharashtra 15 48
17. Manipur 34 115
18.  Meghalaya 4.0 16
19.  Mizoram 15 101
20.  Nagaland 56 214
21.  Odisha 38 71

22.  Punjab 58 7.7
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1 2 3 4
23.  Rajasthan 25 5.0
24.  Sikkim 89 35
25.  Tamil Nadu 38 75
26.  Telangana 27 76
27.  Tripura 10.0 6.8
28.  Uttarakhand 6.1 76
29.  Uttar Pradesh 5.8 6.2
30.  West Bengal 36 46
31 Andaman and Nicobar Islands 120 158
32.  Chandigarh 34 9.0
33.  Dadra and Nagar Haveli 27 04
34.  Daman and Diu 03 31
35.  Lakshadweep 43 213
36.  Puducherry 48 103
ALL-INDIA 3.7 6.0

@ Survey methodology and sample selection are different in PLFS and Labour Bureau survey.
Source: Periodic Labour Force Survey, M/o Statistics and Programme Implementation; Employment
unemployment survey of Labour Bureau

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Share of aviation logistics cost towards GDP

12694. SHRI P.L. PUNIA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the percentage-wise share of aviation logistics related cost towards GDP, the
details thereof; and

(b) the steps being taken by Government to bring down the logistics related
cost, the details thereof?

tOriginal notice of the question was received in Hindi.



70  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) As per the 2018 year-end review carried out by
Ministry of Commerce & Industry, the share of total logistics cost, which includes
aviation-related logistics cost, is around 14 per cent of GDP. In so far as aviation
logistics costs are concerned, several initiatives have been taken to sustain the growth
impetus in air cargo and to reduce logistics cost. The comprehensive National Civil
Aviation Policy launched in 2016 focuses on cost reduction, efficiency improvement
and promotion of ease of doing business across the air cargo value chain, inter alia
among others through the following:-

(i) streamlined and simplified Customs and other regulatory processes;

(i) e-governance and adoption of suitable technologies to improve efficiency
and make transparent documentation and information requirements;

(i) enhancement and upgradation of physical and digital infrastructure for
domestic and international air cargo and express deliveries both at airports
and at off-airport facilities;

(iv) development of dedicated Air Freight Corridors with airports of other
countries; and

(v) laying down service level standards for air cargo stakeholders for reduction
of dwell time.

Impact of GST and demonetisation on unemployment rate

2695. SHRI OSCAR FERNANDES: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that the unemployment rate has been the highest during
2014 to 2019;

(b) if so, what are the reasons for this high unemployment rate;

(c) to what extent demonetisation and GST has contributed to this unprecedented
unemployment growth; and

(d) what measures Government proposes to generate employment in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (d) As per the results of annual Periodic
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Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18 and employment-
unemployment survey conducted by Labour Bureau, Ministry of Labour and
Employment, the estimated unemployment rate on usual status (principal
status+subsidiary status) basis for the persons of age 15 years and above is given

below:-
Survey* Year Unemployment Rate
2017-18 (PLFS) 6.0%

Survey by Labour Bureau
2015-16 37%

2013-14 3.4%

* Survey methodology and sample selection are different in PLFS and Labour Bureau Survey.

Employment generation coupled with improving employability is the priority of
the Government. Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such
as Prime Minister's Employment Generation Programme (PMEGP), Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM). Details of the employment generated through these
schemes/programmes are given below:-

Employment generated through Schemes/Programmes

Schemes/Year 2015-16 2016-17 2017-18 2018-19
Estimated employment 323 408 387 587
generated under PMEGP (till 31-03-2019)
(in lakh)

Persondays Generated 235.14 235.64 233.74 267.9
under MGNREGS (till May, 2019)
(in crore)

Candidates placed under 1.09 148 0.76 1.36
DDU-GKY (in lakh) (till May, 2019)
Placement under DAY-NULM 0.34 152 115 163

(in lakh) (till 18-06-2019)

Source: Respective Ministry.
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Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting
employment generation. Under this scheme, Government is paying entire employer's
contribution (12% or as admissible) towards EPF and EPS for all eligible new employees
for all sectors for 3 years. Till 01-07-2019, the scheme has covered 1,52,035 establishments
and 1.21 crore beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government
inter alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10
lakh, are extended to micro/small business enterprises and to individuals to enable them
to setup or expand their business activities. Upto 31st March, 2019, 18.26 crore loans

were sanctioned under the scheme.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development and Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood and to meet their

employment requirement.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these, other flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances
employability of the youth to access employment.
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Zoning of airspace under digital sky platform

2696. PROF M.V. RAJEEV GOWDA: Will the Minister of CIVIL AVIATION be
pleased to stated:

(@ whether the process of zoning of airspace for flying of drones into red,
amber and green zones has been completed;

(b) if so, the details thereof; and

(c) the map and green zones that are marked for automatic approval for flying
of drones under the digital sky platform, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Civil Aviation Requirements (CAR) Section 3 - Air
Transport Series X Part | Issue |, dated 27th August, 2018 issued by the Directorate
General of Civil Aviation on requirements for operation of civil Remotely Piloted Aircraft
System (RPAS) defines the operating restrictions for drones. The process of zoning of
airspace for drones is incomplete.

(b) The details of State/UTs/Organisations for which mapping data is incomplete
is as below:-

() Bihar
(i) Ministry of Defence (Indian Army and Indian Navy); and
(i) Ministry of Environment, Forest and Climate Change.

() The airspace not marked as No Drone Fly Zone is designated as Green Zone
and is mapped for automatic approval for flying of drones in digital sky application.

Night landing facility at Kullu and Shimla airports

2697. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether there is no night landing facility in many airports in the country
including Kullu and Shimla airports in Himachal Pradesh;

(b) if so, the details thereof, along with the reasons therefor;

(c) whether Government is considering to upgrade technology to provide night
landing to all airports in the country including Kullu and Shimla airports in Himachal
Pradesh; and
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(d) if so, time by when it is to be upgraded and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The night landing facility is not
available at many of the airports of Airports Authority of India (AAI) including Kullu
and Shimla airports in Himachal Pradesh. The airports of AAIl which are not equipped
with night landing facility are Kadapa in Andhra Pradesh, Tezu and Pasighat in Arunachal
Pradesh, Diu in Daman and Diu, Safdarjung in Delhi, Keshod and Kandla in Gujarat,
Kangra, Kullu and Shimla in Himachal Pradesh, Lengpui in Mizoram, Agatti in
Lakshadweep, Akola, Kolhapur, Gondia, Jalagaon, Juhu and Solapur in Maharashtra,
Shillong in Meghalaya, Ludhiana in Punjab, Puducherry, in Puducherry, Kota and
Kishangarh in Rajasthan, Pakyong in Sikkim, Salem and Tuticorin in Tamil Nadu,
Begumpet in Telangana, Behala and Cooch Behar in West Bengal, Kanpur in Uttar
Pradesh and Pantnagar in Uttarakhand. The provision of night landing facility at an
airport depends upon operational requirements, traffic demand, commercial feasibility
etc. and varies from airport to airport in the country.

(c) and (d) Upgradation of facilities at airports including night landing facility is
a continuous process and is undertaken by the AAI depending upon commercial
viability, traffic demand, operational requirements, demand from airlines, technical
feasibility, availability of land etc. At Kullu and Shimla airports, the Runway Strip Width
and Runway End Safety Area as mandated by Directorate General of Civil Aviation's
civil aviation requirements for night landing cannot be made available due to land
constraints.

Setting up new airport at Hollongi, Arunachal Pradesh

2698. SHRI RIPUN BORA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government has any proposal to set up a new airport at Hollongi,
near Rajgarh, Arunachal Pradesh at the border of Assam-Arunachal Pradesh;

(b) if so, what is the present status of the project therefor; and

(c) what is the projected time for completed and operation of this airport
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. Ministry of Civil Aviation has
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granted 'In Principle' approval on 18th January, 2019 for setting up a New Greenfield
Airport at Hollongi, Itanagar. Present status of the project is that Airports Authority
of India (AAI) has already initiated preparation of bidding documents in this regard.

(c) The projected date for completion and operationalization of the airport is
30.06.2022. However, completion of airport projects depends upon many factors such
as land acquisition, availability of mandatory clearances, financial closure etc. by the
airport developer.

Comprehensive aviation infrastructure overhaul

2699. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government has planned/ propose to plan a comprehensive aviation
infrastructure overhaul as air traffic is booming; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. In view of the increasing growth
in air traffic, the Government had released the National Civil Aviation Policy (NCAP),
2016 on 15.06.2016 to revamp the Indian aviation sector in a significant manner. The
aim is to provide an ecosystem for harmonised growth of various aviation sub-sectors,
i.e. Airlines, Airports, Cargo, Maintenance, Repair and Overhaul (MRO), General Aviation,
Aerospace Manufacturing, Skill Development, etc. In compliance with NCAP-2016,
many steps have been taken, which include the following:-

(i) Introduction of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka
Aam Naagrik) to stimulate regional air connectivity by making it affordable.

(i) Revival of un-served and under-served airports/airstrips, helipads of the
State Governments, Airports Authority of India (AAI), Civil Enclaves and
Central Public Sector Undertakings (CPSUSs) through a budgetary support of
%4500 crores under RCS-UDAN.

(iii) Introduction of Greenfield Airport Policy for development of Greenfield
Airports across the country by Government or private entities. In line with
the Policy, Government of India has granted 'In Principle' approval for
setting up of 21 Greenfield Airports across the country.



76  Written Answers to [RAJYA SABHA] Unstarred Questions

(iv) Introduction of 'Scheduled Commuter Operator' under Commercial Air
Transport Operations.

(v) Rationalization of Category-I routes under Route Dispersal Guidelines (RDGS).

(vi) Modification in 5/20 requirement so that all airlines can commence international
operations provided they deploy 20 aircraft or 20% of total capacity, whichever
is higher, for domestic operations.

(vii) Liberalization of domestic code share points in India within the framework
of Air Service Agreements (ASA).

(viii) With a view to modernize existing airports so as to establish high standards
and ease demand pressures on them, 100% Foreign Direct Investment (FDI)
under automatic route has been allowed in brownfield airport projects. This
would also facilitate the development of domestic aviation infrastructure.
FDI for Scheduled Air Transport Service/Domestic Scheduled Passenger
Airline has been allowed upto 49% under automatic route. For Non-Resident
Indians (NRIs), 100% FDI will continue to be allowed under automatic route.
Foreign airlines would be allowed to invest in capital of Indian companies
operating scheduled and non-scheduled air transport services up to the limit
of 49% of their paid up capital. Such investment is subject to the condition,
inter alia, that scheduled and non-scheduled Operator's Permit would be
granted only to a company the substantial ownership and effective control
of which is vested in Indian nationals.

(X) The Airports Authority of India (AAIl) has embarked upon a Capital
Expenditure (CAPEX) plan of ¥ 25,000 crores for next 4-5 years for
development/modernization/upgradation of terminal buildings of AAI airports
in the country.

(®)  Tax and non-tax related changes to encourage investment in MRO facilities,
equipment, tooling and training.

Safety audit of airlines in the country

2700. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ what Directorate General of Civil Aviation (DGCA) is doing with regard to
safety of airlines;
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(b) whether DGCA regularly conduct safety audit of airlines in the country;

(c) if so, the details of last five safety audits conducted by DGCA, findings of
such audits and what action DGCA has taken on the same;

(d) whether there are any plans or any private airline came before the DGCA for
its revival; and

(e) if so, the details thereof and what the DGCA/Ministry has done in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) DGCA proactively works towards improving the
safety level of civil air transport in the country. The steps taken by DGCA to enhance
the level of aviation safety in India are listed in the Statement (See below).

(b) Yes, Sir. The DGCA regularly conducts safety audits of scheduled and non-
scheduled airline operators in the country as per the Annual Surveillance Plan.

(c) The last five safety audits conducted were of Air India Express, Spicelet,
Air India, Indigo and Go Airways. The salient findings of the audits include the
following:-

(i) Implementation of Safety Management System (SMS) was found to be
deficient.

(i) Quantum of Digital Flight Data Recorder (DFDR) data analysed under Flight
Operations Quality Assurance (FOQA) was not as per the Indian safety
regulators requirement.

(iii) Inspection schedules were not revised as per the latest Maintenance Planning
Document (MPD).

(iv) Maintenance Control Centre was found to be not maintained as per the
required manpower.

(v) Flight crew rostering software was not upgraded.

(vi) Untrained staff were found manning check-in counters. The other staff at
counters too, were found to have inadequate knowledge for handling of
dangerous goods despite being trained in Dangerous Good Regulations
(DGR).

(vii) DGCA found that there was delay in carrying out the corrective actions for
the FOQA exceedances.
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DGCA has directed the operators to take corrective action.
(d) and (e) No such proposal for revival from any private airline has been received
by DGCA.

Statement

The steps taken by DGCA to enhance level of aviation safety in India

Measures taken to ensure air safety include the following:-

Implementation of recommendations emanating from investigation of aircraft
accidents and hazardous incidents: Safety recommendations emanating from
investigation of various aircraft accidents and incidents are followed up for
implementation with the concerned agencies so as to prevent recurrence of similar
accidents/incidents.

Issue of air safety circular/civil aviation requirements: Accidents/Incidents are
regularly analyzed and based on these analysis air safety circulars are issued to
bring important observations/findings to the notice of the operators to avoid the
recurrence of the accidents. Safety precautions also are circulated through the air
safety circulars. Whenever requirement is felt regulatory changes are done by
issuing civil aviation requirements.

Surveillance by flight inspectors: The flight inspector of DGCA carryout periodic
proficiency and standardization checks of pilots of various operators to ensure
that laid down operating procedures are followed.

Regulatory audit of operators: Regulatory audit teams of DGCA carry out
periodically regulatory audit of operators and maintenance organizations. The
deficiencies pointed out in the regulatory audit reports are immediately brought
to the notice of the operators for taking necessary remedial measures. DGCA, in
its effort to make the operators more responsible for quality control and safety,
has stressed that operators should also conduct their internal audit apart from
DGCA regulatory audit.

Periodic spot Checks: Periodic spot checks on the operations and maintenance
activities of the operators have been intensified by DGCA officers to ensure
observance of the laid down procedures.

Special operating precautions in poor weather conditions: Operators and airport
authorities have been advised to take specific actions during periods of monsoon
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and fog. Airline pilots are subjected to special checks to ensure their proficiency

in monsoon conditions.

. Prevention of bird strike incidents: Continuous efforts are being made in
association with airport authorities and local civic authorities to take effective

measures to reduce bird strike menace.

. Action against defaulters: Whenever it is found that there is gross violation of
the laid down norms or compromise of safety, strict action is taken against the
defaulters.

Sale proceeds of components of Air India

2701. SHRI KUMAR KETKAR: Will the Minister of CIVIL AVIATION be pleased
to state what is the list of significant (more than 5 per cent value of the total)
components of property, plant and equipment of Air India, which were sold during
financial year 2014-15 to 2018-19 along with its fair value and sale proceeds?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): Air India has monetized 30 properties with a value of
¥ 611.16 Crore during Financial Year 2014-15 to 2018-19. Out of this, Air India has
realized an amount of ¥534.65 crore till date through sale of its non-core assets in
various cities in India and abroad. The details of properties sold in the last 5 years are
given in the Statement (See below).

Further, four Boeing 787-8 aircraft were sold on sale and lease back basis during
FY 2014-15 at sale value of USD 468 million and two B 777-200LR aircraft were sold
to M/s Etihad at sale Value of USD 134.6 million during FY 2014-15.

Statement

Details of reals estate assets sold along with price in the last five years

Sl Details of Property/ Sale Value Remarks

No. Unit (X in crore)

1 2 3 4

1 12 properties having 410.32 Sale completed upto Sept., 2018 and

33 Unit money received.
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1 2 3 4

2. One Property at Jupiter 24.33 Money received from CAG on
Apartment 03 flats, 8/3/2019.
Mumbai

3 17 properties having 17651 Bids received during Oct., Nov.,
50 units Dec, 2018 and Feb., 2019. Approved

by Board. Acceptance letters for 47
units issued. ¥ 100.00 crore received
up to date against part sale value

Non-operational airports of AAI

2702. SHRI RANJIB BISWAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether a number of airports of Airports Authority of India (AAI) are non-
operational in the country, if so, the details thereof, as on date, State-wise;

(b) whether Government has suffered losses on account of maintenance of such
non-operational airports during each of the last three years and the current year, if so,
the details thereof;

(c) the time by when such non-operational airports are likely to be operational,
and

(d) the remedial measures taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Yes, Sir. The State-wise list of AAIl owned
non-operational airports/civil enclaves in the country is given in the Statement-1 (See
below).

(b) Yes, Sir. The AAI has suffered losses on account of maintenance of such
non-operational airports during each of the last three years and the current year. The
details are given in the Statement-11 (See below). As there is no revenue in these
airports and minimum expense is incurred to maintain the airports which results in loss.

(c) and (d) Ministry of Civil Aviation has launched Regional Connectivity Scheme
(RCS)-Ude Desh Ka Aam Nagrik (UDAN) in 2016 for promotion of Regional Connectivity
by way of revival of un-served and under-served airports/airstrips, helipads of the State
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Governments, AAI, Civil Enclaves and CPSUs through a Budgetary support of 34500
crore. Till date, 39 airports including AAI airports have been operationlised under RCS-
UDAN scheme in the country.

Statement-1

List of non-operational airports

State SI. No. Name of Airport
Andhra Pradesh 1 Donakonda
Arunachal Pradesh 2. Daparizo
Assam 3 Rupsi

4. Shella
Bihar 5 Jogbani

6 Muzaffarpur

7. Raxaul
Gujarat 8. Deesa (Palanpur)
Jharkhand 9. Chakulia

10.  Deogarh
Madhya Pradesh 11.  Khandwa

12, Panna

13.  Satna
Mizoram 14.  Aizawal (Turial)
Telangana 15, Nadirgul

16.  Warangal
Tamil Nadu 17.  \ellore

18.  Thanjavur (CE)

Tripura 19.  Kailashahar
20. Kamalpur
21.  Khowai
Uttar Pradesh 22.  Bareilly (CE)

PA] Lalitpur
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State SI. No. Name of Airport

West Bengal 24.  Asansol
25.  Balurghat
26.  Malda

CE - Civil Enclave
Statement-11

(A) Losses of Non-Operational Airports

(X in crore)
State SI. No. Name of Airport 2015-16
Revenue Expenditure Profit (+) /
Loss (-)

1 2 3 4 5 6
Andhra Pradesh 1 Donakonda 0.00 0.13 013
Arunachal Pradesh 2 Daparizo 0.00 0.00 0.00
Assam 3 Rupsi 0.00 0.09 -0.09

4. Shella 0.00 0.00 0.00
Bihar 5 Jogbani 0.00 0.28 -0.28

6. Muzaffarpur 0.00 0.18 -0.18

7. Raxaul 0.00 0.25 0.25
Gujarat 8. Deesa (Palanpur) 0.00 0.00 0.00
Jharkhand 9.  Chakulia 0.00 0.00 0.00

10.  Deogarh 0.00 0.19 -0.19
Madhya Pradesh 11.  Khandwa 0.00 0.00 0.00

12.  Panna 0.00 0.00 0.00

13.  Satna 0.00 0.00 0.00
Mizoram 14.  Aizawal (Turial) 0.00 004 -0.04
Telangana 15, Nadirgul 0.00 0.00 0.00

16.  Warangal 0.01 0.29 -0.28
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1 2 3 4 5
Tamil Nadu 17.  \ellore 0.00 0.15 -0.15
18.  Thanjavur (CE) 0.00 0.00 0.00
Tripura 19.  Kailashahar 0.00 0.09 -0.09
20.  Kamalpur 0.00 0.19 -0.19
21.  Khowai 0.00 0.00 0.00
Uttar Pradesh 22.  Bareilly (CE) 0.00 0.00
23.  Lalitpur 0.00 0.00 0.00
West Bengal 24.  Asansol 0.00 0.00 0.00
25.  Balurghat 0.00 0.26 -0.26
26. Malda 0.01 0.18 -0.17
CE - Civil Enclave
(B) Losses of Non-Operational Airports
(X in crore)
State SI. No. Name of Airport 2016-17
Revenue Expenditure Profit (+) /
Loss (-)
1 2 3 4 5
Andhra Pradesh 1 Donakonda 0.00 0.14 -0.14
Arunachal Pradesh 2 Daparizo 0.00 0.00 0.00
Assam 3. Rupsi 0.00 0.00 0.00
4. Shella 0.00 0.00 0.00
Bihar 5. Jogbani 0.00 0.28 -0.28
6. Muzaffarpur 0.00 0.19 -0.19
7. Raxaul 0.00 0.25 0.25
Gujarat 8. Deesa (Palanpur) 0.00 0.00 0.00
Jharkhand 9. Chakulia 0.00 0.00 0.00
10. Deogarh 0.00 0.24 -0.24
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1 2 3 4 5 6
Madhya Pradesh 11. Khandvva 0.00 0.00 0.00
12.  Panna 0.00 0.00 0.00
13.  Satna 0.00 0.00 0.00
Mizoram 14.  Aizawal (Turial) 0.00 0.00 0.00
Telangana 15, Nadirgul 0.00 0.00 0.00
16.  Warangal 0.00 0.74 -0.74
Tamil Nadu 17.  \ellore 0.00 0.17 0.17
18.  Thanjavur (CE) 0.00 0.00 0.00
Tripura 19.  Kailashahar 0.00 0.09 -0.09
20.  Kamalpur 0.00 0.15 -0.15
21.  Khowai 0.00 0.00 0.00
Uttar Pradesh 22.  Bareilly (CE) 0.00 0.00 0
23.  Lalitpur 0.00 0.00 0.00
West Bengal 24.  Asansol 0.00 0.11 011
25.  Balurghat 001 0.26 -0.25
26. Malda 0.00 0.24 -0.24

CE - Civil Enclave

(C) Losses of Non-Operational Airports

(X in crore)
State SI. No. Name of Airport 2017-18
Revenue Expenditure Profit (+) /
Loss (-)
1 2 3 4 5 6
Andhra Pradesh 1 Donakonda 0.00 0.14 -0.14
Arunachal Pradesh 2 Daparizo 0.00 0.00 0.00

Assam 3 Rupsi 0.00 0.00 0.00
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1 2 3 4 5 6
4. Shella 0.00 0.00 0
Bihar 5. Jogbani 0.01 0.26 -0.25
6. Muzaffarpur 0.02 0.16 -0.14
7. Raxaul 0.01 0.25 -0.24
Gujarat 8. Deesa (Palanpur) 0.00 0.00 0.00
Jharkhand 9. Chakulia 0.00 0.00 0.00
10.  Deogarh 0.00 0.53 -0.53
Madhya Pradesh 11.  Khandwa 0.00 0.00 0.00
12.  Panna 0.00 0.00 0.00
13. Satna 0.00 0.00 0.00
Mizoram 14.  Aizawal (Turial) 0.00 0.00 0.00
Telangana 15, Nadirgul 0.00 0.00 0.00
16.  Warangal 0.00 0.55 -0.55
Tamil Nadu 17.  \ellore 0.01 0.22 021
18.  Thanjavur (CE) 0.00 0.00 0.00
Tripura 19.  Kailashahar 0.00 0.05 -0.05
20.  Kamalpur 0.00 0.08 -0.08
21.  Khowai 0.00 0.00 0.00
Uttar Pradesh 22.  Bareilly (CE) 0.00 0.00 0.00
23.  Lalitpur 0.00 0.00 0.00
West Bengal 24.  Asansol 0.00 0.00 0.00
25.  Balurghat 0.00 0.24 -0.24
26. Malda 0.00 018 018

CE - Civil Enclave
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(D) Losses of non-operational airports

(X in crore)
State SI. No. Name of Revenue Expenditure  Profit (+) /
Airport Loss (-)
(Provisional-
Without

Apportionment)

1 2 3 4 5 6
Andhra Pradesh 1 Donakonda 0.00 0.00 014
Arunachal Pradesh 2 Daparizo 0.00 0.00 0.00
Assam 3 Rupsi 001 0.35 -0.35
4. Shella 0.00 0.00 0.00
Bihar 5 Jogbani 0.00 0.28 -0.28
6 Mugzaffarpur 0.00 0.18 -0.18
7. Raxaul 0.00 0.26 -0.26
Gujarat 8. Deesa(Palanpur)  0.00 0.00 0.00
Jharkhand 9.  Chakulia 0.00 0.00 0.00
10.  Deogarh 001 01 -0.09
Madhya Pradesh 11.  Khandwa 0.00 0.00 0.00
12.  Panna 0.00 0.00 0.00
13.  Satna 0.00 0.00 0.00
Mizoram 14, Aizawal (Turial)  0.00 0.00 0.00
Telangana 15, Nadirgul 0.00 0.00 0.00
16.  Warangal 0.00 0.56 -0.56
Tamil Nadu 17. \ellore 0.01 0.85 -0.83
18. Thanjavur (CE) 001 0.18 -0.17
Tripura 19.  Kailashahar 0.00 048 -0.48
20.  Kamalpur 0.00 0.08 -0.08

21.  Khowai 0.00 0.09 -0.09
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1 2 3 4 5 6

Uttar Pradesh 22.  Bareilly (CE) 0.03 0.03 0.00
23.  Lalitpur 0.00 0.00 0.00

West Bengal 24.  Asansol 0.00 0.00 0.00
25. Balurghat 0.00 0.27 -0.27
26. Malda 0.02 0.15 013

CE - Civil Enclave
Black marketing of tickets for air travel in Kedarnath

12703. SHRI LAL SINH VADODIA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that under the pretext of air travel in Kedarnath, the cases
of black marketing of tickets and ticketing frauds have come to light;

(b) if so, whether Government is contemplating on taking any action in this
regard; and

(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The helicopter operations in Kedarnath are governed
by Uttarakhand Civil Aviation Development Authority (UCADA), Government of
Uttarakhand and there are many helicopter operators flying shuttle services from
various helipads for Shri Kedarnath ji in the Mandakini Valley during the season. The
entire operations is monitored by the District Administration, Rudraprayag, Government
of Uttarakhand. Government of Uttarakhand has received some complaints in this
regard and District Administration thereof has lodged First Information Reports (FIR)
in 8 such cases.

(b) and (c) The District Magistrate (DM) Rudraprayag had positioned one Heli
In-charge officer at all helipads to keep a check on black ticketing. Further, UCADA had
also positioned 02 officers at the helipad to monitor and interact with the passengers.
Further, the State Government of Uttarakhand has been contemplating sale of tickets
for all helicopter operators selected by UCADA through Garhwal Mandal Vikas Nigam
(GMVN) Limited or through any agency of the State Government on Centralized
Distribution basis next year.

tOriginal notice of the question was received in Hindi.
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Unusual jump in technical glitches in airlines

2704. SHRI T. RATHINAVEL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that India's airlines have reported an unusual jump in
technical glitches and related flight cancellations and delays in the past several months;

(b) if so, the details thereof;

()  whether the Directorate General of Civil Aviation (DGCA) had issued any
fresh directive to airlines to take maximum air safety steps; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. Technical snags/glitches occur
during normal course of operation of the aircraft. Operators are responsible for monitoring
and rectification of the observed/reported technical snags/glitches.

Few cases of repetitive defect have been reported in Pratt and Whitney 1100
engines installed on Airbus A320 Neo aircraft.

(c) and (d) DGCA has laid down regulations/procedures for defect recording,
reporting, investigation, rectification and analysis through:-

() Analyzing Engineering Statistical Reports submitted by the operators.
(i)  Surveillance (Planned audits) as per Annual Surveillance Plan.
(iii) Spot checks (Unplanned checks).

(iv) DGCA has been issuing instructions/directives to the operators to contain
the defect/glitches in order to minimize flight delays/cancellations.

Taking over Jet Airways by Air India

2705. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) whether Government is considering to take over Jet Airways by Air India
to get back the lucrative international/domestic routes; and

(b) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) No such proposal is under consideration in the
Government to take over Jet Airways by Air India.

(o) Does not arise in view of (a) above.
Resuming air service from Darima airport of Ambikapur, Chhattisgarh

12706. SHRI RAM VICHAR NETAM: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Central Government is considering to connect Ambikapur of
Chhattisgarh with Raipur and other cities by air route under the Regional Connectivity
Scheme, if so, the details thereof;

(b) whether Government has any plan to resume the air service from the Darima
airport of Ambikapur, Chhattisgarh which was abandoned earlier;

(c) if so, the details thereof; and

(d) whether there is any proposal for upgradation of Darima airport of Ambikapur,
if so, the steps taken to start/increase air mobility from this airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) Under Regional Connectivity Scheme (RCS)
- UDAN (Ude Desh ka Aam Naagrik), M/s Air Odisha Aviation Private Limited was
awarded Raipur-Bilaspur-Arnbikapur-Bilaspur-Raipur-Jharsuguda-Raipur-Raigarh-Raipur-
Jagdalpur-Vishakhapatnam-Jagdalpur-Raipur network under RCS - UDAN. The same
was terminated/cancelled due to non-compliance of Selected Airline Operator (SAO)
Agreement by SAO. No valid bid was received in subsequent rounds of bidding under
RCS-UDAN. RCS-UDAN is market driven mechanism. Development of regional air
connectivity routes is left to market forces such that airlines undertake assessment of
demand and nature of supply required on particular routes and lead the process under
RCS - UDAN. The interested airlines based on their assessment of demand on
particular routes submit proposals at the time of bidding under RCS-UDAN from time
to time.

Turbulence in airline companies in the country

2707. SHRI T.K. RANGARAJAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the airline companies in the country undergoing any turbulence;

tOriginal notice of the question was received in Hindi.
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(b) what is Government's assessment about the situation;
(c) the reasons for present situation of Jet Airways; and

(d) what Government proposes to do particularly for the employees who were
not paid salaries?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The high cost of Aviation Turbine Fuel
(ATF), the global economic slow down, low yields due to intense competition are some
reasons that have contributed to the widening gap between revenue and expenses in
the airline industry. Over the years, the operational costs for airlines have gone up
mainly due to the increase in fuel prices and the depreciation of Rupee.

(c) and (d) M/s Jet Airways (India) Limited reported aggregated losses during last
few quarters which eroded its liquidity and jeopardized its ability to sustain its operations.
As a result there were significant overdues towards all creditors including the lessors
of the aircrafts, pilots, suppliers, oil companies etc.

Each airline prepares its business plan on the basis of its own market assessment
and liabilities. Mobilizing financial resources and ensuring efficient operations as per
business plans are the responsibility of the airline. Government of India has no role in
raising funds for M/s Jet Airways (India) Limited, as it is an internal matter of the airline.
State Bank of India has filed an application under the Insolvency and Bankruptcy Code,
2016 (IBC), which has been admitted by National Company Law Tribunal (NCLT),
Mumbai on 20 June, 2019 to work out a resolution plan under the said code. Revival
of the airlines is now possible only under IBC.

Mid-flight engine damage to passenger jets

2708. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the total number of passenger jet to have suffered mid-flight engine damage
or technical difficulties while flying during the last four years, year-wise;

(b) whether steps have been taken by Government to avoid the occurrence of
near disaster-like situations with mid-flight engine damage;

(c) if so, the details thereof; and

(d) if not, the reasons therefor and the steps taken by Government in this
regard?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) During the last four years, a total number of 39
incidents of mid-flight engine damage or technical difficulties have occurred during
flight of Indian civil registered aircraft engaged in scheduled airline operation.

The year-wise break up of such cases are as follows:-

Year Number of Cases
2015 7
2016 6
2017 9
2018 17

(b) to (c) Yes, Sir. The Government has taken steps to prevent the occurrence of
mid-flight engine damage.

The occurrence related to the damage to engines are investigated to determine
the cause of events and necessary mitigation actions based on the findings are taken
to prevent recurrence of similar events. The mitigation actions include:-

(i) Grounding of aircraft till affected engine is replaced or as per the directions
issued by the manufacturer.

(i) Introduction of modification of related parts based on Airworthiness directive
issued by State of design or manufacturer service bulletins/service
instructions.

(iii) Introduction of additional inspection or reducing the inspection intervals of
engine parts/items to identify the impending failures of engines and replacing
it before its actual failure.

(iv) Imposing operational limitations, if required.
(d) Does not arise.
Opening of Hosur airport in Tamil Nadu

2709. SHRI A. VIJAYAKUMAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the reasons for delay in opening of Hosur airport in Tamil Nadu;
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(b) if so, whether some vested interest are not allowing to open the airport;
(c) if so, the details thereof; and
(d) whether any deadline has been fixed for opening of Hosur airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The existing airstrip at Hosur is owned and operated
by M/s Taneja Aerospace and Aviation Limited (TAAL) as a private airstrip and is
located at a distance of 45 kms. from Kempegowda International Airport, Bengaluru
(BIAL). As per the provisions of Concession Agreement between Ministry of Civil
Aviation and BIAL, no new or existing airports (except for Mysore and Hassan airports
and that too for domestic purpose only) are permitted to be developed as, or improved
or upgraded into, a Domestic Airport/International Airport within an aerial distance of
150 kilometres of the Bengaluru Airport before the twenty-fifth anniversary of its
opening date which is 24th May, 2008.

(b) and (c) Do not arise.

(d) No, Sir. No deadline has been fixed by Ministry of Civil Aviation for opening
of Hosur airport.

Dues owed to AAI by foreign airlines

2710. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether out of ¥ 2189.68 crore, which is due to Airports Authority of India
(AALI), how much amount is owed by foreign airlines;

(b) the details of the amount owed and on what head; and
(c) the details of the steps taken by Government in recovering them?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Out of total traffic outstanding dues of
T 2189.68 crore owed by airlines to the Airports Authority of India (AAIl) as on
31.05.2019, ¥ 284.84 crore are owed by foreign airlines. The dues are owed under ‘traffic'
head.

(c) AAl takes the following steps for recovery of pending dues from airlines:-
() Regular follow up with airlines to clear their dues as per Credit Policy.

(i) In case of delay, AAI issues notice to airlines to settle the dues.
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(iii) Penal interest is charged on account of delay in settlement of dues as
per Credit Policy.

(iv) In case where delay persists, besides encashment of the security
deposit, the operation of airline is put on cash and carry basis.

Legal course of action is also followed in case over dues persist.
Performance and financial progress of UDAN scheme

2711. SHRI BHUBANESWAR KALITA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the details of UDAN scheme for regional connectivity both in terms of
performance and financial progress;

(b) whether Government has achieved the desired result, if not, the reasons
therefor; and

(c) whether Government has cancelled some licenses issued under the scheme,
if so, the details thereof together with the reasons?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) 27 Networks in first round of bidding, 90
Networks in second round of bidding and 95 Networks in third round of bidding were
awarded under Regional Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Naagrik)
involving 705 RCS routes. 186 RCS routes have been commenced connecting 40 RCS
airports. Out of these, nine RCS-UDAN networks have been cancelled/terminated due
to default by Selected Airline Operators (SAQOs). Viability Gap Funding of INR 250
crores (approximately) have been disbursed to SAOs under RCS-UDAN.

() No. Sir. However, the Implementing Agency has cancelled/terminated some
of the routes/networks awarded to SAOs due to their default under RCS-UDAN.

Crisis face by Jet Airways employees
2712. MS. DOLA SEN: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether over 20,000 employees of Jet Airways are facing an unprecedented
crisis today since they have not been paid their salaries and wages all of a sudden and
neither has the airlines made any provision for gratuity or full and final settlements or
compensation, which is completely against the law of the land of the country; and
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(b) what measures are being taken by the Central Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Jet Airways (India) Limited reported
aggregated losses during last few quarters which eroded its liquidity and jeopardized
its ability to sustain its operations. As a result there were significant overdues towards
all creditors including the lessors of the aircrafts, pilots, suppliers, oil companies etc.
Due to the suspension of operation by Jet Airways, large number of employees of
different category working with the airline have been adversely affected.

Each airline prepares its business plan on the basis of their own market assessment
and liabilities. Based on their business plan, the efficient operations and financial
resources are the responsibility of the airlines. Government of India has no role in
raising funds for M/s Jet Airways (India) Limited, as it is the internal matter of the
airline. National Company Law Tribunal (NCLT), Mumbai has admitted an application
filled by State Bank of India (SBI) under the Insolvency and Bankruptcy Code, 2016
(IBC) on 20th June, 2019 to work out a resolution plan under the said code. Revival
of the airline is now possible only under IBC.

Restarting of routes under UDAN scheme in Maharashtra

2713. SHRI RAJKUMAR DHOOT: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government has decided to restart five routes under
the UDAN scheme in the State of Maharashtra;

(b) if so, the details thereof;
(c) whether the concerned airports have been readied for this purpose; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) M/s Deccan Charters Private Limited was
awarded RCS network: "Mumbai-Nasik-Pune-Nasik-Mumbai-Aurangabad-Mumbai-
Kolhapur-Mumbai-Jalgaon-Mumbai-Sholapur-Mumbai" in the first round of bidding
under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh Ka Aam Naagrik). This
network was cancelled/terminated due to non-compliance of Selected Airline Operator
(SAO) agreement by the Selected Airline Operator (SAO).
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In the third round of bidding under RCS-UDAN, the above cancelled routes were
taken up for bidding. The following RCS routes connecting Maharashtra have been
awarded to the Selected Airline Operators:-

(i) Mumbai - Kolhapur - Mumbai (M/s Ghodawat Enterprises Private Limited
and M/s Turbo Megha Airways Private Limited.)

(i)  Mumbai - Jalgoan- Mumbai (M/s Turbo Megha Airways Private Limited.)
(i) Nasik-Pune-Nasik (M/s Airline Allied Services Limited.)

(c) and (d) There are five (5) airports in the State of Maharashtra, out of which
flight operations are already taking place in Kolhapur, Nanded and Ozar (Nashik),
whereas Jalgaon airport is ready for operations, but RCS flight operations are yet to
start. Sholapur airport is not ready at present, due to obstruction (chimney) in the flight
path.

Impact of increased airfare on passengers

2714. SHRI D. KUPENDRA REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that private airports and the airports operated by AAI
owe dues to CISF which may pull out its force from airports if the dues were not
cleared;

(b) if so, the details thereof and the reasons for not clearing the same;

(c) whether the Ministry plans for increased Passenger Service Fee (PSF) to
clear the same;

(d) if so, the details thereof and the impact of the same to the passengers due
to increased passenger airfares?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Airports Authority of India (AAI) and private
airport operators owe dues to Central Industrial Security Force (CISF), the details of
which are given in the Statement (See below).

The CISF dues are paid from the Aviation Security Fee (ASF) collections, which
are collected from each embarking passenger. The rates of ASF have remained unchanged
since 2001, whereas the number of CISF personnel deployed has increased. Also, the
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salaries of security personnel have been enhanced due to the implementation of the
6th and the 7th pay commissions. These reasons led to a gap in the amount of ASF
collected vis-a-vis the cost of deployment. To meet the deficit in collection of ASF, the
rates of ASF have been enhanced. The enhanced ASF is being levied at the rate of
%150/- per embarking domestic passenger (earlier ¥130/-) and USD 4.85 per embarking
international passenger (earlier USD 3.25) from 1st July 2019.

(d) As the increase in ASF is very nominal, the impact on passengers will be
insignificant.

Statement

Outstanding Cost of Deployment (COD) dues of airports under CISF
as on 31.05.2019

SI. No. Airport Name Outstanding Dues
(In%)

1 2 3

1 Agartala Airport 0
2. Agra Airport 233535
3 Ahmedabad Airport 22732500
4. Amritsar Airport 897684
S Aurangabad Airport 16340220
6 Bagdogra Airport 11374200
7. Bhavnagar Airport 1896892
8. Bhubaneshwar Airport 46949159
9. Bhuj Airport 1536741
10.  Bhuntar Airport 0
11.  Chennai Airport 56230200
12, Coimbatore Airport 6551600
13.  Diu Airport 8543884
14.  Dehradun Airport 7796959

15.  Dibrugarh Airport 1905329
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1 2 3

16.  Dimapur Airport 0
17.  Gaya Airport 2930382
18.  Goa Airport 20187576
19.  Guwabhati Airport 34512766
20.  Gwalior Airport 600940
21, Imphal Airport 0
22, Indore Airport 21947400
23. Jaipur Airport 34539515
24.  Jodhpur Airport 820085
25.  Jorhat Airport 654540
26.  Kanpur Airport 923432
27.  Khajuraho Airport 4508038
28.  Kolkata Airport 64112609
29.  Lilabari Airport 536267
30. Lucknow Airport 38004211
3L Madurai Airport 15711122
32.  Manglore Airport 19244081
33.  Patna Airport 39211276
34.  Porbandar Airport 1823886
35.  Port Blair Airport 14898600
36. Pune Airport 0
37.  Raipur Airport 9505706
38.  Rajkot Airport 980581
39.  Ranchi Airport 27831189
40.  Shilong Airport 785592
41.  Shimla Airport 9521264
42.  Silchar Airport 8272088
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1 2 3
43, Tezpur Airport 510757
44.  Trichy Airport 774798
45, Tirpupati Airport 2674780
46.  Trivandrum Airport 20306307
47.  Udaipur Airport 5288788
48.  Vadodara Airport 9932400
49.  Varanasi Airport 5766743
50.  Vizag Airport 16660800
51.  Bangalore Airport 597912
52.  Chandigarh Airport 174676
53.  IGI Airport 4344404403
54.  Kannur Airport 107815667
55.  Mumbai Airport 1510240184
56.  Nagpur Airport 72539603
57. Shirdi Airport 12482085
ToTAL 666,52,21,952

Direct flights from Bhubaneshwar to other countries

2715. SHRI PRASHANTA NANDA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is considering to provide direct international flights
from Biju Patnaik International (BPI) Airport, Bhubaneswar to Sri Lanka, Dubai, Singapore
and other countries;

(b) whether Government is considering to relax the norms relating to bilateral
rights for foreign airlines, so that they can operate direct flights to Dubai from
International Airport, Bhubaneswar;

(c) whether BPI Airport, Bhubaneswar has not been declared as embarkmcnt
point for haj pilgrims in Odisha; and
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(d) whether Government would declare BPI Airport, Bhubaneswar as Embarkation
Point for the benefit of minority communities?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Sir, the start of operations to any destination depends on
the commercial viability of routes and availability of resources with the airlines. The
Indian carriers arc free to mount operation from any points in India including
Bhubaneswar to the points in foreign countries including Sri Lanka, Singapore and
UAE(Dubai) which are available under respective bilateral agreements. Bhubaneswar
has also been included in 18 tourist destinations available for SAARC, except
Afghanistan and Pakistan) and ASEAN countries to/from which designated carriers of
India as well as designated carriers of SAARC and ASEAN countries (including Sri
Lanka and Singapore) can mount unlimited operations. At present Air Asia Berhad is
operating 4 nights per week to Kualalumpur and Thai Air Asia is operating 3 flights
per week to Bangkok from Bhubneswar Airport (each direction).

(o) No Sir. India has already granted 11 points of call to the designated carriers
of UAE (Dubai) against only one point available to Indian carriers in UAE(Dubai). Grant
of additional points of call depends upon the terms of reciprocity and balance of
benefits. Further grant of additional point of call may also affect the operations of
Indian carriers and harm development of hubs within the country.

() No Sir. BPI airport Bhubneshwar has not been declared as embarkation point
for the pilgrims of Odisha.

(d) There is no proposal for declaring BPI airport, Bhubneshwar as embarkation
points for Haj pilgrims.

Rise in demand for air travel in the country

2716. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that with the rise in demand for air travel in the country
is expected to choke several key airports over the next few years, the Airports Authority
of India (AAI) is set to embark on a study to assess the capacity at 48 of its airports;

(b) if so, the details thereof;

(c) whether it is also a fact that the AAI is in the process of selecting a
consultant to conduct the survey; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Some of the Airports Authority of India (AAI)
airports face congestion at certain periods of the day when demand exceeds capacity
which results in congestion at the airport. In order to augment capacity to meet the
present and future growth, AAI has reviewed the airport infrastructure of their airports
and initiated action to meet the demand. Further, AAI has embarked upon a Capital
Expenditure (CAPEX) plan of ¥ 25,000 crore to meet the raising demand.

(c) and (d) The Airports Authority of India (AAIl) has selected a consultant to
evaluate capacity of its 48 airports and to suggest ways and means to increase the
capacity at these airports.

Recruitment for filling up backlog vacancies in Air India

2717. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) whether it is a fact that at the end of December 2018, Air India had many
permanent employees, including on deputation to other companies and agencies;

(b) whether it is also a fact that it also had employees on contract and on
deputation from other group companies;

(c) whether it is also a fact that keeping operational requirements in view, a
special recruitment drive is on and the airlines is in the process for filling up the existing
backlog of vacancies of pilots; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) As on December, 2018, there were 10290 permanent
employees in Air India, including 1707 employees on deputation to subsidiaries/other
organisations.

(b) As on December, 2018, there were 3289 Fixed Term Contract employees in
Air India and 3040 employees on deputation from other group companies.

(c) and (d) In view of the fleet augmentation, addition of new sectors, natural
wastage and attrition etc. in the category of Pilots, Air India is hiring Pilots from Open
Market for smooth operation of its flights.
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In order to clear the shortfall/backlog of SC/ST/OBC vacancies for the post of
Pilots, advertisement for filling up of 217 vacancies from amongst Sr. Trainee Pilot (With
B-787/B-777/B-737 Endorsement or With A-320 Endorsement) or Trainee Pilot (CPL
Holders) has been issued. From the above exercise, a total of 75 Senior Trainee Pilots
have joined.

Airports in Haryana under UDAN scheme
2718. KUMARI SELJA: Will the Minister of CIVIL AVIATION be pleased to state:
(@ the number of airports planned to develop under the UDAN scheme;
(b) the number of airports made operational so far, countrywide;

(c) whether the airports in Haryana have been made operational, if not, the
reasons for delay;

(d) whether there is a delay in realising the objective of UDAN, in terms of non-
operational airports and routes;

(e) if so, the reasons therefor; and
() the measures taken by Government to mitigate such delays?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Under Regional Connectivity Scheme (RCS) - UDAN (Ude
Desh ka Aam Nagrik), 106 airports/waterdromes (76 unserved, 20 underserved and 10
waterdromes) have been identified for operation of RCS - UDAN flights.

(b) Under RCS - UDAN, 39 Airports (23 unserved and 16 underserved) have
been upgraded and operationalized.

() In the second round of bidding under RCS - UDAN, Hissar - Chandigarh
- Delhi - Hissar was awarded to Selected Airline Operator(SAO). However, this award
was cancelled/terminated due to default by Airline. Development works for
operationalization of Hissar Airport have been completed. Under RCS - UDAN version
3.0, Lucknow - Ambala -Srinagar - Hindan - Srinagar - Ambala - Lucknow network has
been awarded. The location for civil enclave at Ambala has been finalized as per the
recommendations of Government of Haryana.

(d) to (f) Under RCS - UDAN, 212 networks were awarded. Out of these, nine RCS
- UDAN networks have been cancelled/terminated due to default by SAOs. Balance 203
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RCS - UDAN networks involve 698 RCS - UDAN routes. Till date, 186 RCS - UDAN
routes have commenced.

Loss of jobs in Jet Airways

2719. SHRI ANAND SHARMA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that the collapse of the Jet Airways has resulted in loss
of 23,000 jobs, loss of employment in supporting services and passenger inconvenience;

(b) whether it is also a fact that the consortium of lenders and promoters of Jet
Airways and Etihad Airways had agreed to a resolution plan to sustain the flight
operations;

(c) if so, the reasons of its non implementation;

(d) whether Government has received any representation from the pilots,
executives and crew of the Jet Airways to intervene to save the airlines; and

(e) the steps proposed by Government to revive Jet Airways?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Jet Airways (India) Limited reported aggregated
losses during last few quarters which eroded its liquidity and jeopardized its ability to
sustain its operations. As a result there were significant overdues towards all creditors
including the lessors of the aircraft, pilots, suppliers, oil companies etc. Due to the
suspension of operation by Jet Airways, large number of employees of different category
working with the airline have been adversely affected. Despite the best efforts, the
differences between the two partners (M/s Jet Airways (India) Limited promoters and
Etihad Airways) could not be bridged and eventually, the Resolution Plan was not
accepted by the Board of Etihad Airways in its meeting dated 12.03.2019.

(d) and (e) Representations were received from National Aviator Guild, Jet Aircraft
Maintenance Engineers Welfare Association, Society for Welfare of Indian Pilots etc.
However, each airline prepares its business plan on the basis of its own market
assessment and liabilities. Mobilizing financial resources and ensuring efficient operations
as per business plans are the responsibility of the airline. Government of India has no
role in raising funds for M/s Jet Airways (India) Limited, as it is an internal matter of
the airline.
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Paying higher penalties for cancellation of flights

2720. SHRI R. VAITHILINGAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that air travelers will now have to pay higher penalties
if they cancel their flights or amend their bookings closer to the date of departure;

(b) if so, the details thereof;

(c) whether these changes made by the private airlines bear the approval of the
Directorate General of Civil Aviation (DGCA); and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) In accordance with the Passenger Charter issued
by Ministry of Civil Aviation, Directorate General of Civil Aviation (DGCA) has amended
the Civil Aviation Requirements (CAR) Section 3, Series M, Part Il and incorporated the
following provision in the amended CAR:

"Look-in option for 24 hours after booking ticket where passenger can cancel or
amend the ticket without any additional charges, except for the normal prevailing
fare for the revised flight for which the ticket is sought to be amended. This
facility shall not be available for a flight whose departure is less than 7 days from
booking date. Beyond 24 hours of initial booking time, this option is not available
and the passenger has to pay the relevant cancellation fees for amendment".

(c) and (d) As per the prevailing regulations, airlines are free to establish reasonable
charges/fees for the services being offered by them which include charges for
cancellation of pre-booked tickets also.

Rashtriya Vayoshri Yojana benefits to women

2721. SHRIMATI SHANTA CHHETRI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether Government has decided to implement the Rashtriya Vayoshri Yojana
(RVY) in the State of West Bengal,

(b) whether Government proposes to expand the facilities available under
Rashtriya Vayoshri Yojana to women from all sections of society; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) Yes Sir, the Rashtriya
Vayoshri Yojana (RVY) is being implemented in all States/UTs of the country including
West Bengal. Out of the total 326 districts selected in the country for implementation,
10 districts are in West Bengal. The RVY covers all senior citizens including women
belonging to BPL category who suffer from age related disabilities.

Latest equipment to paramilitary forces

2722. DR. L. HANUMANTHAIAH:
SHRI RAJ MANI PATEL.:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether paramilitary forces of the country are fully equipped to tackle the
present security situation of the country;

(b) if so, the details thereof; and

(c) whether Government proposes to provide the latest equipment to the
paramilitary forces of the country to tackle any of the terrorists and other security
situation of the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) Yes, Sir. Equipping Central Armed Police Forces (CAPFs)/
Assam Rifles (AR)/National Security Guard (NSG) for handling any security situation
in the country is a continuous process as per their operational requirements. CAPFs/
AR/NSG have been allocated funds for their modernization through acquisition of latest
state-of-art weapons, clothing, specialized vehicles and equipment.

(c) The requirements of the forces are constantly evolving and efforts are
continuously made by the Government to meet them as per assessment of the need of
the forces.

Additional foreigners tribunals in the country

2723. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government ordered establishment of additional Foreigners Tribunals
in the country;
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(b) if so, the details thereof; and
() in which States, these Foreigners Tribunals are being established?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) 100 Foreigners Tribunals (FTs) are presently functional
in the State of Assam. No Foreigners Tribunal has been established in any other State/
Union Territory (UT). Additional FTs are established as per requirement.

Success of red corner notices

2724. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased to

state:

(@ whether it is a fact that there is very little success in extradition request of

Indian Government despite issue of Red Corner Notices by Interpol;

(b) how many requests have been sent to Interpol during last three years for

issue of Red Corner Notices, persons involved and notices issued by Interpol;

(c) the details of cases in which the extradition of the accused actually took

place; and

(d) the details of the cases in which extradition could not be done and reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) No Sir. Red Notice is issued by Interpol and is meant to
facilitate quick location and arrest of a person abroad and providing the information
to the national agency / authority on whose request the Notice was issued. The Red
Notice is not a pre-requisite for and may not necessarily lead to the extradition of a
fugitive offender for which there is a separate legal process to be followed.

However, during the years 2016, 2017 and 2018, Red Notice requests sent to
Interpol by Central Bureau of Investigation (National Central Bureau of Interpol, India)
were 91, 94 and 123 and Notices published by Interpol were 87, 84 and 76 respectively.
In 2019, uptil 15.07.2019, 41 Red Notice requests have been sent to Interpol and 32
requests have been published. The year-wise details of fugitives arrested / located

abroad through Interpol Channels are as under:-
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Year Number of fugitives
arrested/located

2016 36
2017 35
2018 24
2019 16

As per the available data, during the years 2016, 2017, 2018 and uptil 01.04.2019,
total 27 accused persons were extradited / deported from foreign countries to
India, based on Red Notice / Extradition requests made by Indian law enforcement
agencies.

Compensation to families of security personnel killed in Pulwama attack

2725. SHRI SANJAY SINGH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@) whether any compensation has been granted to the families of security
personnel killed in the Pulwama attack on 14th February, 2019;

(b) if so, the details thereof and the compensation amount per family by Centre
and State, State-wise;

(c) whether next of kin of the deceased security personnel have been provided
Government jobs; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) Yes Sir. The Next of Kin (NoK)/families of Central
Reserve Police Force (CRPF) personnel Killed in the Pulwama attack have been provided
the following compensation/ benefits:

T 35 lakhs as Central Ex-gratia lump sum compensation, ¥ 5 lakhs as Ex-gratia from
duty State, T 20 lakhs from Risk Fund of CRPF, ¥ 1.5 lakhs from Central Welfare Fund
of CRPF, T 30 lakhs from State Bank of India Para Military Salary Package (PMSP) cover.
In addition, they have received Ex-gratia from Home States as per rules of the State
concerned.
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\Voluntary donors have also contributed through 'Bharat Ke Veer' portal. Besides,
additional compensation given by some of the States i.e. Gujarat Government @ ¥ 10
lakh, Tripura Government @ ¥ 2 lakh and Sikkim Government @ ¥ 3 lakh.

The above benefits/ compensations are in addition to admissible service benefits
viz. Death -cum- Retirement Gratuity (DCRG), Group Insurance, General Provident Fund
(GPF) and Liberalized Pensionary Award under Central Civil Service (Extra Ordinary
Pension) Rules,1939.

(c) and (d) As regards compassionate appointment/Government jobs, 08 NoKs
have been provided Government jobs, cases of 04 NoKs are in process, 06 NoKs are
unwilling for jobs in CRPF. Wards of 18 cases are minors and in 4 cases, only old aged
parents are available.

National Cyber Crime Coordination Centre

12726. SHRIMATI KANTA KARDAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government has decided to set up National Cyber
Crime Coordination Centre;

(b) if so, the details thereof highlighting its characteristics and terms and
conditions; and

(c) the steps taken by Government to centralise the online reporting system and
surveillance as well as investigation of cyber crime and create legal and technical
infrastructure to deal with it?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) Yes Sir. MHA has rolled out a scheme ‘Indian Cyber Crime
Coordination Centre (14C)' for the period 2018-2020, to combat cyber crime in the
country, in a coordinated and effective manner. The scheme has following seven
components:

(i) National Cybercrime Threat Analytics Unit.
(i) National Cybercrime Reporting Portal.

(iii) Platform for Joint Cybercrime Investigation Team.

tOriginal notice of the question was received in Hindi.
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(iv) National Cybercrime Forensic Laboratory Ecosystem.
(v) National Cybercrime Training Centre.

(vi) Cybercrime Ecosystem Management Unit.

(vii) National Cyber Research and Innovation Centre.

(c) 'Police' and 'Public order' are State subjects as per the Constitution of India.
States/UTs are primarily responsible for prevention, detection, investigation and
prosecution of crimes through their law enforcement machinery. The Law Enforcement
Agencies take legal action as per provisions of the law against the reported cyber
crimes.

The Central Government has launched Cybercrime Reporting Portal to enable
citizens to report online content pertaining to Child Pornography (CP)/ Child Sexual
Abuse Material (CSAM) or sexually explicit content such as Rape/Gang Rape (CP/
RGR).

The Central Government has taken steps to spread awareness on cyber crime,
issue cyber related alerts/ advisories, capacity building/ training of law enforcement
officers/ judges/ prosecutors, improving cyber forensics facilities etc. to prevent cyber
crime and expedite investigations.

Progress of development works in LWE affected areas

2727. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether Government has taken up road connectivity projects in Left Wing
Extremism (LWE) affected areas;

(b) if so, the details thereof; and
(c) physical and financial progress of works taken up, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) Yes Sir. Improvement of road connectivity has been one
of the major developmental initiatives in LWE affected areas. The details are as under:

() Road Requirement Plan (RRP-1): The scheme envisages construction of
5,422 km roads in 34 LWE affected districts of 9 States. Of these 4,811 km
roads have been completed at the cost of ¥ 7,390 crore so far.
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(i) Road Connectivity Projects in LWE affected Areas (RCPLWE): The Scheme,
approved in December, 2016, envisages construction of 5,412 km. roads in
44 LWE affected districts of 9 States at an estimated cost of ¥ 11,725 crore.
Sanction has been conveyed to State for 5,065 km, of which 845 km have
been completed so far.

(c) State-wise physical and financial progress as follows:-

SI. No. States RRP-I RCPLWE

Length Expenditure Length  Expenditure

completed Rincr) completed (R incr.)
(in km) (in km)

1 Andhra Pradesh 0.38 23 92 A
2 Bihar 674 570 164 129
3 Chhattisgarh 1543 2385 191 122
4 Jharkhand 703 1204 155 118
5. MP 192 182 2 3
6 Maharashtra 434 901 n 12
7. Odisha 581 884 100 &
8. Telangana 617 1152 53 5
9. Uttar Pradesh 67 & o K]

ToTAL 4811 7,390 845 645

Compensation/benefits to operational casualties in CAPF

2728. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that there are pending cases of payment of compensation/
benefit to the operational casualties in Central Armed Police Forces (CAPF) due to
terrorist/extremist incidents;

(b) if so, the details thereof; and

(c) details of number of extremist incidents reported, number of casualties of
CAPF and compensation paid and pending cases during last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The details of number of terrorist/extremist incidents,
number of casualties and compensation paid/ pending for the last three years
(2016-2018) are as follows:

Year Number of Number of Compensation Compensation
terrorist/extremist casualties of paid by Central pending
incidents reported CAPFs and Government

AR personnel

2016 361 65 65 Nil
2017 364 &4 &4 Nil
2018 498 47 46 0r*
ToTAL 1223 176 175 01

* Matter relating to succession certificate was sub-judice in court.
Increase in hate crimes in the country

2729. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether it is a fact that hate crimes have increased in the country in the last

two years;
(b) if so, the State-wise details thereof and the reasons therefor; and
(c) the State-wise actions initiated to curb the hate crimes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) Indian Penal Code (IPC) does not define any crime as
‘hate crime’ and therefore, the National Crime Records Bureau (NCRB) does not maintain
data under the head 'hate crimes'. 'Police' and 'Public Order' are State subjects under
the Seventh Schedule to the Constitution. State Governments are responsible for
prevention, detection and investigation of crimes and for prosecuting the criminals
through their law enforcement agencies. However, the Ministry of Home Affairs has
issued advisories to States and UTs, from time to time, to maintain law and order and
ensure that any person who takes law into his/her own hands is punished promptly

as per law, which are available on the Ministry's website www.mha.gov.in.
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Incidents of mob lynching

2730. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS he
pleased to state:

(@ whether it is a fact that incidents of mob lynching have increased manifold
in the country in the last six months;

(b) if so, the State-wise details thereof;
(c) what actions are being initiated to curb such heinous incidents; and
(d) the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) 'Police’ and 'Public Order' are State subjects under the
Seventh Schedule to the Constitution and State Governments are responsible for
prevention, detection and investigation of crimes and for prosecuting the criminals
through their law enforcement agencies. The National Crime Records Bureau (NCRB)
does not maintain specific data with respect to lynching incidents in the country.
However, the Ministry of Home Affairs have issued advisories to States and UTs, from
time to time, to maintain law and order and ensure that any person who takes law into
his/her own hand is punished promptly as per law. An advisory dated 04.07.2018 was
issued to the States and UTs to keep watch on circulation of fake news and rumours
having potential of inciting violence, take all required measures to counter them
effectively and to deal firmly with persons taking law into their own hands. Further,
advisories dated 23.07.2018 and 25.09.2018 were issued to the State Governments/UT
Administrations for taking measures to curb incidents of mob lynching in the country.
The Government through audio-visual media has also generated public awareness to
curb the menace of mob lynching. The Government has also sensitized the service
providers to take steps to check the propagation of false news and rumours having
potential to incite mob violence and lynching.

National Register of Citizens

t2731. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government is seriously considering on preparing
a National Register of Citizens (NRC);

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) The National Register of Citizens (NRC) is being updated
at present in the State of Assam only as per the provisions of the Citizenship Act, 1955
and the provisions contained in the Schedule framed under Rule 4A (4) of Citizenship
Rules, 2003.

Encounter with naxals in Chhattisgarh

2732. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that many CRPF personnel were killed in an encounter
with naxals in Bijapur district in Chhattisgarh on 28th June, 2019;

(b) if so, the details thereof;

(c) whether it is also a fact that the security personnel were patrolling at the
site where the encounter with naxals took place; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) Yes Sir. On 28 June 2019, in an attack by CPI(Maoist), three
CRPF personnel were martyred on Keshkutul-Bhairamgarh road in Bijapur district. The
CRPF team was moving from Keshkutul camp to Battalion Headquarters in Bhairamgarh
when the attack took place. One 14 year old girl was also killed in the attack by the
Left Wing Extremists.

Sealing of porous borders to prevent infiltration

2733. DR. R. LAKSHMANAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that porous nature of borders existing in the country is
the main reason for cross- border infiltration in the country;

(b) if so, the details thereof;

(c) whether Government has taken any steps to seal these porous borders to
completely prevent cross-border infiltration;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (e) India's land borders are characterized by deserts, mountains,
forests and riverine terrain. Government has adopted a multi-pronged approach to
contain cross-border infiltration which inter-alia includes deployment of Border Guarding
Forces along the International Border, erection of border fencing and floodlighting,
effective domination of the borders by patrolling, laying Nakas, manning observation
posts along the border, vulnerability mapping of Border Out Posts (BOPs), deployment
of surveillance equipments, strengthening of intelligence network, anti-tunneling exercise
in vulnerable areas and deployment of technological solutions in non-feasible areas like
riverine gaps, etc.

Removal of employees at lower level

12734. SHRI P. L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that the Ministry has initiated the process of removal
of employees at lower level on the basis of performance, character and corruption;

(b) if so, whether any committee has been set up for this purpose, if so, the
details thereof;

() the number of employees dismissed and identified respectively under this
process; and

(d) whether Government proposes to give a chance to the employees by issuing
a warning before their dismissal, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) Yes Sir. The provisions of Fundamental Rules (FR) 56(j), Rule
48 of Central Civil Services (Pension) Rules, 1972 and Rule 16(3) (Amended) of All India
Services (Death-cum-Retirement Benefits) [AIS (DCRB)] Rules, 1958 lay down the
procedure of periodical review for premature retirement of Government servants at all
levels, on the grounds of lack of integrity and ineffectiveness in public interest. This
is a continuous process. Further, as per the applicable disciplinary rules, the Government
has the right to take disciplinary action against erring officials for imposition of prescribed
penalties including dismissal/removal from service.

tOriginal notice of the question was received in Hindi.
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(b) The Committees, wherever prescribed under the Rules/Guidelines, have been
constituted.

(c) A total number of 1083 officials have been dismissed from the Government
service under the applicable disciplinary rules in the Ministry including its organizations
during the last 5 years.

(d) As per provisions in applicable disciplinary rules, sufficient opportunities of
defence are provided to the Government servants before imposing any penalty including
dismissal from Government service.

CRPF jawans killed in attack in Anantnag

2735. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that a number of CRPF jawans have been killed/injured
in a sneak attack in Anantnag district of Jammu and Kashmir on the 12th June, 2019;

(b) if so, the details thereof; and
(c) what is Government's reaction in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Pursuant to Government's policy of zero tolerance against
terrorism, the security forces are taking proactive action against terrorists. Due to
concerted and synergized efforts of security forces, 126 terrorists have been neutralized
in the state of Jammu and Kashmir in the year 2019 (till June).

On 12th June, 2019 a CRPF/ Police party was attacked in Anantnag district of
Jammu and Kashmir. In this incident, 5 CRPF personnel and One JK Police personnel
attained martyrdom. 4 CRPF personnel and One civilian have injured. One terrorist was
neutralised.

Cases of custodial deaths
2736. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to state:

(@) whether it is a fact that cases of custodial deaths have increased during the
last few years but the convictions were rare;

(b) if so, the details of custodial deaths reported in the country during the last
three years and in how many cases the responsible policemen were punished and
convicted;
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(c) whether it is a fact that India had signed the UN Convention against torture
two decades ago which resulted in custodial deaths, but no legal process for its
ratification has been completed as yet; and

(d) if so, the details thereof and the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) As per information received from National Human Rights
Commission (NHRC), details of deaths in police custody in the last three years are

given below:
Year No. of deaths in Police Custody
2016-17 145
2017-18 146
2018-19 136

NHRC has recommended disciplinary action against 1 public servant in the last
three years. No record of conviction is maintained by the NHRC.

(c) and (d) The 273rd Report of the Law Commission along with draft of "The
Prevention of Torture Bill" was circulated to the State Governments/ UT Administrations
for their views. This Ministry has submitted a status report along with comments
received from the State Governments to the Supreme Court in a related court case.

Delimitation in J&K

12737. SHRI SURENDRA SINGH NAGAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that Central Government is planning to carry out the
process of delimitation again in the State of Jammu and Kashmir;

(b) if so, the reasons therefor; and
(c) the details of the plan in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) The State of Jammu and Kashmir was not included within
the purview of the Delimitation Act 2002 as article 170 of the Constitution of India that

tOriginal notice of the question was received in Hindi.
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deals with delimitation of constituencies for State Legislative Assemblies has not been
extended to Jammu and Kashmir. Delimitation of Legislative Assembly Constituencies
in the State of Jammu and Kashmir is carried out under sections 47 and 141 of the
Constitution of Jammu and Kashmir.

Cases of human trafficking

12738. SHRI SURENDRA SINGH NAGAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that number of cases involving child trafficking, removal
of body organs, child labour and bonded labour, etc. have increased among the cases
of human trafficking;

(b) if so, the reasons for such a rise in cases every year; and
(c) if not, the State-wise details of cases for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) National Crime Records Bureau (NCRB) compiles and
publishes information on crime, including Human Trafficking, in its publication "Crime
in India". Published reports are available till the year 2016. NCRB maintains data of
cases of human trafficking reported and the data on number of victims trafficked and
rescued each year but data regarding purpose of trafficking at the time of reporting of
cases is not maintained separately. However, when the victims are rescued, the data
regarding the purpose of trafficking is compiled by NCRB. During the years 2014 to
2016, the number of child victims (below 18 years) rescued from trafficking across the
country were 8956, 11898 and 14183 respectively. The number of trafficking victims for
removal of organs rescued from 2014 to 2016 were 0, 3 and 2 respectively. The number
of trafficking victims for forced labour rescued during the years 2014 to 2016 were 5038.
9755 and 10509 respectively.

‘Police' and 'Public Order' are State subjects under the Seventh Schedule to the
Constitution off India. The responsibility of maintaining law and order and protection
of life and property of the citizens rest with respective State Governments, who are
competent to deal with the offence of human trafficking under the extant provisions of
laws.

However, the Ministry of Home Affairs (MHA) has extended support to the States
in establishing 332 Anti Human Trafficking Units in various districts of the States to

tOriginal notice of the question was received in Hindi.



Written Answers to [17 July, 2019] Unstarred Questions 117

address the problem of trafficking. MHA has issued various advisories to the States
and UTs providing detailed guidelines and SOPs to effectively tackle the malady of
trafficking. MHA has also been providing financial assistance to State Governments
and Judicial Academies to hold regular 'State level conferences' and ‘Judicial Colloquiums'
to sensitize their police officials at various levels, judicial officers, prosecutors and
other stakeholders concerned about the latest provisions of law relevant to trafficking
and their role and responsibility in curbing the crime of trafficking. The collective
efforts of the State machinery and the Central Government have contributed to the
increase in the number of victims rescued from trafficking in successive years.

Casualties in naxal attacks

2739. SHRI K. C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of naxal attacks and casualties security forces suffered during the
last three years and current year, State-wise, with particular reference to naxalaffected
districts;

(b) whether Government feels that specialised training, sophisticated weapons
and equipment is required to tackle this serious problem;

(c) if so, the specialised training, equipment given to security forces and amount
being spent on the same during the last three years, year-wise and State-wise; and

(d) what sort of assistance, financial, technical, etc., States are getting from
Government in this regard during the above said period, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) There has been a steady decline in Left Wing Extremism (LWE)
related violence and geographical spread of LWE influence in the country. The details
of LWE related incidents and Security Force personnel martyred in last three years,
State-wise, are as under:-

2016 2017 2018 2019 (till 15 June)
State Incidents SFs Incidents SFs Incidents SFs Incidents SFs
killed killed killed killed
1 2 3 4 5 6 7 8 9
Andhra Pradesh 17 0 26 1 2 0 7 0

Bihar 129 2 18] 0 SY) 2 K3 1
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1 2 3 4 5 6 7 8 9

Chhattisgarh 3% B 373 60 32 5% 140 14
Jharkhand 323 9 251 3 205 9 & 8
Madhya Pradesh 12 0 3 0 4 0 1 0
Maharashtra 73 3 69 3 75 0 41 15
Odisha 8 3 8l 8 7 1 2 0
Telangana 7 0 5 0 n 0 3 0
Uttar Pradesh 0 0 0 0 0 0 0 0
West Bengal 0 0 0 0 0 0 0 0
Other 6 0 1 0 0 0 1 0
TotaL 1048 65 908 6] 833 67 339 3

(b) to (d) To combat the LWE menace in a holistic manner, the Government of India
has formulated a National Policy and Action Plan in 2015, which envisages a multi-
pronged approach comprising security, development and ensuring rights & entitlements
of local communities etc.

MHA is supporting the State Governments extensively by way of deployment of
CAPF Battalions, provision of helicopters and UAVs and sanction of India Reserve
Battalions (IRBs)/ Special India Reserve Battalions (SIRBs) etc. Funds are provided
under Modernisation of Police Force (MPF), Security Related Expenditure (SRE) Scheme
and Special Infrastructure Scheme (SIS) for modernization and training of State Police.

State Police personnel are trained by Army, NSG and Greyhounds of Andhra
Pradesh. 16 Counter Insurgency and Anti-Terrorist (CIAT) schools have been established
with central funding in 06 LWE affected States.

The details of funds released to the States, under various schemes, are as
under:-

Modernisation of Police Fund (MPF)

(In ¥ crore)
State 2016-17 2017-18 2018-19 2019-20 Total
(Till 1.06.19)
1 2 3 4 5 6
Andhra Pradesh 411 3162 50.8 18.34 141.86

Bihar 19.15 5.73 13.17 513 43.18
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1 2 3 4 5 6

Chhattisgarh 173 202 8.56 5.66 1797
Jharkhand 164 191 991 0 1346
Kerala 11.09 16.12 17.78 143 46.42
Madhya Pradesh 21.86 3047 37.96 89 99.19
Maharashtra 12.8 9.78 957 045 326
Odisha 26.22 19.87 35.09 117 92.88
Telangana 294 226 64.16 1333 129.49
Uttar Pradesh 358 282 118.67 47.39 230.06
West Bengal 1231 4894 46.93 0 108.18
ToTaL 2131 217.26 412.66 11233 955.29

Security Related Expenditure (SRE)

(In ¥ crore)
States 2016-17 2017-18 2018-19 2019-20 Total
(Till 10.07.19)
Andhra Pradesh 13.05 2103 1159 55 5117
Bihar 13.86 30.63 1413 727 65.89
Chhattisgarh 49.95 92.74 5453 30.68 2279
Jharkhand 61.95 93.37 64.53 2593 245.78
Kerala 0 0 293 239 532
Madhya Pradesh 0 2.89 194 104 587
Maharashtra 218 31.86 1311 7.18 73.95
Odisha 16.56 12581 1271 6.88 161.96
Telangana 96 1721 6.26 51 38.17
Uttar Pradesh 495 7.29 715 169 21.08
West Bengal 1822 2211 1107 0 514

ToTAL 210 445 200 93.66 948.66
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Special Infrastructure Scheme (SIS). The scheme is implemented on re-imbursement
basis for capacity building of Special Forces and Intelligence Bureaus of the States for
LWE operations. The scheme has an overall outlay of ¥ 1,006. The following amount
has been allotted to States as advance:

(In ¥ crore)
State Total
Andhra Pradesh 3
Bihar 8
Chhattisgarh 13
Jharkhand 14
Maharashtra 3
Odisha 6
Telangana 3
ToTAL 50

Freedom fighter pension

2740. SHRI A. VIJAYAKUMAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government is aware about number of freedom fighters still existing
and availing pension, if so, State-wise details thereof;

(b) whether some applications are pending for freedom fighter pension; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) State-wise/Union Territory-wise total number of Freedom Fighters
receiving pension under the Swatantrata Sainik Samman Yojana is given in the Statement
(See below).

(b) and (c) No application for grant of pension, complete in all respects and duly
verified and recommended by the concerned State Government is pending with this
Ministry.
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Statement

Data of SSSY beneficiaries as on 12.07.2019

SI. No. State/UT Freedom Fighter
l. Andhra Pradesh 229
2. Assam 119
3 Bihar 1460
4, Chandigarh 9
5 Chhattisgarh 28
6 Daman and Diu 6
7. Delhi 103
8. Goa 356
9. Gujarat 180
10. Haryana 176
11. Himachal Pradesh 240
12, Jammu and Kashmir 145
13. Jharkhand 65
14. Karnataka 341
15. Kerala 129
16. Madhya Pradesh 119
17. Maharashtra 1204
18. Manipur 6
19. Meghalaya 1
20. Mizoram 1
21. Nagaland 1
22. Odisha 129
23. Puducherry 20
24, Punjab 471

25. Rajasthan 172
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SI. No. State Freedom Fighter

26. Tamil Nadu 394

27. Telangana 2138

28. Tripura 12

29. Uttar Pradesh 404

30. Uttarakhand B

3L West Bengal 933
ToTAL 9689

Proposal to expand paramilitary forces

2741. SHRI K. R. ARJUNAN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that Government is considering to expand all paramilitary
forces such as BSF, CRPF, etc,;

(b) if so, the details thereof;

() whether it is also a fact that Government has been receiving requests from
the State Governments for such forces; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Augmentation of the strength of Central Armed
Police Forces (CAPFs) is undertaken by the Government from time to time as per
administrative and operational requirements. In the last 5 years viz. 2014-15 to 2018-19,
47 CAPF battalions have been raised and a new regional hub of National Security Guard
has been established at Gandhinagar (Gujarat).

(c) and (d) CAPFs are made available to the State Governments, on their request,
to assist them to maintain public order.

Cyber Crime Wing in States

2742. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government proposes to establish a separate Cyber Crime Wing
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(CCW) in all the States across the country in view of increasing number of cyber crimes
and also increasing misuse of social media;

(b) if so, the details thereof;

(c) whether Government has asked all the State Governments to set up a Cyber
Crime Wing in all the districts to handle cyber crime effectively;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (e) "Police" and "Public Order" are State subjects as per the
Constitution of India. The responsibility to maintain law and order, setting up of
specific wings, protection of life and property of citizens etc. rests primarily with the
respective State/ Union Territory Government. The State/UT Governments are competent
to deal with offences including cyber crime offences under the extant provisions of law.

Ministry of Home Affairs (MHA) is implementing a scheme namely 'Cyber Crime
Prevention against Women and Children’, under which an advisory dated 13.01.2018 has
been issued to all States/Union Territories for setting up institutional arrangement for
handling cyber crime at State and district levels.

Further, MHA has launched an online cybercrime reporting portal,
www.cybercrime.gov.in to enable complainants to report complaints pertaining to Child
Pornography/Child Sexual Abuse Material, rape/gang rape imageries or sexually explicit
content. The portal facilitates the States/UTs to view complaints of cyber crime online
and take appropriate action. All States/UTs have designated cyber nodal officers to
deal with complaints reported through the portal.

Training institutes for Home Guards

2743. SHRI RAKESH SINHA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government would give information about the service conditions of
Home Guards;

(b)  whether there is uniformity in their service conditions in various States; and

(c) whether Government is contemplating to establish training institutes for
Home Guards?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Home Guards is a voluntary organization and is
governed by the Home Guards Acts and Rules of the respective States. As such,
Central Government does not maintain information on service conditions of Home
Guards in various States.

()  As of now, Central Government is not contemplating to establish any training
institute for Home Guards.

Illegal parking lots in NCT of Delhi

2744. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that there are large number of illegal parking lots running
in NCT of Delhi;

(b) if so, the details thereof and the total number of illegal parking lots running
in NCT of Delhi;

()  whether any complaints has been received regarding running illegal parking
lots by involvement of Delhi Police personnel and parking mafia;

(d) if so, the details thereof and the action taken against the guilty Delhi Police
personnel/mafia during years 2017, 2018 and 2019; and

(e) the steps taken by Government to stop illegal parking lots in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As informed by the Delhi Cantonment Board (DCB), New
Delhi Municipal Council (NDMC), North Delhi Municipal Corporation (North DMC),
South Delhi Municipal Corporation (SDMC) and East Delhi Municipal Corporation
(EDMC), no illegal parking lots are running within their respective jurisdiction.

(c) and (d) As informed by Delhi Police, no complaint has been received regarding
running of illegal parking lots by involvement with Delhi Police personnel and parking
mafia.

(e) With a view to augment the parking facilities in Delhi, all the three Municipal
Corporations have planned construction of Stack/Multi-level/underground parking. It
has also been informed that as and when any unauthorized parking comes to notice,
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stern action is taken to lift such vehicles by the Zonal Authorities and Local Police/
Traffic Police. The Delhi Police maintains constant pressure to keep the roads, footpaths,
market areas, public places, etc. free from improper/obstructive parking of vehicles to
ensure smooth flow of traffic. Special drives are also launched by Delhi Police on
regular intervals to check and control improper parking of vehicles.

Special package to Andhra Pradesh

2745. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is aware of the fact that then Prime Minister on the
floor of Rajya Sabha had assured that development package to Andhra Pradesh on the
lines of KBK special plan in Odisha and the Bundelkhand special package in Madhya
Pradesh will be given; and

(b) if so, why Government is so reluctant to give special package assistance to
the State of Andhra Pradesh as assured by the then Prime Minister?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Yes, Sir.

(b) The special plan for the KBK (Koraput-Bolangir-Kalahandi) Districts of
Odisha was implemented under the State Component of Backward Regions Grant Fund
(BRGF). Consequent upon the implementation of the recommendations of the Fourteenth
Finance Commission, numerous schemes, including the said special plan became a part
of devolution to the States. Accordingly, no fresh allocation has been made since
2015-16 to the States under the Special Plan. NITI Aayog in its report on Developmental
Support to the Successor State of Andhra Pradesh under Andhra Pradesh Reorganisation
Act, 2014 dated 1st December, 2015 recommended a total amount of ¥ 2100 crore for
the 7 backward districts of Andhra Pradesh @ ¥ 300 crore per district. ¥ 1050 crore has
been released so far by the Central Government for the development of 7 backward
districts of Andhra Pradesh in three instalments of ¥ 350 crore each @ ¥ 50 crore per
district per year.

FDI proposals pending for security clearance

2746. SHRI SHAMSHER SINGH MANHAS: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that many cases of FDI proposals are pending with the
Ministry for security clearance;
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(b) how many such cases are pending and what is the average time taken to
grant clearance; and

(c) whether security clearances delay FDI in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) Ministry of Home Affairs makes every endeavour to
accord security clearance to cases of Foreign Direct Investment (FDI) expeditiously.
The average time taken for clearance of such proposals has reduced significantly from
about four months in 2014 to about two months in 2019. Only seven cases of FDI are
presently under the consideration of Ministry of Home Affairs and no case is pending
beyond prescribed time limit.

() No, Sir.
Cyber crime and cyber security

2747. SHRI SHAMSHER SINGH MANHAS: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether cyber crime and cyber security have national and international
dimensions;

(b) whether Government has taken any steps to deal with cyber crime and cyber
security; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) and (c) 'Police’ and 'Public Order' are State subjects as per the Constitution
of India. States/UTs are primarily responsible for prevention, detection, investigation
and prosecution of crimes through their law enforcement machinery. The Law
Enforcement Agencies take legal action as per provisions of law against the cyber crime
offenders.

However, Central Government has taken steps to spread awareness about cyber
crimes, issue of alerts/advisories, capacity building/training of law enforcement
personnel/prosecutors/judicial officers, improving cyber forensics facilities etc. to prevent
such crimes and to speed up investigation. The Government has launched the online
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cyber crime reporting portal, www.cybercrime.gov.in to enable complainants to report
complaints pertaining to Child Pornography/Child Sexual Abuse Material, rape/gang
rape imageries or sexually explicit content. The Central Government has rolled out a
scheme for establishment of Indian Cyber Crime Coordination Centre (14C) to handle
issues related to cyber crime in the country in a comprehensive and coordinated
manner.

Further, Government has taken several steps to prevent and mitigate cyber security
incidents. These include:-

() Establishment of National Critical Information Infrastructure Protection Centre
(NCIIPC) for protection of critical information infrastructure in the country.

(i)  All organizations providing digital services have been mandated to report
cyber security incidents to CERT-In expeditiously.

(i) Cyber Swachhta Kendra (Botnet Cleaning and Malware Analysis Centre)
has been launched for providing detection of malicious programmes and free
tools to remove such programmes.

(iv) Issue of alerts and advisories regarding cyber threats and counter-measures
by CERT-In.

(v) Issue of guidelines for Chief Information Security Officers (CISOs) regarding
their key roles and responsibilities for securing applications/infrastructure
and compliance.

(vi) Provision for audit of the Government websites and applications prior to
their hosting, and thereafter at regular intervals.

(vii) Empanelment of security auditing organisations to support and audit
implementation of Information Security Best Practices.

(viii) Formulation of Crisis Management Plan for countering cyber attacks and
cyber terrorism.

(iX) Conducting cyber security mock drills and exercises regularly to enable
assessment of cyber security posture and preparedness of organisations in
Government and critical sectors.

(®)  Conducting regular training programmes for network/system administrators
and Chief Information Security Officers (CISOs) of Government and critical
sector organisations regarding securing the IT infrastructure and mitigating
cyber attacks.
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Protection of SC/ST people

12748. DR. SATYANARAYAN JATIYA: Will the Minister of HOME AFFAIRS be
pleased to state the State-wise and year-wise details of the steps taken for the security
and protection of people belonging to Scheduled Castes (SCs) and Scheduled Tribes
(STs) and cognizance, research and adjudication of the crimes against them during the
last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): 'Police’ and 'Public Order' are State subjects under the Seventh
Schedule to the Constitution of India. The responsibility of maintaining law and order,
protection of life and property of the citizens rest with the respective State Governments.
The State Governments are competent to deal with such offences under the extant
provisions of laws. However, the Government is committed to ensure protection to the
Scheduled Castes and Scheduled Tribes. The Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989 (PoA Act) has been amended in 2015 and
in 2018 to make it more effective. The amendments include institutional strengthening,
new offences, establishment of Special Courts and Special Public Prosecutors for
exclusive trial of offences under the POA Act for expeditious disposal of cases, time
bound trial within two months from the date of filing of the charge sheet, establishing
rights of victims and witnesses, and strengthening preventive measures.

The Ministry of Home Affairs has issued advisories from time to time requesting
all States/UTs for the implementation of the provisions under this Act.

The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Rules,
1995 has been amended in 2016. The amendments broadly relate to provisions of relief
amount for 47 offences of atrocities, rationalization of the phasing of payment of relief
amount, enhancement of relief amount, payment of admissible relief within seven days,
completion of investigation and filing of charge sheet within sixty days to enable timely
commencement of prosecution.

Meeting of Central Hindi Committee

12749. DR. SATYANARAYAN JATIYA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of action taken and the outcome of the deliberation on each topic
in the meeting of Central Hindi Committee held under the Chairmanship of the Prime
Minister in September, 2018; and

tOriginal notice of the question was received in Hindi.
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(b) when the next meeting would be held as per rules and the initiatives taken
for this?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) In the 31st Meeting of Central Hindi Committee held on
06.09.2018 under the Chairmanship of Hon'ble Prime Minister, mainly, the development
of modern technology for the propagation of Hindi, the use of simple and easy Hindi
words for official purposes, the use of simple Hindi words in Hindi translation, filling
up of vacant Hindi posts, development of a mobile application by Ministry of External
Affairs for the convenience of foreign tourists, etc. were discussed. Action on these
points is a continuous process. All the Ministries/Departments have, therefore, been
given proper directions for taking appropriate action on these points.

(b) As per requirement the meeting of the Central Hindi Committee is held after
consultation with the members and with the concurrence of Hon'ble Chairman.

Marine police stations for Odisha coast

2750. SHRI PRASHANTA NANDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government would sanction two new marine police stations for
Odisha coast;

(b) whether Government would make provision for construction of three new
jetties along Odisha coast; and

(c) whether Government would provide seaworthy boats of different sizes and
design with capability of entering the sea during adverse sea condition?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (c) Based on the vulnerability/gap analysis carried out
in consultation with the Government of Odisha, Government of India has sanctioned
18 Coastal Police Stations, 5 Jetties, 41 boats, 23 four-wheelers and 41 two wheelers
to Odisha under the Coastal Security Scheme.

Status of establishment of Greyhounds Training Centre in Andhra Pradesh

2751. SHRI T.G. VENKATESH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government would provide the status of the proposal for
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establishment of Greyhounds Training Centre in the State of Andhra Pradesh, the
details thereof;

(b) the reasons for abnormal delay in the matter;

() whether it is a fact that Government is planning to shelve the proposal for
the time being, if so, the reasons therefor; and

(d) the steps being taken by Government for early establishment of the above
centre in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) Government has already approved the proposal
for setting up of state-of-the-art Greyhounds Training Centre in Andhra Pradesh at a
cost of T 219.16 crores in April, 2018. The land for setting up of Greyhounds Training
Centre has been identified and Forest Clearance Stage-l has been obtained by the
Government of Andhra Pradesh. The Ministry of Home Affairs has also released an
amount of ¥9.08 crores to the Government of Andhra Pradesh for the project.

Use of Central Forces in West Bengal

2752. SHRI AHAMED HASSAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government is arbitrarily using Central Forces in the
State of West Bengal;

(b) if so, the reasons therefor;

(c) the details of reported poll related violence in the State of Bihar, Uttar
Pradesh and West Bengal in 2019 general elections; and

(d) the details of number of Central Forces deployed in the State of Bihar, Uttar
Pradesh and West Bengal during 2019 general elections?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Central Armed Police Forces (CAPFs) are made
available to State Governments, on their request, to assist them to maintain public order.

(c) "Police" and "Public Order" are State subjects under the Seventh Schedule
to the Constitution of India and State Governments are responsible for maintenance of
law and order.
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(d) CAPFs are deployed for election related duties on the specific
recommendations of Election Commission of India (ECI).

Assistance to families of martyred security personnel

12753. SHRI RAMKUMAR VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has provided any assistance to the families of martyred
security personnels; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Yes, Sir. The details of admissible benefits which
are provided to the next of kin of such Central Armed Police Forces (CAPFs) personnel
killed in action are given in the Statement (See below).

Statement

Details of admissible benefits to the Next of Kin (NoK) of Central Armed Police
Forces (CAPFs) personnel who are killed on duty

() Central Ex-gratia: The Central ex-gratia lump-sum compensation has been
enhanced with effect from 01.01.2016 from ¥ 15 lakh to ¥ 35 lakh for death on
active duty and from ¥ 10 lakh to ¥ 25 lakh for death on duty, as the case may
be, to the NoK of the deceased CAPF and AR personnel.

(i) Extra Ordinary Pension: The NoK of the deceased are entitled to get Liberalized
Family Pension (i.e. last pay drawn) under Central Civil Service (Extra Ordinary
Pension) Rules, 1939.

(iii)  Service Benefits: All service benefits viz., Death-cum-Retirement Gratuity (DCRG),
Leave Encashment, Central Government Employees Group Insurance Scheme
(CGEGIS), General Provident Fund (GPF) etc. are admissible.

(iv) Force Level Welfare Schemes: Each of the force has evolved/set up force level
welfare schemes for the employees/Jawans such as Benevolent Funds, Financial
Assistance/Scholarship to the children for education and Financial Assistance for
daughter's/sister's marriage etc.

tOriginal notice of the question was received in Hindi.
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(v) Funds from '‘Bharat Ke Veer': “Bharat ke Veer' is an online portal which enables
people to donate voluntarily to the NoKs of CAPF personnel who sacrifice their
lives. Such contributions are made directly to the accounts of NoKs online. In
addition, funds received in Bharat Ke Veer corpus are also distributed to the NoKs
of such personnel.

(vi) Operation Casualty Certificate: The CAPFs personnel killed in action get
‘Operational Casualty Certificate' on the line of 'Battle Casualty Certificate' as
available to Armed Forces. NoKs are entitled to certain benefits viz. Air and Rail
travel fare concession and allotment of Oil Product Agencies etc. on the line of
benefits that NoKs of the Defence personnel get on being conferred 'Battle
Casualty Certificate'.

(vii) Prime Minister Scholarship Scheme (PMSS): Under PMSS, an amount
%2250/- per month for girls and ¥2000/- per month for boys is released to the
wards of serving/Ex-CAPFs, AR and National Security Guard (NSG) personnel.
The amount of scholarship has now been increased from ¥ 2000/- per month to
T 2500/ per month for boys and from ¥ 2250/- per month to ¥3000/- per month for
girls from the academic year 2019-2020 onwards.

(viii) Provision of Ex-gratia compensation by the States/UTs: Many States/Union
Territories have also made provision to pay compensation/assistance to NoKs as
per their rules.

Inter-State border disputes

2754. SHRI KAMAKHYA PRASAD TASA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the measures taken by Government for solving the Inter-State border disputes
between Assam-Nagaland and Assam-Mizoram; and

(b) whether Government would express views in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Inter-State border dispute between Assam and
Nagaland is sub-judice in the Supreme Court of India. Government of Assam had filed
an Original Civil Suit No. 2/1988 in the Supreme Court.

As regards Assam-Mizoram border dispute, there are certain boundary issues
between the two States. The Government of Assam and Mizoram have been advised
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to resolve the border dispute amicably. It has also been suggested to these States to
hold periodic meetings of Principal Secretaries of Home Departments to resolve border
issues, maintain status quo as regards the disputed areas and take adequate measures
to maintain peace in respective areas of the two States.

Number of undertrial prisoners

2755. SHRI DEREK O'BRIEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of undertrial prisoners in country's jails in the last three years,
year-wise;

(b) the percentage of undertrial prisoners as compared to the total number of
prisoners in the last three years, year-wise; and

(c) the number of undertrial prisoners who were in prison for less than six
months?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles prison
statistics in its publication "Prison Statistics India". Published reports are available till
the year 2016. Details of total inmates, number of undertrial prisoners and percentage
of undertrial prisoners to total inmates for the years 2014, 2015 and 2016 are given
below:-

Year Total Number Total Number Percentage of
of Inmates of Undertrial Undertrial Prisoners
Prisoners to total Inmates
2014 4,18,536 2,82,879 67.6
2015 419,623 282,076 67.2
2016 4,33,003 2,93,058 67.7

(c) Atotal of 1,60,823, 1,61,284 and 1,70,357 undertrial prisoners were confined
in jails up to a period of 6 months in the years 2014, 2015 and 2016 respectively.

Uniform Jail Manual

2756. SHRI SANJAY SETH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ what infrastructural changes have been brought out by Government for
proper implementation of prisoner's conjugal rights in an appropriate environment;
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(b) whether concerned personnel are being trained accordingly so as to prevent
any privacy violation; and

(c) why can't a Uniform Jail Manual be issued by the Central Government laying
required guidelines on conjugal visits as well as regulating the plight of inmates in the
jails across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) 'Prisons' and 'persons detained therein' are State subjects
as per Entry 4 of List Il of Seventh Schedule to the Constitution of India. No such
specific guidelines have been issued by the Central Government on conjugal rights of
prisoners and matters related thereto. However, the Ministry of Home Affairs circulated
the Model Prison Manual, 2016 to all States and UTs in May, 2016 which has a chapter
on 'Parole and Furlough'. One of the objectives of releasing prisoners on parole and
furlough is to enable them to maintain continuity with their family life and deal with
familial and social matters.

Illegal activities in Raghubir Nagar, New Delhi

2757. SHRI P. BHATTACHARYA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether ganja (Cannabis) and liquor are being sold illegally in some residential
houses of 12Y2yards transit camp, Raghubir Nagar, New Delhi-110027 area;

(b) whether satta, gambling and other illegal activities are also mushrooming at
large scale in above mentioned residential houses at the behest of local police Beat No.
10 and Station House Officer, Rajouri Garden;

(c) if so, what actions have been taken to stop these activities;

(d) whether there is any general public meeting of senior police officials at
regular intervals in above mentioned area; and

(e) if so, how many?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) As reported by Delhi Police, during the current year 2019 (upto
30.06.2019), 03 cases under the Delhi Excise Act, 02 cases under the Delhi Public
Gambling Act and 01 case under the Narcotic Drugs and Psychotropic Substances
(NDPS) Act have been registered by Delhi Police in the area of Transit Camp, Raghubir
Nagar, Delhi (under the jurisdiction of Police Station Rajouri Garden).
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(b) As reported by Delhi Police, no such illegal activities have come to notice
which can be said to be mushrooming in the area at the behest of Beat Staff and SHO/
Rajouri Garden.

(c) Does not arise.

(d) and (e) Delhi Police has reported that Senior Police Officials interact with the
public from time to time and regularly visit the area. A total of 14 meetings with public
have been conducted by SHO/Rajouri Garden in this area during the last three years
and current year (upto 30.06.2019).

World Press Freedom Index

2758. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that India is ranked 140 in the 2019 World Press Freedom
Index;

(b) the details of measures taken by Government in the past to ensure safety
and security of press and other media persons; and

(c) the number of attacks on journalists reported during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) The Government has come across media reports carrying
the result of survey 'World Press Freedom Index, 2019' by 'Reporters without Borders'.
However, Press Council of India (PCI) has raised its concern about the authenticity and
credibility of the reports, the basis on which the ranking is done, as also the methodology
used to rank the nations.

(b) Central Government attaches highest importance to the safety and security to
every citizen of the country including journalists. The existing laws for protection of
citizens also cover journalists. 'Police’ and 'Public Order' are State subjects under the
Seventh Schedule of the Constitution of India and State Governments are responsible
for prevention, detection, registration and investigation of crime and for prosecuting
the criminals through their law enforcement agencies. The Ministry of Home Affairs has
issued advisories to the States and UTs, from time to time, to maintain law and order
and to ensure that any person who takes law into his/her own hands is punished
promptly as per law. An advisory specifically on safety of journalists was issued to
States/UTs on 20th October, 2017 requesting them to strictly enforce the law to ensure
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the safety and security of media persons, which is available on the Ministry's website
www.mha.gov.in.

(c) National Crime Records Bureau (NCRB) has not published data on attacks
in respect of separate categories of professionals, including journalists.

Protection and safety of Amarnath Yatra

2759. SHRIMATI SHANTA CHHETRI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that there has been violent incidents on
Amarnath Yatra in the past;

(b) whether Government is taking adequate steps for protection and safety of
Amarnath Yatra and prevent such mishappenings again; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Yes, Sir.

(b) and (c) The State Government of Jammu and Kashmir makes all necessary
arrangements for the safe and smooth conduct of yatra.

Government of India provides necessary support to the State Government including
deployment of sufficient number of CAPF Coys, deployment of mountain rescue teams,
NDRF and SDRF teams on strategic locations, upgradation of tracks and fixing railings
along the critical stretches of the tracks, installation of Automatic Weather Stations, etc.

State Government has introduced various steps such as QR-Coding/Bar-coding
of Yatra Permit Forms at Access Control Gates and selective camps to track the
movement of yatris in the yatra area including necessary arrangements for water
supply, food grains, langar facilities at various places in the yatra area.

Metro Rail Projects for Visakhapatnam and Vijayawada

2760. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the Ministry has given its approval for Bhopal and
Indore Metro Rail Projects recently and the Union Cabinet has also decided to provide
Z7,000 crore for above metros;
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(b) if so, the details thereof; and

(c) the reasons why the Ministry is not giving its approval for Visakhapatnam
and Vijayawada metro in Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Government of India has approved
Metro Rail Projects for the cities of Bhopal (27.87 km.) and Indore (31.55 km.)at an
estimated completion cost of ¥6941.40 crore and ¥7500.80 crore respectively in the
month of November, 2018. The share of Government of India in the form of equity,
sub-ordinate debt and pass through assistance is ¥4657.78 crore for Bhopal and
34476.36 crore for Indore.

(c) The proposals of rail-based Mass Rapid Transit System for Visakhapatnam
and Vijayawada submitted by Government of Andhra Pradesh in December, 2015 and
June, 2015, respectively were returned in September, 2017 with a request to review and
revise the proposals in line with contents of Metro Rail Policy, 2017. Government of
Andhra Pradesh has not submitted revised proposals.

Details of Smart Cities

2761. DR. KANWAR DEEP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the people are benefited by the scheme for Smart City and if so,
the details thereof including the cities in Punjab, Haryana and Jharkhand;

(b) whether Government has any plan to include more cities under the said
scheme; and

(c) if so, the details thereof, State-wise including Punjab, Haryana and Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The objective of the Smart Cities Mission
is to promote cities that provide core infrastructure and give a decent quality of life
to its citizens, a clean and sustainable environment and application of 'Smart' Solutions.

The mission has a two-pronged strategy of Area Based Development (ABD) and
Pan-city Development. ABD looks at development of compact areas in a city to create
a replicable model for other areas within the city. Pan-city Development envisages
application of selected Smart solutions to the existing city-wide infrastructure.
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A total of 5,151 projects worth T 2,05,018 crore have been included by the selected
100 cities in their Smart Cities Proposals (SCPs). The SCPs are citizen-driven document
and have been framed after consultation with various stakeholders. As on July 11, 2019,
3,645 projects worth ¥ 1,34,994 crore have been tendered, of which 2,834 projects worth
¥ 90,176 crore are under implementation/have been completed.

Three cities, namely, Ludhiana, Jalandhar and Amritsar have been selected from
the State of Punjab for development as Smart Cities. A total of 77 projects worth ¥ 6,465
crore have been included by the three cities in their SCPs. As on July 11, 2019,
41 projects worth T 1,538 crore have been tendered, of which 26 projects worth ¥ 899
crore are under implementation/have been completed in the three cities of Punjab.

Two cities, namely, Karnal and Faridabad have been selected from the State of
Haryana for development as Smart Cities. A total of 119 projects worth ¥ 3,789 crore
have been included by the two cities in their SCPs. As on July 11, 2019, 34 projects
worth ¥ 1,100 crore have been tendered, of which 20 projects worth T 607 crore are
under implementation/have been completed in the two cities of Haryana.

One city, namely, Ranchi has been selected from the State of Jharkhand for
development as Smart Cities. A total of 24 projects worth ¥ 1,489 crore have been
included by the Ranchi city in their SCPs. As on July 11, 2019, 29 projects worth ¥ 3,190
crore have been tendered, of which 28 projects worth ¥ 2,603 crore are under
implementation/have been completed in the Ranchi city of Jharkhand.

(b) No, Sir.
(c) Does not arise in view of (b) above.
PMAY (U) in Uttar Pradesh

2762. DR. ASHOK BAJPAI: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the number of houses constructed, district-wise in Uttar Pradesh during last
three years under Pradhan Mantri AwasYojana (Urban) [PMAY (U)]; and

(b) the number of houses to be constructed district-wise in Uttar Pradesh
during the next three years under PMAY (U)?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Ministry of Housing and
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Urban Affairs (MoHUA) is implementing Pradhan Mantri Awas Yojana (Urban)
[PMAY (U)] since 25.06.2015 in urban areas.

The State of Uttar Pradesh has undertaken demand survey for assessing actual
demand of housing under the scheme. The likely validated demand reported so far by
the State is around 15 lakhs.

Based on the project proposals received so far from the State, a total 12,95,895
houses have been approved, out of this 5,92,685 are at various stages of construction
and 3,39,109 have been completed/occupied. District-wise details of houses sanctioned,
houses at various stages of construction, houses completed during last three years and
cumulative number of houses completed are given in the Statement (See below).

Land and colonization are State subjects. Identification of eligible beneficiaries
and formulation of projects are done by States/Union Territories (UTs).The State
Government has been requested to get the project proposals for all the remaining
demand sanctioned by December, 2019 so that construction of all houses may
progressively be completed by 2022.

Statement

District-wise details of houses sanctioned, houses at various stages of
construction, completed during last three years and cumulative Number
of houses completed PMAY(U) in the State of Uttar Pradesh

SI. No.  District Houses Houses Houses Cumulative
Sanctioned Grounded for ~ Completed  Number of

(Nos.) Construction  during last houses
(Nos.) three years Completed
(Nos.)
1 2 3 4 5 6
1 Agra 37,155 27,227 9984 16,167
2. Aligarh 36,633 14532 5810 6,414
3 Allahabad 16,475 7424 4651 5272
4, Ambedkar Nagar 10,530 3,832 2682 2,965
5. Amethi 3,964 2,313 1279 1272

6. Amroha 17,838 4,830 2375 2474
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1 2 3 4 5 6
7. Auraiya 9,642 3,227 1469 1528
8  Azamgarh 10,896 4,988 3191 3,646
9. Bagpat 8,081 3,731 1573 1,729
10.  Bahraich 9,250 2,885 1834 1,941
11.  Balarampur 2,056 1313 424 575
12.  Ballia 20,220 5,550 3839 4,087
13. Banda 16,760 5,282 1512 1,858
14.  Barabanki 13,546 3,932 1821 2,010
15.  Bareilly 19,571 10,168 4928 5492
16.  Basti 12,825 5279 3011 3264
17. Bhadohi 22,326 10,947 4369 4535
18.  Bijnor 28,698 9,803 5773 6,393
19.  Budaun 15,213 7,033 4770 5328
20.  Bulandshahr 33499 15,691 6641 7471
21.  Chandauli 12,802 7,003 2430 2,593
22.  Chitrakoot 3671 1,804 1063 1,001
23.  Deoria 19,831 9,312 3056 3381
24.  Etah 6,926 4,599 2387 2,639
25.  Etawah 7,154 3,558 2112 2311
26. Faizabad 13411 6,170 3846 4,649
27.  Farrukhabad 4947 2,082 792 939
28.  Fatehpur 11,755 3504 2738 3,056
29.  Firozabad 42,397 23,450 12276 16,853
30. Gautam Buddh Nagar 9,337 8,376 3073 7977
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1 2 3 4 5 6

31.  Ghaziabad 64,879 25,300 15979 17833
32.  Ghazipur 13374 5,031 2736 2,965
33.  Gonda 6,988 2574 1262 1,407
34.  Gorakhpur 43067 25,298 10328 15,788
35.  Hamirpur 6,349 3,822 1542 1,696
36. Hapur 8,312 3,676 1144 889
37.  Hardoi 11,535 5497 2518 2,656
38.  Hathras 11,380 3,466 1220 1,284
39.  Jalaun 13337 5611 2916 3345
40.  Jaunpur 13,293 5,294 1597 1,715
41, Jhansi 24,662 12,507 5217 5876
42, Kannauj 9,392 5589 2282 2,504
43.  Kanpur Dehat 11,802 4458 2173 2,599
44, Kanpur Nagar 42471 16,946 3311 4181
45.  Kasganj 9,648 4032 1218 1321
46.  Kaushambi 7177 3425 2638 2936
47.  Kushinagar 24,630 8,184 4717 5381
48.  Lakhimpur Kheri 19,671 11,800 6449 7,226
49.  Lalitpur 18,097 6,229 3692 4191
50.  Lucknow 50,157 27,654 13114 16,228
51.  Maharajganj 17,005 5520 2856 3,267
52.  Mahoba 10,293 3,556 2167 2,278
53.  Mainpuri 11,761 3,986 1850 2432
54.  Mathura 20,533 9,132 4122 4,694
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1 2 3 4 5 6
55. Mau 15,191 6,025 4047 4874
56. Meerut 27,887 11,213 6215 8,531
57.  Mirzapur 31,673 21592 8373 9412
58. Moradabad 28,583 11,695 5207 6,309
59.  Muzaffarnagar 19,888 9,155 4885 5,729
60.  Pilibhit 16,737 8,638 4340 4874
61.  Pratapgarh 8,644 3,335 1759 2,346
62.  Raebareli 11,780 5,856 3609 4,280
63.  Rampur 14,408 9,199 2280 3021
64.  Saharanpur 23,634 7,740 4223 4,826
65.  Sambhal 5,735 2472 1911 2,045
66.  Sant Kabir Nagar 11,946 6,903 2814 3,247
67.  Shahjahanpur 8,985 3450 2518 2,841
68.  Shamli 19,226 7440 4730 5074
69.  Shravasti 3818 1,502 924 1,033
70.  Siddharthnagar 6,279 2,253 1187 1,246
71 Sitapur 23,065 8,953 4867 5,157
72. Sonbhadra 9,935 4,056 2043 2,546
73. Sultanpur 5,537 2,316 375 424
74.  Unnao 26,840 11,748 6253 6,506
75.  Varanasi 28,182 18,712 8821 10,276
ToTAL 12,95,895 592,685 2,84,138 3,39,109
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Projects completed under SCM

2763. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ the number of projects completed under Smart Cities Mission (SCM), with

details of locations, during the last two years;
(b) the amount allotted and spent during the last three financial years; and

(c) what is the timeline for completion of these projects and the projects
likely to be completed by the end of the financial year 2019, the location-wise details

thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) A total of 5,151 projects at an
estimated cost of ¥ 2,05,018 crore have been included by the 100 selected Smart Cities
in their Smart City Proposals. As per Smart Cities Mission Statement and Guidelines,
the Central Government proposes to give financial support to the extent of ¥ 48,000
crore (45% of SCP value- including State share) over five years i.e. an average of ¥ 500

crore per city over the mission period.

An equal amount, on a matching basis, is to be provided by the State/ULB. Apart
from these, around ¥ 42,028 crore (21%) is expected from convergence with other
Missions, ¥ 41,022 crore (21%) from PPP, around ¥ 9,843 crore (4.8%) from loans, ¥ 2,644
crore (1.3%) from own resources and remaining from other sources. The implementation
of the Smart Cities Mission is to be done by the city level Special Purpose Vehicle
(SPV), incorporated under the Companies' Act, 2013 by State and Urban Local Body
(ULB) having 50:50 equity share-holding. The SPV plans, appraises, approves, releases
funds, implements, manages, operates and monitors the Smart City development projects.
City-wise and year-wise release of funds to Smart Cities during the last three years and

status of utilization is given in the Statement (See below).

The amount allotted and spent during the last three financial years is given

below:-
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Budgetary allocation and release under Smart Cities Mission

(X in crore)
Financial Requirement as per Funds provided by Funds Released
Year Cabinet Note Government of India
2015-16 4,000 1,496.20 1,469.2
2016-17 10,000 4,598.50 44925
2017-18 14,000 4509.50 4,499.50
2018-19 10,000 6,000.00 5856.8
2019-20 10,000 6,450 79%
TotaL 48,000 23,054.2 17114

(¢) Round-wise selection of cities and timeline for completion of projects is

given below:-

Selection Selection of nos. of cities Time-line for completion
in Round of Projects

1 20 Smart Cities in Round 1 in Round 1 cities- 2020-21

January, 2016

Fast Track 13 Smart Cities in Fast Track Round Round 2 cities (including Fast
in May, 2016 Track cities)- 2021-22

2 27 Smart Cities in Round 2 in
September, 2016

3 30 Smart Cities in Round 3 in Round 3 cities- 2022-23
June, 2017

4 9 Smart Cities selected in Round Round 4 cities- 2023-24
4 in January, 2018 and 1 more city
in June, 2018

As on July 11, 2019, 3,645 projects worth ¥ 1,34,994 crore have been tendered,
of which 2,834 projects worth ¥ 90,176 crore are under implementation/have been
completed and 918 projects worth ¥ 14,977 crore have been completed.
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Status of amount released to smart cities during the last three financial years and status of utilization

(Amount in ¥ crore)
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SI. No. State Name of cities During During During During During Total Utilization
2015-16 2016-17 2017-18 2018-19 2019-20  released certificate
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh Visakhapatnam 188 8 0 B 0 294 273.20
Tirupati 2 R 102 0 0 196 4384
Kakinada 190 6 0 R 0 294 196.00
Amaravati 0 0 18 372 R 483 37950
2 Andaman and Port Blair 0 194 2 0 0 196 9.23
Nicobar Islands
3 Arunachal Pradesh Pasighat 2 0 18 40 0 60 2.00
Itanagar 0 0 0 58 0 58 0.39
4. Assam Guwahati 2 189 5 0 0 196 16.27
5. Bihar Muzaffarpur 2 0 17 4 0 60 592
Bhagalpur 2 63 131 0 0 196 11.08

[6T02 ‘AInC LT]
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1 2 3 5 6 7 8 9 10
Biharsharif 0 0 53 0 60 5.00
Patna 0 18 176 0 194 9.22

6. Chandigarh Chandigarh 71 123 0 0 196 189.18

7. Chhattisgarh Raipur 945 995 0 0 196 69.11
Bilaspur 0 18 3 0 53 9.09
Atal Nagar (Naya 0 18 104 0 122 29.40
Raipur)

8. Daman and Diu Diu 0 0 110 0 110 0.79

9. Dadra and Nagar Silvassa 2 0 102 0 104 0.70

Haveli

10. Delhi NDMC 194 0 0 0 19 11951

11. Goa Panaji 0 110.2 838 0 196 98.50

12.  Gujarat Gandhinagar 0 18 D 0 110 36.97
Ahmedabad 194 0 % 0 294 19315
Surat 194 0 % % 392 291.12
Vadodara 0 109 8 0 196 105.00
Rajkot 0 19 175 0 196 58.19
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13.

14.

15.
16.

17.

18.

Haryana

Himachal Pradesh

Jharkhand

Jammu and Kashmir

Karnataka

Kerala

Dahod

Karnal
Faridabad
Dharamshala
Shimla

Ranchi
Jammu/Srinagar
Srinagar

Jammu
Mangaluru
Belagavi
Shivamogga
Hubballi-Dharwad
Tumakuru
Davanagere
Bengaluru

Kochi

188

o O o

194

194

194

17
17
102

109

109
109
109

167
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10

800
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19

60
19
19

117
19
19
19
19
19
158
19

3501
158
83.72
45.76
231
196.00
0.00
12.28
15.00
1520
46.11
13.05
12.18
36.02
66.57
4.96
8.72
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1 2 3 4 5 6 7 8 9 10
Thiruvananthapuram 0 0 18 176 0 194 552
19. Lakshadweep Kavaratti 2 0 0 58 0 60 0.28
20. Madhya Bhopal 188 8 0 % %8 392 289.00
Pradesh Indore 188 8 0 0 R 294 243.62
Jabalpur 2 194 0 0 %8 294 196.00
Gwalior 2 R 102 0 0 196 3319
Sagar 2 0 18 65 0 8 14.99
Satna 2 0 18 176 0 19 10.65
Ujjain 2 R 102 0 0 19 107.70
21. Maharashtra Pimpri Chinchwad 2 0 18 176 0 196 24.19
Nashik 2 7] 102 0 0 19 24.26
Thane 2 62 132 0 0 196 56.74
Greater Mumbai# 2 0 0 0 0 2 0.00
Amravati# 2 0 0 0 0 2 0.65
Solapur 2 194 0 0 0 196 48.95
Nagpur 2 R 102 0 0 196 162.48
Kalyan-Dombivali 2 R 102 0 0 196 14.07
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22.
23.
24,
25.
26.

21.

28.

29.

30.

Manipur
Meghalaya
Mizoram
Nagaland
Odisha

Puducherry

Punjab

Rajasthan

Sikkim

Aurangabad
Pune

Imphal
Shillong
Aizawl
Kohima
Bhubaneshwar
Rourkela
Puducherry
Ludhiana
Jalandhar
Amritsar
Jaipur
Udaipur
Kota

Ajmer
Namchi

Gangtok
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8 8 o o o

o w o o o

3l
3l
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&

177
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19%
19
117

%

60
117
294
19
103
19%

19
19
19
19
19
194

21.20
189.16
3.70
0.73
199
5351
196.00
18.37
2.23
26.10
12.93
1152
114.07
167.08
69.13
9354
155.46
47.87
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1 2 3 5 6 7 9 10
31.  Tamil Nadu Tiruchirapalli 2 0 18 176 0 196 4550
Tirunelveli 2 0 18 176 0 196 61.93
Dindigul# 2 0 0 0 0 2 0.00
Thanjavur 2 0 109 8 0 196 83.24
Tiruppur 2 0 18 176 0 196 36.13
Salem 2 0 109 8 0 196 99.08
\ellore 2 0 109 8 0 196 72.00
Coimbatore 2 188 6 0 0 196 15412
Madurali 2 0 109 8 0 19 43.67
Erode 2 0 0 194 0 196 7051
Thoothukudi 2 0 18 176 0 19 1390
Chennai 2 188 6 0 0 196 166.03
32.  Telangana Karimnagar 2 0 18 40 0 60 0.82
Greater Warangal 2 R 0 6 0 100 1852
33.  Tripura Agartala 2 63 131 0 0 196 52.84
34, Uttar Pradesh Moradabad 2 0 0 53 0 60 118
Aligarh 2 0 19 & 0 110 41.60
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Saharanpur 2 0 17 4 0 60 0.81
Bareilly 2 0 0 58 0 60 211
Jhansi 2 0 36 2 0 60 456
Kanpur 2 0 109 8 0 196 117.27
Allahabad 2 0 19 175 0 196 7427
Lucknow 2 66.2 127.8 0 0 196 86.07
Varanasi 2 0 109 8 0 196 70.40
Ghaziabad# 2 0 0 0 0 2 0.60
Agra 2 0 109 8 0 196 103.61
Rampur# 2 0 0 0 0 2 0.21
Merrut/Raebareli# 0 0 2 0 0 2 0.00
35.  Uttarakhand Dehradun 2 0 18 40 0 60 6.15
36.  West Bengal New Town Kolkata 2 0 0 53 0 60 17.69
Bidhannagar# 2 0 0 0 0 2 2.00
Durgapur# 2 0 0 0 0 2 056
Haldia# 2 0 0 0 0 2 200
TotAL 1469.2 44925 4499.5 5856.8 796 17114 6613.10

Source: MIS Data as on 11 July 2019
#cities not selected.
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Funds allocation under PMAY (U)

2764. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ the funds allotted under Pradhan Mantri AwasYojana (Urban) [PMAY (U)]
to various States and Union Territories in the country during the last three years for
providing permanent houses to the poor people living in urban areas;

(b) the number of houses sanctioned under various projects and the cost
involved with particular reference to the States of Andhra Pradesh, Telangana and
Punjab; and

(c) the amount disbursed as interest subsidy in Andhra Pradesh, Telangana and
Punjab for acquisition or construction of houses under Credit Linked Subsidy Scheme
and the number of beneficiaries, State-wise during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) State/UT wise details of central
assistance sanctioned under Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] for
providing houses to the eligible beneficiaries of urban area during the last three years
as well as details of houses sanctioned under PMAY (U) and cost involved therein are
given in the Statement (See below).

(c) Interest subsidy disbursed to the beneficiaries on their housing loans under
Credit Linked Subsidy Scheme component of PMAY (U) for construction /acquisition
of new housesduring the last three years is ¥ 234.67 crore for 11,008 beneficiaries in
Andhra Pradesh, ¥ 399.32 crore for 18,240 beneficiaries in Telangana and ¥ 180.76 crore

for 8,281 beneficiaries in Punjab.
Statement

State/UT-wise details of Central assistance sanctioned under Pradhan Mantri
Awas Yojana (Urban) {PMAY (U)} during the last three years as well as details
of houses sanctioned under PMAY (U) and cost involved therein

Sl Name of the Total Project Total Houses Central
No. State/UT Cost Sanctioned Assistance
(X in crore) (Nos.) sanctioned
(during last
three years)
RinCr)
1 2 3 4 5
L Andaman and Nicobar 54.13 612 9.18

Islands (UT)
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1 2 3 4 5

2. Andhra Pradesh 69,907.87 12,47,988 15,821.02
3 Arunachal Pradesh 357.87 6,285 71.25
4, Assam 2,212.35 71,527 892.10
5. Bihar 13,902.89 2,68,939 3,285.08
6. Chandigarh (UT) 57.72 249 465
7. Chhattisgarh 9,647.82 2,29,201 3,232.02
8. Dadra and Nagar 27803 4,604 76.57

Haveli (UT)

9. Daman and Diu (UT) 51.63 942 15.35
10. Delhi (UT) 2,7128.22 14111 289.49
11. Goa 12211 658 1225
12.  Gujarat 46,205.05 5,27,669 7,201.48
13.  Haryana 25,118.66 2,60,548 3,898.24
14.  Himachal Pradesh 455.72 8,639 109.27
15, Jammu and Kashmir 1,859.16 34,657 514.12
16.  Jharkhand 11,651.48 187,581 2,280.51
17.  Karnataka 34,477.14 5,82,469 8,237.06
18.  Kerala 4,736.72 1,23836 1,839.70

19.  Lakshadweep (UT) - - -

20.  Madhya Pradesh 34,992.56 6,89,732 9,707.55
21.  Maharashtra 87,503.06 9,86,933 14,292.38
22. Manipur 1,094.95 42,821 642.67
23.  Meghalaya 177.35 4,658 33.80
24.  Mizoram 630.83 30,027 29481

25.  Nagaland 799.73 28,760 370.89
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1 2 3 4 5
26 Odisha 521761 1,42,033 1,862.90
27 Puducherry (UT) 528.07 11,507 173.66
28 Punjab 2,634.05 56,786 843.99
2 Rajasthan 11,047.20 182,417 2,257.75
30 Sikkim 1479 529 797
31 Tamil Nadu 33,380.11 6,48,855 8,951.52
32 Telangana 18,097.30 2,10,988 2,007.76
3 Tripura 2,236.33 80,347 1,162.27
A Uttar Pradesh 55,905.27 12,95,895 17,402.95
35 Uttrakhand 2,353.96 34,653 445.20
36 West Bengal 16,245.00 3,51,405 4,193.64
TotAaL 4,96,682.74 83,68,861 1,12,441.06

Funds allotted under AMRUT

2765. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ the progress of Atal Mission of Rejuvenation and Urban Transformation
(AMRUT) in the country during the last three years, with funds allotted for each year;

(b) the funds provided to the States of Andhra Pradesh, Telangana and Punjab,
separately during the last three years; and

(c) whether funds would be increased to provide basic amenities to them in
view of large slums in the States?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The year-wise physical progress under
Atal Mission of Rejuvenation and Urban Transformation (AMRUT) is given in the table
below:



Written Answers to [17 July, 2019] Unstarred Questions 155
Progress up to Works Contracts awarded Under Total
Completed & work in tendering
progress
March, 2017 0 10421 21,796 32,217
March, 2018 263 36,684 26,155 63,102
March, 2019 3403 59,115 16,124 78,642

The year-wise financial progress and funds allotted during last three years under
AMRUT are given in the table below:

Financial Funds Funds released against various components of AMRUT
Year Allotted Project Adminis- Reforms  Funds GIS based Total
Funds trative & Incentive against Master
Office eligible Plan

Expenses JANURM

(A&OE) projects
2016-17 4,803 2404 115 400 1867 0 4,786
2017-18 4,943 3,526 104 500 714 62 4,906
2018-19 6,400 5,339 266 521 21 27 6,174

(b) The funds provided to the States of Andhra Pradesh, Telangana and Punjab
under AMRUT during last three financial years are given in the table below:

(All figures in ¥ crore)

State Financial Funds released against various components
Year of AMRUT
Project A&OE Reforms GIS JnNURM  Total
Fund Incentive
1 2 3 4 5 6 7 8
Andhra 2016-17 70.32 4.68 13.62 0 0 88.62
Pradesh 2017-18 39790 1171 27.14 455 0 4413
2018-19 91.39 14.05 52.32 911 0 166.87
Telangana 2016-17 55.44 0 10.73 0 5169  117.86
2017-18 70.23 462 19.93 190 1973 11641
2018-19 13549 554 37.78 0 0 17881
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1 2 3 4 5 6 7 8

Punjab 2016-17 80.16 5.35 0 0 12424 209.75
2017-18 0 6.68 17.57 257 0 26.82
2018-19 96.96 8.02 15.15 0 0 120.13

(¢) Under AMRUT individual projects are selected, appraised, approved and
implemented by the concerned States/Union Territories (UTs). The Government of India
only approves State AnnualAction Plans (SAAPs) and releases Central Assistance
(CA) as per Mission guidelines. A total State Annual Action Plans (SAAPS) of 377,640
crore for the entire mission period for all 36 States/UTs have already been approved
by the year 2017.

Maintenance of DDA gymnasia

12766. DR. KANWAR DEEP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether gymnasia are being run by DDA, if so, district-wise numbers thereof;

(b) whether responsibility of maintenance of these gymnasia lies with DDA or

any external institution;

(c) whether several defective rods/plates in DDA sports complex, Vasant Kunj
could invite mishap at any time as weight difference has been found because of such
defective rods/plates, whether there is any accountability in this regard, details thereof;
and

(d) whether no TV cable recharge is done for several days and no attention is
paid on gymnasia's maintenance, whether there is any mechanism for its investigation
and interaction with people to know about these problems?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Delhi Development Authority (DDA) has
informed that it runs multi gyms (fitness centres) at its Sports Complexes and green
areas in Delhi. DDA has further informed that it has multi Gyms at 14 Sports Complexes,
3 Mini Sports Complexes, 1 Golf Course and 21 Gyms in green areas. Details of District-
wise 40 multi Gyms are as under:

tOriginal notice of the question was received in Hindi.
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1. South Delhi - 1 no. 6.  North East - 6 nos.
2. East Delhi - 3 nos. 7. South East - 2 nos.
3. New Delhi - 2 nos. 8  North West - 8 nos.
4. North Delhi - 1 nos. 9. West Delhi -12 nos.
5 South West - 4 nos. 10. Central Delhi - 1 no.

(b) DDA has informed that multi gyms are run either on manpower basis or on
licence fee basis. DDA has further informed that the maintenance of the multi gyms,
run on manpower basis, is its responsibility. For multi gyms on licence fee basis, the
licencee is responsible to maintain the premises as well as the upkeep of the equipment.
The responsibility of the multi gym is with the licencee subject to the control of DDA.
Annual Maintenance Contract (AMC) of the equipment is done by DDA.

(c) DDA has informed that good quality barbells and weights have been
provided at Vasant Kunj Sports Complex. However, the licencee is responsible to take
all necessary precaution to prevent any mishap.

(d) DDA has informed that Cable TVs provided in multi gyms at DDA sports
complexes are generally recharged timely, though in some cases, there have been
delays. Users of the multi gyms can provide feedback about the facility through
complaint books at the sports complexes or by registering their complaints in mobile
app smart city 311.

Interest subsidy scheme for housing

2767. SHRI RAJMANI PATEL:
DR. L. HANUMANTHAIAH:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that the Ministry is implementing the Interest Subsidy
Scheme for Housing the Urban Poor (ISHUP) in the country, if so, the details thereof;

(b) the details of urban poor who have benefited from the above scheme during
the last three years, year-wise and State-wise; and

(c) the progress and performance of the above project in Andhra Pradesh and
Karnataka?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Government of India had implemented the
Centrally Sponsored Scheme called Interest Subsidy Scheme for Housing the Urban
Poor (ISHUP) on a pilot basis during the 11th Five Year Plan period. The objective of
the Scheme was to create an enabling and a supportive: environment for expanding
credit flow to the housing sector and increasing home ownership in the country. The
scheme was discontinued from 30.09.2013.

Currently, Government is implementing a Credit Linked Subsidy Scheme (CLSS),
an interest subsidy scheme, as one of the components of Pradhan Mantri Awas Yojana
(Urban) {PMAY (U)}.

(b) The Slate-wise details of beneficiaries and the amount released during the
last 3 years under ISHUP are given in the following table:

States FY 2016-17 FY 2017-18 FY 2018-19

No. of  Amount in No. of  Amount in No. of  Amount in
Benefeciaries T lakh  Benefeciaries ¥ lakh Benefeciaries T lakh

Karnataka - - 9 104 - -
Kerala - - 6 178 - -
Haryana - - 1 0.14 - -
ToTAL - - 16 296 - -

(¢) Under ISHUP, the National Housing Bank (NHB) and Housing and Urban
Development Corporation Ltd. (HUDCO), the two Central Nodal Agencies, had disbursed
%6.82 crore for 9213 beneficiaries in Andhra Pradesh and ¥4.27 crore for 3500 beneficiaries
in Karnataka.

Review of implementation of RERA

2768. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Ministry has reviewed implementation of Real Estate Regulatory
Authority (RERA) since its enactment;

(b) whether it is a fact that there are still some States which have not yet
notified RERA,;
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(c) if so, the details of such States and reasons for not notifying RERA,
State-wise;

(d) whether it is also a fact that some States have also watered down the
provisions of RERA;

(e) if so, the details of each of such State which has watered down the provisions
of RERA, State-wise; and

() the steps Ministry is going to take to convince States to implement RERA
the way it was approved?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (f) The Ministry of Housing and Urban
Affairs reviews the progress of implementation of Real Estate (Regulation and
Development) Act, 2016 (RERA) including notifying of RERA Rules, establishment of
Real Estate Regulatory Authority and Real Estate Appellate Tribunals etc. in States/
Union Territories (UTs) on regular basis. Section 84 of RERA provides that the
appropriate Government i.e. States/Union Territories shall make and notify rules, for
carrying out the provisions of RERA. The rules framed by the states/UTs have to be
in consonance with RERA. So far 30 States and UTs have notified rules under RERA.

Four North-East States namely Arunachal Pradesh, Meghalaya, Nagaland and
Sikkim are yet to notify the rules under RERA. Government of India has requested these
States to notify the rules early.

State of West Bengal has enacted its own Act i.e. West Bengal Housing Industry
Regulation Act, 2017 (HIRA) instead of notifying rules under RERA. HIRA has been
challenged in Hon'ble Supreme Court by a homebuyer's association and matter is sub
judice.

RERA is not applicable in the State of Jammu and Kashmir. However, State of
Jammu and Kashmir has notified its own Act i.e. Jammu and Kashmir (Regulation and
Development) Act, 2018.

The Ministry of Housing and Urban Affairs has requested the States through
various communications, workshops and review meetings to examine the provisions of
the rules framed by States and take necessary action to ensure that the same are in
accordance with the provisions of RERA in order to ensure implementation of RERA
in its letter and spirit.
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Notification of Delhi's P-1 Zone

2769. SHRI HARNATH SINGH YADAV: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether DDA had sent proposals of 14 villages of P-l1 Zone in Delhi for
notification of Development Area of DDA by Land and Building Department, Government
of NCT of Delhi;

(b) the reasons for delay in issuing notification in respect of these villages;

(c) whether Government would instruct Land and Building Department to issue
notification so that these villages of P-l1 Zone are also included for registration on web-
portal of land pooling policy; and

(d) whether in view of delay in notification from Land and Building Department,
Government would notify these villages as land in Delhi is within purview of Central
Government?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Delhi Development Authority
(DDA) has intimated that the proposal to declare 14 villages (part) falling in Zone
P-1 as Urban under Section 507 of Delhi Municipal Corporation Act, 1957 and as
Development area under Section 12 of Delhi Development Act, 1957 has been referred
to North Delhi Municipal Corporation and the Government of National Capital Territory
of Delhi, respectively on 08.08.2018, followed by reminder on 01.01.2019. This is as per
the requirement of extant statute.

Progress of Smart City Mission

2770. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the status of the implementation of the ambitious project of Smart Cities to
change the urban landscape in the country;

(b) the details of the progress achieved in the project so far, State-wise and
project-wise;

(c) whether keeping in view new threats of terrorism, organised crimes and
cyber attacks, the security in the Smart Cities remains a big challenge; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The objective of Smart Cities
Mission is to promote cities that provide core infrastructure such as adequate water
supply, assured electricity supply, sanitation including solid waste management, efficient
urban mobility and public transport, etc. to give a clean and sustainable environment
and decent quality of life to its citizens through application of 'Smart' solutions. 100
cities have been selected under the Mission for development as Smart Cities. The
strategic components of Smart Cities Mission are Area-based development (ABD)
wherein certain areas are taken up for development either on Greenfield/retrofitting/
redevelopment models through integration of the physical, social, institutional and
economic infrastructure and Pan-city development wherein cities are implementing at
least one or more smart solutions in areas on priority for the entire city.

Some of the key initiatives being implemented by Smart Cities include Integrated
Command and Control Centres (ICCCs), Complete Streets projects which focus on
developing pedestrian friendly and cycle-friendly infrastructure, Solar Rooftop projects,
Smart Water and Waste Water projects, development of vibrant urban spaces (parks,
waterfronts, upgrading local tourist destinations, preserving local heritage) etc. Details
of the progress achieved in the Mission so far, State-wise and project-wise is given in
the Statement (See below).

(c) and (d) As per the Smart Cities Mission Statement and Guidelines, one of the
core infrastructure elements in a Smart City is safety and security of citizens, particularly,
women, children and the elderly. Accordingly, Integrated Command and Control Centres
are being set up by the cities to achieve the objectives of the Mission. Devices such
as Close Circuit Television (CCTV) cameras, Emergency call box/panic buttons etc. are
being installed throughout the city as well as on public transport services for monitoring
of the city through ICCCs. In addition, some cities have developed mobile applications
and helplines to respond to incidents of crime. The Ministry has also circulated Cyber
Security framework developed by National Security Council Secretariat, Government of
India among all States/Smart Cities to be considered while implementation of Solutions
for Smart Cities.

In addition, Ministry of Home Affairs (MHA) has informed that close and effective
coordination between intelligence and security agencies at the Centre and the State
level is being maintained in order to avert terror incidents in the country. The Multi
Agency Centre (MAC) has been strengthened and re-organised to enable it to function
on 24x7 basis for real time collation and sharing of intelligence with other Agencies and
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State Governments. With a view to enhance the capacity of State forces, the Central
Agencies have been organising training programmes for the States forces on intelligence
sharing and investigation of terrorism cases. Many States have raised Special Forces
to deal with terrorism. Central Armed Police Forces and National Security Guards have
also been stationed at different locations to assist the States in dealing with such
incidents. Further, Intelligence inputs on terror threats are regularly shared with State
Governments/Agencies concerned with advice to take appropriate measures and sensitize
their field formations to prevent any untoward incident. Terrorist Organisations are
using various internet based social media platforms to propagate its ideology. Cyber
space is being closely watched in this regard by the agencies concerned and action
is taken as per law.

Statement
Details of tenders/work orders issued and completed by the Smart Cities

(Amount in T crore)

State/City/UT Tender Issued Work Order Issued  Work Completed
No. of  Amount No. of  Amount  No.of Amount
Projects Projects Projects
1 2 3 4 5 6 7
Andaman and 0 0 0 0 2 14.33
Nicobar Islands
Port Blair 0 0 0 0 2 14.33
Andhra Pradesh 24 883.83 135 6651.76 51  752.85
Amaravati 1 0.01 25 2046.05 0 0
Kakinada 6 280.16 30 1029.29 21 42091
Tirupati 13 266.66 2 154454 7 318
Vishakhapatnam 4 337.00 3B 2031.88 23 328.76
Arunachal Pradesh 0 0 2 171.89 0 0
Itanagar 0 0 1 4] 0 0
Pasighat 0 0 1 81.89 0 0
Assam 4 497.82 5 33.93 2 5.00




Written Answers to [17 July, 2019] Unstarred Questions 163

1 2 3 4 5 6 7
Guwahati 4 497.82 5 3393 2 5.00
Bihar 31 1281.17 29 2033.26 8 527.88
Bhagalpur 3 535.24 4 498.75 5 12.39
Biharsharif 10 160.08 3 224,02 0 0
Muzaffarpur 10 23919 3 205.24 1 0.15
Patna 8 346.66 19 110525 2 51534
Chandigarh 2 1152.55 n 100.30 133 167.99
Chandigarh 2 1152.55 n 100.30 133 167.99
Chhattisgarh 23 582.13 50 1149.82 43 21877
Bilaspur 5 88.47 n 631.45 1 3.76
Atal Nagar 1 147 1 10.00 1 158.00
(Naya Raipur)

Raipur 17 492.19 33 508.37 41 57.01
Dadra and Nagar 0 0 0 0 0 0
Haveli

Silvassa 0 0 0 0 0 0
Daman and Diu 4 491.91 3 53.18 1 0.29
Diu 4 49191 3 53.18 1 0.29
Delhi 6 152.00 1 822.94 79  303.93
New Delhi Municipal 6 152,00 n 822.94 e 303.93
Council

Goa 4 43.68 10 334.31 8 14.03
Panaji 4 4368 10 334.31 8 14.03
Gujarat 75 4630.11 120 8766.64 122 3171.33
Ahmedabad 10 611.76 3r 308875 27 1068.70
Dahod 16 503.93 8 317.03 6 541
Gandhinagar 8 11343 10 286.70 2 784

Rajkot 17 2303.89 15 1253.75 6 81.04
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1 2 3 4 5 6 7

Surat 10 621.36 26 2559.36 49 106745
Vadodara 14 475.74 24 1261.05 R 940.89
Haryana 14 492.98 17 604.76 3 2.71
Faridabad 3 30.64 14 595.19 3 271
Karnal n 462.34 3 957 0 0
Himachal Pradesh 1 1.50 13 183.88 2 31.86
Dharamshala 0 0 8 4503 2 31.86
Shimla 1 150 5 138.85 0 0
Jammu and Kashmir 7 378.34 11 224.74 0 0
Jammu 1 17.00 2 215.86 0 0
Srinagar 6 361.34 9 8.88 0 0
Jharkhand 1 586.46 27 2564.06 1 39.38
Ranchi 1 586.46 27 2564.06 1 39.38
Karnataka 171 4408.74 292 8166.50 120  732.87
Belagavi 37 1002.72 3 993.64 46 497.00
Bengaluru 2 95.69 20 1383.46 0 0
Davanegere 9 161.74 50 145557 15 83.75
Hubballi-Dharwad 23 1168.09 R 875.95 7 4.06
Mangaluru 28 112324 0 734.24 6 8.10
Shivamogga 2 458.77 45 88191 n 28.76
Tumakuru 50 398.49 I 1841.73 35 111.20
Kerala 40 830.94 24 557.29 3 29.78
Kochi %6 750.20 15 364.44 3 29.78
Thiruvananthapuram 4 80.74 9 192.85 0 0
Lakshadweep 0 0 3 7.7 0 0
Kavaratti 0 0 3 7.7 0 0

Madhya Pradesh 77 T7647.77 267 9058.88 132 2408.12
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1 2 3 4 5 6 7
Bhopal 5 3137.71 2 1731.10 25 1305.88
Gwalior 18 837.48 27 719.06 18 34743
Indore 36 3182.29 111 3156.24 48 17371
Jabalpur 10 188.65 K3 532.08 25 39340
Sagar 0 0 12 1051.83 0 0
Satna 6 209.59 2 33543 1 0.10
Ujjain 2 92.05 28 153314 15 187.60
Maharashtra 60 10337.54 127 6731.22 56 1409.78
Aurangabad 1 5.00 5 425.68 1 052
Kalyan-Dombivali 7 890.96 5 226.60 1 1.88
Nagpur 2 7797 5 1357.74 2 521.29
Nashik 14 1142.31 15 787.07 2 44117
Pimpri-Chinchwad 4 117.03 16 1081.73 0 0
Pune 19 2420.32 K1l 1235.84 12 38101
Solapur 9 1456.95 17 408.74 14 18.03
Thane 4 4227.00 3 1207.82 5 4588
Manipur 13 170.75 4 275.16 0 0
Imphal 13 170.75 4 275.16 0 0
Meghalaya 0 0 0 0 0 0
Shillong 0 0 0 0 0 0
Mizoram 2 2.00 12 212.25 0 0
Aizawl 2 200 12 212.25 0

Nagaland 2 59.28 6 237.96 5 118.17
Kohima 2 59.28 6 237.96 5 11817
Odisha 9 1700.62 27  3246.20 5 23.45
Bhubaneswar 3 1201.72 21 2872.09 4 2339
Rourkela 6 49890 6 37411 1 0.06
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1 2 3 4 5 6 7

Puducherry 1 1.58 7 49.83 1 12.60
Puducherry 1 158 7 49.83 1 12.60
Punjab 15 639.73 23 889.54 3 9.16
Amritsar 9 461.25 5 139.16 1 6.17
Jalandhar 5 142.82 5 136,51 0 0
Ludhiana 1 35.66 13 61387 2 299
Rajasthan 56  1454.38 118  3159.68 69  640.48
Ajmer n 70.17 40 706.21 28 126.99
Jaipur 18 38225 2 813.06 13 264.29
Kota 13 792.75 15 494.32 15 216.26
Udaipur 14 209.21 31 1146.09 13 3294
Sikkim 9 463.59 16 649.80 1 7.64
Gangtok 6 40859 5 214.75 0 0
Namchi 3 55.00 n 435.05 1 764
Tamil Nadu 49 1857.25 211 9930.48 49  447.77
Chennai 6 355.19 19 46318 12 54.60
Coimbatore 3 163.19 52 1210.64 14 86.78
Erode 3 264.27 10 74177 0 0
Madurai 1 102.00 12 511.27 1 12.00
Salem 5 2046 23 797.55 8 3240
Thanjavur 4 147 19 43011 1 52.95
Thoothukudi 2 125.35 15 36049 n 10.28
Tiruchirappalli 3 43.77 9 857.47 0 0
Tirunelveli 7 168.78 19 1018.34 0 0
Tiruppur 4 373.08 18 2071.75 0 0
\ellore n 233.69 15 1467.91 2 198.76
Telangana 25 911.98 14 180.19 6 513.69
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1 2 3 4 5 6 7

Karimnagar 5 28551 2 1143 0 0
Warangal 20 626.47 2 168.76 6 513.69
Tripura 7 39.68 24 362.87 8 5.82
Agartala 7 39.68 24 362.87 8 582
Uttar Pradesh 47  2755.22 271 7178.65 120 3352.99
Agra 1 160.00 3 1455.26 20 524.15
Aligarh 10 165.02 15 871.68 6 87.80
Allahabad 1 6.45 127 651.99 4 248.95
Bareilly 6 154,60 4 2782 0 0
Jhansi 12 1760.30 6 566.70 12 357.68
Kanpur 8 32244 20 1930.07 u 521.46
Lucknow 6 67.21 Ry 590.40 19 34153
Moradabad 0 0 0 0 0 0
Saharanpur 0 0 0 0 0 0
Varanasi 3 119.20 3 1084.73 48 127142
Uttarakhand 10 33213 13 588.98 1 13.44
Dehradun 10 33213 13 588.98 1 13.44
West Bengal 12 29.74 13 20.37 4 1.10
New Town Kolkata 2 29.74 13 2037 4 110
GRAND ToTAL 811 4481740 1916  75199.02 918 1497721

Source: MIS data as on 11 July, 2019
Revised National Hawkers Policy

2771. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the revised National Hawkers Policy restricts hawkers from vending
in and around railway stations and if so, the details thereof;

(b) whether due to congestion in metro cities, local governing bodies are not
being able to implement the National Hawkers Policy, if so, the details thereof and the
reaction of Government thereto;
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(c) the States which have framed rules and schemes for the welfare of street
vendors as per provision of the Street Vendors (Protection of Livelihood and Regulation
of Street Vending) Act, 2014; and

(d) the steps being taken by Government for protection of livelihood of street

vendors in the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) In order to protect rights of urban street
vendors, regulate street vending activities and to ensure uniformity in legal framework
for street vending, the Government has enacted the Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act, 2014 which came into force w.e.f.
May |, 2014.The Act is applicable to all States/UTs except for State of Jammu and
Kashmir and also any land, premises and trains owned and controlled by the Railways
under the Railway Act, 1989.

(b) No issue, regarding non implementation of Street Vendors Act due to
congestion in metro cities, has been reported by any States/UTs to Ministry of Housing
and Urban Affairs.

(¢) Rules under the Act have been notified by 33 States/UTs. Meghalaya has
notified Rules under its own Street Vendors Act. Further, Telangana has also drafted
the Rules. The States/UTs which have notified the Scheme include Andaman and
Nicobar Islands, Andhra Pradesh, Arunachal Pradesh, Bihar, Chhattisgarh, Chandigarh,
Dadra and Nagar Haveli, Daman and Diu, Goa, Gujarat, Himachal Pradesh, Jharkhand,
Kerala, Madhya Pradesh, Maharashtra, Mizoram, Nagaland, NCT of Delhi, Odisha,
Punjab, Rajasthan, Tamil Nadu, Telangana, Tripura and Uttar Pradesh. Meghalaya has

notified Scheme under its Street \endors Act.

(d) The Ministry of Housing and Urban Affairs issues advisory to the States/
UTs, from time to time, to follow the provisions laid down in the Act. Further, Ministry
of Housing and Urban Affairs is also implementing, through States/UTs, Support to
Urban Street Vendors, as a component of Deendayal Antyodaya Yojana- National
Urban Livelihood Mission. It provides for survey of street vendors, development of
City Street vending plans, infrastructure development, training and skill development

of street vendors, and their financial inclusion.
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Increasing interest subsidy for urban poor

2772. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government proposes to increase interest subsidy for Economically
Weaker Section (EWS)/urban poor to enable them to buy houses under Public Sector
Housing Schemes and if so, the details thereof;

(b) whether Government is considering to provide 6.5 per cent subsidy on home
loans for a period of 15 years to economically weaker/low-income group people and if
so, the details thereof; and

(c) whether the subsidy likely to be provided to both the said categories would
be ¥2.3 lakh per housing unit on net present value and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir.

(b) and (c) Credit Linked Subsidy Scheme (CLSS) component of Pradhan Mantri
Awas Yojana (Urban) {PMAY (U)} is effective from 17.6.2015. Under CLSS, the
beneficiaries of Economically Weaker Section (EWS) having household annual income
up to ¥3.00 lakh and Low Income Group (LIG) having household annual income above
¥3.00 lakh and up to 6.00 lakh, subject to their otherwise being eligible under the
scheme, are at present provided interest subsidy at the rate of 6.5% on the housing
loans up to ¥6.00 lakh from Banks, Housing Finance Companies (HFCs) and other such
institutions for a tenure of 20 years or actual tenure of loan, whichever is earlier. The
interest subsidy admissible to the beneficiaries under the scheme for housing loans for
%6.00 lakh for a period of 20 years works out to approximately up to ¥ 2.67 lakh in each
case. The credit linked subsidy is available only for loan amounts up to %6.00 lakh and
additional loans beyond %6.00 lakh, if any, are at nonsubsidized rate. The interest
subsidy is credited upfront to the loan account of beneficiaries and the Net Present
Value (NPV) of the interest subsidy is calculated at a discount rate of 9%.

Single room tenements for migrant labour families

2773. SHRI JOSE K. MANI: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether Government is working on proposal to build single room tenements
for migrant labour families in metros on rent to solve problems of growing slum
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settlements and aspirations of lower income groups to live in pucca tenement with basic

amenities;

(b) whether labour cess funds are to be used for project as initial working
capital with involvement of Ministry of Labour and Employment; and

(c) whether urban bodies will identify labour families with ¥ 3 lakh annual
income or less and issue them vouchers to be redeemed by housing boards or private
builders who will own high-rise block of tenements?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) No Sir. However, the Ministry of
Housing and Urban Affairs has prepared a draft Model Tenancy Act (MTA) with the
aim to balance and protect the interest of both the tenant and owner by regulating
renting of premises in an efficient and transparent manner through an adjudicating
mechanism for speedy dispute resolution. Draft MTA has been shared with the States
and Union Territories (UTs) seeking their views and has been uploaded on the Ministry's
website at http://mohua.gov.in/cms/draftmodificationact.php soliciting comments/views
from public/Stakeholders.

The Pradhan Mantri Awas Yojana (PMAY) (Urban) Mission Guidelines recommend
utilization of cess fund for construction of rental houses for workers as the Construction
Workers Welfare Fund is set up by States/UTs under the Central Law of Building and
Other Construction Workers (Regulation of Employment and Conditions of Service)
Act, 1996.

Amendments in SCM

2774. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that Government is considering to make certain
amendments in the Smart City Mission (SCM) due to slow pace of progress;

(b) if so, the details thereof;

() whether it is also a fact that the SCM is moving at snail's speed in many
parts of the country; and

(d) if so, the details thereof and the action taken by Government in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. There is no proposal at
present to make amendments in the Smart Cities Mission (SCM) on account of pace
of progress of the SCM.

(c) and (d) No. Sir. The pace of project execution of SCM during the last one year
is given below:

Pace of project execution of Smart Cities Mission

(X crore)
Project Milestone 01 July 2018 01 July 2019 % increase
No.of  Amount  No. of Amount No. of  Amount
Projects Projects Projects
Tender Issued 452 21313 802 44820 1% 110%

Work Order Issued 720 27595 1903 74961 164% 172%
Work Completed 371 7694 913 14974 146% 95%

TotaL 1543 56602 3618 134755 134% 138%

Delay in allotment of flats/plots by builders

2775. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of people who have not been allotted flats, land plots by the
builders who have been either declared bankrupt or found guilty of mismanaging funds;

(b) what is the policy towards those people who are waiting for allotment;

(c) how many people have already been allotted flats/plots after the intervention
of the Ministry; and

(d) the list of builders who have been blacklisted?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) 'Land' and 'Colonisation’ are State
subjects. Ministry of Housing and Urban Affairs does not maintain data of housing
projects.

However, this Ministry has enacted the Real Estate (Regulation and Development)
Act, 2016 (RERA) to protect the interest of homebuyers. As per Section 20 of the
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RERA, the 'Appropriate Government' i.e. States/Union Territories (UTS) are required to
establish the Real Estate Regulatory Authority to regulate and develop the real estate
sector in the concerned State/UT.

The Real Estate Regulatory Authority of the concerned State/UT is required to
register and regulate real estate projects and real estate agents registered under RERA.
The Regulatory Authority is also required to publish and maintain a web portal,
containing relevant details of all real estate projects for which registration has been
given, for public viewing.

Section 34 of RERA also enables the Real Estate Regulatory Authority to maintain
a database, on its website, for public viewing, and enter the names and photographs
of the defaulting promoters, or the promoters who have been penalised under the Act,
with reasons therefor, and the details of the projects for which registration has been
revoked, for access to the general public.

Allotments under PMAY (U)

2776. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that a rumour was spread in an organised manner that
people can submit applications in the office of the Ministry for allotment of a house
under Pradhan Mantri Awas Yojana Urban [PMAY (U)];

(b) if so, the details thereof;

(c) what action has been taken against those people who have spread this
rumour; and

(d) whether it is a fact that forms for allotment are being sold in the market?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Yes Sir. Some unknown persons
are spreading rumours that people can submit applications in the office of the Ministry
of Housing and Urban Affairs (MoHUA) for allotment of a house under Pradhan Mantri
Awas Yojana Urban [PMAY(U)] Mission. As a result, large number of people are
approaching the MoHUA at Nirman Bhawan, New Delhi for submitting their application
forms by taking photocopied format from others for availing benefits under PMAY (U)
Mission.
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The PMAY (U) Mission has a provision to submit online applications through the
MoHUA's website (www.pmayinis.gov.in) and the applicants may also submit their
applications to the concerned implementing agency or Urban Local Body (ULB) as per
prescribed format 4A and 4B of PMAY (U) Mission guidelines. In case of Delhi, Delhi
Urban Shelter Improvement Board (DUSIB) and Delhi Development Authority (DDA)
are the implementing agencies for PMAY (U) Mission.

In this regard, a Press Brief has been issued for public to approach DUSIB and
DDA to submit their applications to avail benefits under PMAY (U) Mission. A First
Information Report (FIR) has also been lodged against the unknown persons indulged
in the unauthorised activities in the name of PMAY (U) Mission.

Bisalpur-Jaipur Drinking Water Project

12777. DR. KIRODI LAL MEENA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Central Government plans to develop/implement the second stage
of the ambitious Bisalpur-Jaipur drinking water project in order to provide drinking
water to the urban areas of Jaipur district by arranging financial resources through
external assistance, if so, by when and if not, the reasons therefor; and

(b) whether Central Government plans to develop/implement the currently
operational Bisalpur project for the drinking water problem of urban areas of Tonk
district by providing financial resources through external assistance, if so, by when and
if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Urban water supply is a State
subject and it is the responsibility of the State Governments to plan, design, execute
and operate water supply schemes in the urban areas of the country. Ministry of
Housing and Urban Affairs has not developed/implemented 2nd phase of operational
Bisalpur project for providing drinking water to the urban areas of Jaipur and Tonk
district.

Delay in Phase-1V of Delhi Metro

2778. SHRI VIJAY GOEL: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether the fourth phase of Delhi Metro is running behind the schedule;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and the reasons therefor;
(c) the remedial measures being taken to overcome the hurdles;
(d) the physical and financial progress of the Phase-1V of Delhi Metro; and

(e) the tentative deadline by which the said project would get finished vis-a-
vis its earlier deadline?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) Government of India (Gol) has
approved three priority corridors of Delhi Metro Phase-IV project comprising 61.7 k.m.
in March, 2019. Government of National Capital Territory of Delhi (GNCTD) in April,
2019 directed Delhi Metro Rail Corporation Ltd. (DMRC) not to start the work till the
Ministry of Housing and Urban Affairs (MoHUA) revised approval in tune with the
approval concurred by GNCTD. MoHUA has requested GNCTD to review their decision
for stopping the work of Delhi Metro Phase-1V and lift the embargo at the earliest in
the public interest. Hon'ble Supreme Court on 12.07.2019 has ordered that the work of
Delhi Metro Phase-1V be started forthwith. DMRC has informed that it has started
preparatory work. The project is scheduled to be completed in five years from the date
of start of work.

Solid waste management under SCM

2779. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@) the initiatives taken up in solid waste management, if any, under the Smart
Cities Mission (SCM), the State-wise details thereof;

(b) how many solid waste management centres have been established under the
above mentioned mission since its launch and how much solid waste generated in cities
is treated in these plants, the State-wise details thereof; and

(¢) how much renewable energy and organic manure has been produced, if any,
by these plants as of May, 2019?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The State-wise details of projects
for Solid Waste Management under Smart Cities Mission (SCM) are given in the
Statement-1 (See below). The details of solid waste generated and treated, renewable
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energy and organic manure produced by these plants, as sought in the Question, is
not maintained.

Statement
Project status for Solid Waste Management under SCM9

(Amount in ¥ crore)

State/UT Tender Issued Work Order Issued Work Completed

No. of Amount No. of  Amount No. of Amount

Projects Projects Projects

1 2 3 4 5 6 7

Andhra Pradesh 2 6 7 138 1 0.10
Assam 0 0 1 10 0 0
Bihar 2 76 1 2 1 9
Chandigarh 2 45 0 0 2 3
Chhattisgarh 1 19 2 111 0 0
Delhi 0 0 1 0 9 2
Gujarat 6 a1 4 1386 5 K?)
Himachal Pradesh 1 2 0 0 0 0
Karnataka 2 4 2 61 0 0
Kerala 3 9 0 0 0 0
Lakshadweep 0 0 1 2 0 0
Madhya Pradesh 3 3 2 558 4 292
Maharashtra 1 190 12 8 6 n
Manipur 1 10 0 0 0 0
Nagaland 0 0 0 0 2 46
Odisha 0 0 1 25 0 0
Punjab 0 0 1 8 0 0

Rajasthan 10 246 9 220 3 153
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1 2 3 4 5 6 7

Tamil Nadu 1 14 32 300 4 32
Telangana 4 61 0 0 0 0
Uttar Pradesh 2 3 7 653 7 209
Uttarakhand 1 13 0 0 0 0
ToTAL 2 827 103 3559 81 844

Housing projects undertaken by NBCC (India) Limited

2780. SHRI PRASANNA ACHARYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of housing projects undertaken by NBCC (India) Limited during
the last three years in NCR, particularly in Gurugram;

(b) how many of them have been handed over to allottees in perfect condition
including internal road, 24 hour foolproof and safe electricity and water supply, boundary
wall and security provisions;

(c) whether there is any complaint from the allottees particularly from the Green
View-colony about low quality of work, non-construction of approach road, lack of
proper and safe electricity and water connection; and

(d) if so, what action has been taken by NBCC and the Ministry over the
complaint?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) NBCC (India) Limited has undertaken
3 housing projects in the National Capital Region (NCR) during the last three years,
out of which 02 have been handed over with all provisions including internal road, 24-
hour electricity and water supply, boundary wall and security provision. NBCC has a
dedicated division for addressing customer related issues and a dedicated team of
engineers at site which coordinates with various agencies and attend to the customers.
With regard to the Green View Colony, Sector 37 D, Gurugram, NBCC has informed that
there have been some complaints from the allottees about the approach road, water
supply and electricity connection, which are addressed by NBCC promptly. Permanent
electricity and water supply connections have been provided and all roads within the
premises have been constructed. NBCC has deposited 340 crore with the Town and
Country Planning Department, Chandigarh, Government of Haryana in the year 2010 as
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external development charges and is pursuing with them for providing better road
connectivity. In the meantime, to facilitate easy access, NBCC has constructed an
approach road for the premises.

Implementation of PMAY (U)

2781. SHRI MD. NADIMUL HAQUE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the rate of completion of houses is very low under Pradhan Mantri
Awas Yojana (Urban) [PMAY (U)];

(b) if so, the details thereof and the reasons therefor, year-wise and State/UT-
wise;

(c) the details of the funds allotted, sanctioned and utilised under the scheme
so far, year-wise and State/UT-wise;

(d) the details of the subsidy availed by the home buyers under the scheme so
far along with the features of the subsidy components, year-wise and State/UT-wise;
and

(e) the details of the preference of beneficiaries in choosing of the components
for getting the Central assistance?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. Under Pradhan Mantri
Awas Yojana (Urban) {PMAY (U)}, the States/UTs have undertaken demand survey for
assessing the actual demand of houses. The validated demand is around 112 lakh
houses. Against this demand, based on project proposals received so far from States/
UTs, a total of 83.69 lakh houses have been sanctioned, out of which 48.37 lakh houses
are at various stages of construction and 26.14 lakh houses have been completed. The
year-wise and State-wise details about completion of houses under PMAY (U) are given
in the Statement-1 (See below).

(c) The year-wise and State/UT-wise details of Central assistance sanctioned,
released and utilised under PMAY (U) are given in the Statement-I1 (See below).

(d) Under Credit Linked Subsidy Scheme (CLSS) for EWS/LIG component of
PMAY (U), beneficiaries of Economically Weaker Section (EWS) having household
annual income upto ¥ 3,00,000/- and Lower Income Group (LIG) having household
annual income between ¥ 3,00,001/- to % 6,00,000/- are eligible for an interest subsidy
at the rate of 6.5% for housing loans upto % 6.00 lakh for a maximum tenure of 20 years.
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Government of India is also implementing Credit Linked Subsidy Scheme to
provide interest subsidy for housing loans to eligible beneficiaries belonging to Middle
Income Group (CLSS for MIG). The scheme covers two income segments in the MIG
viz. annual household income between ¥ 6,00,001 to ¥ 12,00,000 (MIG-I) and annual
household income between ¥ 12,00,001 to ¥ 18,00,000 (MIG-II). The interest subsidy
under the scheme are available to beneficiaries of MIG-1 category and MIG-II for loan
amounts upto ¥ 9,00,000/- and 12,00,000/-, respectively. The interest subsidy are at the
rate of 4% and 3% respectively.

The year-wise and State/UT-wise details of the subsidy availed by home buyers
under CLSS are given in the Statement-111 (See below).

(e) PMAY(U) comprises of four components viz. In-Situ Slum Redevelopment
(ISSR); Affordable Housing through Credit-Linked Subsidy Scheme (CLSS); Affordable
Housing in Partnership (AHP); and assistance for Beneficiary-led individual house
construction (BLC). The Central assistance can be availed under only one of the
components by the beneficiaries. Out of the 83.69 lakh houses sanctioned, 55.3% are
under BLC, 31.6% under AHP, 5.4% under ISSR and 7.8% are under CLSS component.

Statement-1

State/UT and year-wise completion of houses under PMAY(U)

Sl Name of the Year-wise completion of houses (Nos.)
No. State/UT

2014-15 201516  2016-17 2017-18 2018-19 2019-20

1 2 3 4 5 6 7 8
1 Andaman and - - - - 20 -
Nicobar Islands
(um
2. Andhra Pradesh 2,876 3,758 3,299 29791 260,223 10414
3. Arunachal Pradesh 176 144 - 16 1,308 -
4. Assam 794 103 66 381 13847 104
5 Bihar 3,727 1123 12,184 2,100 37,464 1,004
6.  Chandigarh (UT) - 2 4,963 57 154 K¢
7. Chhattisgarh 2,062 4,620 3307 3,561 42,096 1,836
8. Dadra and Nagar 48 1 103 366 1,167 195
Haveli (UT)
9.  Daman and Diu - - 3 65 291 42

(um
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1 2 3 4 5 6 7 8
10. Delhi (UT) 8,080 4,499 4,244 2487 17,579 1,202
11. Goa - 1 10 9 392 %
12.  Gujarat 6196 11,562 28928 48726 196550 24,258
13.  Haryana 696 790 549 2,093 10,535 1627
14.  Himachal Pradesh 409 8 43 202 1,858 78
15, Jammu and Kashmir 726 477 203 179 3,566 67
16.  Jharkhand 1,539 2473 3886 26421 31,343 886
17. Karnataka 2,702 5111 11920 31,087 94920 4,986
18. Kerala 2,107 1,804 301 3,809 42,691 1,603
19.  Lakshdweep (UT) - - - - - -
20. Madhya Pradesh 7104 5,460 5316 39,119 219,728 7,500
21. Mabharashtra 15655 21567 13621 35162 120918 16,241
22, Manipur 730 P2 24 177 2,231 -
23.  Meghalaya 180 130 248 27 450 3
24.  Mizoram 338 143 118 188 632 17
25.  Nagaland 1,799 67 49 & 1,394 3
26. Odisha 1,118 1,183 2,771 2,376 46,075 601
27.  Puducherry (UT) 288 151 e 51 1,899 5%
28. Punjab 905 1,947 338 1,860 9,335 1,501
29. Rajasthan 10,709 15045 4,256 8,204 21,641 5,076
30.  Sikkim 169 - 1 2 61 3
31.  Tamil Nadu 18248 18807 6593 34004 157589 13852
32. Telangana 2,552 % 2,792 3,140 58,171 5172
33.  Tripura 178 4 161 7,303 28,663 K¢S
34, Uttar Pradesh 5,654 8462 9639 12005 297,627 5722
35, Uttrakhand 479 264 1,460 1,986 5,669 796
36. West Bengal 15,137 7,612 7191 30,765 89,509 3351
TotaL 113381 117455 129,111 327,898 181759 1,08358




Statement-11

State/UT-year and wise Central Assistance Sanctioned, Released and Utilised under PMAY(U)

SI. Name of the Central Assistance Sanctioned Central Assistance Released Central Assistance Utilised
No. State/UT (X in crore) (% in crore) (X in crore)
2015-16  2016-17 2017-18 2018-19 2019-20 2015-16 2016-17 2017-18 2018-19 2019-20 2015-16 2016-17 2017-18 2018-19 2019-20

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17

1. Andaman and - - 9.14 0.05 - - - 0.23 0.05 - - - - 0.05 -
Nicobar Islands
(um

2. Andhra 2,939.42 445 7,368.92 8,447.65 71.08 368.78 235.56 2,676.32 3,465.38 71.07 0.95 445 1,112.19 1,582.15 1,066.15
Pradesh

3. Arunachal 77.39 1.05 67.31 2.88 - 27.77 28.90 20.80 11.07 16.69 23.67 32.93 0.02 0.06 44.52
Pradesh

4, Assam 0.04 167.42 672.17 52.50 184.76 0.04 13.85 326.43 10.59 153.24 0.04 0.20 4.88 8.42 109.19

5. Bihar 688.13 665.28 852.57 1,767.24 222.92 121.81 287.32 437.35 504.53 25.44 0.19 112.86 200.93 223.03 3.03

6. Chandigarh 0.04 0.07 1.17 3.42 0.72 0.04 0.07 1.17 3.42 0.72 0.04 0.07 1.17 3.42 0.72
(um

7. Chhattisgarh 85.05 239.25 1,312.91 1,679.85 124.56 119.41 60.32 504.67 419.12 31.10 3.62 7.13 29.61 292,50 251.79

8. Dadra and Nagar 0.02 13.21 36.18 27.18 4.68 0.02 1.57 23.89 22.64 4.68 0.02 1.16 8.34 20.03 4.68
Haveli (UT)

9. Daman and Diu - 0.79 7.10 7.46 0.96 - 0.07 4.00 5.06 0.96 - 0.07 1.46 4.42 1.71
(um

10.  Delhi (UT) 1.26 2.38 56.93 230.17 28.33 1.26 2.38 56.93 230.17 28.33 1.26 2.38 56.93 230.17 28.33
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15.
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18.

19.

20.

21.

22.

23.

24,

25.

26.

27.

28.

29.

Goa
Gujarat
Haryana

Himachal
Pradesh

Jammu and

Kashmir
Jharkhand
Karnataka
Kerala

Lakshadweep
(um

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Puducherry (UT)
Punjab

Rajasthan

0.02

1,337.63

208.79

43.90

15.98

206.06

889.25

66.85

848.03

30.88

0.02

163.92

41.68

350.23

0.13

0.83

638.02

0.20
678.63
15.43

52.56

88.25

726.39
1,240.37

379.53

2,171.73
1,784.89
146.25
0.80
0.18
187.59
390.11
57.86
599.19

47.60

3.07
1,817.40
823.40

51.35

124.01

1,273.37
3,630.85

890.80

3,539.88
1,374.05
250.66
11.05
288.89
0.10
543.01
59.80
32.72

1,075.60

8.99
4,705.45
3,059.41

5.37

301.87

280.75
3,365.84

569.37

3,995.95
11,133.44
245.76
21.94
5.74
183.19
929.78
56.00
212.08

1,134.55

655.77

32.57

311.87

96.31

35.95

146.32

746.97

36.40

0.28

44.77

12.87

1.27

32.86

104.09

0.02

351.71

110.79

110.42

410.63

26.64

301.85

30.88

15.83

16.23

169.62

0.13

4.61

240.67

0.20

608.53

8.60

11.50

2.49

193.55

195.93

56.54

417.69

482.12

23.40

0.52

60.56

111.00

4.46

66.21

105.39

2.17
1,106.73
150.36

17.10

61.01

669.91
1,697.50

263.87

2,362.87
796.27
136.38

4.72
60.35
9.78
157.44
42.73
93.82

183.25

9.35
3,495.03
368.75

25.21

36.02

419.46
729.00

660.88

2,722.70
2,899.89
12.19
0.99
34.07
65.31
386.28
15.45
181.61

398.11

2.36

449.91

32.57

1.66

22.07

96.32

35.95

146.20

368.35

22.96

0.07

0.28

32.86

104.09

0.02

112.00

1.86

16.70

100.49

0.78

40.52

30.88

0.20 2.17
319.04 909.72
45.28 35.75
3.48 7.07
0.44 1.42
5452 212.84
164.92 132.91
4.37 4451
56.93 335.30
110.54 721.95
0.38 1.31
0.32 0.50
0.18 2.87
16.25 0.10
36.95 74.83
0.14 1.03
2.64 30.08
102.58 107.30

8.99
2,927.37
191.52

15.10

40.63

414.09
832.05

142.15

2,237.97
2,603.62
1.22
0.99
5.74
0.27
381.53
5.97
148.04

480.07

832.58

33.71

119.94

642.64

182.86

948.15

368.35

21.98

15.52

259.91

17.04

32.86

138.84
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
30.  Sikkim - 0.02 .77 0.18 0.07 - 0.02 1.29 1.80 0.07 - 0.02 0.05 0.18 0.07
31.  Tamil Nadu 652.54 2,831.85 3,137.84 2,981.83  364.20 132.11 634.60 1,194.39 1,408.78 161.90 55.95 112.69 206.20 1,075.90 1,546.25
32.  Telangana 1,231.31 19.66  1,646.12 341.98 88.26  325.99 142.70 773.60 341.98 88.26 1.85 5.80 51.54 1,462.69 88.26
33.  Tripura 78.00 512.94 494.85 154.49 0.71 30.05  287.51 160.56 150.99 0.71 19.88 264.92 171 38.17 149.66
34, Uttar Pradesh 284.01 154.42 5,340.13 11,908.41 2,206.97 121.18 77.88 1,621.87 4,631.15 140.24 10.68 43.42 174.02 2,042.81 147.23
35.  Uttrakhand 170.36 30.30 175.80 239.10 20.26 65.55 29.58 131.35 79.85 20.26 4.13 12.18 58.01 80.45 24.10
36.  West Bengal 1,140.66  1,034.14 960.41  2,199.09 79.55 102.83  446.48 780.07 1,294.39 79.56 4.10 4.18 61.48 1,506.36 155.97
ToTaL 12,190.42 14,244.80 37,937.31 60,258.96 5,661.54 3,222.50 4,597.68 16,531.21 25,041.27 2,154.23 497.17 1,523.63 4,590.22 19,008.10 7,258.51

Statement-111

State/UT and year-wise details of benificiaries and subsidy released under Credit Linked Subsidy Scheme(CLSS)
component of PMAY(U)

Sl Name of the No. of Benificiaries (Nos.) Subsidy Released (% in crore)
No. State/UT 201516  2016-17  2017-18 2018-19 2019-20 201516  2016-17  2017-18 2018-19 2019-20
(as on (as on

8.07.2019) 8.07.2019)

1 2 3 4 5 6 7 8 9 10 n 12

1 Andaman and Nicobar - - - 3 - - - - 0.05 -

Islands (UT)
2. Andhra Pradesh 51 232 1,880 8,896 3,075 0.95 445 4013  190.09 7107
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10.
11.
12.
13.
14.
15.
16.
17.
18.
19.

20.

Arunachal Pradesh
Assam

Bihar

Chandigarh (UT)
Chhattisgarh

Dadra and Nagar
Haveli (UT)

Daman and Diu (UT)
Delhi (UT)

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand

Karnataka

Kerala

Lakshadweep (UT)
Madhya Pradesh

10

150

a8 o 8 B

164
10
9,510
220

578
259

1,739

249
564

1579
366

65
2487
N
36,174
1,663
67

123
306
4,035
1,429

6,222

415
3,286
154
5192
851

205
10,179
392
1,16,005
8,869
259

260
2,809
20571
6,549

23,379

104
1,004
3
1484
195

42
1,202
%
18,835
1,627
78

67

836
4,422
1,603

5,981

0.04
0.19
0.04
159
0.02

126
0.02
32.02
1.86
0.12

0.18

2.65
0.78

581

0.20
153
0.07
7.13
116

0.07
2.38
0.20
189.25
405
0.18
044
0.63
10.14
437

2917

0.02
488
11.09
117
26.77
8.34

146
56.93
217
839.86
3190
117
142
557
84.67
2122

130.75

0.06
842
69.63
342
101.22
20.03

442
230.17
8.99
2,192.04
191.40
5.37
525
55.90
446.10
130.57

511.96

220
2545
0.72
31.09
468

0.96
28.33
2.36
44991
32.57
1.66
118
21.87
96.31
35.95

146.32
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1 2 3 4 5 6 7 8 9 10 n 12
21. Maharashtra 1534 5453 31314 1,09871 15,356 30.88 110.54 72195 2,603.62 368.35
22. Manipur - 23 R % - - 0.38 131 122 -
23.  Meghalaya 2 20 26 3 3 0.02 0.32 0.50 0.99 0.07
24 Mizoram 16 15 186 297 17 0.14 0.18 2.87 5.74 0.28
25.  Nagaland - 1 5 14 3 - 0.02 0.10 0.27 0.02
26. Odisha 27 87 511 1612 601 0.07 0.74 8.37 30.89 12.87
27.  Puducherry (UT) 7 7 I 285 % 0.13 0.14 1.03 5.97 127
28. Punjab 43 144 1410 6,664 1501 0.83 2.64 3008 148.04 32.86
29. Rajasthan 350 943 4,036 18,791 5,076 334 12.20 77113 38347 104.09
30.  Sikkim - 1 2 8 3 - 0.02 0.05 0.18 0.07
31.  Tamil Nadu 477 909 4,570 18,864 4,076 7.10 16.67 89.93  399.74 93.39
32. Telangana % 294 2,358 15,588 3,745 185 5.80 5154 34198 88.26
33.  Tripura 4 10 A 362 3 0.08 0.16 171 7.82 071
34. Uttar Pradesh 280 758 6,302 31,489 5,722 4.79 1340 13294  679.12 140.44
35.  Uttrakhand 13 R 1,257 3,440 79% 021 153 25.06 71.09 20.26
36. West Bengal 129 224 2,869 11,388 3,351 240 418 6148  256.60 79.55
ToTAaL 5835 22,607 112,449 4,27,059 81,023 99.36 42433 248156 971182 1,895.14
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Funds released under PMAY (U)

2782. SHRI R. VAITHILINGAM: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that out of the ¥ 1.26 lakh crore committed for the
Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] % 52,113 crore has been released so
far;

(b) if so, the details thereof;

(c) whether it is also a fact that under the scheme, beneficiaries from Economically
Weaker Section (EWS) canget 1.5 lakh for the construction of homes; and

(d) whether it is also a fact that the scheme also includes in-situ
slumredevelopment and credit linked subsidies?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Under Pradhan Mantri Awas
Yojana (Urban) [PMAY (U)], a total of 83,68,861 houses have been sanctioned under
PMAY (U) as on 8th July, 2019 across the country. The committed Central assistance
involved for construction of these houses is ¥ 1,30,294.00 Crore of which ¥ 51,547.00
Crore have been released to the States/Union Territories (UTs)/Central Nodal Agencies
(CNAs) concerned. The released amount of Central assistance includes ¥ 14,612.00
crore of interest subsidy availed by 6,48,973 beneficiaries on their housing loans under
Credit Linked Subsidy Scheme (CLSS) component of PMAY (U) to construct/acquire
new houses.

(c) and (d) The housing requirement of the eligible beneficiaries under PMAY (U)
are met through four components, namely:

@)  "In-situ" Slum Redevelopment (ISSR) with central assistance of ¥ 1 lakh per
house,

(i) Affordable Housing in Partnership (AHP) with Central assistance of 1.5
lakh per house,

(i) Beneficiary-led individual house construction/enhancements (BLC) with
Central assistance of ¥ 1.5 lakh per house, and

(iv) Credit Linked Subsidy Scheme (CLSS) wherein interest subsidy of 6.5%, 4%
and 3% on housing loan anount upto I6 lakh, ¥9 lakh and %12 lakh
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respectively are admissible for eligible beneficiaries belonging to Economically
Weaker Section (EWS)/ Lower Income Group (LIG), Medium Income
Group-I (MIG-1) and Medium Income Group-11 (MIG-I11) respectively.

Water wastage from over head tanks in DDA flats

2783. SHRI P. BHATTACHARYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether there is daily massive water wastage from overhead tanks during
the last four years in Sector 23B DDA Flats Dwarka everyday and what steps have been
taken by DDA,

(b) whether Jal Board is not interested to take over as per their policy Ground
Plus-Four, if so, the measures steps taken by Government in future, the details thereof;
and

(c) whether there is any plan to raise the bill for the water from allottees by DDA
in future, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Delhi Development Authority (DDA) has
informed that the Resident's Welfare Association (RWA) has reported about some
wastage of water from these overhead tanks provided in flats in sector 23B Dwarka.
DDA has further informed that the individual allottees are responsible for the upkeep
and maintenance of overhead tanks and the residents are sensitized from time to time
to avoid over flow from their overhead tanks.

(b) Delhi Jal Board (DJB), Government of National Capital Territory of Delhi
(GNCTD) has informed that as per policy, it does not take over services of multi storied
buildings. As per its approved scheme, DJB provides only bulk water connection and
the water supply services including underground, reservoir and boosting arrangements
shall be done by the developing agency and this agency is also responsible for
maintaining the internal distribution system and supply of water at adequate pressure.

(c) DDA has informed that the water meter reading of individual flats has been
taken and raising of bills in process.

P-1 zone villages under DDA Land Pooling Policy

2784. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the names of villages of P-1 zone in Delhi proposed under the Land Pooling
Policy of DDA,
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(b) whether sector delineation has not been done for Zones P-1 yet and web
portal of Land Pooling Policy (LPP) of DDA has not opened registration of land for this
zone;

(c) if so, the reasons therefor; and

(d) whether Government would instruct the authorities concerned to expedite
the process of P-1 zone in a time bound manner so that sector delineation process of
P-1 zone is done by DDA and included on web portal for registration of land?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) As per the Master Plan for Delhi
(MPD)-2021, Zone P-I does not have urbanisable area, and hence, it was not included
for the Land Pooling Policy. Delhi Development Authority (DDA) has intimated that the
proposal to declare the following 14 villages (part) fallingin Zone P-I as Urban under
Section 507 of Delhi Municipal Corporation Act, 1957 and as Development area under
Section 12 of Delhi Development Act, 1957 has been referred to North Delhi Municipal
Corporation and the Government of National Capital Territory of Delhi, respectively on
08.08.2018:

(i)  Mamoorpur (Part)

(i) Narela (Part)

(i) Bankner (Part)

(iv) Alipur (Part)

(v) Holambi Kalan (Part)
(vi) Iradat Nagar (Naya Bans) (Part)
(vii) Khera Khurd (Part)
(viii) Khera Kalan (Part)

(i¥) Jind Pur (Part)

()  Budhpur Bijapur (Part)
(xi)) Nangli Puna (Part)
(xii) Siraspur (Part)

(xiii) Kureni (Part)

(xiv) Bhorgarh (Part)
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This is as per the requirement of extant statute. DDA has followed up the matter
with the above mentioned departments.

Minimizing urban poverty through DAY-NULM

12785. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the Deendayal Antyodaya Yojana - National Urban
Livelihood Mission (DAY-NULM) is being run by the Central Government with the
purpose of minimizing the urban poverty by increasing the opportunities of livelihood
through skill development and other measures;

(b) if so, the details thereof;

(c) whether a large number of urban poor people have been provided with the
sources of livelihood through skill development and other mediums under the said
scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Ministry of Housing and
Urban Affairs is implementing the "Deendayal Antyodaya Yojana - National Urban
Livelihoods Mission (DAY-NULM)" to reduce poverty and vulnerability of urban poor
households by enabling them to access gainful self-employment and skilled wage
employment opportunities, for improvement in their livelihoods on a sustainable basis.
The mission also aims at building strong grassroot level institutions of the urban poor.
Further, the mission aims at providing shelter equipped with essentia! services to the
urban homeless. In addition, the Mission also aims at addressing livelihood concerns
of the urban street vendors by facilitating access to suitable spaces, institutional credit,
social security, etc.

(c) and (d) The Employment Through Skill Training and Placement (EST&P)
component of the Mission aims to provide skills to the urban poor to increase their
income through structured and market-oriented courses that can provide wage
employment and/or self-employment opportunities and alleviation of urban poverty on
a sustainable basis. Further, Self-Employment Programme (SEP) component focuses on
financial assistance to individuals/groups/Self Help Groups (SHGs) of urban poor for
setting up gainful self-employment ventures or micro-enterprises. Since F.Y. 2014-15,

tOriginal notice of the question was received in Hindi.
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under EST&P component 5,37,087 skill trained and certified candidates have been
placed, under SEP (I&G) 4,28,666 beneficiaries have been assisted for setting up
Individual/ Group micro enterprises and 5,18,368 SHGs have been disbursed ioans
under SHG- Bank Linkage programme.

Scheme for elimination of landfill sites

2786. SHRI AJAY PRATAP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is contemplating on any scheme to eliminate the landfill
sites in Delhi, Bhopal, Indore, Ujjain and Gwalior cities of Madhya Pradesh and other
metropolitan cities; and

(b) if so, the details of the said scheme and by when it would be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Government of India (Gol) has
launched Swachh Bharat Mission - Urban (SBM-U) on 2nd October, 2014 with an
objective to make country Open Defecation Free (ODF) and 100% scientific disposal
of Municipal Solid Waste (MSW) by 2nd October, 2019. Under SBM (U), Government
of India provides Grant-in-Aid/Viability Gap Funding upto 35% of approved project
cost for Solid Waste Management Projects for scientific disposal of Municipal Solid
Waste including remediation of landfill sites.

Metro rail projects in Madhya Pradesh

12787. SHRI AJAY PRATAP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that metro rail projects for Bhopal and Indore cities in
Madhya Pradesh have been approved,;

(b) if so, the details of length and cost of the said metro network and funds
provided thereof along with the details of the works that have been completed so far;
and

(c) the point-wise details about the budget allocated for Rewa-Sidhi-Singrauli
Rail line in Madhya Pradesh, in the financial year, 2018-19, the physical progress made
on allocated budget, in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes, Sir.

(b) Bhopal Metro Rail Project comprises two corridors of a total length of 27.87
km. viz. (i) Karond Circle to AIIMS (14.99 km.) and (ii) Bhadbhada Square to Ratnagiri
Tiraha (12.88 km) at a total completion cost of ¥6941.40 crores. Indore Metro Rail Project
comprises one Ring Line of length of 31.55 km from Bengali Square - Vijay Nagar -
Bhawarsala - Airport - Palasia - Bengali Square at a total completion cost of ¥7500.80
crores. Funds amounting to ¥685.00 crore and ¥673.00 crore have been allocated to
Bhopal Metro Rail Project and Indore Metro Rail Project respectively for the Financial
Year 2019-20. Majority of the work for both tie projects are under tendering process.

(c) Ministry of Railways has informed that Rewa-Sidhi-Singrauli (165 km.) section
is a part of Lalitpur-Satna-Rewa-Singrauli (541 km.) new line project. An outlay of ¥315
crore was provided for ths project for the year 2018-19. On Rewa-Sidhi-Singrauli section,
earthwork, bridges work, blanketing, construction of Road over bridge/Road under
bridge etc. are at different stages of execution, wherever land is available.

Delhi as role model Smart City

2788. SHRI B.K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that one of the flagship programme known as 'Smart City'
has failed to achieve its target;

(b) whether it is also a fact that Delhi's Role Model Smart City is still struggling
between land pooling and land submission to DDA and instead of creation of a Smart
City it is struggling to build temporary roads in L-zone area; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir. finder Smart Cities Mission
(SCM), as on July 11, 2019, 3,645 projects worth ¥ 1,34,994 crore have been tendered,
of which 2,834 projects worth ¥ 90,176 crore are under implementation/have been
completed and 918 projects worth ¥ 14,977 crore have been completed.

(b) and (c) In so far as the National Capital Territory of Delhi is concerned, the
State has allocation of one Smart City against which New Delhi Municipal Council
(NDMC) has been selected in Round-1 in 2016 for development as Smart City under
SCM.
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As regards, Delhi's Role Model Smart City, Land Pooling Policy, 2018 of Delhi
Development Authority (DDA) envisages development in Land Pooling areas through
use of Smirt-City principles including arrangements for disposal and treatment of waste-
water, rain water harvesting, solid waste management, storm water drainage, water
recycling, etc.

Aadhaar access for night shelters

2789. SHRI B.K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is aware that huge numbers of homeless and beggars
refused to temporarily move to night shelters and large numbers were denied just due
to not having Aadhaar card,;

(b) if so, the reasons therefor; and
(c) the State/UT-wise and year-wise details during the last three years thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) It is the primary responsibility
of Governments of the States/Union Territories to provide shelter for the urban homeless.
In order to complement and supplement their efforts in this regard, Ministry of Housing
and Urban Affairs is administering a scheme 'Shelter for Urban Homeless' (SUH) as one
of the components of Deendayal Antyodaya Yojana - National Urban Livelihoods
Mission (DAY-NULM), through respective States/UTs. Under this, 24x7 permanent
shelters are provided to cater to the requirements of urban homeless. No data is
maintained by the Ministry of Housing and Urban Affairs about the number of homeless
who have refused to move temporarily to shelters.

Operational Guidelines of SUH provide that the socio demographic particulars of
the individuals should be collected by the shelter coordinator in the prescribed form
at the time of admission to the shelter. These details are basically required for exploring
the possibility of re-integration of homeless with their families. The Registration Form
for registering the urban homeless in shelter does not prescribe for presenting any
identify proof including Aadhaar.

The shelters under DAY-NULM are, however, a space for convergence and
provision of various entitlements of social security, food, education and health care
system. Accordingly, the Shelter Management Agencies and Committees would be



192  Written Answers to [RAJYA SABHA] Unstarred Questions

responsible to ensure the availability of various entitlements and benefits to the
homeless. These benefits include Electors' Photo ID Card, Aadhaar Card etc.

(c) Does not arise.
Health and rights of contractual workers

2790. SHRIMATI ROOPA GANGULY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ what mechanism are in place to ensure the health and rights of contractual
workers;

(b) whether there is any method to penalise the employers in case of infraction
of laws; and

(c) whether any such penalty has been imposed?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The institutional mechanism of
Central Industrial Relations Machinery (CIRM) under the Chief Labour Commissioner
(Central) {CLC(C)} is in place for the purpose of implementation of the provisions of
the various labour laws, including occupational safety and health, and protection of the
rights of contract workers in the Central sphere. The labour laws and the rules thereunder
provide for varying penal provisions depending upon the nature of contraventions/
violation and the same are imposed in the process of enforcement. The inspections
conducted, irregularities detected, the prosecutions launched and the convictions
obtained against Contractors and Principal Employers by the CIRM in the Central
Sphere under Contract Labour (Regulation and Abolition) Act, 1970 during the last five
years is given in the Statement.

Statement

Details of inspections conducted under the Contract Labour (Regulation
and Abolition) Act, 1970 during the last five years in Central
Sphere's establishments

SI. No. Particulars 2014-15  2015-16 2016-17 2017-18 2018-19

1 No. of inspections 4744 10593 8843 8490 8577
conducted

2. No. of irregularities 60184 117936 89296 97779 87928

detected
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SlI. No. Particulars 201415 201516 2016-17 2017-18 2018-19

3 No. irregularities rectified 66228 73741 68808 68716 45121

4. No. of prosecutions 3140 3411 3168 3538 3227
launched
5. No. of convictions 3012 2009 2266 2583 1372

Contribution of employees towards EPF and EPS under PMRPY

12791. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ the number of new employees for whom the payments towards EPF and EPS
from the employers' entire contribution were made by the Ministry under Pradhan
Mantri Rojgar Protsahan Yojana (PMRPY) during the last three years;

(b) the details of amounts paid for the same; and

(c) the number of new employees given employment during the last three
years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The total number of employees
benefited under Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) from 01.04.2016 to
31.03.2019 is 1.18 crore with year-wise details as under:

Year Employees benefited
2016-17 33031
2017-18 3025084
2018-19 8746838
ToTAL 11805003

The amount paid from 01.04.2016 to 31.03.2019 is X 4370.60 crore.

tOriginal notice of the question was received in Hindi.
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Labour force engaged in textile mills

2792. SHRI. ANIL DESALI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is a fact that textile industry is the second largest source of
employment in the country;

(b) how many labour force are engaged in private and Government controlled
textile mills during the last three years; and

() whether Government labour welfare schemes are equally implemented in
both the sectors, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) Yes Sir. As per the latest available
Annual Survey of Industries which provides employment only in the organized
manufacturing (both private and Public) sector, employment in the Textiles and Wearing
Apparel were 25.27 lakh in 2014-15, 26.48 lakh in 2015-16 and 26.97 lakh in 2016-17.

(c) Government has been implementing various schemes for welfare and
development of textile workers/weavers including handicraft artisans which inter alia

include the following:-

(i)  Under the Group Insurance scheme for powerloom workers, insurance cover
is provided to all the powerloom weavers/workers in the case of natural
death, accidental death as well as partial and permanent disability due to
accident. Additionally, the weavers/workers enrolled under this scheme are
entitled for educational grant of ¥ 600/- per child half-yearly for two children
studying in 9th to 12th standard for a maximum period of 4 years. Under the
scheme, total number of powerloom weavers/workers enrolled was 1.11 lakh
in 2015-16, 1.32 lakh in 2016-17 and 1.62 lakh in 2017-18.

(i)  Under the "Textile Workers Rehabilitations Fund Scheme (TWRFS)" which
has been merged with the Rajiv Ghandi Shramik Kalyan Yojana (RGSKY) of
the Ministry of Labour and Employment, the textile workers who rendered
jobless due to permanent closure of the mills, are provided a relief of 75%
of the wage employment in the first year, 50% in the second and 25% in the
third year.
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(iii)  Under the "Handloom Weavers Comprehensive Welfare Scheme, (HWCWS)",
life and accidental insurance are provided to handloom weavers/workers in
the age groups of 18-50 years. It was, then, converged under Mahatma
Gandhi Bunkar Bima Yojana (MGBBY). The HWCWS has been merged
under "Pradhan Mantri Jeevan Jyoti Bima Yojana" (PMJJBY) and Pradhan
Mantri Suraksha Bima Yojana (PMSBY). Total of targeted enrollment of
weavers/workers under the PMJJBY and converged MGBBY are 5.32 lakh for
2017-18 and 6.65 lakh for 2018-19 which include 3.84 lakh for general States
and 2.84 lakh for North Eastern States. As add on benefit to the above,
scholarship @ ¥ 180/- per month per child is provided to a maximum of two
children of the beneficiaries studying 9th to 12th standard.

(iv) Further for welfare of handicraft artisans such as health and life insurance,
recognition, extending credit facilities, supply of tools and equipments to
the artisans, programmes being implemented are:

(@ Rajiv Gandhi Shilpi Swasthya Bima Yojana (RGSSBY) on hold;
(o) Bima Yojana for Handicrafts Artisans Aam Admi Bima Yojana (AABY);
(c) Support to artisans in indigent circumstances;
(d) Credit Guarantee Scheme;
(e) Interest Subvention Scheme;
(f) Issue of Identify Cards and creation of data-base.
Occupational diseases

2793. SHRI SYED NASIR HUSSAIN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether a number of occupational diseases at workplaces/factories/mines
have been reported;

(b) if so, the details of such diseases reported during each of the last three
years and the current year, sector and State-wise;

(c) whether steps have been taken by Government for regular checkup of
workers and miners in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, Sir. The details of occupational
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diseases in respect of mines as reported by the mine management to Directorate General
of Mines Safety (DGMS) under Ministry of Labour and Employment are given in the
Statement-1 (See below) and the details of occupational diseases in respect of factories
registered under the Factories Act, 1948, as reported by the Chief Inspector of Factories
of the States/UTs to the Directorate General Factory Advice Service and Labour Institutes
(DGFASLI) under Ministry of Labour and Employment is given in the Statement-11
(See below).

(c) and (d) The Government of India has comprehensive legislation in the form
of the Mines Act, 1952 and provisions in the Rules/Regulations thereof to ensure
Safety, Health and Welfare of persons employed in Mines. The Factories Act, 1948
provides for ensuring safety, health and welfare of workers employed in factories
registered under the Act.

There are statutory provisions under the Mines Act, 1952 and Rules and
Regulations framed thereunder to check and prevent occupational diseases in mines
like initial medical examination before employment, periodical medical examinations of
persons employed in mines and engineering control measures on prevention and
generation of air-borne dust at workplace are also made. The mine management is
required under the Mines Act, 1952 to conduct regular health check-up of the persons
employed in the mines.

The Factories Act, 1948 and State Factories Rules are enforced by the respective
State Governments/UTs. For the workers employed in hazardous processes industries
and dangerous operations as defined under the Factories Act, 1948, pre-employment
and periodical medical examination is required to be carried by the occupiers of such
factories.

Statement-1

Details of occupational diseases in mines as reported by the mine
management to DGMS

State Sector Occupational Year of reporting
disease 2016 2017 2018 2019till
04.07.2019
1 2 3 4 5 6 7
Telengana  Coal Coal Workers' 2 2 2 1

Pneumoconiosis




Written Answers to

[17 July, 2019]

Unstarred Questions

197

1 2 3 4 5 6 7

Karnataka ~ Non-coal  Silicosis 0 0 5 0

Tamil Nadu Non-coal  Silicosis 0 0 3 0

Odisha Non-coal  Silicosis 0 0 1 0
Statement-11

State-wise details of occupational diseases in the registered factories under the
Factories Act, 1948 during 2016 to 2018

SI. No. State Occupational Diseases 2016 2017 2018
1 Andaman and - Nil Nil NA
Nicobar Islands
2. Andhra Pradesh - Nil Nil NA
3 Arunachal Pradesh - * * *
4, Assam - Nil Nil Nil
5. Bihar - Nil Nl NA
6. Chandigarh - Nil Nil Nil
7. Chhattisgarh Silicosis 2 Nil NA
Silicotuberculosis Nil 7 NA
Noise Induced Hearing Loss Nil 13 NA
8. Daman and Diu and - Nil Nil NA
Dadra & Nagar
Haveli
9. Delhi - Nil Nil Nil
10.  Goa Lead poisoning Nil Nil NA
Silicosis Nil Nil NA
11.  Gujarat Byssinosis Nil 3 NA
Contact dermatitis Nil Nil NA
Deafness Nil Nil NA
Nasal Septum Perforation Nil Nil NA
Noise Induced Hearing 3 13 3

Loss
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SI. No. State Occupational Diseases 2016 2017 2018
Pneumoconiosis (Silicosis) Nil Nil NA
Silicosis 1 4 NA
Silicotuberculosis 1 Nil NA
12. Haryana Pneumoconiosis 7 Nil NA
Silicosis 21 ] NA

13. Himachal Pradesh Nil Nil NA

14. Jammu and Kashmir Nil Nil NA

15, Jharkhand - Nil Nil NA
16.  Karnataka - Nil Nil NA
17.  Kerala Silicosis 4 Nil Nil
18.  Lakshadweep - * * *
19.  Madhya Pradesh - Nil NA NA
20.  Maharashtra Asbestosis Nil Nil NA
Bladder Cancer Nil Nil NA
Chrome Ulceration Nil Nil NA
Irritant Contact Dermatitis Nil Nil NA
Noise Induced Hearing Loss Nil Nil NA
Silicosis Nil 1 NA
Toxic Nephritis Nil Nil NA
21.  Manipur - Nil NA NA
22.  Meghalaya - Nil Nil NA
23.  Mizoram - Nil Nil NA
24. Nagaland - Nil Nil NA
25.  Odisha Silicosis Nil Nil  NA
Silico-Tuberculosis Nil Nil NA
26.  Puducherry - Nil Nil NA
27.  Punjab - Nil Nil NA

28.  Rajasthan - Nil Nil NA
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SI. No. State Occupational Diseases 2016 2017 2018
29.  Sikkim - * * *
30.  Tamil Nadu Bilateral Cystic Bronchiectasis  Nil Nil NA

suspected Silicosis

Miliary TB with Industrial Nil Nil NA

Bronchitis suspected

Silicosis

Silicosis-Pulmonary Fibrosis Nil Nil NA
3l.  Telangana Byssinosis Nil Nil NA
32.  Tripura - Nil Nil 1
33.  Uttar Pradesh - Nil Nil NA
34.  Uttarakhand - Nil Nil Nil
35, West Bengal Noise Induced Hearing Loss Nil NA NA

Silicosis Nil NA NA

TotaL 39 131 4

*: There are no registered factories in this State/UT.

NA: Data not submitted by the Chief Inspector of Factories of States/UTs to DGFASLI.
Source: Data collected by DGFASLI through correspondence with the Chief Inspector of Factories
of States/UTs.

Including more categories of workers under ESI scheme

2794. SHRI SYED NASIR HUSSAIN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has any proposal to include more categories of workers
under the Employees' State Insurance (ESI) scheme;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the other measures taken by Government to protect the interests of workers
of unorganised sector?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) No, Sir.

(b) Question does not arise in view of reply to part (a) of the question above.
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(c) ESI Act, 1948 is applicable in the areas notified under section 1 (3) of the
Act. At the first instance, the Act is applicable to all factories (including factories
belonging to the Government) deploying 10 or more employees other than seasonal
factories under section 2 (12) of the Act. Under section 1 (5), the appropriate Government
may notify the provisions of the Act to any other establishment or class of
establishments, industrial, commercial, agricultural or otherwise: Provided that where
the provisions of this Act have been brought into force in any part of a State, the said
provisions shall stand extended to any such establishment or class of establishments
within that part if the provisions have already been extended to similar establishment
or class of establishments in another part of that State.

(d) Inorder to provide social security benefits to the workers in the unorganised
sector, the Government has enacted the Unorganised Workers' Social Security Act,
2008. This Act stipulates formulation of suitable welfare schemes for unorganised
workers on matters relating to:

@) life and disability cover,

(i) health and maternity benefits,

(iii) old age protection; and

(iv) any other benefit as may be determined by the Central Government.

The Central Government in 2017, converged the social security scheme of Aam
Admi Bima Yojana with Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and
Pradhan Mantri Suraksha Bima Yojana (PMSBY) to provide life and disability coverage
to the unorganised workers depending upon their eligibility. Under the converged
PMJJBY/PMSBY, ¥ 2 lakh is given on death due to any cause and ¥ 4 lakhs on
accidental death, T1 lakh on partial disability and ¥ 2 lakh on permanent disability. The
annual premium of ¥ 342 is shared on 50:50 basis by the Central Government and the
State Governments.

Government of India in February, 2019, launched Pradhan Mantri Shram Yogi
Maandhan (PM-SYM), a voluntary and contributory pension scheme, for the benefit
of unorganised workers. Under the scheme, minimum assured monthly pension of
¥ 3000/- will be provided to the beneficiaries after attaining the age of 60 years. Under
the scheme, the subscriber is required to pay the prescribed contribution amount and
the Central Government will provide the equal matching contribution.



Written Answers to [17 July, 2019] Unstarred Questions 201

These schemes are implemented through Life Insurance Corporation of India
under the overall supervision of the Ministry of Labour and Employment.

Varying trends in unemployment

2795. SHRI SANJAY SINGH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the details of unemployment rates in the country, the State-wise details
thereof;

(b) the reasons for unemployment rates being lower in the well developed
States like Delhi, Tamil Nadu compared to the underdeveloped States like West Bengal;

(c) the steps being taken to reduce unemployment by the Central Government;
and

(d) the steps being taken to reduce unemployment in collaboration with the
State Governments?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) As per the results of Periodic
Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18, the estimated unemployment
rate on usual status (principal status+subsidiary status) basis for persons of age 15
years and above in the country was 6.0%. The unemployment rate for persons of age
15 years and above in Delhi and Tamil Nadu is 9.4% and 7.5% respectively as compared
to 4.6% in West Bengal. The State-wise detail is given in Statement (See below).

(c) and (d) Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial investment and increasing public expenditure on
schemes such as Prime Minister's Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting
employment generation. Under this scheme, Government is paying entire employer's
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contribution (12% or as admissible) towards EPF and EPS for all eligible new employees
for all sectors for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
set up or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Statement

State/UT-wise details of unemployment rate for persons of age 15 years and
above according to usual status (principal status+subsidiary status)
basis during 2017-18 (PLFS)

SI. No. State/UT Unemployment Rate
(in %)

1 2 3

1 Andhra Pradesh 45

2. Arunachal Pradesh 58

3. Assam 79
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1 2 3
4, Bihar 70
5. Chhattisgarh 33
6. Delhi 94
7. Goa 139
Gujarat 48
9. Haryana 84
10.  Himachal Pradesh 55
11, Jammu and Kashmir 54
12, Jharkhand 75
13.  Karnataka 438
14, Kerala 114
15.  Madhya Pradesh 43
16.  Maharashtra 438
17. Manipur 115
18.  Meghalaya 16
19.  Mizoram 101
20. Nagaland 214
21.  Odisha 71
22. Punjab 7.7
23.  Rajasthan 5.0
24.  Sikkim 35
25.  Tamil Nadu 75
26.  Telangana 76
27.  Tripura 6.8
28.  Uttarakhand 76
29.  Uttar Pradesh 6.2
30.  West Bengal 46
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1 2 3
31 Andaman and Nicobar Islands 158
32.  Chandigarh 9.0
33.  Dadra and Nagar 04
34.  Daman and Diu 31
35. Lakshadweep 213
36.  Puducherry 10.3

ALL-INDIA 6.0

Source: Annual Report, Periodic Labour Force Survey (PLFS), 2017-18, M/o Statistics and Programme
Implementation.

Increasing minimum wages of the workers

12796. SHRIMATI KANTA KARDAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has any plans to increase the minimum wages of the
workers of various trades;

(b) if so, the details thereof and the response of Government thereto;
(c) whether Government has consulted trade unions in this regard;
(d) if so, the details thereof; and

(e) the details of the other steps being taken by Government for the welfare and
social security of workers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (d) Under the provisions of the Minimum
Wages Act, 1948, both Central and State Governments are appropriate Governments to
fix, review and revise the minimum wages of the workers employed in the scheduled
employment under their respective jurisdictions. Rates fixed in the Central sphere are
applicable to establishments under the authority of Central Government, railway
administration, mines, oil-fields, major port or any corporation established by a Central
Government. Employment other than the scheduled employment for central Sphere
come under the purview of State Government and accordingly State Government wages
are applicable in such employments.

tOriginal notice of the question was received in Hindi.
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Central Government has revised the basic minimum wages on 19.01.2017 for
Agriculture, Construction, Non-Coal Mines, Stone-Mines, Sweeping and Cleaning,
Watch and Ward and Loading/Unloading, after consultation with the Minimum Wages
Advisory Board (MWAB) which is a tripartite body and includes trade unions.

(e) Steps taken by EPFO for benefits of members:

. Online and UMANG App based claim filing. Member can also check his
claim status online.

. Pensioners' portal and ‘Jeevan Pramaan' Digital Life Certificate facility for
65.60 lakhs Pensioners.

. SMS alerts to members for account transactions.

. Online Nomination (e-Nomination), linking of UAN with AADHAAR through
UMANG APP and EKYC PORTAL.

. In case of death of a member, Employees' Deposit-Linked Insurance benefit
enhanced to a maximum of ¥ 6 lakhs and minimum ¥ 2.50 lakhs.

Steps taken by ESIC for welfare of the workers:

. The Insured Persons and (or) their family are provided social security by
providing Medical Benefit and Cash Benefit under the Employees' State
Insurance Act.

Atal Bimit Wakti Kalyan Yojana

2797. DR. BANDA PRAKASH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government has launched a scheme of ESIC 'Atal Bimit \Wyakti
Kalyan Yojana' for Insured Persons (IP) covered under the Employees' State Insurance
(ESI) Act; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) Yes, Sir.

(b) The ESI Corporation has launched a scheme named 'Atal Bimit Wakti Kalyan
Yojana' (ABVKY) which, in case the Insured Person (IP) is rendered unemployed,
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provides relief to the extent of 25% of the average per day earning during the previous
four contribution periods (total earning during the four contribution period/730) to be
paid up to maximum 90 days of unemployment once in lifetime of the IP on submission
of claim in form of an Affidavit. The Scheme has been made effective from 01.07.2018.
The scheme is implemented on pilot basis for a period of two years initially. The
eligibility conditions and other features of the scheme are as under:-

. The Insured Person should have been rendered unemployed during the
period the relief is claimed.

. The Insured Person should have been in insurable employment for a minimum

period of two years.

. The Insured Person should have contributed not less than 78 days during
each of the preceding four contribution periods.

. The contribution in respect of him should have been paid or payable by the
employer.

. The contingency of the unemployment should not have been as a result of

any punishment for misconduct or superannuation or voluntary retirement.

. AADHAAR and Bank Account of the Insured Person should be linked with
insured person data base.

. In case the IP is working for more than one employers and is covered under
the ESI scheme he will be considered unemployed only in case he is
rendered unemployed with all employers.

. As specified in Section 65 of the ESI Act, an IP shall not be entitled to any
other cash compensation and the Relief under ABVKY simultaneously for
the same period. However, periodical payments of Permanent Disability
Benefit (PDB) under ESI Act and Regulations shall continue.

. As specified under Section 61 of the ESI Act, an IP who is in receipt of Relief
under ABVKY shall not be entitled to receive any similar benefit admissible
under the provisions of any other enactment.

. The IP will be eligible for medical benefit as provided under the Act for the
period he is availing this relief.
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. The claim for relief under ABVKY may be submitted by the claimant any time
after rendering unemployed, but not later than one year from the date of
unemployment to the appropriate Branch Office in form of affidavit in
prescribed Form. No prospective claim i.e. claim for relief under ABVKY for
any future period will be allowed.

. The IP will submit his claim online through the ESIC Portal.

. The Relief under ABVKY shall be paid/payable by Branch Office to IPs
directly in their bank account only.

Data of women domestic workers in the country

2798. SHRI G.C. CHANDRASHEKHAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the total number of registered/unregistered women domestic workers
including minors in the country, State/UT-wise;

(b) whether Government is aware of such workers including minors being
exploited and ill-treated in various work places/households in the country;

(c) if so, the details thereof along with the preventive steps taken/being taken
by Government in this regard and the measures taken to ensure the rights of such
domestic workers;

(d) whether Government proposes to formulate a national policy on dmestic
workers; and

(e) if so, the details thereof and the steps being taken to regulate placement
agencies particularly with regard to domestic workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per the National Sample Survey
Organisation (NSSO) statistics (2011-12), an estimated 3.9 million workers are employed
by private households, of which 1.3 million are male and 2.6 million are female workers.
The data on registered/unregistered domestic workers is not maintained at the central
level.

(b) and (c) Whenever any complaint regarding exploitation of domestic workers
is received, action is taken as per law. However, the Central Government has enacted
the Unorganised Workers' Social Security Act, 2008 for providing social security to all
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unorganised workers including domestic workers. The Act provides formulation of
social security schemes viz. life and disability cover, health and maternity benefits and
old age protection by the Central Government. The State Governments are mandated
under the Unorganised Workers' Social Security Act, 2008 to formulate suitable welfare
schemes for unorganised sector workers, including domestic workers, relating to
provident fund, employment injury benefits housing, education schemes for children,
skill upgradation of workers, financial assistance and old age homes.

(d) and (e) A draft National Policy on domestic workers is under consideration of
the Central Government. The salient features of the draft policy are as under:-

@ Inclusion of domestic workers in the existing legislations.

(i) Domestic workers will have the right to register as workers. Such registration
will facilitate their access to rights and benefits accruing to them as workers.

(i) Right to form their own associations, trade unions.

(iv) Right to have minimum wages, access to social security, protection from
abuse, harassment, violence.

(v) Right to enhance their professional skills.
(vi) Protection of Domestic Workers from abuse and exploitation.
(vii) Domestic Workers to have access to courts, tribunals, etc.

(viii) Establishment of a mechanism for regulation of concerned placement
agencies.

The Ministry of Labour is working on a draft policy for regulation of placement
agencies for domestic workers in consultation with the ILO and other stakeholder.
Further, action is being taken to extend the purview of the draft policy to include in
it other placement agencies, which deal with placement of other kind of workers also.
An advisory has also been issued to the State Governments/UTs requesting them to
take necessary steps for making legislation/policies for protection of domestic workers
from exploitation by unscrupulous agents/unregistered placement agencies.

Comprehensive policy to protect the domestic workers

2799. DR. R. LAKSHMANAN: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government has formulated any comprehensive policy including
enactment of Act to protect the interest of domestic workers who work for private
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households, often without clear term of employment, unregistered in any book and
excluded from the scope of labour legislation;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A draft National Policy on domestic
workers is under consideration in the Central Government. The salient features of the
draft policy are as under:

() Inclusion of Domestic Workers in the existing legislations.

(i) Domestic workers will have the right to register as workers. Such registration
will facilitate their access to rights & benefits accruing to them as workers.

(i) Right to form their own associations, trade unions.

(iv) Right to have minimum wages, access to social security, protection from
abuse, harassment, violence.

(v) Right to enhance their professional skills.
(vi) Protection of Domestic Workers from abuse and exploitation.
(vii) Domestic Workers to have access to courts, tribunals, etc.

(viii) Establishment of a mechanism for regulation of concerned placement
agencies.

Reduction in ESI contribution

2800. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is a fact that Government has decided to reduce the employers'
contribution to the ESI scheme;

(b) if so, the details thereof and the reasons therefor;

(c) whether Government is aware that this step will adversely affect the workers
who are beneficiaries of the scheme; and

(d) if so, Government's reaction thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, Sir. The rate of Employees'
State Insurance (ESI) contribution has been reduced from 6.5 per cent of wages
(employers' share @ 4.75 per cent and employees' share @ 1.75 per cent) to 4 per cent
of wages (employers' share @ 3.25 per cent and employees' share @ 0.75 per cent) to
bring more and more employees under the ambit of ESI Act, 1948. The reduced rates
of contribution are applicable from 01.07.2019. The reduction in rate of contribution will
reduce the burden on employees and employers, improve the coverage as well as
compliance and also contribute towards "Ease of doing Business"

(c) and (d) There will not be any adverse effect on the benefits which are being
provided to the employees and beneficiaries covered under the ESI Act, 1948. Even
after reduction in the rate of contribution, the employees will be able to avail all the
ESI benefits as per their entitlement.

Non-depositing of PF and ESI deducted from employees' salaries

2801. SHRIMATI VIJILA SATHYANANTH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that many employers were not strictly depositing the
amount of Provident Fund (PF) and ESI deducted from the salaries of the employees;

(b) whether it is also a fact that there are huge backlog with the employers on
this account; and

(c) the steps taken by Government to realise these amount from the employers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The details of arrear demand,
collection thereof and amount outstanding (backlog) under Provident Fund (PF) for the
year 2018-19 are as under:

(X in Crores)

Arrear Demand 1251.44
Amount Recovered 45981
Backlog 791.63

For realizing the arrears under PF, various steps are taken by the Employees
Provident Fund Organisation (EPFO) under sections 8B to 8G of the Employees'
Provident Funds and Miscellaneous Provisions (EPF and MP) Act, 1942 which include:-
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(i) Attachment and sale of the movable or immovable property of the
establishment or, as the case may be, the employer;

(i) Arrest of the employer and his detention in prison;

(i) Appointing a receiver for the management of the movable or immovable
properties of the establishment or, as the case may be, the employer.

Further action under section 14 of the EPF and MP Act, 1952 for filing of
prosecution cases against the defaulting employers before the appropriate courts of
law.

Similarly, steps are taken to recover the amount from defaulting employers as per
the provisions of section 45 C to 45 | of Employees' State Insurance (ESI) Act, 1948.

Prosecution cases are also filed against such defaulting units/employers as per
provisions of ESI Act, 1948 and IPC in the appropriate Court of Law. As on 31.03.2018
total 1007 prosecution cases are pending against defaulting employers under ESIC.

Survey for child labour for rehabilitation

12802. SHRI NARANBHAI J. RATHWA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that an amount of ¥ four lakhs is being allocated to every
district for conducting survey in every three years for collecting the number of child
labourers and setting them free from child labour and their rehabilitation;

(b) if so, the details thereof; and

(c) the details of findings made through latest survey held in the country, in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, Sir. The District Project
Societies at District level are required to conduct the baseline survey to identify child
labour. As per the revised National Child Labour Project (NCLP) guidelines a sum of
T 4 lakhs per district to be surveyed can be spent on the survey. This amount is to
cover all expenses involving survey such as training of enumerators, actual field work,
honorarium besides others. As per the NCLP guidelines, the surveys are required to
be conducted by the concerned NCLP societies within 3 years since the last survey.

tOriginal notice of the question was received in Hindi.
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(c) During 2018-19, a total of 30283 working children were identified.
Increasing unemployment rate in 15-24 age group

2803. SHRI SUSHIL KUMAR GUPTA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that according to International Labour Organisation (ILO)
the unemployment rate in 15-24 age group is much higher;

(b) if so, what are the details in this regard; and

(c) what has been the rate of unemployment in this age group between 2014 and
2019?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of annual Periodic
Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18 and employment-
unemployment survey conducted by Labour Bureau, Ministry of Labour and
Employment, the estimated unemployment rate on usual status (principal
status+subsidiary status) basis to the extent available is given below:

Survey* Year Unemployment Rate

2017-18 (PLFS) 17.8%
(age 15-29 years)

Survey by Labour Bureau

2015-16 10.2%
(age 18-29 years)

2013-14

(age 18-29 years) 9.4%

* Survey methodology and sample selection are different in PLFS and Labour Bureau survey
Bonded Labour System (Abolition) Act, 1976

2804. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(@ whether Government is aware that conviction rate is abysmally low under
the relevant provisions of the Bonded Labour System (Abolition) Act, 1976;
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(b) if so, the details thereof and the reasons therefor;

(¢) whether Government has emphasised upon the States/UTs to be more
stringent/strict in implementing this Act, in view of the fact that bonded labour has not
been completely eradicated; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) The Government is aware of the low
conviction rate under the Bonded Labour (Abolition) Act, 1976.

(b) Possible reasons for low conviction, as discussed in different forums are as
under:-

() General social bias

(i) Nature of bonded labour being migrants, absentism of Witnesses due to
their migratory nature

(i) DM/SDM Courts not as proficient in trial as judicial Courts.

(c) and (d) The Bonded Labour System (Abolition) Act 1976 is being implemented
by the concerned State Govts./UTs. The Act provides for an institutional mechanism
at the district level in the form of Vigilance Committees. For the purpose of implementing
the provisions of this Act, the State Govemments/UTs may confer, on an Executive
Magistrate, the powers of a Judicial Magistrate of the first class or second class for
trial of offences under this Act. Government of India has introduced a revamped Central
Sector Scheme for Rehabilitation of Bonded Labourers- 2016, under which financial
assistance to the tune of ¥1.00 (one) lakh, ¥2.00 (two) lakhs & ¥ 3.00 (three) lakhs are
provided to released bonded labourers based on their category and level of exploitation
along with other non-cash assistance for their livelihood.

Benchmark for minimum wages in the country

2805. SHRI BHUBANESWAR KALITA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Code on Wages Bill, 2017 was referred to Standing Committee and
if so, whether Government has received recommendation from the Committee;

(b)  whether the Bill would enable the Central Government to set benchmark for
the minimum wages for different regions in the country;
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(c) whether the States will not be able to dilute the minimum wages below the
benchmark set by the Central Government; and

(d) if so, the details thereof and time by when legislation is expected to be

made?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) The Code on Wages Bill, 2017 was
introduced in Lok Sabha on 10.08.2017 and subsequently, referred to the Parliamentary
Standing Committee on Labour which presented its Report to the Lok Sabha on 18th
December, 2018. However, with dissolution of the 16th Lok Sabha, the Code on Wages
Bill, 2017 lapsed. Subsequently, The Code on Wages Bill, 2019, has been prepared after
considering the recommendations of Parliamentary Standing Committee. The Code on
Wages Bill, 2019, addresses the issue of fixing of ‘floor wage" and related aspects. The
Code is at pre- legislative stage .

New Labour legislation

2806. SHRI D. KUPENDRA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government plans for a new labour legislation;
(b) if so, the details thereof and the reasons therefor; and

(c) to what extent this will help improvements in the labour related issues in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The Ministry has taken steps for
drafting four Labour Codes namely The Code on Wages, The Code on Industrial
Relations, The Code on Social Security & Welfare, and The Code on Occupation Safety,
Health and Working Conditions by simplifying, amalgamating and rationalizing the
relevant provisions of the existing Central Labour Laws. As far as workers are concerned,
the Labour Codes envisage extension of minimum wages and timely payment of wages
to all 50 Crore workers, provision of appointment letter, provision for annual medical
check-up, extension of safety and other welfare provisions to all workers working in
an establishment of 10 or more (in case of mines and docks, the provisions apply
without any threshold) etc.
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Increasing unemployment rate

2807. KUMARI SELJA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is a fact that the level of unemployment is among the highest in
the last four decades;

(b) if so, the details thereof, State-wise;

() whether it reflects the failure of Government to provide suitable employment
to the working age population of the country whereas a large number of vacancies in
Government are lying unfulfilled;

(d) if so, remedial measures taken by Government to address the problem of
high unemployment; and

(e) the details of such measures taken in Haryana?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of Periodic Labour
Force Survey (PLFS) and quinquennial employment and unemployment surveys
conducted by National Statistical Office (NSO), Ministry of Statistics and Programme
Implementation, the estimated unemployment rate on usual status (principal status +
subsidiary status) basis for persons of all ages in both rural and urban areas in the
country since 1972 is given below. The State-wise detail is given in the Statement (See

below).
Unemployment Rates (In %)

Survey year Rural urban

Male Female Male female
1 2 3 4 5
2017-18* (PLFS) 58 38 71 108
2011-12 (NSS 68th round) 17 17 30 52
2009-10 (NSS 66th round) 16 16 28 5.7
2004-05 (NSS 61st round) 16 18 38 6.9
1999-00 (NSS 55th round) 17 10 45 5.7

1993-94 (NSS 50th round) 14 09 41 6.1
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1 2 3 4 5

1987-88 (NSS 43rd round) 18 24 52 6.2
1983 (NSS 38th round) 14 0.7 51 49
1977-78 (NSS 32nd round) 13 20 54 124
1972-73 (NSS 27th round) 12 05 48 6.0

* For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed.

(d) and (e) Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country including Haryana like encouraging private sector of economy,
fast-tracking various projects involving substantial investment and increasing public
expenditure on schemes such as Prime Minister's Employment Generation Programme
(PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal
Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting
employment generation. Under this scheme, Government is paying entire employer's
contribution (12% or as admissible) towards EPF and EPS for all eligible new employees
for all sectors for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development and Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood and to meet their
employment requirement.
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Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Statement

State/UT-wise details of unemployment rate for persons of all ages according to
usual status (principal status+subsidiary status) basis during 2017-18 (PLFS)

Sl. No. State/UTs Unemployment Rate (in%)
Rural Urban

Male Female Male female
1 2 3 4 5 6
1 Andhra Pradesh 45 23 54 9.1
2. Arunachal Pradesh 43 10.7 82 206
3. Assam 74 143 53 114
4, Bihar 72 23 9.2 6.2
5. Chhattisgarh 27 21 59 114
6. Delhi 36 00 96 114
7. Goa 10.7 210 6.0 298
8. Gujarat 55 40 43 43
9. Haryana 90 110 6.5 120
10.  Himachal Pradesh 6.2 39 74 137
11, Jammu and Kashmir 37 54 6.1 229
12. Jharkhand 78 3.7 104 115
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1 2 3 4 5 6
13.  Karnataka 4.0 34 6.3 7.2
14. Kerala 59 196 6.6 275
15.  Madhya Pradesh 45 12 79 6.9
16.  Maharashtra 35 28 6.2 115
17. Manipur 99 17.8 111 123
18.  Meghalaya 03 09 5.6 89
19. Mizoram 59 83 127 177
20.  Nagaland 190 334 16.5 364
21. Odisha 74 53 7.3 127
22. Punjab 74 103 6.5 135
23.  Rajasthan 58 12 6.8 99
24. Sikkim 20 39 42 99
25.  Tamil Nadu 88 6.1 6.5 9.0
26.  Telangana 72 50 85 126
27.  Tripura 6.1 79 6.0 19.7
28.  Uttarakhand 6.7 76 71 238
29.  Uttar Pradesh 6.2 15 96 105
30.  West Bengal 43 17 6.7 6.0
31 Andaman and 6.5 390 34 471
Nicobar Islands
32. Chandigarh 39 13 52 212
33.  Dadra and Nagar 12 00 0.1 00
34.  Daman and Diu 83 0.0 23 43
35, Lakshadweep 112 26.6 132 56.5
36.  Puducherry 58 373 80 17.6
ALL-INDIA 58 38 71 10.8

Source: Annual Report, Periodic Labour Force Survey (PLFS), 2017-18

M/o Statistics and Programme Implementation



Written Answers to [17 July, 2019] Unstarred Questions 219

Samadhan portal for industrial dispute

2808. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ how many industrial disputes were raised in SAMADHAN (Software
Application for Monitoring and Disposal, Handling of Industrial Disputes) Portal since
its launch, the State-wise details thereof;

(b) how many of these disputes were brought to settlement before Conciliation
Officer (CO) of that particular area of dispute, in case of no settlement, how many
Failure of Conciliation (FOC) reports have been generated; and

(c) based on the progress of SAMADHAN in six States, whether the Ministry
has a plan to expand this facility to all other States?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The number of industrial disputes
raised in SAMADHAN Portal since its launch (State-wise) and their status is as under:

SI. No.  State No. of disputes No. of Disputes disposed off

raised By way of By way of
FOC* MOS**

1 Rajasthan 3 Nil Nil

2 Delhi 18 Nil Nil

3 Karnataka 13 Nil Nil

4, Chhattisgarh 12 Nil Nil

5. Odisha ® Nil Nil

6. Madhya Pradesh 05 Nil Nil

* FOC: Failure of Conciliation
** MOS: Memorandum of Settlement

(c) Yes, Sir.
Unemployment Rate

2809. SHRI KAMAKHYA PRASAD TASA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has conducted study or survey regarding the rate of
change of employment during the last three years, if so, the details thereof;
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(b) whether Government has collected the data regarding the employment
opportunity in the Government sector during the last three years;

(c) if so, the State-wise details of employment generated in Government sector
and private sector during the last three years;

(d) whether it has come to the notice of Government that the unemployment rate
has increased during the last three years; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Labour Bureau, an attached office of the
Ministry of Labour and Employment has conducted five household based Annual
Employment Unemployment Surveys (EUS) since 2010-11 and released reports thereon.
According to the 3rd, 4th and 5th EUS reports for the years 2012-13, 2013-14 and
2015-16, Worker Population Ratio (WPR) defined as the number of persons employed
per 1000 persons on Usual Principal Status (UPS) approach for persons 15 years and
above was 48.5%, 49.9% and 47.8% respectively.

As per the Periodic Labour Force Survey(PLFS) being conducted by the Ministry
of Statistics and Programme Implementation during July 2017-June 2018, estimates of
Worker Population Ratio (WPR) in usual status (ps+ss) are 34.7% at all India level.
However, methodology varies in the NSSO and Labour Bureau's surveys and figures
are not comparable.

(b) and (c) No such comprehensive data is available for the Government sector
or the private sector as such. However, Labour Bureau initiated a Revamped Quarterly
Employment survey (QES) in April, 2016 by extending scope and coverage with the
objective to measure relative change in employment situation over successive quarters
in sizeable segment of Non-farm Industrial economy covering 8 major sectors viz.
Manufacturing, Construction, Trade, Transport, Education, Health, Accommodation
and Restaurants and IT/BPO in establishments having 10 or more workers.

Under the New Series, the sector-wise details regarding level estimates under first
round and change estimates of employment under 2nd, 3rd, 4th, 5th, 6th and 7th
Rounds from April 2016 to Oct., 2017 are given in the Statement (See below).

(d) and (e) As per NSSO's annual Periodic Labour Force Survey, the Unemployment
Rate according to Usual Status (ps+ss) approach stood at 6.1 per cent. For the year
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2013-14 and 2015-16, Labour Bureau's annual Employment-Unemployment Survey
estimated Unemployment rate stood at 4.9% and 5% respectively. NSSO's data and
Labour Bureau's estimate are not comparable due to differences in their methodologies.

Statement

Sector-wise details of level estimates under First round and change estimates of
employment in subsequent rounds

Table: Sector-wise Change of Employment

Level Estimates (1st Round) and Change Estimates of Employment
(2nd, 3rd, 4th, 5th, 6th & 7th ) (in lakhs)

Sl Sector Level Change  Change Change Change Change  Change
No. Estimates Estimates Estimates Estimates Estimates Estimates Estimates
ason (1 July, (1 Oct. (1Jan., (1 Apr. (1 Jul. (1 Oct.

1 April, 2016 20186, 2017 2017 2017 2017

2016 over over over over over over

1 April, 1 July, 1 Oct., 1 Jan. 1 Apr. 1 Jul.

2016) 2016) 2016 ) 2017) 2017) 2017)

1. Manufacturing 101.17 -0.12 0.24 0.83 1.02 -0.87 0.89
2. Construction 3.67 -0.23 -0.01 -0.01 0.02 0.10 -0.22
3. Trade 14.45 0.26 -0.07 0.07 0.29 0.07 0.14
4.  Transport 5.8 0.17 0.00 0.01 0.03 -0.03 0.20
5. Accommodation  7.74 0.01 -0.08 0.00 0.03 0.05 0.02
and Restaurant
6. IT/ BPO 10.36 -0.16 0.26 0.12 0.13 0.02 0.01
7. Education 49.98 0.51 -0.02 0.18 0.02 0.99 0.21
8. Health 12.05 0.33 0.00 0.02 0.31 0.31 0.11
TotaL 205.22 0.77 0.32 122 1.85 0.64 1.36

Pradhan Mantri Shram Yogi Maan-Dhan Yojana

12810. SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that Pradhan Mantri Shram Yogi Maan-Dhan Yojana has
been launched by the Central Government under which a provision of pension of ¥ 3000
per month to the workers of unorganised sector has been made;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) whether all the beneficiaries of this scheme have been identified; and

(d) if so, the State-wise details thereof and the number of beneficiaries benefited
under this scheme, so far?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) The Government of India in March,
2019 launched Pradhan Mantri Shram Yogi Maandhan (PM-SYM), a voluntary and
contributory pension Scheme, for the benefit of unorganised workers as per their
eligibility. This scheme provides minimum assured monthly pension of ¥3,000/- after
attaining the age of 60 years. The subscriber is required to pay the prescribed contribution
and the Central Government shall provide the equal matching contribution. This scheme
is implemented through Life Insurance Corporation of India.

The State-wise numbers of beneficiaries under PM-SYM on 12.07.2019 are given
in the Statement.

Statement
State-wise numbers of beneficiaries enrolled as on 14.07.2019 under PMSYM

Status Report

State Cards printed
Haryana 606280
Maharashtra 554460
Uttar Pradesh 511580
Gujarat 352875
Bihar 141611
Odisha 126079
Jharkhand 117935
Chhattisgarh 109037
Madhya Pradesh 102938
Rajasthan 84087
Karnataka 51576

Jammu and Kashmir 49550
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State Cards printed
West Bengal 48611
Tamil Nadu 47848
Andhra Pradesh 40321
Punjab 28548
Uttarakhand 22547
Himachal Pradesh 19582
Telangana 16864
Tripura 14638
Assam 11690
Kerala 8070
Delhi 6216
Manipur 2619
Nagaland 2127
Meghalaya 1446
Andaman and Nicobar Islands 1174
Chandigarh 1046
Puducherry 1029
Arunachal Pradesh 976
Dadra and Nagar Haveli 658
Mizoram 485
Daman and Diu 410
Goa 247
Sikkim il
Lakshadweep pal

Increasing unemployment after world recession

2811. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the status of unemployment figures, State-wise and category-wise;
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(b) the steps Government proposes to take to reduce unemployment in the next

five years;
(c) whether there is any policy change made in this regard;

(d) whether the figure has substantially increased after the world recession;

and
(e) if so, the details thereof and the increase on account of the recession?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry of
Statistics and Programme Implementation during 2017-18, the estimated unemployment
rate on usual status (principal status+subsidiary status) basis for persons of all ages,
category-wise in the country is given below.

Social group Unemployment rate (in %)
Scheduled Tribe (ST) 43
Scheduled Caste (SC) 6.3
Other Backward Class(OBC) 6.0
Others 6.7
ALL PERsoNs 6.1

The State-wise detail of unemployment rate for all persons is given in the Statement

(See below).

(b) to (e) Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial Investment and increasing public expenditure on
schemes such as Prime Minister's Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM). Details of the employment generated
through these schemes/ programmes are given below:
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Employment Generated

Schemes/Year 2015-16 2016-17 2017-18 2018-19
Estimated employment 323 408 387 587
generated under PMEGP (till 31.03.2019)
(in lakh)

Persondays Generated under 235.14 235.64 233.74 267.9
MGNREGS (in crore) (till May, 2019)
Candidates placed under 1.09 148 0.76 1.36
DDU-GKY (in lakh) (till May, 2019)
Placement under DAY-NULM 0.34 152 115 163

(In lakh) (till 18-06-2019)

Source: Respective Ministry

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting
employment generation. Under this scheme, Government is paying entire employer's
contribution (12% or as admissible) towards EPF and EPS for all eligible new employees
for all sectors for 3 years. Till 01-07-2019, the scheme has covered 1,52,035 establishments
and 1.21 crore beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities. Upto 31st March, 2019, 18.26 crore loans were
sanctioned under the scheme.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
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Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 per cent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Statement

State/UT-wise details of unemployment rate for persons of all ages on usual status
(principal status+subsidiary status) basis during 2017-18(PLFS)

Sl. No. States/UTs Unemployment
rate (In %)

1 2 3

1 Andhra Pradesh 45

2. Arunachal Pradesh 59

3 Assam 8.1

4. Bihar 72

5 Chhattisgarh 33

6 Delhi 97

7. Goa 139

8. Gujarat 48

9. Haryana 86

10.  Himachal Pradesh 55

11.  Jammu and Kashmir 53

12, Jharkhand 7.7

13.  Karnataka 48

14, Kerala 114

15.  Madhya Pradesh 45

16.  Mabharashtra 49

17. Manipur 11.6




Written Answers to

[17 July, 2019] Unstarred Questions

227

1 2 3
18.  Meghalaya 15
19.  Mizoram 101
20. Nagaland 214
21.  Odisha 71
22.  Punjab 78
23.  Rajasthan 5.0
24.  Sikkim 35
25.  Tamil Nadu 76
26.  Telangana 76
27.  Tripura 6.8
28.  Uttarakhand 76
29.  Uttar Pradesh 6.4
30.  West Bengal 46
31.  Andaman and Nicobar Islands 158
32.  Chandigarh 9.0
33.  Dadra and Nagar Haveli 04
34.  Daman and Diu 31
35.  Lakshadweep 213
36.  Puducherry 103
ALL-INDIA 6.1

Source: Annual Report, Periodic Labour Force Survey (PLFS), 2017-18M/o Statistics and Programme

Implementation.

Parallel Marketing System (PMS) of LPG

2812. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND NATURAL

GAS be pleased to state:

(@ whether it is a fact that the Parallel Marketing System (PMS) of LPG in
private sector could not yield desired result in the country;
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(b) if so, the details thereof; and

(c) whether Government proposes any changes in LPG Control Order and
review its existing policy?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Presently, for supply of LPG, Parallel Marketeers are operating
in the Packed Domestic LPG, Packed Commercial LPG, Industrial LPG and Auto LPG
sector. During the year 2018-19, share of Parallel Marketeers in total Packed domestic
sale, Commercial/Industrial sale and Transport sale is 0.7%, 21.4% and 54.9% respectively.

(c) Various Control Orders and Statutory Guidelines related to petroleum products
are reviewed / amended from time to time.

Cylinder refills under PMUY

12813. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it is a fact that only 86 per cent of the new consumers turned up
for getting their second cylinder refilled under Pradhan Mantri Ujjwala Yojana (PMUY)
during the last one year; and

(b) the number of consumers who have got one, two and three gas cylinders
filled per year during the last three years, under the said scheme, the details thereof
separately in respect of filling of cylinders, year-wise?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Oil Marketing Companies (OMCs) have reported that more than 86%
of PMUY beneficiaries who are atleast one year old have returned for the refill.

(b) The details of number of consumers who have got one, two and three gas
cylinders(including installation cylinder) filled per year during the last three years are

as under:

Year Number of consumers Number of consumers  Number of consumers
got one cylinder got two cylinders got three cylinders
filled filled filled
2016-17 17100418 6081839 3202270
2017-18 17678834 8611242 5762440
2018-19 43573188 16685132 9505162

tOriginal notice of the question was received in Hindi.
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Inconsistency in pricing of petroleum products

2814. DR. SANTANU SEN:
SHRI AHAMED HASSAN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it is a fact that there has been inconsistency in the pricing of
petroleum products during last six months;

(b) if so, the details of average monthly rate of petrol and diesel in the State
of West Bengal, Bihar and Uttar Pradesh during last six months;

(c) whether it is a fact that there was stagnancy in the pricing of petroleum
products irrespective of mobility in the international price of crude oil during the
general elections of 2019; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Prices of petrol and diesel have been made market-determined
by the Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then,
the Public Sector Oil Marketing Companies (OMCs) take appropriate decision on
pricing of petrol and diesel in line with international product prices and other market
conditions. The prices of petroleum products are linked to the price of respective
products in the international market. Oil Marketing Companies take a decision on retail
selling price after considering various aspects including international product prices,
exchange rate, tax structure, inland freight and other cost elements.

The average monthly rate of petrol and diesel at state capitals of West Bengal,
Bihar and Uttar Pradesh during the last six months is given below:-

(%/Litre)
Month Petrol Diesel
Kolkata Patna Lucknow Kolkata Patna  Lucknow
1 2 3 4 5 6 7
Jan.-19 7213 7413 69.84 66.04 6751 6353
Feb.-19 7294 7492 7048 67.79 69.23 65.03

Mar.-19 74.62 76.56 71.82 68.80 70.22 65.89




230 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
Apr-19 7495 76.89 7209 68.05 69.49 65.25
May-19 7400 7596 7133 68.14 6958 65.32
June-19 7267 7463 70.20 66.34 67.78 63.72
July-19 (till 7413 7597 7134 6754 68.82 64.68
12.7.2019)

Source: 10CL

Cooperation with Russia in hydrocarbon/petroleum sector

12815. MS. SAROJ PANDEY: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government is planning to expand cooperation with Russia in
hydrocarbon/petroleum sector;

(b) if so, the projects being considered in this regard, the details thereof; and

(c) the details of steps taken to import crude oil from Russia in order to
strengthen energy security of India?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Bilateral cooperation in hydrocarbon sector is an important pillar
of the strategic partnership between India and Russia. Indian oil and gas companies
have acquired exploration and production (E&P) assets in oil and gas sector in Russia.
Russian oil and gas companies have also invested in hydrocarbon sector in India.
Indian oil and gas companies are importing crude/natural gas from Russia.

Initiative for Compressed Bio Gas (CBG) promotion

2816. DR. BANDA PRAKASH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government has launched Sustainable Alternative Towards
Affordable Transportation (SATAT) initiative to promote Compressed Bio Gas (CBG)
as an alternative, green transport fuel for efficient municipal solid waste management
and in tackling the problem of polluted urban air due to farm stubble-burning and
carbon emissions and also help bring down dependency on crude oil imports; and

(b) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Government is promoting the use of Compressed Bio Gas
(CBGQG) as an alternative green transport fuel for efficient management of biomass and
organic waste. In this direction, Oil PSUs have launched 'Sustainable Alternative Towards
Affordable Transportation' (SATAT) initiative on 1st October 2018. SATAT initiative
has the potential of addressing environmental problems arising from landfill emissions,
farm stubble burning, etc. and also bring down dependency on oil/gas import. So far,
Oil Marketing Companies and Gas Marketing Companies have awarded Letter of Intent
(Lol) for 344 plants for production and supply of CBG.

Selling price of diesel and petrol to neighbouring countries

2817. SHRI KUMAR KETKAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the selling price of diesel and petrol by Indian oil companies to Nepal,
Bhutan and Myanmar; and

(b) whether it attracts any taxes, if so, what is the quantum of taxes?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Diesel and petrol is sold to Nepal Oil Corporation (NOC) by
Indian Oil Corporation Limited (IOCL) under Supply Agreement between IOCL and
NOC. The basis of pricing of diesel and petrol is Landed Cost of Products (LCP) at
notional pricing point at Haldia/ Mumbai. Freight is added to the LCP for arriving the
Ex Depot/Terminal supply price. The current price of diesel and petrol ex Haldia and
Mumbai (effective from 01.07.2019) is given as below:-

Diesel - Ex-Haldia: 3 35,729.34/KL
Ex Mumbai: 334,994.85/KI

Petrol - Ex-Haldia: T 31,742.59/KL
Ex-Mumbai: 3 31,099.56/KL

Diesel and petrol is supplied to Bhutan by I0CL on Delivered Supply basis and
is inclusive of delivery charges over and above Ex Supply location price. The current
Ex Supply location price (effective from 01.07.2019) is given below:

Diesel Ex-Siliguri T 48,683.70/KL
Ex-Bongaigaon: ¥ 46,060.63/KL
Ex-Betkuchi: % 46,060.63/KL
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Petrol Ex-Siliguri: ¥49,399.70/KL
Ex-Bongaigaon: T 45,836.63/KL
Ex-Betkuchi: T 45,836.63/KL

This Ministry does not maintain details of taxes, duty, cess etc. levied by

neighbouring countries.
Assessment of requirement of CNG stations

2818. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government has made any assessment of the requirement of CNG

stations in different States;
(b) if so, the State-wise details thereof and if not, the reasons therefor;

()  whether there is shortage of CNG stations leading to a high waiting time for

vehicles; and
(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Petroleum and Natural Gas Regulatory Board (PNGRB) is the
authority to grant authorization to the entities for the development of City Gas
Distribution (CGD) network in Geographical Areas (GAs) as per PNGRB Act, 2006.
PNGRB identifies GAs for authorizing the development of CGD network in
synchronization with the development of natural gas pipeline connectivity, natural gas
availability and techno-commercial viability to provide Piped Natural Gas (PNG) and
Compressed Natural Gas (CNG). PNGRB has authorized 228 GAs covering 406 districts
spread over 27 States and Union Territories up to 10th CGD bidding round for
development of CGD Network across country. Establishment of CNG stations is part
of development of CGD Network and is carried out by the entities based on its techno-
commercial viability in the area. PNGRB has informed that there are 1742 CNG stations
operational as on 31.03.2019. The number of CNG stations as per the work plan
submitted by the entities during 9th and 10th CGD bidding rounds is given in the

Statement.
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Statement

Number of CNG stations as per the work plan submitted during 9th and
10th CGD bidding rounds

SI. State/Union GAs No. of Work
No. Territories GAs  programme/
authorized  CNG
Stations
1 2 3 4 5
1 Andhra Srikakulam, Visakhapatnam and Vizianagaram 3 426
Pradesh Districts Anantapur and YSR (Kadapa)
Districts Sri Potti Sriramulu Nellore District
2. Andhra Chittoor, Kolar and Vellore Districts 1 251
Pradesh,
Karnataka and
Tamil Nadu
3. Assam Cachar, Hailakandi and Karimganj Districts 2 72
Kamrup and Kamrup Metropolitan Districts
4. Bihar Aurangabad, Kaimur and Rohtas Districts 8 459
Begusarai District Gaya and Nalanda
Districts Araria, Purnia, Katihar and
Kishanganj Districts Arwal, Jehanabad,
Bhojpur and Buxar Districts Khagaria,
Saharsa and Madhepura Districts
Lakhisarai, Munger and Bhagalpur
Districts Muzaffarpur, Vaishali, Saran
and Samastipur Districts
5. Bihar and Nawada and Koderma Districts Sheikhpura,
Jharkhand Jamui and Deoghar Districts 2 37
6. Daman and Diu and Gir Somnath Districts 1
Diu and Gujarat
7. Gujarat Surendranagar District (Except areas 7 140

already authorized) Barwala and Ranpur
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1 2 3 4 5
Talukas Navsari District (Except areas
already authorized), Surat District (Except
areas already authorized), Tapi District
(Except areas already authorized) and the
Dangs District Junagadh District Kheda
District (Except areas already authorized),
Morbi District (Except areas already
authorized) and Mahisagar District Narmada
(Rajpipla) District Porbandar District
8. Haryana and Panchkula District (Except areas already 1 45
Himachal authorized), Sirmaur, Shim la and Solan
Pradesh (Except areas already authorized) Districts
9. Haryana and Sirsa, Fatehabad and Mansa (Punjab) 1 54
Punjab Districts
10. Haryana Bhiwani, Charkhi Dadri and Mahendragarh 6 277
Districts Hisar District Jhajjar District
Sonipat District (Except areas already
authorized) and Jind District Nuh & Palwal
Districts Kaithal District
11.  Himachal Bilaspur, Hamirpur and Una Districts 1 10
Pradesh
12.  Jharkhand Bokaro, Hazaribagh and Ramgarh Districts 5 179
Giridih and Dhanbad Districts Chatra and
Palamu Districts Seraikela-Kharsawan
District West Singhbhum District
13. Karnataka Chitradurga and Davanagere Districts Udupi 11 812

District Ballari and Gadag Districts Bidar
District Dakshina Kannada District
Ramanagara District Bagalkot, Koppal and
Raichur Districts Chikkamagaluru, Hassan
and Kodagu Districts Kalaburagi and
Vijayapura Districts Mysuru, Mandya and
Chamarajanagar Districts Uttara Kannada,
Haveri and Shivamogga Districts
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14. Kerala Kozhikode and Wayanad Districts 4 763
Malappuram District Palakkad and
Thrissur Districts Alapuzzha, Kollam
and Thiruvananthapuram Districts
15. Kerala and Kannur, Kasaragod and Mahe Districts 1 125
Puducherry
16. Madhya Bhopal and Rajgarh Districts Guna District 11 309
Pradesh Rewa District Satna and Shahdol Districts
Ashoknagar District Gwalior (Except
already authorized) District and Sheopur
District Morena District Raisen, Shajapur
and Sehore Districts Shivpuri District
Sidhi and Singrauli Districts Ujjain (Except
area already authorized) District, Dewas
(Except area already authorized) District
and Indore (Except area already authorized)
District
17. Madhya Anuppur, Bilaspur and Korba Districts 1 20
Pradesh and
Chattisgargh
18. Madhya Jhabua, Banswara, Ratlam and Dungarpur 1 54
Pradesh and  Districts
Rajasthan
19. Madhya Jhansi (Except area already authorized) 1 2
Pradesh and  District, Bhind, Jalaun, Lalitpur and Datia
Uttar Pradesh Districts
20. Maharashtra Ahmednagar and Aurangabad Districts Latur 4 225
and Osmanabad Districts Sangli and Satara
Districts Sindhudurg District
21. Maharashtra Valsad (Except areas already authorized), 1 156

and Gujarat

Dhule and Nashik Districts




236  Written Answers to [RAJYA SABHA] Unstarred Questions

22. Odisha Angul and Dhekanal Districts Sundargarh 7 116
and Jharsuguda Districts Balasore, Bhadrak
and Mayurbhanj Districts Bargarh, Debagarh
and Sambalpur Districts Ganjam, Nayagarh
and Puri Districts Jagatsinghpur and
Kendrapara Districts Jajpur and Kendujhar
Districts

23. Puducherry  Karaikal and Nagapattinam Districts 1 27
and Tamil
Nadu

24. Puducherry  Puducherry District 1 130

25. Punjab SAS Nagar District (Except areas already 5 278
authorized), Patiala and Sangrur Districts
Ludhiana District (Except area already
authorized),Barnala and Moga Districts
Jalandhar District (Except areas already
authorized), Kapurthala and SBS Nagar
Districts Ferozepur, Faridkot and Sri
Muktsar Sahib Districts Hoshiarpur and
Gurdaspur Districts

26. Rajasthan Banner, Jaisalmer and Jodhpur Districts 8 576
Alwar (Other than Bhiwadi) and Jaipur
Districts Kota District (Except area already
authorized), Baran and Chittorgarh (Only
Rawatbhata Taluka) Districts Bhilwara and
Bundi Districts Chittorgarh (Other than
Rawatbhata Taluka) and Udaipur Districts
Dholpur District Ajmer, Pali and Rajsamand
Districts Jalore and Sirohi Districts

27. Tamil Nadu Kanchipuram District Chennai and Tiruvallur 7 890
Districts Coimbatore District Cuddalore,
Nagapattinam and Tiruvarur Districts
Ramanathapuram District Salem District
Tiruppur District
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28. Telangana Bhadradri Kothagudem and Khamman 6 263
Districts Jagtial, Peddapalli, Karimnagar
and Rajanna Sircilla Districts Jangaon,
Jayashankar Bhupalpally, Mahabubabad,
Warangal Urban and Warangal Rural
Districts Medak, Siddipet and Sangareddy
Districts Medchal-Malkajgiri, Ranga
Reddy and Vikarabad Districts Nalgonda
Suryapet and Yadadri Bhuvanagiri Districts

29. Tripura Gomati District West Tripura (Except areas 2 12
already authorized) District

30. Uttar Pradesh Bulandshahr District (Except areas already 19 785
authorized), Aligarh and Hathras Districts
Allahabad District (Except areas already
authorized), Bhadohi and Kaushambi
Districts Amethi, Pratapgarh and Raebareli
Districts Auraiya, Kanpur Dehat and Etawah
Districts Faizabad and Sultanpur Districts
Gorakhpur, Sant Kabir Nagar and Kushinagar
Districts Meerut District (Except areas
already authorized), Muzaffarnagar and Shamli
Districts Moradabad (Except areas already
authorized) District Unnao (Except areas
already authorized) DistrictAzamgarh, Mau
and Ballia Districts Bareilly (Except area
already authorized) District, Pilibhit and
Rampur Districts Basti and Ambedkarnagar
Districts Farrukhabad, Etah and Hardoi
Districts Gonda and Barabanki Districts
Jaunpur and Ghazipur Districts Kanpur
(Except area already authorized) District,
Fatehpur and Hamirpur Districts

31. Uttar Pradesh Bijnor and Nainital Districts 1 a1
and
Uttarakhand
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32. Uttarakhand  Dehradun District 1 50
33. West Bengal Burdwan District Darjeeling, Jalpaiguriand 5 480

Uttar Dinajpur Districts Howrah (Except
Area already authorized) District and
Hoogly (Except Area already authorized)
District Nadia (Except Area already
authorized) District and North 24 Parganas
(Except Area already authorized) District
South 24 Parganas (Except Area already
authorized) District

ToTAL 136 8181

Provision of CNG at petrol pumps across the country

12819. SHRI NARANBHAI J. RATHWA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the existing provisions for supply of CNG to the petrol pumps;

(b) whether it is a fact that CNG is not being supplied to the petrol pumps
situated at a distance of 50 kilometers from CNG pipeline passing through Hazira;

(c) if so, the reasons therefor; and

(d) the reformatory steps taken by Government in this regard, by which CNG
can be supplied to all the petrol pumps of the country and people all over the country
may avail affordable CNG?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Petroleum and Natural Gas Regulatory Board (PNGRB) is the
authority to grant authorization to the entities for the development of City Gas
Distribution (CGD) network in Geographical Areas (GAs) as per PNGRB Act, 2006.
PNGRB identifies GAs for authorizing the development of CGD network in
synchronization with the development of natural gas pipeline connectivity, natural gas
availability and techno-commercial viability to provide Piped Natural Gas (PNG).

tOriginal notice of the question was received in Hindi.
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Authorised City Gas Distribution (CGD) entities can set up CNG stations on its
own or through agreement with Oil Marketing Companies (OMCs) at their Retail Outlets
for supplying Compressed Natural Gas (CNG) at petrol pumps based on their techno-
commercial viability. CNG stations can also be set up in the areas not authorized by
Petroleum and Natural Gas Regulatory Board (PNGRB) on the basis of NOC given by
PNGRB.

PNGRB has authorized 228 GAs covering 406 districts spread over 27 States and
Union Territories up to 10th CGD bidding round.

In order to promote the expansion of City Gas networks, Ministry of Petroleum
and Natural Gas has allocated Domestic gas to meet the entire requirement of PNG
(Domestic) and CNG (Transport) segments of CGD sector and it has been kept under
no cut category. GAIL has been authorised to supply domestic gas to CGD entities.

Sale of ONGC and OIL fields to private firms

2820. SHRI K.K. RAGESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Central Government has decided to sell the oil fields owned by
ONGC and OIL to private firms;

(b) if so, the reasons therefor; and

(c) the details including the name of private bidders and the financial details
thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) With a view to increase domestic production of oil and gas
and to monetize the unmonetised and relinquished discoveries, Government has offered
discoveries for development under Discovered Small Field Policy through International
Competitive Bidding. Oil and Natural Gas Corporation Limited (ONGC) and Oil India
Limited (OIL) have recently issued Notice Inviting Offers (NIO) on 27.06.2019 and
28.06.2019 respectively for 66 small and marginal nomination fields on revenue sharing
basis.

(c) The discoveries clustered in Contract Areas have been awarded under
Revenue Sharing Model, where the Operator shares percentage of revenue, as per the
bid, to the Government, besides paying royalty. Two DSF Bid rounds have been
conducted. Thirty (30) Contract Areas were awarded in DSF Round | and twenty three
(23) in DSF Round II. A list indicating Contract Area, location, name of awardees and
Participating Interest (P1) under two DSF Bidding Rounds is given in the Statement.
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Statement

Details of contract area, location, names of awardees and participating interest
under two DSF bidding rounds

Details of awards under DSF Bid Round - |

Sl.  Location  Contract Area Name Company (s) Pl
No.
1 2 3 4 5

1. Madhya VN/ONDSF/NOHTA/2016  Indian Oil Corporation Limited 100
Pradesh

2. Kutch GK/OSDSF/KD/2016 Indian QOil Corporation Limited 100
Offshore
3. Mumbai MB/OSDSF/B80/2016 Hindustan Oil Exploration 50
Offshore Company Limited
Adbhoot Estates Private 50
Limited
4. Mumbai MB/OSDSF/B9/2016 Adani Welspun Exploration 100
Offshore Limited
5 Mumbai MB/OSDSF/B15/2016 Bharat PetroResources 100
Offshore Limited

6. Mumbai MB/OSDSF/B127E/2016 Bharat PetroResources Limited 100
Offshore

7. Mumbai MB/OSDSF/B-37/2016 Sun Petrochemicals Private 100
Offshore Limited

8 KG KG/OSDSF/GSKV1/2016 ~ KEI-RSOS Petroleum and Energy 100
Offshore Private Limited

9. Assam AA/ONDSF/BARSILLA/  Ramyanalspat Private Limited 2
2016 BDN Enterprises Private 2
Limited

Duggar Fiber Private Limited 23

Mahendra Infratech Private 19
Limited
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10. Assam AA/ONDSF/DIPLING/ Ramyana Ispat Private Limited 2
2016 BDN Enterprises Private 2
Limited
Duggar Fiber Private Limited 23
Mahendra Infratech Private 19
Limited
11. Assam AA/ONDSF/CHARAIDEO/ Oilmax Energy Private Limited 100
2016
12. Assam AA/ONDSF/DUARMARA/ Oilmax Energy Private Limited 100
2016
13. Gujarat CB/ONDSF/KAMBOI/ Nippon Power Limited 100
2016
14. Gujarat CB/ONDSF/WEST Nippon Power Limited 100
BECHRAJI/2016
15. Guijarat CB/ONDSF/ELAO/2016 PFH Oil and Gas Private Limited 100
16. Guijarat CB/ONDSF/KHAMBEL/  Megha Engineering and 100
2016 Infrastructures Limited
17. Guijarat CB/ONDSF/SOUTH South Asia Consultancy FZE 100
PATAN/2016
18. Assam AA/ONDSF/ Indian QOil Corporation Limited 100
JERAIPATHAR/2016
19. Rajasthan RJONDSF/BAKHRI Bharat Petro Resources Limited 100
TIBBA/2016
20. Rajasthan RJ/ONDSF/SADEWALA/ Bharat Petro Resources Limited 100
2016
21. Assam AA/ONDSF/PATHARIA/  Vijayasri Bhaskar Industries 100
2016 Private Limited
22. Assam AA/ONDSF/LAXMIJAN/ Megha Engineering and 100
2016 Infrastructures Limited
23. Andhra KG/ONDSF/ PFH Oil and Gas Private Limited 100

Pradesh BHIMANAPALL/2016
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24. Andhra KG/ONDSF/ACHANTA/  PFH Oil and Gas Private 100
Pradesh 2016 Limited
25. Arunanchal AA/ONDSF/KHEREM/ Hindustan QOil Exploration 40
Pradesh 2016 Company Limited
Oil India Limited 40
Prize Petroleum Company 20
Limited
26. Andhra KG/ONDSF/ KEI-RSOS Petroleum and 100
Pradesh KORAVAKA/2016 Energy Private Limited
27. Tamil Nadu CY/ONDSF/ Gem Laboratories Private 100
NEDUVASAL/2016 Limited
28. Tamil Nadu CY/ONDSF/ Bharat PetroResources Limited 100
KARAIKAL/2016
29. Assam AA/ONDSF/HILARA/ Prize Petroleum Company 100
2016 Limited
30. Andhra KG/ONDSF/ Prize Petroleum Company 100
Pradesh SANARUDRAVARAM/ Limited
2016

Details of awards under DSF Bid Round |1

Sl Basin/ Contract Area Name Company (s) P1(%)
No. Location
1 2 3 4 5
1 Assam AA/ONDSF/Madhakali/ ~ Arsh Corporate Services 100%

Shelf/ 2018 Private Limited

Assam
2. AA/ONDSF/Umatara/ Indian Oil Corporation 90%

2018 Ltd.
Hindustan Oil Exploration 10%

Company Limited

3. AA/ONDSF/Disaijan/ Invenire Energy Private 100%
2018 Limited
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4, AAJ/ONDSF/Tiphuk/2018  Shanti G.D. Ispat And Power 19%
Pvt. Ltd.
Bagadiya Brothers Private 70%
Limited

Shanno Business India Private  11%

Limited
5. AA/ONDSF/Hazarigaon/  Vedanta Limited 100%
2018
6. Assam- AA/ONDSF/Tulamara/ Oil India Limited 100%
Arakan 2018
Fold Belt/
Tripura

7. Cambay CB/ONDSF/Vadatal/2018  Ganges Geo Resources Private  100%

Basin/ Limited
Gujarat
8. CB/ONDSF/A1/2018 Shanti G.D. Ispat And Power 19%
Pvt. Ltd.
Bagadiya Brothers Private 70%
Limited

Shanno Business India Private  11%

Limited
9. CB/ONDSF/D45/2018 Ganges Geo Resources Private  100%
Limited
10. Rajasthan RJ/ONDSF/Chinnewala/ Oil And Natural Gas 100%
2018 Corporation Limited
11. KG KG/ONDSF/Palakollu/2018 Ganges Geo Resources Private  100%
Onland/ Limited
Andhra
Pradesh
12. KG/ONDSF/Suryaraopeta/ Ganges Geo Resources Private  100%
2018 Limited

13. KG/ONDSF/Kaza/2018 Vedanta Limited 100%
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14. KG/ONDSF/Gokarnapura/  Keerthi Industries Limited 100%
2018
15. KG KG/OSDSF/G4/2018 Gem Petro E&P Private 100%
Offshore Limited
16. KG/OSDSF/GSKW/2018 Oil India Limited 100%
17.  Mumbai MB/OSDSF/CA/2018 Oil And Natural Gas 100%
Offshore Corporation Limited
18. MB/OSDSF/D31/2018 Arch Softwares Private Limited 100%
19. MB/OSDSF/NMT/2018 Oil And Natural Gas 100%
Corporation Limited
20. MB/OSDSF/SB15/2018 Oil And Natural Gas 100%
Corporation Limited
21. MB/OSDSF/D33/2018 Oil And Natural Gas 100%
Corporation Limited
22. MB/OSDSF/D18/2018 Ganges Geo Resources 100%
Private Limited
23. Bengal- NEC/OSDSF/D11/2018 Arch Softwares Private Limited 100%
Purnea
Basin/
Mahanadi
Offshore

Gas pipeline in Bihar

12821. SHRI RAM NATH THAKUR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that Government is planning to connect many cities
through gas pipeline in the country;

(b) if so, the details thereof;

(c) the names of the cities in the country where gas is being supplied to
consumers through gas pipelines; and

tOriginal notice of the question was received in Hindi.
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(d) the details of cities of Bihar where gas through pipeline is made available?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Petroleum and Natural Gas Regulatory Board (PNGRB) is the
authority to grant authorization to the entities for the development of City Gas
Distribution (CGD) network in Geographical Areas (GAs) as per PNGRB Act, 2006.
PNGRB identifies GAs for authorizing the development of CGD network in
synchronization with the development of natural gas pipeline connectivity, natural gas
availability and techno-commercial viability to provide Piped Natural Gas (PNG). PNGRB
has authorized 228 GAs covering 406 districts spread over 27 States and Union Territories
up to 10th CGD bidding round. Details of the GAs authorized till 10th CGD bidding
round including those in the state of Bihar are given in the Statement.

Statement

List of All Geographical Areas covered till 10th CGD bidding round

SI. No. State/UT Geographical Areas

1 Andhra Pradesh Kakinada, East Godavari District (excluding areas already
authorized), West Godavari district, Krishna district
(excluding areas already authorized), Vijaiwada, Srikakulam,
Visakhapatnam and Vizianagaram Districts; Anantapur and
YSR (Kadapa) Districts; Sri Potti Sriramulu Nellore District

2. Andhra Pradesh, Chittoor, Kolar and Vellore Districts
Karnataka and
Tamil Nadu

3 Assam Upper Assam, Cachar, Hailakandi and Karimganj Districts;
Kamrup and Kamrup Metropolitan Districts

4. Bihar Patna district, Aurangabad, Kaimur and Rohtas Districts;
Begusarai District; Gaya and Nalanda Districts; Araria,
Purnia, Katihar and Kishanganj Districts; Arwal, Jehanabad,
Bhojpur and Buxar Districts; Khagaria, Saharsa and
Madhepura Districts; Lakhisarai, Munger and Bhagalpur
Districts; Muzaffarpur, Vaishali, Saran and Samastipur
Districts

5. Bihar and Nawada and Koderma Districts, Sheikhpura, Jamui and
Jharkhand Deoghar Districts
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Geographical Areas

6.

7.

10.
11.

12,
13.

Daman and Diu
and Gujarat

Gujarat

Chandigarh,
Haryana, Punjab
and Himachal
Pradesh

Haryana and
Himachal Pradesh

Haryana and Punjab
Haryana

Himachal Pradesh

Jharkhand

UT of Daman, Diu and Gir Somnath Districts

Bhavnagar, Jamnagar, Kutch (West), Kutch (East), Amreli
district, Patan district, Dahej, Vagra Taluka, Dahod district,
Banaskantha district, Anand district (excluding areas already
authorized), Panchmahal district, Gandhinagar, Mehsana,
Sabarkantha, VVadodara, Surat, Bharuch, Ankleshwar, Nadiad,
Navsari (part) district, Rajkot, Surrendernagar (part) district,
Ahmedabad City and Daskroi area, Hazira, Valsad (part)
district, Anand area including Kanjari and Badtal villages
(in Kheda district), Surendranagar District (Except areas
already authorized); Barwala and Ranpur Talukas; Navsari
District (Except areas already authorized), Surat District
(Except areas already authorized); Tapi District (Except areas
already authorized) and the Dangs District; Junagadh
District, Kheda District (Except areas already authorized),
Morbi District (Except areas already authorized) and
Mahisagar District; Narmada (Rajpipla) District, Porbandar
District

Chandigarh(UT) and Panchkula (Part), SAS Nagar(Part) and
Solan (Part) districts

Panchkula District (Except areas already authorized), Sirmaur,
Shimla and Solan (Except areas already authorized) Districts

Sirsa, Fatehabad and Mansa (Punjab) Districts

Sonipat (part) district, Panipat district, Yamuna Nagar district,
Rewari district, Rohtak district, Karnal district, Ambala and
Kurukshetra district, Bhiwani, Charkhi Dadri and
Mahendragarh Districts; Hisar District; Jhajjar District;
Sonipat District (Except areas already authorized) and Jind
District; Nuh and Palwal Districts; Kaithal District

Bilaspur, Hamirpur and Una Districts

East Singhbhum district, Ranchi district, Bokaro, Hazaribagh
and Ramgarh Districts; Giridih and Dhanbad Districts; Chatra
and Palamu Districts; Seraikela-Kharsawan District; West
Singhbhum District
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14.

15.

16.

17.

18.

19.

20.

21,

Karnataka

Kerala

Kerala and
Puducherry

Madhya Pradesh

Madhya Pradesh
and Chattisgargh

Madhya Pradesh
and Rajasthan

Madhya Pradesh
and Uttar Pradesh

Mabharashtra

Bengaluru (Rural and Urban) districts, Tumkur district,
Dharwad district, Belgaum district, Chitradurga and
Davanagere Districts; Udupi District; Ballari and Gadag
Districts; Bidar District; Dakshina Kannada District;
Ramanagara District; Bagalkot, Koppal and Raichur Districts;
Chikkamagaluru, Hassan and Kodagu Districts; Kalaburagi
and Vijayapura Districts; Mysuru, Mandya and
Chamarajanagar Districts; Uttara Kannada, Haveri and
Shivamogga Districts

Ernakulam district, Kozhikode and Wayanad Districts;
Malappuram District; Palakkad and Thrissur Districts;
Alapuzzha, Kollam and Thiruvananthapuram Districts

Kannur, Kasaragod and Mahe Districts

Dewas (part) district, Dhar district, Indore including Ujjain
city (Part) district, Gwalior (part) district, Bhopal and Rajgarh
Districts; Guna District; Rewa District; Satna and Shadol
Districts; Ashoknagar District; Gwalior (Except already
authorized) District and Sheopur District; Morena District;
Raisen, Shajapur and Sehore Districts; Shivpuri District;
Sidhi and Singrauli Districts; Ujjain (Except area already
authorized) District, Dewas (Except area already authorized)
District and Indore (Except area already authorized) District

Anuppur, Bilaspur and Korba Districts

Jhabua, Banswara, Ratlam and Dungarpur Districts

Jhansi (Except area already authorized) District, Bhind,
Jalaun, Lalitpur and Datia Districts

Palgarh district and Thane Rural, Raigarh district (excluding
area already authorized), Pune district (areas already
authorized), Ratnagiri district, Solapur district, Kolhapur
district, Mumbai and Greater Mumbai, Pune city including
Pimpri-Chinchwad and adjoining contiguous areas Hinjewadi,
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Geographical Areas

22.

23.

24,

25.

26.

Maharashtra and
Gujarat

Odisha

Punjab

Rajasthan

Tamil Nadu

Chakan, Talegaon, Thane (Urban and adjoining
Municipalities), Ahmednagar and Aurangabad Districts;
Latur and Osmanabad Districts; Sangli and Satara Districts;
Sindhudurg District

Valsad (Except areas already authorized), Dhule and Nashik
Districts

Khordha district, Kuttack district, Angul and Dhekanal
Districts; Sundargarh and Jharsuguda Districts; Balasore,
Bhadrak and Mayurbhanj Districts; Bargarh, Debagarh and
Sambalpur Districts; Ganjam, Nayagarh and Puri Districts;
Jagatsinghpur and Kendrapara Districts;Jajpur and
Kendujhar Districts

Jalandhar (part) district, Ludhiana (part) district, Amritsar,
Bhatinda district, Roopnagar district, Fatehgarh Sahib
district, SAS Nagar District (Except areas already authorized),
Patiala and Sangrur Districts; Ludhiana District (Except area
already authorized), Barnala and Moga Districts; Jalandhar
District (Except areas already authorized), Kapurthala and
SBS Nagar Districts; Ferozepur, Faridkot and Sri Muktsar
Sahib Districts; Hoshiarpur and Gurdaspur Districts

Kota (part) district, Bhiwadi (in Alwar district), Barmer,
Jaisalmer and Jodhpur Districts; Alwar (Other than Bhiwadi)
and Jaipur Districts; Kota District (Except area already
authorized), Baran and Chittorgarh (Only Rawatbhata Taluka)
Districts; Bhilwara and Bundi Districts; Chittorgarh (Other
than Rawatbhata Taluka) and Udaipur Districts; Dholpur
District; Ajmer, Pali and Rajsamand Districts; Jalore and
Sirohi Districts

Kanchipuram District; Chennai and Tiruvallur Districts;
Coimbatore District; Cuddalore, Nagapattinam and Tiruvarur
Districts; Ramanathapuram District; Salem District; Tiruppur
District
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Geographical Areas

27.

28.

29.

30.

Telangana

Tripura

Uttar Pradesh

Bhadradri Kothagudem and Khamman Districts; Jagtial,
Peddapalli, Karimnagar and Rajanna Sircilla Districts;
Jangaon, Jayashankar Bhupalpally, Mahabubabad, Warangal
Urban and Warangal Rural Districts; Medak, Siddipet and
Sangareddy Districts; Medchal-Malkajgiri, Ranga Reddy and
Vikarabad Districts; Nalgonda Suryapet and Yadadri
Bhuvanagiri Districts

Agartala, Gomati District; West Tripura (Except areas already
authorized) District

Mathura (part) district, Meerut (part) district, Allahabad
(part) district, Jhansi (part) district, Saharanpur district,
Bulandshahr (part) district, Baghpat district, Bareilly (part)
district, Kanpur (part) district, Agra, Firozabad TTZ,
Lucknow, Khurja, Moradabad (Part) district, Varanasi district,
Gautambudh Nagar, Ghaziabad, Bulandshahr District (Except
areas already authorized), Aligarh and Hathras Districts;
Allahabad District (Except areas already authorized),
Bhadohi and Kaushambi Districts; Amethi, Pratapgarh and
Raebareli Districts; Auraiya, Kanpur Dehat and Etawah
Districts; Faizabad and Sultanpur Districts; Gorakhpur, Sant
Kabir Nagar and Kushinagar Districts; Meerut District
(Except areas already authorized), Muzaffarnagar and Shamli
Districts; Moradabad (Except areas already authorized)
District; Unnao (Except areas already authorized) District:
Azamgarh, Mau and Ballia Districts; Bareilly (Except area
already authorized) District, Pilibhit and Rampur Districts;
Basti and Ambedkarnagar Districts; Farrukhabad, Etah and
Ffardoi Districts; Gonda and Barabanki Districts; Jaunpur
and Ghazipur Districts ; Kanpur (Except area already
authorized) District, Fatehpur and Hamirpur Districts;
Mainpuri and Kannauj Districts, Mirzapur, Chandauli and
Sonbhadra Districts; Shahjahanpur and Budaun Districts;

Uttar Pradesh and  Bijnor and Nainital Districts

Uttarakhand
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SI. No. State/UT Geographical Areas
31, Uttarakhand Udhamsingh Nagar district, Haridwar, Dehradun District
32, West Bengal Kolkata Municipal Corporation and parts of adjoining

districts, Burdwan District; Darjeeling, Jalpaiguri and Uttar
Dinajpur Districts; Howrah (Except Area already authorized)
District and Hoogly (Except Area already authorized) District;
Nadia (Except Area already authorized) District and North
24 Parganas (Except Area already authorized) District; South
24 Parganas (Except Area already authorized) District

33. Dadra and Nagar ~ UT of Dadra & Nagar Haveli

Haveli
34, Goa North Goa district, South Goa district
35.  Delhi NCT of Delhi

PMUY in Maharashtra

2822. SHRI RAJKUMAR DHOOT: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) the district-wise details of beneficiaries covered under the Pradhan Mantri
Ujjwala Yojana (PMUY) in the State of Maharashtra;

(b) whether Government is providing refilling cylinders to the beneficiaries of
PMUY in the State; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As on 11.07.2019, Oil Marketing Companies (OMCs) have released
more than 41.37 lakh new LPG connections under Pradhan Mantri Ujjwala Yojana
(PMUY) in the State of Maharashtra. District-wise details are given in the Statement
(See below).

(b) and (c) LPG distributors appointed by the OMCs provide refills to all LPG
consumers, including those under PMUY, on demand across the country, including the
State of Maharashtra. In Maharashtra, OMCs have provided 180 lakh 14.2 kgs refill and
31.42 thousand 5 kgs refills to PMUY consumers as on 14.07.2019.
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Statement

District-wise details of new LPG connections released under
PMUY in Maharashtra

Sl.  District in Maharashtra Connections
No. released
1 2 3

1 Ahmednagar 291,814
2 Akola 1,05,387
3. Amravati 1,20,928
4. Aurangabad (MH) 1,35,565
5. Bhandara 82,761
6. Bid 194,121
7. Buldana 1,56,891
8. Chandrapur 1,05,447
9. Dhule 1,00,356
10.  Gadchiroli 1,28,860
11. Gondiya 91,209
12, Hingoli 43,759
13.  Jalgaon 230,771
14, Jalna 79,606
15.  Kolhapur 1,64,843
16.  Latur 1,19,093
17.  Mumbai (city) 9
18.  Mumbai (sub-urban) 294
19.  Nagpur 92,860
20.  Nanded 187,752
21.  Nandurbar 95,153
22. Nashik 217,430

23. Osmanabad 85,285
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1 2 3
24. Palghar 1,09,662
25.  Parbhani 90,494
26.  Pune 143,261
27.  Raigarh (MH) 59,550
28.  Ratnagiri 78,084
29.  Sangli 1,04,884
30.  Satara 1,09,797
31 Sindhudurg 44,738
32, Solapur 1,43,935
33, Thane 40,658
34.  Wardha 45,103
35. Washim 71,642
36.  Yavatmal 2,65,005
ToTtaL 41,37,007

Status of Pradhan Mantri Urja Ganga Project

2823. SHRI PRASANNA ACHARYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the blueprint of the Ministry to increase the availability of natural gas across
the country;

(b) the existing geographical area and population covered under the City Gas
Distribution (CGD) network and the share of Odisha under this programme; and

(c) the status of Pradhan Mantri Urja Ganga Project for connecting gas pipeline
in Eastern India with particular reference to Odisha?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Government has taken various policy initiatives to increase the domestic
production of crude oil and natural gas which include:

(i)  Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries;
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(i)  New Domestic Natural Gas Pricing Guidelines-2014;

(i) Marketing including pricing freedom on natural gas production under PSC
regime from difficult areas such as High Pressure-High Temperature (HP-HT)
reservoirs and deep water and ultra deep water areas;

(iv) Discovered Small Field Policy;

(v) Hydrocarbon Exploration and Licensing Policy;

(vi) Policy for Extension of Production Sharing Contracts;
(vii) Policy for early monetization of Coal Bed Methane;
(viii) Setting up of National Data Repository;

(iX) National Seismic Programme for appraisal of Unappraised areas in Sedimentary
Basins;

(®) Re-assessment of Hydrocarbon Resources;

(xi) Policy framework to streamline the working of Production Sharing Contracts
in Pre-NELP and NELP Blocks;

(xii) Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and
Gas;

(xiii) Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed
Methane contracts and Nomination fields.

(b) Up to 10th CGD Bidding Round, PNGRB has authorized 228 GAs covering
406 districts spread over 27 States and UTs covering approximately 70 per cent of
India's population and 53 per cent of its geographical area for development of CGD
network.

9 Geographical Areas (GASs) in Odisha upto 10th CGD bidding round are Khordha
district, Cuttack district, Angul and Dhekanal Districts; Sundargarh and Jharsuguda
Districts; Balasore, Bhadrak and Mayurbhanj Districts; Bargarh, Debagarh and Sambalpur
Districts; Ganjam, Nayagarh and Puri Districts; Jagatsinghpur and Kendrapara Districts;
Jajpur and Kendujhar Districts, wherein authorization has been issued. CGD network
in GAs of Khordha district and Cuttack district is operational.

(c) GAIL is executing Jagdishpur-Haldia-Bokaro-Dhamra Pipeline (JHBDPL) of
length 2,655 km and Barauni-Guwahati Pipeline of length 729 km under Pradhan Mantri



254  Written Answers to [RAJYA SABHA] Unstarred Questions

Urja Ganga Project to connect Eastern India. Total length of pipeline under Pradhan
Mantri Urja Ganga Project is approx. 3,384 km, out of which 766 km of pipeline is in
Odisha state and the balance 2,618 km is in the states of Uttar Pradesh, Bihar, Jharkhand,
West Bengal and Assam. At present the pipeline has been commissioned upto Barauni
in Bihar.

2G ethanol refineries and production

2824. PROF M. V. RAJEEV GOWDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the number of Second Generation (2G) ethanol refineries set up in the
country so far and whether any ethanol has been produced from these refineries, the
details thereof;

(b) whether any technical economic feasibility studies relating to production of
Second Generation ethanol, including the likely cost per unit for the ethanol has been
done;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) No, Second Generation (2G) ethanol refinery has been set up
so far for commercial production of ethanol in the country. Oil PSUs have carried out
technical economic feasible study required for setting up of twelve 2G ethanol bio-
refineries. The price per litre of ethanol will vary depending upon various factors
including the technology used.

PMUY refill rate

2825. SHRI BINOY VISWAM: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether it is a fact that the Pradhan Mantri Ujjwala Yojana (PMUY) has
failed to encourage people who are used to using free firewood to switch to relatively
expensive cooking gas; and

(b) what is the rate at which the customers under Pradhan Mantri Ujjwala
Yojana (PMUY) are given the second and third cylinder refills, the details thereof?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) No, Sir. Oil Marketing Companies (OMCs) have reported that more
than 86% of PMUY beneficiaries who are atleast one year old have returned for refill.
Adoption and use of LPG on sustained basis by a beneficiary of PMUY involves
behavioural change and also depends on several factors which include food habits,
cooking habits, price of LPG, availability of free firewood, cow dung etc. As on 15.07.2019,
OMCs have released more than 7.39 crore LPG connections under PMUY across the
country.

(b) All the domestic consumers including consumers enrolled under PMUY get
refills at non-subsidised price and the applicable subsidy is directly transferred into
their registered bank accounts. Currently, at Delhi, the effective cost of 14.2 kg LPG
cylinder is ¥494.35 and the applicable subsidy is ¥142.65.

Safai karamcharis in the country

2826. DR. L. HANUMANTHAIAH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of Safai Karamcharis working in the country, State-wise;

(b) how many permanent Safai Karamchari workers and casual Safai Karamchari
workers are working in the country and how much salaries is being offered to them,
the details thereof;

(c) whether Safai Karamcharis died from suffocation while working in sewage,
the details thereof and the reason therefor; and

(d) what compensation was given to their families, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) No such statistics are
maintained by the Ministry of Social Justice and Empowerment as sanitation is a State
subject and safai karamcharis are engaged by the local authorities.

(c) and (d) There have been reports of death of persons while cleaning sewers
and septic tanks without safety gear and devices and non-observance of safety
precautions. Details of such cases identified and compensation paid to the families of
the victims as reported by the States are given in the Statement-l. (See below) In
addition as and when the cases of death of persons while cleaning sewers/septic tanks
come to the notice of the Ministry from individuals or press reports such cases are



256  Written Answers to [RAJYA SABHA] Unstarred Questions

taken up with the concerned State Government for payment of compensation to the
families of the victims. State-wise details of such cases during the last three years and
current year are given in the Statement-11.

Statement-1

Details of cases of death of persons in sewers/septic tanks reported by
States upto 30.06.2019

SI. No.  State Number Compensation Compensation paid

of cases pending

identified/ Full Partial

reported Compensation  compensation

of ¥ 10 lakh
each

1 Andhra Pradesh 8 0 8 0
2. Chhattisgarh 4 2 0 2
3. Chandigarh 4 0 4 0
4. Delhi 2 3 25 0
5. Gujarat 131 53 69 9
6. Haryana 51 1 44 6
7. Karnataka 75 7 63 0
8. Kerala 12 10 0 2
9. Punjab 0 0 0 0
10.  Rajasthan 33 5 15 13
11. Tamil Nadu 144 3 141 0
12, Telangana 2 0 2 0
13.  Uttar Pradesh 71 2 ) 24
14, Uttarakhand 9 6 1 2
15.  West Bengal 18 5 13 0

ToTAL 620 117 445 58




Statement-11

Details of cases of death of persons in sewers/septic tanks which have come to the notice of Department from individuals/through
Press during the last three years and current year upto 14.06. 2019.

SI. No. State/UT District/Place Year of Number Reported Date of Date of Compensa- Pending
date of cases by reporting reference to  tion
the State paid
Government
1 2 3 4 5 6 7 8 9 10
1. Chhattisgarh Surajpur, Chhattisgarh 2017 4 Newspaper 23.08.2017 12.09.2017 4 0
2. Jashpur District 2018 5 Newspaper 16.09.2018 24.09.2018 0 5
Total 9 4 5
3. NCT of Delhi Ghitroni, Delhi 2017 4 Newspaper 15.07.2017 17.07.2017 4 0
4, Lajpat Nagar 2017 3 Newspaper 07.08.2017 07.08.2017 3 0
5. Anand Vihar 2017 2 Newspaper 13.08.2017 24.08.2017 2 0
6. Loknayak Jaiprakash Hospital 2017 1 Newspaper 21.08.2017 07.09.2017 1 0
7. Mundka 2017 2 Newspaper 18.09.02017 05.10.2017 1 1
8. Jhangiri puri, Delhu 2018 1 Newspaper 21.10.2018 22.10.2018 1 0
0. Jharodha Village near Burari, 2019 1 Newspaper 20.01.2019 21.01.2019 0 1

0] SI9MSUY UBIILIA
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1 2 3 4 5 6 7 8 9 10
10. Rajouri Garden 2019 2 Newspaper 25.03.2019 25.03.2019 0 2
11. Prem Nagar area of Rohini 2019 2 Newspaper 08.05.2019 08.05.2019 2 0
Total 18 14 4
12.  Haryana Hero Honda Chowk, Gurugram 2017 3 Newspaper 30.09.2017 05.10.2017 3 0
13. Palwal 2018 2 Newspaper - 08.02.2018 0 2
14. Sewer Treatment Plant, MTS 2018 1 Safai 18.05.2018 11.06.2018 0 1
Surya Vihar Colony, Sector- Karamchari
9A, Gurugram Andolan
15. Sunbeam Auto Pvt. Ltd, 3/6 2019 2 Safai 14.04.2019 28.05.2019 0 2
K.M. Stone, Delhi Jaipur Karamchari
Highway, Narsingpur, Andolan
Mohammed Pur, Sector-35,
Gurugram
Total 8 3 5
16. Karnataka
17. ND Septal Apartment, 2018 3 Safai January, 08.02.2018 0 3
Somasundarapalya in Karamchari 2018
HSR layout Andolan

0] SIamsuy UsnlIA\  8G2
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18.

19.

20.

21.

22.

23.

24,

Madhya Pradesh

Maharashtra

Punjab

Yumlok Restaurant at AECS
Layout, Marathahalli,

Total

Devas

Total

Khambalpada, Dombivli MIDC

Eight storey housing complex
in Nalasopara

Total

Patti

Shimlapuri, Ludhiana

2018

2017

2017

2018

2019

2017

2018

Safai
Karamchari
Andolan

Rashatriya
Garima
Abhiyan

Website of
thequint.com

Newspaper

Newspaper

Newspaper
(The Tribune)

Safai
Karamchari
Andolan

13.02.2018

30.07.2017

31.10.2017

26.10.2018

08.05.2019

03.05.2017

13.03.2018

23.02.2018

07.09.2017

21.11.2017

30.10.2018

09.05.2017

13.04.2018
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1 2 3 4 6 7 8 9
25. Firozepur 2018 Newspaper 03.06.2018 12.06.2018 0
Total 2
26. Rajasthan Udaipur 2017 Newspaper - 28.04.2017 4
(Rajasthan
Patrika)
Total 4
27.  Tamil Nadu Kanchipuram, Chennai 2018 Safai 14.02.2018 14.03.2018 0
Karamchari
Andolan
Total 0
28. Telangana Sanathnagar, 2018 Safai 18.12.2017 10.01.2018 2
Hyederabad Karamchari
Andolan
Total 2
29. Uttar Pradesh Sector 54, Noida 2017 Newspaper 15.04.2017 28.04.2017 0
30. Sector-110, Noida 2017 Newspaper 21.09.2017 10.10.2017 0
3L Loni, Ghaziabad 2018 Newspaper 11.07.2018 19.07.2018 0
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32.

33.  Andhra Pradesh

34.  Gujarat

Sector-39, Noida 2019
Total

Poultry Farm of Venkateswara 2018
Hatcheries Limited in Moram
village, Chittor

Total

Private Hotel, Fatakui Village, 2019
Vadodara

Newspaper

Newspaper

Newspaper

04.05.2019

16.02.2018

14.06.2019

08.05.2019

19.02.2018

17.06.2019

GRAND TOTAL

Q
@)
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Inclusion of new castes in SC list in U.P.

12827. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether there is any proposal received from Government of Uttar Pradesh
to include Kashyap, Kewat, Mallah, Nishad, Kahar, Kumhar, Prajapati, Dhiwar, Binal,
Dhimar, Batham, Turnha, Godiya, Manjhi, Machua, Bhar and Rajbhar castes under SC
list;

(b) details of the number of times the detailed ethnic study Report for said 17
castes for inclusion in Scheduled Castes were received during last 10 years highlighting
their eligibility, qualifications and competency; and

(c) number of times Registrar General of India asked for a revisit of justification
of proposal to include these castes under Scheduled Castes and also number of times
said proposal has been turned down by him?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Complete proposal, in terms of
approved modalities, was received from the Government of Uttar Pradesh vide their
letter dated 15.02.2013 recommending inclusion of Kashyap, Kewat, Mallah, Nishad,
Kahar, Kumhar, Prajapati, Dheevar, Bind (not Binal), Dheemar, Batham, Turha, Godiya,
Manjhi, Machhua, Bhar, Rajbhar communities in the list of Scheduled Castes.

(b) During last 10 years, detailed ethnographic report in respect of 17 castes
was received only once in the year 2013.

(c) The Registrar General of India (RGI) only furnishes his comments on the
proposals of the State Governments/UT Administrations. RGI does not ask for a revisit
of justification of the proposal. However, the modalities provide that proposal once not
agreed to by the RGI is referred back to the concerned State Government/Union
Territory Administration to review and further justify their proposal in the light of
comments of RGI. The RGI has not supported the proposal of Kahar, Kashyap, Kewat,
Mallah etc. castes 4 times, the proposal of Bhar, Rajbhar castes 3 times and that of
Kumhar, Prajapati castes 2 times.

tOriginal notice of the question was received in Hindi.
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Bill for including new castes under SC list

12828. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether a proposal to include 17 castes under SC list has been sent by Uttar
Pradesh Government;

(b)  whether Government proposes to introduce a bill to include castes of Kashyap,
Kewat, Mallah, Nishad, Kahar, Kumhar, Prajapati, Dhiwar, Bind, Dhimar, Batham, Turha,
Godiya, Manjhi, Machua, Bhar and Rajbhar in SC list;

(€) number of times when detailed ethnic study Report has been received to
include said castes in SC list during last 10 years; and

(d) number of times when Registrar General of India asked for review of
justification of proposal of including these castes in the list and times when said
proposal was turned down?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) Government of Uttar
Pradesh vide their letter dated 15.02.2013 had sent a complete proposal for inclusion
of Kashyap, Kewat, Mallah, Nishad, Kahar, Kumhar, Prajapati, Dheevar, Bind, Dheemar,
Batham, Turha, Godiya, Manjhi, Machhua, Bhar, Rajbhar communities in the list of
Scheduled Castes. The proposal was examined, as per approved modalities, in
consultation with the Registrar General of India (RGI). As the RGI had not supported
the proposal even on a second reference, the same has been rejected with the approval
of competent authority. Amending legislation in terms of clause (2) of Article 341 of the
Constitution of India is proposed in respect of such proposals of the State Governments/
Union Territory Administrations which have been favoured both by the RGI and the
National Commission for Scheduled Castes.

(c) During last 10 years, detailed ethnographic report in respect of 17 castes
was received only once in the year 2013.

tOriginal notice of the question was received in Hindi.
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(d) The RGI only furnishes his comments on the proposal. RGI does not ask for
review of justification of the proposal. However, the modalities provide that proposal
once not agreed to by the RGI is referred back to the concerned State Government/
Union Territory Administration to review and further justify their proposal in the light
of comments of RGI. The proposal for inclusion of 17 castes in the Scheduled Castes
list of Uttar Pradesh was rejected in the year 2015.

Drug de-addiction camps

2829. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(@ the number of de-addiction camps organised by the Ministry during the last

three years;

(b) the number of beneficiaries from such camps, with particular reference to
Andhra Pradesh, Telangana and Punjab; and

()  whether the number of victims of drug addiction is increasing year by year
in the country, if so, the State-wise details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) This Ministry implements
a "Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance
(Drug) Abuse". The Scheme has the provision of financial assistance to Non-
Governmental Organisations, Panchayati Raj Institutions, Urban Local Bodies etc. for,
inter alia, running and maintenance of Integrated Rehabilitation Centre for Addicts
(IRCAs) and to provide composite/integrated services for the rehabilitation of the
addicts. These IRCAs are responsible for Preventive Education and Awareness
Generation programmes in their neighborhood, educational institutions, workplace and
slums with the purpose of sensitizing the community about the impact of addiction and
the need to take professional help for treatment. The total number of beneficiaries under
the scheme for the financial year 2016-17, 2017-18 and 2018-19 are 114759, 100737 and
77479. The total number of beneficiaries from the State of Andhra Pradesh, Telangana
and Punjab are as below:-
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Number of beneficiaries

State 2016-17 2017-18 2018-19
Andhra Pradesh 4059 2952 1752
Telangana 3321 1845 1144
Punjab 2214 2214 1865

(c) The Ministry of Social Justice and Empowerment has conducted a National
Survey on Extent and Pattern of Substance Use in 2018. The National Drug Dependence
Treatment Centre (NDDTC), All India Institute of Medical Sciences (AIIMS), New Delhi
was entrusted with the responsibility to lead the technical and scientific aspects of the
National Survey.

As per the report, Alcohol is the most common psychoactive substance used by
Indians followed by Cannabis and Opioids. About 16 Crore persons in the country
consume alcohol, 3.1 crore use cannabis products, 2.26 crore use opioids and
approximately 1.18 crore use sedatives. Further that 2.9 crore individuals suffer from
alcohol dependence, 25 lakh from cannabis dependence, 28 lakh from opioid dependence
and 11.8 lakh are using sedatives in dependant pattern.

The Complete report of the survey indicating the State-wise details is available
on the website of this Ministry at http://socialjustice.nic.in/writereaddata/UploadFile/
Survey%20Report.pdf

Subsidy for Cochlear implants

2830. SHRIMATI ROOPA GANGULY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the Ministry will reconsider the policy to provide some relief to the
parents, who cannot afford the expensive cochlear implants (nearly ¥ 6 lakhs at 2018
market prices), given the charging of GST on implants;

(b) whether there is a proper subsidy mechanism for kids whose parents cannot
afford these devices; and

(c) whether Government is considering a national policy on manufacturing, sale
and distribution of such special devices for differently abled children so that they can
have a fair shot at surviving with dignity?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) The Scheme of Assistance to
Disabled Persons for Purchase/Fitting of Aids/Appliances (ADIP), being implemented
by the Ministry, provides cochlear implant for children with hearing impairment with a
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ceiling of ¥ 6.00 lakh per unit to be borne by the Government whose parents'/ guardians'
monthly income does not exceed ¥ 20,000/- per month. The subsidy provided under the
scheme is as under:

Total Income Subsidy provided
Upto ¥ 15,000/- per month Full cost upto %6.00 lakh
¥ 15,001 /- to %20,000/- per month 50% of the cost

(c) There is no such proposal in this Ministry for manufacturing of cochlear
implant devices at this stage. However, the Government has set up Artificial Limbs
Manufacturing Corporation of India (ALIMCO) for manufacturing, sale and distribution
of various types of aids and assistive devices such as wheelchairs, tricycles, artificial
limbs etc.

Beneficiary of drug de-addiction camps

2831. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether de-addiction camps are being organised regularly by Ministry;

(b) if so, the number of beneficiaries from such camps, with a particular reference
to Andhra Pradesh;

(c) the status of the National Toll Free Drug de-Addiction Helpline; and

(d) the details of the number of victims in the country during the past three
years and the current year, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) This Ministry implements
a "Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance
(Drug) Abuse". The Scheme has the provision of financial assistance to Non-
Governmental Organisations, Panchayati Raj Institutions, Urban Local Bodies etc. for,
inter-alia, running and maintenance of Integrated Rehabilitation Centre for Addicts
(IRCAs) and to provide composite/ integrated services for the rehabilitation of the
addicts. These IRCAs are responsible for Preventive Education and Awareness
Generation programmes in their neighbourhood, educational institutions, workplace and
slums with the purpose of sensitizing the community about the impact of addiction and
the need to take professional help for treatment. The total number of beneficiaries under
the scheme during the last year (2018-19) were 77479 out of them 1752 beneficiaries
were of Andhra Pradesh.

(c) This Ministry has setup a National Toll Free Drug de-addiction Helpline No.
1800-11-0031 w.e.f. 7th January, 2015 to help the victims of drug abuse, their family and
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society at large. The helpline has become operational 24x7 since March, 2017. A total
number of 142788 have been received till June 2019. Out of total received calls, 139018
calls have been answered.

(d) The Ministry of Social Justice and Empowerment has conducted a National
Survey on Extent and Pattern of Substance Use in 2018. The National Drug Dependence
Treatment Centre (NDDTC), All India Institute of Medical Sciences (AIIMS), New Delhi
was entrusted with the responsibility to lead the technical and scientific aspects of the
National Survey.

As per the report, Alcohol is the most common psychoactive substance used by
Indians followed by Cannabis and Opioids. About 16 Crore persons in the country
consume alcohol, 3.1 crore use cannabis products, 2.26 crore use opioids and
approximately 1.18 crore use sedatives. The report further stipulates that 2.9 crore
individuals suffer from alcohol dependence, 25 lakh from cannabis dependence, 28 lakh
from opioid dependence and 11.8 lakh are using sedatives in dependant pattern.

The Complete report of the survey indicating the State-wise details is available
on the website of this Ministry at http://socialiustice.nic.in/writereaddata/UploadFile/
Survey%20Report.pdf

Social welfare schemes and their objectives

2832. DR. VIKAS MAHATME: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the active social welfare schemes and their objectives under the various
Departments of the concerned Ministry;

(b) the benefits that can be availed under these schemes;

(c) the details of nodal agency, implementing agency and technical agency in
the district for these schemes; and

(d) the schemes which have a provision for Direct Benefit Transfer (DBT), how
much amount of monetary benefits go through DBT, the provision for the remaining
monetary benefit and the amount given through DBT under these schemes to each
State?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (d) The details of active
social welfare schemes run by Government of India under the Ministry of Social Justice
and Empowerment, their objectives, the benefits that can be availed, nodal agency,
implementing agency and technical agency at the district level as well as the DBT
component under these schemes are given in the Statement.



Statement

Details of active social welfare schemes run by Government of India

Sl Name and objectives of the scheme Nodal agency, implementing agency Details of Direct Benefit
No. and benefits of the scheme and technical agency for the scheme  Transfer (DBT) component
under the scheme
1 2 3 4
1 Central Sector Scheme of Grant-in-Aid to Voluntary Itis a Central Sector Scheme run by the The scheme has no provision
Organisations working for Scheduled Castes with objective  Ministry of Social Justice and for DBT.
to enhance the reach of development intervention of the Empowerment with the help of State
Government and fill the gap in service deficient SC dominant Governments/UT Administrations.
areas in the sectors such as education. Applications for Grant-in-Aid are
received in Central Ministry with
recommendations of concerned State
Governments/UT Administrations.
2 Two Acts of Parliament viz., the Protection of Civil Rights ~ These schemes are implemented by the -

(PCR) Act, 1955 (which prescribes punishment for the
enforcement of any disability arising from the practice of
Untouchability, abolished under Article 17 of the
Constitution) and the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) (PoA) Act, 1989 (an Act to

prevent the commission of offences of atrocities against

respective State Governments/ Union
Territory Administrations.
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the members of the Scheduled Castes and the Scheduled
Tribes, to provide for Special Courts for the trial of such
offences and for the relief and rehabilitation of the victims
of such offences) are implemented by the respective State
Governments/Union Territory Administrations. Towards
effective implementation of these two Acts by the State
Governments/Union Territory Administrations, due Central
assistance is provided to them under the Centrally Sponsored
Scheme for implementation of the PCR Act and the PoA Act,
mainly for strengthening of enforcement and judicial
machinery, relief and rehabilitation of atrocity victims,
incentive for inter-caste marriages where one of the spouses
is a member of a Scheduled Caste and awareness generation.
The funding pattern of the scheme is such that, over and
above the committed liability of respective State
Governments, the expenditure is shared between Centre and
States on 50:50 basis while Union Territories receive 100%
Central assistance. The scheme is intended towards effective
implementation of the PCR Act and the PoA Act. The scheme
inter alia provides central assistance for relief and
rehabilitation to atrocity victims and the incentive for inter-
caste married couples, where one of the spouses is a member
of a Scheduled Caste.
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A Central Sector Scheme "Self Employment Scheme for the
Rehabilitation of Manual Scavengers" (SRMS) is
implemented by the Department of Social Justice and
Empowerment. The following benefits are provided to the
identified manual scavengers under the above scheme

(i) .Onetime cash assistance of ¥40000/-.

(ii) Loans upto ¥ 15.00 lacs at concessional rate of interest.
(iii) Credit linked back end capital subsidy upto ¥ 3,25,000/-.
(iv) Skill Development Training upto two years with stipend
of ¥3000/- per month.

This Ministry implements a Central Sector Scheme of
Integrated Programme for Senior Citizens (IPSr.C) since 1992,
under which Grant-in-Aid is given for running and
maintenance of Senior Citizens Homes/Continuous Care
Homes/Mobile Medicare Units/etc. to implementing agencies
like NGOs/Voluntary Organisations, etc. for improving the
quality of life of destitute senior sitizens. Under this Scheme,
financial assistance in the form of Grant-in-Aid is also given
to implementing agencies like Non-Governmental for running
and maintenance of projects in District Social Welfare Officer

National Safai Karamcharis Finance and
Development Corporation is the Nodal
agency for the implementation of SRMS.

of the States.

¥141.58 crores has been
disbursed as onetime cash
assistance to the identified
manual scavengers directly
into their bank accounts under
SRMS since 2013-14. There
is no provision for State-wise
allocation of funds under
SRMS as this scheme is a
Central Sector Scheme.
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addition to providing full time shelter and care to the
beneficiaries.

The Awareness Generation and Publicity Scheme is one of
the component of SIPDA Scheme caters across the country
to create general awareness and wide publicity of the
programmes/schemes being run by this department, other
Central Ministries, State Governments etc. for the welfare of
the Persons with Disabilities. After receiving the proposal
duly recommended by the concerned State Government, as
per guidelines of the scheme, this department releases the
grant to the concerned organization through Government
Institutions / NGOs. This scheme is meant for awareness
generation and wide publicity for the persons with disabilities.

Scheme for Financial Assistance to Indian Spinal Injuries
Centre (ISIC), New Delhi towards treatment of spinal cord
injured poor patients - The Indian Spinal Injury Centre
(ISIC), New Delhi, a Non-Governmental Organization,
provides comprehensive rehabilitation management services
to patients with spinal cord injuries and related ailments.
These include intervention in the form of reconstructive
surgery, stabilization operations, physical rehabilitation,

Any Government Institutions/Non- DBT is not applicable under
Governmental Organisation across the Awareness Generation and
country which fulfills the terms and Publicity Scheme.

conditions of the guidelines of Awareness

Generation and Publicity Scheme.

Indian Spinal Injuries Centre (ISIC), New DBT is not applicable under
Delhi this scheme.
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psycho-social rehabilitation, and vocational rehabilitation
services. The Government of India supports the ISIC to
provide 25 free-beds per day for treatment of poor patients
and ISIC also provides 5 free-beds per day for treatment of
poor patients.

Scheme of setting up of "State Spinal Injury Centres”” - The
scheme provides financial assistance for setting up a
comprehensive rehabilitation centre attached to the district
hospital of State/Capital/UT with dedicated 12 beds. The
orthopedic department of such hospital looks after these
centres.

Scheme for Financial Assistance to Colleges for the Deaf in
five regions of the country -The objective of the scheme is

As of now, Grants in aid has been released
to the following Hospitals/Medical
Colleges under the scheme:
(i) Sawai Man Singh (SMS) Medical
College, Jaipur, Rajasthan; (ii)
Government Medical College, Srinagar,
Jammu and Kashmir; (iii) Government
Medical College, Jammu, Jammu and
Kashmir; (iv) Civil Hospital, Shillong
Meghalaya; (v) Indira Gandhi Government
General Hospital and PG Institute,
Puducherry; and (vi) Hamidia Hospital,
Bhopal, Madhya Pradesh.

As of now, Grants in aid has been released
to the following colleges under the

DBT is not applicable under
this scheme.

DBT is not applicable under
this scheme.

0] SIamsuy Usnup\ 2.2

[VHEVS VACYY]

suonsand patieisun



to provide equal opportunities to hearing impaired students
for pursuing higher education and improving their chances
of employability and better quality life through higher
education.

Under Assistance to Disabled Persons for Purchase/Fitting
of Aids and Appliances (ADIP) Scheme, funds are released
to the various implementing agencies for distribution of
aids and assistive devices to eligible Divyangjan throughout
the country. The main objective of the scheme is to assist
the needy disabled persons in procuring durable,
sophisticated and scientifically manufactured, modern,
standard aids and appliances that can promote their physical,
social and psychological rehabilitation by reducing the
effects of disabilities and to enhance their economic potential.
Various types of aids and assistive devices are distributed
to all categories of eligible Divyangjan. Details are available
on the department's website: www.disabilityaffairs.gov.in.
Aids/appliances which do not cost more than ¥ 10,000/- are
covered under the scheme.

the scheme:

(i) Dr. Shakuntala Misra National
Rehabilitation University, Lucknow, Uttar
Pradesh; (ii) National Institute of Speech
and Hearing (NISH), Thiruvanthapuram,
Kerala.

The Scheme is implemented through
various implementing agencies viz.,
Artificial Limbs Manufacturing
Corporation of India (ALIMCO), National
Institutes (NIs) and Composite Regional
Centres(CRCs) functioning under the
administrative control of this Department
and State Government Organisations,
District Disability Rehabilitation
Centres(DDRCs), Indian Red Cross
Society, Non-Governmental Organisations
etc. on the recommendations of the
concerned State Governments and based
on the Inspection Report/Technical
Evaluation Report conducted by the
District Authority.

Under
financial benefits are given

the Scheme, no

and only aids and assistive
devices are provided to the
beneficiaries. Hence, the
benefits under the scheme are
in kind.
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for single disability. However, in the case of Student with
Disabilities (SwDs), students beyond IX class, the limit
would be raised to ¥ 12,000/-. In the case of multiple
disabilities, the limit will apply to individual items separately
in case more than one aid/appliances is required.

Drug Prevention Division of this Ministry implements Central
Sector Scheme of Assistance for Prevention of Alcoholism
and Substance (Drug) Abuse and for Social Defence
Services. Financial Assistance is given up to 90% of the
approved cost. However, as the scheme is in relatively new
areas, where both voluntary and Government effort is very
limited but the need for the service is more, the Government
may bear 100% of the cost.

Under Part- | of the Scheme i.e.
Assistance for Prevention of Alcoholism
and Substance (Drug) Abuse, financial
assistance upto 90% of the expenditure
is provided to Non-Government
Organisations (NGOs), Paachayati Raj
Institution, Urban Local Bodies etc. for,
inter-alia, awareness and preventive
education and running of Integrated
Rehabilitation Centres for Addicts
(IRCAS). Under part Il of the scheme i.e.
financial assistance in the field of Social
Defence, financial assistanceis provided
for tackling different kind of social
problems, which are not covered by any
of the approved schemes of the Ministry.

DBT is not applicable under
this scheme.
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12,

Centrally Sponsored Scheme for Pre-Matric Scholarship to
the SC Students studying in classes IX and X aims to
support parents of SC children for education of their wards
studying in classes IX and X so that the incidence of drop-
out, especially in the transition from the elementary to the
secondary stage is minimized, and to improve participation
of SC children in classes IX and X of the pre-matric stage,
so that they perform better and have a better chance of
progressing to the post-matric stage of education. SC
children of families having income of less than %2.5 lakh per
annum are eligible under the scheme.

Pre-Matric Scholarship to the Children of those engaged in
occupations involving cleaning and prone to health hazards
aims to provide financial assistance for pre-matric education
(classes | to X) to children of the following target groups,
irrespective of their caste or family income:-

(i) Persons who are Manual Scavengers as defined under
Section 2(1)(9) of Manual Scavengers Act. 2013

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
Agencies, other associated Departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
Agencies, other associated Departments
like Higher Education, Technical

DBT is applicable under this
scheme. Funds are released
to beneficiaries in Direct
Benefit Transfer (DBT) mode
by the State Governments/UT
Administration.

DBT is applicable under this
scheme. Funds are released
to beneficiaries in Direct
Benefit Scheme (DBT) mode
by the State Governments/UT
Administration.
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13.

(ii) Tanner and Flayers
(iii) * Waste pickers

(iv) Persons engaged in hazardous cleaning as defined in
Section (2)(I) of the Manual Scavengers Act 2013.

Post-Matric Scholarship for SC provides financial assistance
to scheduled caste students studying at post matriculation
or post-secondary stage to enable them to complete their
education.

Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing'
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing

DBT is applicable under this
scheme. Funds are released to
beneficiaries in Direct Benefit
Transfer (DBT) mode by the
State Governments/UT
Administration.
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Special Central Assistance to Scheduled Caste Sub Plan is
a Centrally Sponsored Scheme, started in 1980 with the
main objective of giving a thrust to family oriented schemes
of economic development of SCs living below the poverty
line. Under the scheme grant is given to the States/UTs, as
an additive to their Scheduled Castes Sub Plan (SCSP).

agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
Agencies, other associated Departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the
NIC.

DBT is applicable under this
scheme for few components.
Funds are released to
beneficiaries in Direct Benefit
Transfer (DBT) mode by the
State  Governments/UT
Administration.
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15.

16.

Under Babu Jagjivan Ram Chhatrawas Yojana for Girls and
Boys, the State Governments, Union Territory
Administrations and the Central and State Universities/
Institutions are eligible for Central assistance, for fresh
construction of hostel buildings, for expansion of the existing
hostel facilities and for periodic repair and maintenance of
the hostels constructed under this Scheme. The objective
of the scheme is to provide hostel facilities to SC boys and
girls studying in middle schools, higher secondary schools,
colleges and universities.

Pradhan Mantri Adarsh Gram Yojana enable an area based
development approach for welfare of Scheduled Caste
population, the Pradhan Mantri Adarsh Gram Yojana
(PMAGY) is being implemented since 2009-10 with the aim
of integrated development of villages having Scheduled
Castes population of more than 50%.

Centrally Sponsored Scheme are being DBT is not applicable.

implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar DBT

is not applicable.
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Central Sector Scholarship of Top Class Education for SC
Students promotes qualitative education amongst SC
students, by providing full financial support for pursuing
studies beyond 12th class.

agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing

DBT is applicable under this
scheme. Funds are released
to beneficiaries in Direct
Benefit Transfer (DBT) mode
by the State Governments/UT
Administration.
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Free Coaching Scheme for SC and OBC Students provides
coaching of good quality for economically disadvantaged
SC and OBC candidates to enable them to appear in
competitive examinations and succeed in obtaining an
appropriate job in Public/Private sector.

agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC..

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the
NIC.

DBT is applicable under this
scheme. Funds are released
to beneficiaries in Direct
Benefit Transfer (DBT) mode
by the State Governments/UT
Administration.
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20.

National Fellowship Scheme for SC Students provides
fellowships in the form of financial assistance to students
belonging to Scheduled Caste category to pursue higher
studies leading to M. Phil., Ph.D. in Science, Humanities,
Social Science and Engineering and Technology, in Indian
Universities/Institutions/Colleges recognized by University
Grants Commission (UGC).

National Overseas Scholarship is meant to provide
assistance to selected Scheduled Caste, Denotified, Nomadic,
Semi-nomadic Tribes, Landless Agricultural Labourers and
Traditional Artisan's students for pursuing higher studies
of Master level courses and Ph.D. programmes abroad.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical
Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

Centrally Sponsored Scheme are being
implemented by the concerned State
Governments/UT Administration in
association with the State unit of National
Informatics Centre (NIC) or similar
agencies, other associated departments
like Higher Education, Technical

DBT is applicable under this
scheme. Funds are released
to beneficiaries in Direct
Benefit Transfer (DBT) mode
by the State Governments/UT
Administration.

DBT is applicable under this
scheme. Funds are released to
beneficiaries in Direct Benefit
Transfer (DBT) mode by the
State
Administration.

Governments/UT
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21.

22.

Pre-Matric Scholarship for OBCs Scheme motivates children
of OBCs studying at Pre-Matric stage. Scholarships are
awarded to students belonging to OBCs whose parents'/
guardian's income from all sources does not exceed % 2,50,000/
- per annum.

Post-Matric Scholarship for OBC students Scheme intends
to promote higher education by providing financial support
to OBC students studying at post-Matric/post-secondary
levels leading to their earning Ph.D. degrees. The
scholarships are awarded through the State Government/
UT Administration to which the applicant belongs for study
in recognized institutions.

Education, School Education, etc. and
District Administration as well. The
Central Sector Schemes are being
implemented by the Ministry itself or
through its designated implementing
agency such as University Grants
Commission (UGC) and technical
assistance is being provided by the NIC.

For scholarship scheme, the State/UTs
are implementing agency.

For scholarship scheme, the State/UTs
are implementing agency.
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24,

Scheme of Dr. Ambedkar Post-Matric Scholarship for
Economically Backward Classes (EBCs) is a Centrally
Sponsored Scheme being implemented through the State
Government and Union Territories w.e.f. 2014-15. The
objective of the scheme is to provide financial assistance
to the EBC students studying at post-matriculation or post-
secondary stage. The income ceiling of parents/guardians
for eligibility is ¥1.00 lakh per annum (including self-income,
if employed).

"Dr. Ambedkar Scheme of Interest Subsidy on Educational
Loan for Overseas Studies for OBCs/EBCs" was launched
in 2014-15. It has been revised in 2017-18. The objective of
the scheme is to award interest subsidy to meritorious OBC
and EBC students so as to provide them better opportunities
for higher education abroad and enhance their employability.
To be eligible under the scheme, a student should come
under the income ceiling of present Creamy Layer criteria
for OBCs and for EBCs it is ¥ 2.50 lakh per annum. 50 %
of the outlay every year is earmarked for girl students. The
students should have secured admission in the approved
courses at Masters, M.Phil. or Ph.D. levels abroad. He/She
should have availed loan from a scheduled.

For scholarship scheme, the State/UTs -
are implementing agency.

For scholarship scheme, the State/UTs -
are implementing agency.
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25.

26.

bank under the Education Loan Scheme of the Indian Banks
Association (IBA) for the purpose.

National Fellowship for OBCs scheme aims at providing
financial assistance to the OBC students in obtaining quality
higher education leading to degrees such as M.Phil. and
Ph.D. in universities, research institutions and scientific
institutions.

Schemes for De-notified, Nomadic and Semi-Nomadic Tribes
(DNTSs) is a Centrally Sponsored Scheme launched w.e.f
2014-15 for the welfare of those DNT students who are not
covered under SC, ST or OBC. The income ceiling for
eligibility is ¥ 2.00 lakh per annum. This scheme is
implemented through State Governments/UT Administrations.
The expenditure is shared between Centre and State in 75:25
ratio. The rates under the scheme are as follows:-

(i) Pre-Matric Scholarship to DNT Students - The rates
for Class I to Class V111 is Y100 per student per month
and for Class IX to X it is ¥150 per student per month.
The scholarship is given for 10 months in a year.

The nodal agency in respect.of scheme
of National Fellowship for OBC is UGC
and for interest subsidiary, Canara Bank
is the nodal agency.

For scholarship scheme, the State/UTs
are implementing agency.
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28.

(i) Post-Matric Scholarship to DNT Students- The rates
under different post-matric courses range between
% 1200 per month and % 380 per month for hostellers.
For the day scholars, the range is ¥ 550 to ¥ 230 per
month.

(iii) Nanaji Deshmukh Scheme of Construction of Hostels
for DNT Boys and Girls.

Construction of Hostels for OBC Boys and Girls Scheme
has been revised w.e.f. 2017-18. The scheme aims at
providing hostel facilities to students belonging to socially
and educationally backward classes, especially from rural
areas to enable them to pursue secondary and higher
education.

Assistance for Skill Development of OBCs/DNTS/EBCs
scheme involves the voluntary sector and National
Backward Classes Finance and Development Corporation
(NBCFDC) to improve educational and socio- economic
conditions of the target group i.e. OBCs/DNTSs/EBCs, with
a view to upgrade their skill to enable them to start income
generating activities on their own or get gainfully employed
in some sector or the other. The Government of India meets

Scheme for Construction of Hostels for
OBC Boys and Girls are implemented
through State/UTs and Central University
also.

NBCFDC is the concerned agency.
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30.

90% of the approved expenditure of the training
programme. The scheme has been revised in
2017-18 with focus on skill development. Moreover,
the scheme has been made completely online from
2014-15.

Scheme of Venture Capital Fund for Backward Classes is
being implemented by this Department. The new component
of "Venture Capital Fund for Backward Classes (VCF-BC)'
has been included in the erstwhile scheme of Venture Capital
Fund for Scheduled Castes from the last financial year
2017-18.

Department is implementing the Central Sector umbrella
Scheme of Scholarships for the Students with Disabilities
(SwDs) for their educational empowerment with the following

components:-
(i)  Pre-Matric Scholarship for SwDs (For Class IX and X).

(i)  Post-Matric Scholarship for SwDs (For Class XI to
Post-graduate Degree/Diploma).

Scheme is implemented through IFCI
Venture Capital Funds Ltd.

There is no district level agency under
the scheme. However, at the State level,
the State Nodal Officer from the
respective State Government verifies the
applications submitted by the students
and recommended by the institutes.

The scholarship amount
under all the components of
the umbrella scheme is
disbursed in DBT (Direct
Benefit Transfer) mode.
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32.

(i) Top Class Education Scholarship for SwDs (For
Graduate and Post-Graduate Degree/Diploma in notified
Institutes of excellence in Education).

(iv) National Overseas Scholarship (For Master's Degree/
Ph.D. in Foreign Universities).

(v) National Fellowship for PwDs (For M.Phil, and Ph.D.
in Indian Universities.

(vi) Free Coaching for SwDs (For recruitment examinations
for Group A and B posts and entrance examinations
for admission in technical and professional courses).

Under Venture Capital Funds for Scheduled Castes (VCF-
SC), the entrepreneurs belonging to the SCs can avail
concessional finance for setting up projects in manufacturing
and services sector.

NSKFDC runs loan schemes for its target group i.e. Safai
Karamcharis and is mandated to provide financial assistance
at concessional rates of interest under its various loan
based schemes to its target group for any income generating
activity. Further, NSKFDC also provides employment linked

IFCI Venture Capital Funds Limited
(subsidiary of IFCI Limited) Government
Undertaking is acting as Investment
Manager for VCF-SC scheme.

NSKFDC conducts the training through
Sector skill councils/Government training
Institutes. They conduct the training on
a PAN India basis.

An amount of ¥218.82 crore
has been disbursed to 69
beneficiaries till date under
VCF-SC.

Schemes of NSKFDC are
implemented by its
Channelizing Agencies which
include State Channelizing
Agencies (SCAs) nominated
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33.

Skill Development Training for upgrading the skills of the
target group. Benefits that can be availed from NSKFDC
under SDTP are to upgrade skill of the target group, Stipend
@ Rs 1500/- per month to Safai Karamcharis and ¥ 3000/-
per month to manual scavengers. Placement opportunities
are provided to trained and certified candidates.

National Scheduled Castes Finance and Development
Corporation (NSFDC) has 13 Credit Based Schemes and one
(1) Non-credit Based Scheme (Skill Development Training
Programmes). All the Schemes of NSFDC are social welfare
schemes. The NSFDC Schemes are being implemented by
NSFDC through its SCAs and other CAs.

"Credit Enhancement Guarantee Scheme for Scheduled
Castes" (CEGSSC) promotes entrepreneurship amongst the
SCs, by providing Credit Enhancement Guarantee to Member
Lending Institutions (MLIs), who shall be providing financial
assistance to these entrepreneurs. The eligible SC
entrepreneur can avail the guarantee under CEGSSC for
loans from MLIs of ¥ 0.15 lakhs to ¥ 5 crore for a period of
7 years.

NSFDC is the nodal agency providing
concessional financial assistance in the
form of loan under its Credit Based
Schemes and Grants-in-Aid under its
Non-credit Based Scheme.

IFCI Ltd. has been appointed as the
Nodal Agency for CEGSSC.

by the State/UT Government,
Regional Rural Banks (RRBS)
and Public Sector Banks
(PSBs).
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Written Answers to [17 July, 2019] Unstarred Questions 289

Provision of online applications for social welfare schemes

2833. DR. VIKAS MAHATME: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the eligibility criteria for all the welfare schemes under the Ministry and the
documents required;

(b) the welfare schemes under the Ministry having provision for online
application;

(c) the action Ministry is taking to increase awareness, application and enroliment
of these schemes; and

(d) what are the steps being taken to create a digital infrastructure for schemes
which do not have provision for an online application given the increasing internet
penetration day by day?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) The details of welfare
schemes being implemented by the Ministry of Social Justice and Empowerment is
given in the Statement (See below).

(c) To increase awareness, application and enrollment the beneficiary oriented
schemes the Ministry undertakes the evaluation and impact assessment exercises and
also regular meetings/conferences, field visits, video conferences are held with the
representative of the State Government/UT Administration and other implementing
agencies for effective implementation and proper utilization of the funds released by
the Union Government. Ministry also runs the promotions through All India Radio,
Social Media and sometimes through News Papers, etc.

(d) States/UTs and other implementing agencies are being regularly asked to
develop their own web-portals for calling of applications, their verifications, approvals
and online disbursal of the social benefits. Recently the Ministry has developed web-
portals for processing of applications under National Overseas Scholarship, Free
Coaching Scheme and Special Central Assistance to Scheduled Caste Sub Plan (SCA
to SCSP). States/UTs which are still processing the applications offline have been
asked to develop to suitable online platform like National Scholarship Portal (NSP) or
use the NSP. As regards Self Employment Scheme of Liberation and Rehabilitation of
Scavengers is concerned, a website www.mssurvey.nic.in has been created for uploading
the details of identified manual scavengers by the local authorities. In so far as schemes
being implemented by NSFDC, a Social Benefits Management System (SBMS) Software
has been developed to facilitate prospective beneficiaries to apply online under welfare
schemes of NSFDC and MOSJ&E, State Government's schemes and Grants-in-Aid
provided under SCA to SCSP. This Software has been developed by National
e-Governance Division (NeGD), MeitY, Government of India in association with NSFDC,
NBCFDC and NSKFDC. The SBMS will enable beneficiaries to track progress of their
online application at various stages along with other related information. It will also
provide a solution to SCAs and Apex Corporations for online loan processing and data
management.



Statement

Details of welfare schemes being implemented by Ministry of Social Justice and Empowerment

Sl Name of the Welfare Eligibility Criteria Documents Required Online/Offline
No. Scheme
1 2 3 4 5
1. Centrally Sponsored SC children of families having income Necessary documents required Online by States/UTs
Scheme for Pre-Matric of less than 2.5 lakh per annum are for the purpose are decided by
Scholarship to the SC eligible under the scheme. the concerned State/UTs
Students studying in
classes I1X and X
2. Pre-Matric Scholarship to Under the scheme financial assistance Necessary documents required Online by States/UTs

the children of those

engaged in occupations
involving cleaning and
prone to health hazards

is provided for pre-matric education
(Classes | to X) to children of the
following target groups, irrespective

of their caste or family income:-

(i) Persons who are manual scavengers
as defined under Section 2(1)(9) of

Manual Scavengers Act. 2013

(ii) Tanner and Flayers

for the purpose are decided by
the concerned State/UTs
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Post matric Scholarship
for SC

Special Central Assistance
to Scheduled Caste Sub
Plan (SCA to SCSP)

Babu Jagjivan Ram
Chhatrawas Yojana for
Boys and Girls

Pradhan Mantri Adarsh
Gram Yojana

(iii) Waste pickers

(iv) Persons engaged in hazardous
cleaning as defined in Section (2)(1)(d)
of the Manual Scavengers Act 2013.

Parent/Guardian's income should not
exceed ¥ 2.5 lakh per annum.

Under the sub component of 'Schemes
for Economic Development of Scheduled
Castes' the families living below the
poverty line are eligible.

The State Governments/Union Territory
Administrations and the Central and State
Universities/Institutions are eligible for
central assistance, both for fresh
construction of hostel buildings and

for expansion of the existing hostel
facilities.

Villages having total population > 500
and Scheduled Caste Population > 50%.

Necessary documents required
for the purpose are decided by
the concerned State/UTs

Necessary documents required
for the purpose are decided by
the concerned State/UTs

It is not a beneficiary oriented
Scheme

It is not a beneficiary oriented
Scheme

Online by States/UTs

Online by some
States. New Software
being developed
centrally

Funds not being
released to individuals

Funds not being
released to individuals
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Central Sector Scholarship
of Top Class Education
for SC Students

Free Coaching Scheme for
SC and OBC Students

National Fellowship
Scheme for SC Students

SC students studying in the empaneled
institutions and whose total family
income is up to ¥ 6.00 lakh per annum
are eligible for the scholarship subject
to their qualification based on inter-se
seniority.

Only students belonging to SCs and
OBCs having total family income from
all sources of T6.00 lakh or less per
annum will be eligible for benefits
under the scheme. For admissions
the academic criteria is decided by
the institution itself.

The scheme provides for new 2000
Fellowships per year to Scheduled
Caste Students to undertake advanced
studies and research leading to M.Phil/
Ph.D. Degrees, who have qualified in
the following tests:-

Caste Certificate, Income
Certificate, Domicile Certificate,
Aadhaar Number, Proof of
application to foreign University/
Institute, High School Certificate
and Mark Sheet of the Qualifying
Exams.

Caste Certificate, Income
Certificate, Domicile Certificate,
Aadhaar Number, Proof of
application to foreign University/
Institute, High School Certificate
and Mark sheet and Certificate of
Qualifying Exams.

University Grants Commission
(UGC) is the nodal agency for
implementing the scheme. UGC
is responsible for laying down
procedures/guidelines for
implementing the scheme

Online through
National Scholarship
Portal

Online through

e-Anudaan Portal

Online by University
Grants Commission
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10. National Overseas
Scholarship

11.  Scheme for implementation
of the Protection of Civil
Rights Act, 1955 and the

(i) National Eligibility Test - Junior
Research Fellowship (NET-JRF) of UGC
(for Humanities/Social Sciences) or

(if) UGC-Council of Scientific and
Industrial Research (UGC-CSIR) NET-JRF
Joint test (for Science stream including
Engineering and Technology)

The prospective awardees should not
be more than 35 years of age. The total
family income of the candidate from all
sources of the employed candidate and
his/her parents/guardians should not be
more than ¥ 6.00 lakh per annum. Only
two children of the same parents/
guardians are eligible to get benefit
under the scheme. The second child of
the same parents/guardian will be
considered only if slots are still
available for that year.

Two Acts of Parliament viz., the
Protection of Civil Rights(PCR) Act, 1955
(which prescribes punishment for the

including selection of beneficiaries
and disbursement of fellowships
to selected candidates. Necessary
documents required for the
purpose are decided by the
University Grants Commission.

Caste Certificate, Income
Certificate, Domicile Certificate,
Aadhaar Number, Proof of
application to foreign University/
Institute, High School Certificate
and Mark sheet and Certificate of
Qualifying Exams.

The scheme is implemented by
the respective State Governments/
Union Territory Administrations,

Online through in-
house web-portal
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Scheduled Castes and the
Scheduled Tribes
(Prevention of Atrocities)
Act, 1989

enforcement of any disability arising
from the practice of Untouchability,
abolished under Article 17 of the
Constitution) and the Scheduled Castes
and the Scheduled Tribes (Prevention
of Atrocities) (PoA) Act, 1989 (an Act
to prevent the commission of offences
of atrocities against the members of

the Scheduled Castes and the Scheduled
Tribes, to provide for Special Courts for
the trial of such offences and for the
relief and rehabilitation of the victims of
such offences) are implemented by the
respective State Governments/Union
Territory Administrations. Towards
effective implementation of these two
Acts by the State Governments/Union
Territory Administrations, due Central
assistance is provided to them under
the Centrally Sponsored Scheme for
implementation of the PCR Act and the

and the grant under the scheme
is not provided to any individual
directly by the Ministry, therefore
the need for documentation is
not applicable.
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12. Grant-in-Aid to voluntary
and other organisations
working for Scheduled
Castes

PoA Act, mainly for strengthening of
enforcement and judicial machinery, relief
and rehabilitation of atrocity victims,
incentive for inter-caste marriages where
one of the spouses is a member of a
Scheduled Caste and awareness
generation. The funding pattern of the
scheme is such that, over and above
the committed liability of respective
State Governments, the expenditure is
shared between Centre and States on
50:50 basis, and Union Territories
receive 100% Central assistance.

(i) Registered under the societies
Registration Act, 1860 (XXI of 1960)
or any relevant Act of the State/
Union Territory; or

(if) A Public Trust registered under the
law for the time being in force; or

(iii) A charitable company licensed
under Section 25 of the Companies
Act, 1958; or

(i) Certified copy of the Online through
Registration Certificate under e-Anudaan Portal
Societies Registration Act, 1860

or Charitable Trust Act etc.

(i) Activity/Annual Report of the

organisation for the previous year.

(iii) Accounts in 4 parts for the

project for which Grant-in -Aid

is sought and for organisation
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(iv) Indian Red Cross Society or its
branches; and/ or any other public
body or institution having a legal
status of its own;

(v) The voluntary organisation should
have been registered for, at least three
vears, at the time of applying for grant
under the scheme. This can, however,
be waived by the Secretary, Ministry of
Social Justice and Empowerment, for
reasons to be recorded in writing, in
exceptional cases.

(vi) Number of Scheduled Caste
beneficiaries is not less than 60% in
cases of voluntary organisations.

(vii) Any other organization or training
institution of repute, which may be
approved by the Secretary, Ministry of
Social Justice and Empowerment.

(viii) Non-Governmental Organisations
(NGOs)/ Voluntary Organisations (VOs)

as a whole and for which grant
in applied for previous year

() Income & Expenditure
Statement (b) Receipt & Payment
Statement (c) Balance Sheet

(d) Auditors Report

4. Utilization Certificate in respect
of grants released in the
previous year

5. Budget Estimates for the
project for current year with
detailed justifications for

various cost items

6. Name of the Bank Along with
AJ/C No., complete address and
name and address of the person
operating the joint accounts in
respect of Grant-in-Aid for project
sanctioned by the Ministry

7. List of beneficiaries for
previous year indicating complete
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must have had a Bank Account
maintained and operated in the name
of NGOs/VOs for the last three years

address appeared in photo I-card
issued by election commission/
Aadhaar No.

8. List of Employee engaged in
the project showing their name,
designation and category of staff
(SC/ST/OBC) engaged by the
organisation giving complete
address as in photo 1-card
issued by Election Commission/
Aadhaar number(As per prescribed
Form VI)

9. Advance Bond/PSR/Bank
details with clear RTGS/IFSC
code

10. List of Management/Managing
Committee Members and its
validity

11. Copy of rent agreement,
project location and map
indicating route from the nearest
railway station/bus stand.

12. Details of Income and
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Expenditure (As per Form VII)
13. Recognition Certificate as per
2(b) in Application Form

14. Any other item as prescribed
in the scheme and GFR etc.

Self Employment Scheme of ~ The beneficiaries should have been The beneficiaries should have a  There is no provision
Liberation and Rehabilitation identified as manual scavengers and valid bank account for the for making online
of Scavengers included in the list of identified manual transfer of the benefit directly application as details
scavengers by the local authority of the into their bank account. of beneficiaries are
concerned State Government/UT furnished by the local
Administration. authority of the State
Government/UT

Administration.

National Scheduled Castes (i) Applicants should belong to the Caste Certificate and Annual Some of the State
Finance and Development Scheduled Caste community. Family Income certificate Channelizing Agencies
Corporation's Welfare (ii) Annual family income of the (SCAs) of NSFDC are
Schemes applicants should be up to %3.00 lakh having provision to
(for both rural and urban areas w.e.f. apply online for
08.03.2018) under Credit Based Schemes. welfare schemes.

However, Annual Family Income Criterion
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15. National Safai Karmachari
Finance and Development
Corporation

will not be applicable for Skill
Development  Training Programmes
(SDTP). The funds under SDTPs shall
be provided as per norms of Ministry of
Skill Development and Entrepreneurship,
Government of India.

(i) Scavengers/Safai Karamcharis and
their dependants duly identified under
the National Scheme for Liberation &
Rehabilitation of Scavengers (NSLRS)
through a survey.

(ii) Registered co-operative societies of
Safai Karamcharis

(iii) Legally constituted association/firm
promoted by the target group, and

(iv) Persons, who produce a Safai
Karamchari certificate from local Revenue
Officer/local Municipal Officer/
Cantonment Executive Officer/Railway
Officer, Head of the Government

Occupation certificate, Aadhaar
Card/any Govt, issued age proof.

NSKFDC provides
loan to its target
group though its State
Channelizing Agencies,
Regional Rural Banks
and Nationalized Banks
for any income

generating activity.
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16. Pre-Matric Scholarship for
OBC Students

Departments (i.e. Schools, Colleges,
Forest, Health, Education, Animal
Husbandry) having rank not less
than Gazetted Officer,Elected
Members of Municipal Body, Pradhan
of Gram Panchayats and Regional
Managers of Regional Rural

Banks (RRBS/Nationalised Banks.

For Skill Development Training Programme
of NSKFDC, the candidates should either
be a Manual Scavenger/Safai Karamchari
or his/her dependant. Documents required
from the candidates are Occupation
Certificate, Aadhaar Card/ any Government
issued age proof.

Parent/Guardian's income should not
exceed ¥ 2.5 lakh per annum.

Income certificate and Caste

Schemes are
implemented through
States/UTs/UGC/Canara
Bank. There is no
provision for online
application.
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17.

18.

19.

20.

21.

Post-Matric Scholarship
for OBC Students

National Fellowship for
OBC Students

Dr. Ambedkar Pre and Post-
Matric scholarship Scheme
for Denotified, Nomadic
and Semi-nomadic Tribes
(DNTSs).

Dr. Ambedkar Post-Matric
Scholarship for EBC
Students

Scheme of Integrated
Programme for Senior
Citizens (IPSr.C)

Parent/Guardian's income should not
exceed T 1.5 lakh per annum.

No income limit

Parent/Guardian's income should not
exceed ¥ 2.0 lakh per annum.

Parent/Guardian's income should not
exceed ¥ 1.0 lakh per annum.

(i) The Implementing Agencies should be
a registered body, under an appropriate
Act. It should be registered either under
the Societies Registration Act, 1860 or
relevant State Societies Registration Act
and has already been working for at
least two years ; or a Public Trust
registered under any law for the time
being in force or a Charitable Company
licensed under of Companies Act, 2013.

(a) Audited accounts of the
organization for the previous
year.

(b) Activity Report of the
Organisation for the previous
year.

(c) Budget Estimates for the
project for current year.

(d) Details of beneficiaries on
Form-1

Online through
e-Anudaan Portal
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(e) Details of the Managing
(ii) The Implementing Agencies shall have Committee on Form-II
a properly constituted managing body (f) Details of Employees on
with its powers, duties and responsibilities  Form-I11
clearly defined and laid down in written  (g) Copy of Registration Certificate
Constitution; It shall have an appropriate  (h) Memorandum of Association/

administrative structure and a duly by-lawas/Atrticles.
constituted Managing/Executive (i) Utilisation Certificate in respect
Committee; of grants released in the

previous year.
(iii) The organisation is initiated and
governed by its own members on
democratic principles.

(iv) The aims and objects of the
organisation and programmes in
fulfilment of those aims and objects

are specifically laid down.

(v) The Implementing Agencies shall not
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22. Scheme for prevention of
Alcoholism and Substance
(Drugs) Abuse.

run for profit to any individual or a

body of individuals; They should
possess proven credentials and

capabilities to handle such projects.

(i) The Organisation should be registered
under the Societies' Registration Act,
1860, (XXI of 1860) or any relevant Act
of the State Governments/Union Territory
Administration or under any State Law

relating to registration of Literary,
Scientific and Charitable societies.

(ii) It should have a properly constituted
managing body with its powers, duties
and responsibilities clearly defined and

laid down in writing.
(iii) The Organisation should have

resources, facilities and experience for

undertaking the programme.
(iv) The Organisation should have

ordinarily existed for a period of two

years. However, this would not be

applicable if an organisation is directly

(i) Certified copy of the
Registration Certificate under
Societies Registration Act 1860
or charitable Trus Act etc.

(i) Memorandum of Association
and copies of rules, aims and
objectives of the organisation.
(iii) List of Management/Managing
Committee members.

(iv) List of beneficiaries of
previous year.

(v) Rent agreement in respect of
de-addiction centre.

(vi) Annual Report for last two
years.

(vii) Audited Account comprising
Balance Sheet, Income and
Expenditure statement and Receipt

Online through
e-Anudaan Portal
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23. Assistance to Disabled
Persons for purchase/
fitting of Aids and
Appliances (ADIP)
Scheme

running under the control of State
Government.

A persons with disabilities fulfilling
following conditions would be eligible
for assistance under ADIP Scheme:

(i) An Indian citizen of any age.

(ii) Hold a 40% Disablement Certificate.
(iii) Has monthly income from all
sources not exceeding ¥ 20,000/-

per month.

(iv) In case of dependents, the income
of parents/guardians should not exceed
¥ 20,000/- per month.

(v) Who have not received assistance

and Payment accounts for last
two years.

(viii) List of staff/Employees as
per prescribed proforma

(ix) Details of infrastructure
available for implementing the
projects.

(x) Budget Estimate.

Disablement Certificate, Income Online through
certificate and other necessary e-Anudaan Portal
document.
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24. Scheme of Scholarships for
the Students with Disabilities
(SwDs) for their educational
empowerment with the
following components:

1. Pre-Matric Scholarship
for SwDs (For Class I1X
and X).

2. Post-Matric Scholarship
for SwDs (For Class XI to
Post-graduate Degree/
Diploma).

during the last 3 years for the same
purpose from any source. However, for
children below 12 years of age, this
limit would be one year.

Annual Parental/Guardian Income

T 2.50 lakh

¥ 2.50 lakh

Disability certificates, income
certificates, educational
qualification certificates, fee
structure, bank details, aadhaar
details (not mandatory) etc.

The Pre-matric, Post-
matric, Top Class
Scholarship schemes
are being implemented
online through National
Scholarships Portal.
National Fellowship is
also implemented by
University Grant
Commission online
through UGC Portal.
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3. Top Class Education
Scholarship for SwDs (For
Graduate and Post-graduate
Degree/Diploma in notified
Institutes of excellence in
Education).

4. National Overseas
Scholarship (For Master's
Degree/Ph.D. in Foreign
Universities).

5. National Fellowship for
PwDs (For M.Phil. and
Ph.D. in Indian Universities.

6. Free coaching for SwDs
(For recruitment examinations
for Group A and B posts and
entrance examinations for
admission in technical and
professional courses).

% 6.00 lakh

% 6.00 lakh

No ceiling

% 6.00 lakh

0] SIamsuy usniIpM\ - 90€

[VHEVS VACYY]

suonsand patieisun



Written Answers to [17 July, 2019] Unstarred Questions 307

Quota for PwDs in Government departments

2834. SHRI RANJIB BISWAL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@  whether the Supreme Court has directed the Union and the State Governments
to implement three per cent quota for Persons with Disabilities (PwDs) in all Government
departments, PSUs and Government companies in the recent past, if so, the details
thereof;

(b)  whether cases of violation of Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act have come to the notice of Government
during each of the last three years and the current year, if so, the details thereof; and

(c) the corrective steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Hon'ble Supreme Court in Civil
Appeal No. 9096/2013 titled Union of India vs. National Federation of Blind and ORs.,
in its order dated 08.10.2013, inter alia, directed that computation of reservation for
persons with disabilities has to be done on total number of vacancies in the cadre
strength. The Hon'ble Supreme Court also directed that the appropriate Government
needs to compute the number of vacancies available in all the establishments and
further identify the posts for persons with disabilities within a period of three months
from the date of the order.

In accordance with the above mentioned order of Hon'ble Supreme Court, the
Department of Personnel and Training (DoP&T) issued an Office Memorandum No.
36012/24/2009-Estt.(Res) dated 03.12.2013 modifying their earlier O.M. dated 29/12/2005
to the extent that reservation for Persons with Disabilities in Group A or Group B posts
shall be computed on the basis of total number of vacancies (both identified and
unidentified posts) occurring in direct recruitment quota in all the Group A and B posts
respectively, in the cadre, similar in line with that of the Group “C~ and Group 'D' posts.
DoP&T also issued instructions in May, 2015 to all concerned to take immediate
necessary action for filling up of vacancies for persons with disabilities and launched
a Special Recruitment Drive for this purpose. .

(b) and (c) As per the repealed Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995 as well as in terms of the Rights
of Persons with Disabilities Act, 2016 which came into force from 19.04.2017, the Chief
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Commissioner for Persons with Disabilities and the State Commissioners for Persons
with Disabilities are responsible to monitor implementation of the provisions of the said
Acts and also look into the complaints relating to denial of rights of persons with
disabilities. As per information received from the Office of Chief Commissioner for
Persons with Disabilities (O/o CCPD), details of complaints received and disposed of
by them during the last three years and the current financial year are as under:-

Year Number of cases registered+ Number of cased disposed
cases brought forward off (including backlog)

2016-17 1747+1358=3105 1596

2017-18 1772+1509=3281 1548

2018-19 1530+1733=3263 1670

2019-20 142+1593=1735 161

(upto May, 2019)

Olo Chief Commissioner for Persons with Disabilities had taken up these complaints
with the concerned authorities.

Creamy layer formula for OBC

2835. SHRI AMAR SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that there is different creamy layer formula for OBCs
employed with State and Central Government and those in Public Sector Undertakings
(PSUs) and banks;

(b) if so, the details thereof; and

(c) by whenitis likely to be simplified so as to remove the discrimination which
has resulted in the denial of job reservation for OBC candidates serving in Public Sector
Undertakings (PSUs) and banks?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) The Creamy Layer formula for
Other Backward Classes employed with the State Governments, central government,
Public Sector Undertakings (PSUs) and banks, for the purpose of their employment in
Central Government jobs and admission to Central Government educational institutions
is at present covered by the instructions of Department of Personnel and Training
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dated 08.09.1993 and 14.10.2004 and Department of Public Enterprises and the
Department of Financial Services, vide Office Memorandum dated 25.10.2017 and
06.12.2017, respectively.

(c) An Expert Committee has been constituted by the Government of India
under the Chairmanship of Shri B.P. Sharma (former Secretary, DOPT) on 08.03.2019 to
examine the issues related to Creamy layer equivalence among the Socially and
Educationally Backward Classes (SEBCs). The Committee is expected to submit its
report anytime soon.

Committed Liability Formula under post-matric scholarship scheme

12836. SHRI AMAR SHANKAR SABLE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that the maximum expenditure has been proposed under
Committed Liability Formula under the Post-Matric Scholarship Scheme during the last
three years;

(b) whether due to committed liability, State Governments are unlikely to get any
funds for the scheme; and

(c) since this scheme being a fully funded Central Government scheme and
owing to the Committed Liability Formula and it is not being implemented on the
ground effectively whether steps are being taken by the Ministry to protect students
from any loss and ensure all the funds of Post-Matric Scholarship Scheme reach the
State Government?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Under the Post-Matric
Scholarship Scheme for Scheduled Caste Students (PMS-SC), the highest annual demand
of the State/UT during the previous Plan Period/Finance Commission Cycle has been
considered as Committed Liability for the next Finance Commission Cycle.

(b) Under the concept of Committed Liability, State Governments are given
Central Assistance (CA) for the total expenditure under the scheme, over and above
their Committed Liability. During 2017-18, 2018-19 and 2019-20 (upto 10.07.2019), CA of
%3414.09 crore, T 5928.15 crore and ¥406.01 crore have been released respectively to
States/UTs towards past arrears upto 2016-17, CA for 2017-18 and partial CA for
2018-19.

tOriginal notice of the question was received in Hindi.
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(¢) Funding pattern under the PMS-SC Scheme is based on the concept of
Committed Liability. States/UTs have to make their own budget provision towards their
Committed Liability. The amount required over and above the Committed Liability is
released time to time as Central Assistance after receipt of complete proposals from
States/UTs and based on availability of funds. States/UTs being the implementing
agencies have to disburse the scholarship to students from the available funds from
Centre and State.

Welfare of transgender community

2837. SHRI AMAR SHANKAR SABLE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the latest details of the population of the transgender community citizens
in the country, State-wise, along with district details of Maharashtra;

(b) the funds allocated for the welfare of the transgender community during the
last three years along with details of funds disbursed and beneficiaries who received
benefits under these schemes, State-wise, district-wise for Maharashtra; and

(c) whether the Ministry is considering any proposal to provide training to the
people of transgender community under 'Skill India Mission' or through various other
channels for enabling their empowerment?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) The Registrar General of India,
during Enumeration of Census 2011, for the first time provided three codes i.e.
Male-1, Female -2 and others -3 for enumeration. This was at the discretion of the
respondent. The Census of India does not collect any data specifically on 'transgender'.
The population of 'other' as per Census 2011 is 4,87,803.The State-wise population of
‘other' including in Maharashtra as per Census 2011 is given in the Statement (See
below).

(b) and (c) The details of funds allocated during the last three years is as under:-

Year B.E. R.E.
2016-17 % 15.00 crore % 1.0 lakh
2017-18 3 4.00 crore % 2.0 lakh

2018-19 % 1.00 crore % 1.00 crore
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The Ministry of Social Justice and Empowerment had released ¥ 1.00 crore to
National Backward Classes Finance and Development Corporation for conducting skill
development training programme for the members of transgender community during
Financial Year 2018-19.

Statement

Details of State-wise population of 'other’ gender including in Maharashtra
as per Census-2011

SI. No. State Total population
of 'Other’

1 2 3
1 Andaman and Nicobar Islands 47
2. Andhra Pradesh 43769
3 Arunachal Pradesh 495
4, Assam 11374
5 Bihar 40827
6 Chandigarh 142
7. Chhattisgarh 6591
8. Dadra and Nagar Haveli 43
9. Daman and Diu 59
10. Goa 398
11. Gujarat 11544
12, Haryana 8422
13. Himachal Pradesh 2051
14. Jammu and Kashmir 4137
15. Jharkhand 13463
16. Karnataka 20266
17. Kerala 3902
18. Lakshadweep 2

19. Madhya Pradesh 29597
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1 2 3
20. Maharashtra 40891
21. Manipur 1343
22. Meghalaya 627
23. Mizoram 166
24, Nagaland 398
25. NCT of Delhi 4213
26. Odisha 20332
27. Puducherry 252
28. Punjab 10243
29. Rajasthan 16517
30. Sikkim 126
3L Tamil Nadu 22364
32. Tripura 833
33 Uttar Pradesh 137465
34. Uttarakhand 4555
35. West Bengal 30349
ToTAL 487803

Implementation of reservation in private sector

2838. SHRI RAJMANI PATEL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the dialogue process initiated with industry on affirmative action,
including implementation of reservation to SCs/STs for employment in private sector,
has yielded desired results; and

(b) if so, the details of the outcome of the dialogue/discussion held so far?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) A Coordination
Committee for affirmative action in the private Sector was set up by the Prime Minister
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Office in 2006. Department for Promotion of Industry and Internal Trade (DPIIT) is
providing the secretarial assistance to the committee. So far 9 meetings of Coordination
Committee have been held. In the first Coordination Committee meeting, it was stated
that the best course for achieving progress on the issue of affirmative action is through
voluntary action by the industry itself.

In the context of reservation in private sector, the industry representatives are of
the view that reservation is not a solution but are willing to partner with the Government
and appropriate agencies in enhancing and expanding current recruitment policy for the
marginalized section, especially the SC and ST at all levels, as also to encourage skill
development and training.

Accordingly, the Apex Industry Associations namely Confederation of Indian
Industry (CII), Federation of Indian Chamber of Commerce and Industry (FICCI) and
Associate Chambers of Commerce and Industry of India (ASSOCHEM), have prepared
Voluntary Code of Conduct (VCC) for their member companies centered around education,
employability, entrepreneurship and employment to achieve inclusion. Measures
undertaken by the member of Industry Associations, inter alia, includes scholarships,
vocation training, entrepreneurship development programmes and coaching etc. Further,
in the 8th Meeting of the Coordination Committee, the Dalit Indian Chamber of Commerce
and Industry (DICCI) has also been included as a stakeholder.

Curbing begging at religious sites

2839. SHRI C. M. RAMESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is considering to curb begging at renowned religious
sites in the country, if so, the details thereof; and

(b) how many beggar homes are at present, near about the religious sites all
over the country and whether Government proposes to open more beggar homes, if so,
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) The States are
responsible for taking necessary preventive and rehabilitative steps for beggars. As per
available information, 20 States and 2 Union Territories have either enacted their own
Anti-Beggary Legislation or adopted legislations enacted by other States/UTs. Presently,
there is no scheme being implemented by this Ministry for beggars.



314  Written Answers to [RAJYA SABHA] Unstarred Questions

Sub-categorisation of OBCs/SCs/STs

12840. DR. KIRODI LAL MEENA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether Government has formulated a scheme for the sub-categorisation of
the castes included under Other Backward Classes (OBCs), if so, the details thereof;

(b) the details of the States where demand for such sub-categorisation was
raised; and

(c) whether Government intends sub-categorisation of Scheduled Castes,
Scheduled Tribes also, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Government has constituted a four-
member Commission headed by Justice (Retd.) G. Rohini, Chief Justice (Retd.), Delhi
High Court on 2nd October, 2017 under article 340 of the Constitution to examine the
issues of the sub-categorization of Other Backward Classes with the following terms
of reference:-

(i) to examine the extent of inequitable distribution of benefits of reservation
among the castes or communities included in the broad category of Other
Backward Classes with reference to such classes included in the Central
List;

(i) to work out the mechanism, criteria, norms and parameters in a scientific
approach for sub-categorisation within such Other Backward Classes; and

(iii) to take up the exercise of identifying the respective castes or communities
or sub-castes or synonyms in the Central List of Other Backward Classes
and classifying them into their respective sub-categories.

The term of the Commission has been extended from time to time and is at
present upto 31.07.2019.

(b) No demand for sub-categorization has been raised by the States with the
Ministry.

(c) At present, no such proposal is under consideration.

tOriginal notice of the question was received in Hindi.
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Disabled friendly Central establishments

2841. SHRI K. K. RAGESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the percentage of Central Government departments, Central establishments
and PSUs which are currently disabled-friendly;

(b)  whether any target has been fixed to make all Central Government departments,
Central establishments and PSUs disabled-friendly; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Government has launched Accessible
India Campaign (AIC) to create universal accessibility under built up environment.
Transport and Information and Communication ecosystem. Under this campaign, Central
Public Works Department has completed retrofitting of accessible features in 811
Central Government buildings.

(b) and (c) The Central Government has notified the Rights of Persons with
Disabilities Rules on 15.6.2017 which inter alia lays down the accessibility standards
for public buildings. As per Section 45 of the Right to Persons with Disabilities Act
2016, all the existing public buildings, which inter alia includes, public buildings of
Central Government establishments, are required to be made accessible within a period
of 5 years from the date of notification of these rules.

Advisory Boards under the Disabilities Act

2842. SHRIMATI VANDANA CHAVAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether the Central Advisory Board under Section 60 of the 'Rights of
Persons with Disabilities Act, 2016' has been constituted;

(b) if so, the details thereof including its composition, the number of meetings
and recommendations given till date and if not, the reasons therefor;

(c) whether the Central Advisory Board has developed a national policy to
address the issues concerning Persons with Disabilities (PwDs), as directed under
Section 65(2) of the RPD Act, and if so, the details thereof; and
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(d) the list of States which have constituted Advisory Boards and details
including composition and the number of meetings?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Yes, Sir. Section 60 (2) of the
Rights of Persons with Disabilities Act (RPwD), 2016 lays down the composition of the
Central Advisory Board on Disability. The Central Government has constituted the
Central Advisory Board in accordance with this provision vide notification S.0. 3550
dated 08.11.2017. So far, two meetings of the Central Advisory Board have been held
on 13.02.2018 and 05.10.2018. The gist of major recommendations of Central Advisory
Board in these meetings is as under:-

(i) The Department of School Education and Literacy, Ministry of Human
Resource Development, was requested to organise nationwide consultation
for the purpose of developing a National Programme for providing inclusive
education in the country under their supervision.

(i)  All the concerned Central Ministries/Departments were advised to take
measures for earmarking 5% of the budget allocation for the persons with
benchmark disabilities in all poverty alleviation and developmental schemes
during the current financial year.

(iiiy With a view to take care of the shortage of specialists for the purpose of
issuance of certificate of disability/UDID Card, the States/UTs were asked
to work out a mechanism to make available pool of specialists available with
them in all Districts/UTs by allocating specific weekdays for grant of certificate
of disability.

(iv) The Office of the State Commissioner for Persons with Disabilities shall be
provided with adequate infrastructure and staff by the respective State
Government/UT Administration.

(v)  The Ministry of Human Resource Development in coordination with NCERT
and NCTE should develop a curriculum for the B.Ed/M.Ed programme to
take care of the needs of special education for persons with disabilities.

(vi) The timelines for AIC targets have been extended to August, 2019 in respect
of identified Central and State Government buildings as well as airports and
railways.
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(vii) The States/UTs were asked to setup District Disability Rehabilitation
Centres in every District and equip them with all rehabilitation equipments
and staff.

(c) No Sir. However, it is stated that the Central Government has already adopted
the National Policy for Person with Disabilities in 2006

(d) As per Section 66 (1) of the Rights of Persons with Disabilities Act, 2016
the State Governments are empowered to constitute the State Advisory Board on
Disabilities. Section 66 (2) of the said Act provides composition of the State Advisory
Board. The Department does not compile information relating to meetings of the State

Advisory Boards and notifications issued by them in this regard.
Release of funds under NBCFDC to Andhra Pradesh

2843. SHRI T. G. VENKATESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has received any representation from Andhra Pradesh
State BC Welfare Minister along with the delegation of MPs requesting for release of
funds under National Backward Classes Finance and Development Corporation
(NBCFDC) to the State of Andhra Pradesh;

(b) if so, the details thereof; and

(c) whether Government has taken any decision on the matter, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Yes Sir, The Government is in
receipt of a letter dated Nil of Hon'ble Andhra Pradesh State BC Welfare Minister for
grant of Financial Assistance from National Backward Classes Finance and Development
Corporation (NBCFDC) to Andhra Pradesh Backward Classes Co-operative Finance
Corporation Ltd. (APBCCFC). Details of Financial Assistance sought by (APBCCFC)

and status thereof is given in the Statement (See below).

() NBCFDC has made a Notional Allocation of ¥ 15.00 crore for APBCCFC
during the year 2019-20.
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Statement

Details of financial assistance sought by Andhra Pradesh Backward Classes Co-
operative Finance Corporation Ltd. (APBCCFC) and status there of

. National Backward Classes Finance and Development Corporation (NBCFDC)
provides concessional financial assistance to the members of Backward Classes
having family income less than % 3.00 lakh through respective State Channelising
Agencies (SCAs) and partner banks.

. In the State of Andhra Pradesh, State Government of Andhra Pradesh has nominated
Andhra Pradesh Backward Classes Co-operative Finance Corporation Ltd.
(APBCCFC) as the SCA for implementing the schemes of NBCFDC in the State.

. So far, NBCFDC has released ¥201.17 crore for assisting more than 3.6 lakh
beneficiaries in the State of Andhra Pradesh against the State Government
Guarantee provided by the State Government of Andhra Pradesh.

. In the runup to the bifurcation of the State Government of Andhra Pradesh and
post bifurcation also, the SCA neither submitted Annual Action Plan (AAP) nor
sought any funds under of NBCFDC from the years 2008-09 to 2016-17. The SCA
resumed drawal of funds after submission of fresh Government Guarantee from
the year 2017-18 onwards. NBCFDC accordingly disbursed %25 crore in the year
2017-18 and %15 crore in the year 2018-19 as per demand of the SCA.

. During 2019-20, Corporation has notionally allocated ¥15.00 crore to the APBCCFC
and requested them to submit Annual Action Plan (AAP). However, NBCFDC has
not received AAP from APBCCFC for 2019-20.

In view of above, the request of the State Government can be considered subject
to the submission of the following documentation by the SCA in compliance of the
prudential norms:-

(i)  List of beneficiaries with respect to ¥ 25 crore of loans disbursed in the year
2017-18 for which the SCA has submitted only the utilization certificate.

(i)  Utilization certificate and list of beneficiaries in respect of ¥15 crore disbursed
in 2018-19.

(i) Annual Action Plan (AAP) of 2019-20 clearly mentioning the scheme-wise
allocation of funds.
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Implementation of quota for EWS

2844. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether Government's attention is drawn to the matter of extension of 10 per
cent reservation quota to the Economically Weaker Section (EWS) students in getting
seats in educational institutions and in Government appointments;

(b) if so, the details thereof; and
(¢) by when this act will come into force, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) Articles 15(6) and 16(6) have been
inserted in the Constitution, vide the Constitution (One Hundred and Third Amendment)
Act, 2019. This enables the State to provide the benefits of reservation on preferential
basis to the Economically Weaker Sections (EWSSs) in civil posts and services in the
Government of India and admission in Educational Institutions. Accordingly, the
provision for 10% reservation to the EWS was implemented by the Government in
January, 2019.

Trees cut down by NMDC

12845. SHRIMATI CHHAYA VERMA: Will the Minister of STEEL be pleased to
state:

(@ the number of trees which were permitted to be cut down to construct the
road to facilitate the mine no. 13 of the National Mineral Development Corporation
(NMDC) in the Bacheli/Dantewada area in Chhattisgarh during the last three years; and

(b) the details of policy to plant new trees after the cutting of trees and whether
the NMDC is adhering to that policy?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) 25,400 number
of trees.

(b) The conditions/ instructions for compensatory afforestation issued in the
Stage-1 and 1l Forest Clearance under FC Act 1980 are complied by NMDC. Compensatory
Afforestation over the degraded forest land, twice in extent to the area of forest land
proposed to be diverted, is to be raised within a period of three years with effect from

tOriginal notice of the question was received in Hindi.
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the date of issue of Stage-11 clearance and maintained thereafter in accordance with the
approved plan, in consultation with the State Forest Department at the cost of the user
agency. NMDC has already deposited T 41,70,27,908 (% Forty One crores Seventy Lakhs
Twenty Seven Thousand Nine Hundred Eight Only ) in CAMPA Account for the
purpose of compensatory afforestation.

Use of coking coal in the production of iron ore
2846. SHRI MAHESH PODDAR: Will the Minister of STEEL be pleased to state:

(@ whether the target of steel production in 2013 was 30 million tonnes and
Government is planning to increase the target by three times for current year;

(b) if so, in order to achieve this target and to get this mark, India needs at least
50 million tonnes iron ore also;

(c) whether to get 50 million tonnes iron ore, coking coal is also needed in huge
quantity;

(d) whether Government is planning to stop or reduce the use of coking coal
for above; and

(e) what are Government plans to enhance the production of iron ore?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) No, Sir.
Being a deregulated sector, the Government does not fix any production target for the
steel industry. It is market driven and based on demand with the producers choosing
the technology. The amount of iron ore and coking coal is based on the technology
used.

(b) to (d) Do not arise.

(e) Iron ore mining is done by both the public sector as well as private entities,
in both captive as well as merchant mines. The production of Iron ore depends on the
demand and prevailing domestic as well as international market conditions.

SRTMI in Jharkhand
2847. SHRI MAHESH PODDAR: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that the Steel Research and Technology Mission of India
(SRTMI) is functioning well in the country;
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(b) whether Government is planning to construct this steel research unit in
Ranchi, Jharkhand;

(c) if so, the details thereof along with the timeline; and
(d) what is the objective of this institution?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) to (d) SRTMI
is an industry-academia led body, established on 14th October, 2015 under Societies
Registration Act XXI of 1860. The governing board constitutes of the CEOs of Private
and Public Sector Integrated Steel Plants, domain experts and a representative of
Ministry of Steel (Joint Secretary level officer). Chairman, Steel Authority of India
Limited (SAIL) is currently the president of SRTMI governing board. All decisions
regarding activities of SRTMI are taken by the governing board. The minutes of the
past Board meetings do not reflect any decision regarding plan to construct steel
research unit at Ranchi.

The main objective of SRTMI is to promote R&D of National importance in Iron
and Steel sector through collaborative research between R&D institutions, industry
and academia.

Impact of falling steel demand in China

2848. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of STEEL be pleased
to state:

(@ whether Government has assessed the impact of falling steel demand in
China on Indian steel industry;

(b) if so, the details thereof, State-wise and if not, the reasons therefor;
() whether imports of steel from China have increased in recent months;
(d) if so, the details thereof and reasons therefor;

(e) whether Government has taken any steps to protect the interests of the
domestic steel companies; and

(f) if so, the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) The
Government is aware about the falling steel demand in China.
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(c) and (d) Import of total finished steel by India from China has declined in April-
May, 2019 (0.184 Million Tonne) in comparison to April- May, 2018 (0.198 Million
Tonne).

(e) and (f) In order to protect the domestic industry from unfair external competition
appropriate trade measures such as anti dumping duties, countervailing duties and
Minimum Import Price have been/ are imposed. Government has also notified 53 Steel
and Steel Product (Quality Control) Orders which are applicable for both domestic
productions as well as imports. The Steel Quality Control Order are implemented in the
public interest for protection of human, animal and plant, safety of environment,
prevention of unfair trade practices and national security.

Trade related issues are a part of any ongoing economic relationship, and will
continue to be discussed and addressed as a part of the regular bilateral trade
engagement between India and US.

Decline in steel prices
2849. SHRI C. M. RAMESH: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that there has been decline in international steel prices
and increase in iron ore costs, as a result steel prices in some of the companies in the
country have also come down, if so, the details thereof; and

(b) whether Government has any contingency plan to help the steel companies
in the country, the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.
During 2018-2019, international steel prices for Hot Rolled and Cold Rolled Coil have
declined by 11.5% and 11.9% respectively in comparison to 2017-18. Even from March,
2019 to May, 2019, international steel prices for Hot Rolled and Cold Rolled Coil have
further declined by 15% and 14% respectively. The International prices of iron ore
increased by 24% in 2018-19 as compared to 2017-18. The prices of HR coils in the
domestic market have come down from T 54341/MT in June, 2018 to T 47963/MT in
June, 2019; similarly prices of CR steel have come down from ¥ 64113/MT to ¥ 54280/
MT in the same period. During the period June, 2018 to June, 2019, domestic price of
Iron Ore Fines and lumps have increased by 4.5%.

(b) Steel Industry is a deregulated sector and steel prices in the country are
market driven and commercially determined. However, the Government has taken various
initiatives to protect the domestic steel sector through various trade measures such as
anti-dumping duties, countervailing duty and Minimum Import Price. In addition to
trade measures, Government has also rolled out Domestically Manufactured Iron and
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Steel Products Policy for procurement of domestically manufactured Iron and Steel
products by Government agencies, as well as Quality Control Orders to prevent import
of substandard steel into the country.

Prices of steel
2850. SHRI VIJAY GOEL: Will the Minister of STEEL be pleased to state:
(@ whether the prices of steel are increasing;
(b) if so, the details thereof;
(c) the details of monthly retail price of steel for the past three fiscals; and

(d) impact on steel prices after the increased custom duties on steel and
aluminium products by the United States?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) Retail
prices of several steel products registered a decline in June, 2019 in comparison to June,
2018:

Domestic, average, retail prices (Delhi Market)

Item June'19 June'l8 % change
(X/tonne) (%/tonne)

Wire Rod 8mm 47200 52905 11
Rounds 12mm 45582 49855 9
TMT 10mm 48610 52758 8
Plates 10mm 48085 53965 -11
HR Coils 2.00 mm 49914 56640 -12
CR Coils 0.63mm 52920 62835 -16
GP Sheets 0.63mm 62847 67260 -7
Source: JPC

(c) Details are given in the Statement (See below).

(d) Pursuant to the imposition of steel duties by USA, the prices of the steel
products remained around the same level till November, 2018. However, from December,
2018, the domestic prices have started decreasing. Compared to April, 2018, the domestic
price has decreased by 12% in HRC, 9% in CRC and 5.5% in Rebars in the month of
June, 2019.



Market (retail) prices of leading items of finished steel, 2016-17: Delhi retail market prices (¥/tonne)

Statement

Item Apr. May June July  Aug.  Sept. Oct. Nov. Dec Jan. Feb. Mar. Yr. Avg.
Pig Iron 28000 29800 27500 24000 25500 28500 29000 29000 31700 32700 30300 31500 28958
Pencil Ingots 25000 24250 23500 23000 22400 24000 24200 25200 26000 27800 27000 29000 25113
Wire Rod 8mm 35000 34800 33550 31000 30000 33074 36000 34261 36500 40000 38000 36800 34915
Rounds 12mm 33500 32900 33000 31750 30473 33865 35000 34000 37000 33959 34540 36054 33837
TMT 10 mm 36000 35900 34750 32500 30004 33168 36000 33836 37500 39840 36508 36840 35237
Plates 10mm 33000 37800 36000 34500 34000 39000 39000 40000 41000 43000 42000 40000 38275
HR Coils 2.00 mm 34500 38800 37200 34500 34500 39000 39000 41500 41500 43000 42400 40000 38825
CR Coils 0.63mm 37500 39500 39000 37800 37500 41500 42000 43000 46800 48500 45800 43000 41825
GP Sheets 0.63mm 47000 46500 45000 43500 44400 47000 49000 50000 54500 54500 54000 52000 48950
Melting Scrap HMS-1I 18300 17500 17000 17000 16500 17500 17500 18000 17500 18500 19000 20500 17900
Sponge Iron (Coal) 16000 14200 13500 12500 12500 14800 16000 15500 17200 17500 17500 18800 15500
Market (retail) prices of leading items of finished steel, 2017-18: Delhi retail market prices (</tonne)
ITEM Apr. May June July  Aug.  Sept. Oct. Nov. Dec Jan. Feb. Mar.  Yr. Avg.
Pig Iron 37000 33800 29500 31715 30000 37000 33711 33040 34220 33040 34922 39648 33966
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Pencil Ingots 31500 29200 27500 28627 30200 33600 33630 33040 33040 37760 40120 37760 32998
Wire Rod 8 mm 39000 39500 37000 41363 34500 44000 42105 40888 43247 49100 53702 47200 42634
Rounds 12mm 38054 36581 35108 37572 33838 37715 38356 38412 41886 46610 47841 47043 39918
TMT 10mm 39836 39176 37336 40132 34336 39077 41348 39678 43873 49470 49174 50759 42016
Plates 10mm 40500 40500 37500 40883 38000 44200 44250 47003 48675 50543 52687 54575 44943
HR Coils 2.00 mm 41500 41500 38500 41660 38000 46000 45378 47200 49855 53690 54870 56640 46233
CR Coils 0.63mm 43900 45000 42500 45008 41000 51000 51455 53100 51920 57623 59000 60770 50190
GP Sheets 0.63mm 58000 56000 53500 56144 54000 61300 58767 58115 59000 62835 62540 67555 58980
Melting Scrap HMS-11 24000 21500 19000 20881 21000 23600 23750 21240 21712 33630 29146 36580 24670
Sponge Iron (Coal) 21500 20500 18000 20173 19000 22400 21535 23364 22656 27500 24426 25783 22236
Market (retail) prices of leading items of finished steel, 2018-19: Delhi retail market prices (</tonne)
Item Apr. May June July  Aug.  Sept. Oct. Nov. Dec Jan. Feb. Mar. Yr. Avg.
Pig Iron 37890 35352 37096 39825 40415 42067 42185 41064 39530 38288 40345 41005 39589
Pencil Ingots 44132 40120 44840 40560 42657 45194 42539 42401 40277 39805 42185 40061 42064
Wire Rod 8mm 50740 49560 52905 51659 52910 52905 49560 55106 51270 47814 50032 49950 51201
Rounds 12mm 49855 49049 49855 49760 48262 48616 48380 51330 49708 46758 46172 46468 48684
TMT 10mm 52409 52501 52758 49570 49867 51247 51212 53737 52817 46620 50457 49350 51045
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Item Apr. May  June July  Aug.  Sept Oct. Nov. Dec Jan. Feb. Mar.  Yr. Avg.
Plates 10mm 53277 54209 53965 53140 54044 55706 57112 55578 51684 49513 49597 49914 53145
HR Coils 2.00 mm 54870 56734 56640 54678 54231 57230 58115 56286 52510 50150 50387 50942 54398
CR Coils 0.63mm 60534 61478 62835 60680 59000 63720 63799 62098 58017 56247 53468 56640 59876
GP Sheets 0.63mm 64310 69372 67260 66350 63720 66787 67282 67071 63006 59894 60770 63627 64954
Melting Scrap HMS-Il 37760 33040 36344 31300 30680 33394 32627 30090 30975 31270 30267 30680 32369
Sponge Iron (Coal) 25060 27724 27724 29300 32450 31860 31565 30123 28306 26880 28438 25960 28858
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Market (retail) prices of leading items of finished steel, 2019-20: Delhi retail
market prices (/tonne)

Item Apr. May June Yr. Avg.
Pig Iron 40710 39766 38468 39648
Pencil Ingots 40710 39648 38616 39658
Wire Rod 8mm 50375 48970 47200 48348
Rounds 12mm 48583 46942 45582 47036
TMT 10mm 49147 49265 48610 49007
Plates 10mm 50150 49103 48085 49113
HR Coils 2.00 mm 52018 51025 49914 50986
CR Coils 0.63mm 58292 53985 52920 55066
GP Sheets 0.63mm 62614 64074 62847 63178
Melting Scrap HMS-11 30510 29795 30719 30341
Sponge Iron (Coal) 25960 25960 25488 25803

Setting up of new steel plants

2851. SHRI MD. NADIMUL HAQUE: Will the Minister of STEEL be pleased to
state:

(@ whether a High Level Committee on Manufacturing (HLCM) has identified
States for setting up integrated steel plants;

(b) if so, the details thereof and actions/programmes initiated thereon;

(c) whether Government has established new public sector steel plants in various
parts of the country during the last three years;

(d) if so, location and plant-wise details thereof including their current status,
production capacity of these proposed/under construction/already constructed plants;
and

(e) if not, the reasons therefor?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) In
order to achieve the target of 300 MTPA of Steel Production capacity by 2025, High
Level Committee on Manufacturing in its meeting dated 09.07.2013 and chaired by the
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then Prime Minister, had suggested a concept of Special Purpose Vehicle (SPV) for
setting up of large integrated Steel Plants in the country. Four Mineral rich states
namely Chhattisgarh, Odisha, Jharkhand and Karnataka were identified for developing
such SPVs.

() No, Sir.
(d) Does not arise.

(e) Steel being a deregulated sector, decisions relating to setting up of Steel
Plants are taken by individual steel producers private or public sector, based on
commercial consideration and market dynamics.

National steel policy

2852. SHRI DHARMAPURI SRINIVAS: Will the Minister of STEEL be pleased to
state:

(@ whether Government has given approval for National Steel Policy to reduce
imports and increase exports in the steel sector; and

(b) the steps being taken by Government to give boost to Indian steel traders
to compete with international traders?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Government
has notified the National Steel Policy, 2017 in the Gazette of Government of India on
8th of May, 2017 with the mission to attain self sufficiency in steel production and
objective to build a globally competitive industry and to domestically meet entire
demand of high grade automotive steel, electrical steel, special steel and alloys for
strategic applications by 2030-31.

(b) The Government provides assistance to exporters including steel exporters
in the form of export incentives, market access initiatives, Export Promotion Councils
etc.

Shortage of iron ore
2853. SHRI K. R. ARJUNAN: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that the steel production in the country is expected to
be lower in view of the shortage of iron ore;

(b) if so, the details thereof;
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(c) whether it is also a fact that the shortage of iron ore was due to the closure
of iron ore mines; and
(d) if so, the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) No, Sir.
Presently there is no shortage of iron ore in the country.

(b) Does not arise.
(c) and (d) In view of (a) above, does not arise.

MR. DEPUTY CHAIRMAN: A9+ #4t ST, s &1 197 & | 99 AT &1 71T
21 Question Hour is over. The House stands adjourned till 2.00 p.m.

The Home then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

CALLINGATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

MR. DEPUTY CHAIRMAN: We shall, now, take up the Calling Attention Motion.
Smt. Kahkashan Perween.

Malnutrition among women and children with particular
reference to Poshan Abhiyan

Sl FEde WA (RER) : 78iey, "TNor AR & ded fa9y dey # afgeret
3R Fedl & PUINYl A HART A B SR H WA P &g e At g

Ote ~gaodies Gladi s S ol e cedse 3(UbR) o OLESS aa siaat

LY Glaas 1S Gaw e ool S elme Cadniaans e 5SS sam Ll 05Dee

off SuuTUfe: g=rare | H3 S |

Afee v are e @50, T oo w9t (sl i gfes ) q8ied, ore
MRS 3R T TR & U (A=Y Je $I 3R HBIQAT < 3P AedH I X qa
B AN AP BT &1 AR, FauTH 39 1 & Faa a3 AR 39 = & dad
H T APRIHAD e W ARPR & HegH | Gl ISTHIad gall & qaad I YR 5%
BT M BT A P (AT S H ITP FUR A BRAT aTe! g |

tTransliteration in Urdu script.
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Jg ¥ ¢ & pumer & gAEklt v e gEk a9a) I8 T8 ot | @Ry
Bl gt A I8 FARN LR WR W, WIS TR W ARE G S-f&le & wa
¥ d9 SWRGY I 3T, Sd A UL H3l Sit o "9IN07 SR & i 39 faug
R Afgersll 3R dedl & PUINT Bl e A AT 2017 H T I AT B YR3Td

il Helqy, 3fUdh HIIH ...

it SuRTITUfe: AR HAY Sft, erft Wede lay BRAT ® | 3Ud! WeHe H W el
gl

st i i /L R, oR S SrgEla €, 1§ Siuds werd W e @l
lay @1 =T |
2 SUFUTURT: Y IEH! Ue | S URAT 8, ISP I8d MY UG |

SHRIMATI SMRITI ZUBIN IRANI: I rise to respond to the House on the Calling
Attention notice tabled by Shrimati Kahkashan Perween, Shrimati Jaya Bachchan and
Shrimati Vijila Sathyananth on the issues relating to malnourishment amongst women
and children, with a particular reference to Poshan Abhiyan.

Sir, at the outset, | take this opportunity to inform the House, through you, that
it is a known fact that undernutrition is an outcome of not one, but multiple detrimental
factors. These factors play their role in helping sustain this continuous burden of
undernutrition leading to our inability to achieve our desired human resource potential,
generation-after-generation. In order to achieve the desired target and play the role, as
a global superpower, we need to focus on eradication of malnutrition so as to ensure
that the coming generations are healthy, enabling higher intellectual potential leading
to enhanced work productivity.

Hon. Members may be aware that in spite of a number of nutrition-related
programmes and schemes implemented earlier by Governments, India still faces the
problem of undernutrition of 35.7 per cent, stunting of 38.4 per cent and wasting of 21
per cent as per the NFHS-1V data.

Therefore, on 8th March, 2017, hon. Prime Minister launched the Poshan Abhiyan.
The hon. Prime Minister's overarching scheme for holistic nourishment...

...(Interruptions)...

#Y Iuwifer w1 @A ST, S weHe feRgee g8 § Sl @l ue g
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SHRIMATI SMRITI ZUBIN IRANI: | am reading it, Sir.
Therefore, on 8th March, 2017...

DR. K. KESHAVA RAO: Sir, where from is she reading? It is not there in the
statement circulated to us. It will not help us. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, hon. Minister is reading from a different paper.

SHRIMATI SMRITI ZUBIN IRANI: Sir, | have just read this particular statement.
I am unaware that you have a different statement.

DR. K. KESHAVA RAQO: Sir, | have a statement in my hand.

SHRIMATI SMRITI ZUBIN IRANI: Sir, the status of malnutrition in the country
amongst women, children and adolescent girls is covered under the National Family
Health Survey (NFHS), conducted periodically by the Ministry of of health and Family
Welfare. The details are as under:

Indicator - National Level As per NFHS-4  As per NFHS-3
Children < 5 years who are underweight 35.7% 42.5%
Adolescent Girls BMI (women in the age 22.9% 35.5%

group of 15-49 years

Anaemia among women (age 15-49 years) 53% 55.3%
Anaemia among children (6 months to 59 months) 58.4% 69.4%
Children under 5 years mortality rate 50% 4%

To address the issue of malnutrition, the Ministry of Women and Child Development
is implementing following schemes: (i) The Government has set up POSHAN (PMs
Overarching Scheme for Holistic Nourishment, earlier known as National Nutrition
Mission) Abhiyaan on 18.12.2017 for a three-year time frame commencing from
2017-18, with an overall budget of ¥ 9046 crore. To ensure a holistic approach, all 36
States/ Union Territories and districts have been covered. The goals of POSHAN
Abhiyaan are to achieve improvement in nutritional status of Children from 0-6 years,
adolescent girls, pregnant women and lactating mothers in a time-bound manner during

the three years with fixed targets as under:
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Sl. No. Objective Target
1 Prevent and reduce stunting in children (0-6 years) By 6% @ 2% p.a.
2. Prevent and reduce under-nutrition (underweight By 6% @ 2% p.a.

prevalence) in children (0-6 years)

3 Reduce the prevalence of anemia among young By 9% @ 3% p.a.
children (6-59 months)

4. Reduce the prevalence of anemia among women By 9% @ 3% p.a.
and adolescent girls in the age group of 15-49 years.

5. Reduce Low Birth Weight (LBW) By 6% @ 2% p.a.

The Abhiyaan aims to reduce malnutrition in the country in a phased manner,
through a life cycle approach, by adopting a synergised and result oriented-approach.
The Abhiyaan will ensure mechanisms for timely service delivery and a robust monitoring
as well as intervention infrastructure. Target is to bring down stunting of the children
in the age group of 0-6 years from 38.4% percent to 25% percent by the year 2022. The
major works undertaken under this Abhiyaan are ensuring convergence with various
other programmes; information-technology-enabled common application software for
strengthening service delivery and interventions; community mobilization and awareness
advocacy, leading to Jan Andolan to educate the people on nutritional aspects; capacity
building of frontline functionaries, incentivizing States/ Union Territories for achieving
goals etc.; (ii) anganwadi services, which aim to improve the nutritional and health
status of children in the age-group 0-6 years, pregnant women and lactating mothers
and reduce the incidence of mortality, morbidity and malnutrition. Under the Scheme,
a package of six services is provided through a network of anganwadi centers, which
include supplementary nutrition, pre-school non-formal education, nutrition and health
education, immunization, health check-up and referral services; (iii) scheme for adolescent
girls is implemented for out-of-school adolescent girls in the age group of 11-14 years
for self-development and empowerment of adolescent girls; improvement of nutritional
and health status; to promote awareness about health, hygiene and nutrition; support
out-of-school adolescent girls to successfully transition back to formal schooling or
bridge learning/skill training; upgrade their home-based skills and life skills; (iv) Pradhan
Mantri Matru Vandana Yojana is a Centrally-sponsored conditional maternity benefit
scheme of the Ministry for pregnant and lactating women. Under this scheme, cash
incentives are provided partly compensating for their wage loss, subject to fulfilment
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of health and nutrition conditions; besides, Food and Nutrition Board (FNB) of the
Ministry of Women and Child Development, with its 43 field units in India, is engaged
in creating awareness about nutrition in collaboration with State Government/ institutions
through exhibitions; advertisement in audio-visual and print media; lectures promoting
the consumption of balanced diets and inclusion of fruits and vegetables in daily diets
in addition to demonstrations of low cost nutritious recipes, using locally available
foods; training of field functionaries and training in food preservation for grassroots
level workers; celebration of nutrition related events, etc.,; (v) The Ministry of Health
and Family Welfare also addresses the issue of under-nutrition through various
interventions, like, promotion of appropriate Infant and Young Child Feeding (I'YCF)
practices, Nutrition Rehabilitation Centres (NRCs), Vitamin A Supplementation (VAS),
Village Health and Nutrition Days and Mother and Child Protection Card, Anaemia
Mukt Bharat (AMB) strategy, Home-Based New Born Care and Home-Based Care for
Young Child Programmes, National Deworming Day, promotion for intake of iodised
salt, Rashtriya Bal Swasthya Karyakram (RBSK) and Rashtriya Kishore Swasthya
Karyakram (RKSK) and food fortification.

All these schemes address one or the other aspects related to nutrition and have
the potential to improve nutritional outcomes in the country. As a result of these
concerted efforts, the level of malnutrition has reduced in the country, as is evident
from the recent report of the National Family Health Survey (NFHS) - 4, 2015-16.

My apologies, Sir, for reading a wrong paper. Also, my grateful thanks to the hon.
Members for correcting me.

it SuFHUfY: AT AExon, Calling Attention # ST mover €, S Uig-uid
fire &R AW @t & - e 9o & 91fe e 9 & wHa ® " w3
STt & a9 & 1Y I8 @H 8 Gd | Uh g | 6 uah aAafed & & die 3 arawen
e 2 9P Th T ¥ b N b AW Y I 2, $AY S ggell AW RN, I9
g 89 AN I8l W) ofl | sTHdl FEde WA |

Y. I MUTe Aed (SR UT): Calling Attention # U1 921 81T o1l UH UIet
q UH A ST A W 9 ddhd O |

st SUUTUfT: Ul AEd, Uh ¢ & 3iEY 3 IHTE BRI b [T FHI Bl U
AT B |

W, Y MUTT Aled: 3P 8, odfbd 30 TolX o HMET Y|
it Sraumfe: die 2
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tTransliteration in Urdu script.
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2} SUAUTUFT: &=rdTg | BB S | 371 M 3 dTel gadisi & v die-de fiee
BT AT T A S g ot

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, it is a pity that when we are
discussing women and children, time is limited. a1 9€1 f& 39 8S9 ®§ @RI & &
2?2 I 9gd A1 8 Y 3R HY 9gd IR 9gd A fedew g £ 5@ Hig sredh
qd Bl off, BIS ST el BIAT AT, IFP HUR el gt fhar wd I | PR fS¥HeA
¥ foIg w9 &9 BT o1, O 4 ded I 5 9gd guice delde ¥, S U AN
3R 91 BT My personal experience lately has been that we have not allowed any

special and very, very substantial discussion on women and children. | am so glad that
we are discussing it. &%, # Ul AT DI AT S A QRT BRA BN DI BT SR
3R URT T B Wbl, Al el B it dt B § HA ff 1 ferger < g | She
is a very capable person and I think that she has brought in a lot of points here. So,
I will be very specific since | don't have enough time. You have mentioned that anaemia
among children from six months to fifty-nine months is 69.4 per cent. That's aadhi
aabadi. 3Y®T ST rate of attending to this problem is three per cent per year; three
per cent. How many years will it take for you to really be effective and produce a
generation of healthy children, not stunted children? | will not go into the details that
other speakers are also going to go through. Sir, I think for this, we need a very focused
planning. @1 T ¥ f& malnutrition SATETAR a7 @1 "R d9d & woman 3R child
H BT § 1 Yo A § W AR ¥ villages W 9gd SAT&T BIAT €1 because there
is not enough knowledge 3R U@ difference t & f& <@ #f ISt <ot €, O UgA
¢ B QI IS M SR 9T B TH ST M| 3T ARE BT Sl ASSHe © that is
also responsible for this malnutrition. We need to educate mothers, we need to educate
women and | think we need to educate them through a method which is easily
understood by them because 3T RITGTaY ARy 7, Sl A1¢ €, they are not educated
enought to understand these high funda systems that we are using. So, #3 S,
gl TaT 7 & 39F 7 Mus! 9gd SIT&T &I <A1 US| UF a1 YD 39 UM
IR odel W Y BRAT TSI, so that they can communicate. | don't know how |
can speak in three minutes; there is so much to speak.

st SUHURY: MY 9gd capable €1 ...(gaem)...

it weter ov fsm (SR UQE): WX, UM Usel del of B 5 fide dienf
..(STFET)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, it should be, at least, five
minutes. ...(Interruptions)...
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ot STl A fsT S, B Ja) BT S R T (@@ae).. § 98 b
JE1 g, S 79 MU |9 @Rl 94 990 €, S 99 ¥ 9 @1 2 . (aE)..

3t R fIE AR (SR UQ9): IR, MU $9d! die QY| . (SEem)...
ot Iyl S M §, § SH@T oM @R JEl gL (SEEE)...
At s fg R W, 99 A e e e F forg @ 99 2L (cam)..

it SuwHTUfcr: ST g=d i, SMY difefg | Sy A1 9gd W AR capable da
g1 MY I IresT dierht € |

SHRIMATI JAYA BACHCHAN: Sir, the second point is communication and
delivery system. | must tell you that before we started this discussion, Shrimati
Kahkashan, Shrimati Vijila and I sat, and | spoke to some other women Members of this
House, and we decided on what one was going to speak so that we are not repetitive.
AR H I§ HEl Al § (4 SI8i-5T8l 98 severe problems €, 987 5@ d repetitively
81 fvar g, 98 919 B T8l Rl I8 IR-GR 9ol usdl 2 . (AET Bt Ed).
R, °l ol A7 AR, § wAEr 99y el o | | think that children who have stunted
growth need special care. Is the Government going to provide for a special scheme for
these children so that they grow out of the stunted growth and develop into good
nationals, because tomorrow, they are going to be the citizens? A lot of them are going
to be sitting here and a lot of them are going to be leaders. They need to have a healthy
body and a healthy mind to run a healthy country.

The rest | would communicate to the Minister; | would write to her. Thank you
very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Jayaji. Now, Shrimati Vijila Sathyananth;
please put specific points.

SHRIMATI VIJILA SATHYANANTH: Sir, | would be very specific. |1 know the
limitations of time.

Sir, the vibrant Minister and our friend, Shrimati Smriti Zubin Irani, has already
given statistics. It is a fact that malnutrition and infant mortality rates remain very high
in India, but the budget is very meagre, just four per cent. The budget allocated to
minors, consisting of 40 per cent of the Indian population, is meagre and 19.8 million
children below the age of six are under-nourished. My specific point is that we must
strengthen anganwadi centres. In Tamil Nadu, there are 54,439 anganwadi centres, out
of which 7,517 are in rented buildings, which cannot cater to needs like water, electricity,
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toilets, repairs, etc., and so, health, hygiene and nutrition needs cannot be fulfilled
completely. Another 5,400 are in other Government buildings. We would like our State
to have its own buildings. Under MGNREGA scheme, the allocation made for construction
of anganwadi centres is, seven lakh rupees, out of which five lakh rupees come from
MGNREGA and the remaining two lakh rupees are shared by the Centre and the State
in the 60:40 ratio. But now the 60:40 ratio has been made 50:50. That too, States would
have to construct the anganwadi centres first and only then the Central Government
would reimburse the money. So, it is an additional burden on the States after completion
of the construction work. So, | would request that the Government of India should
reconsider its decision. | would also place on record that Tirunelveli District Collector,
Shrimati Shilpa Prabhakar Satish, has admitted her own girl child in an anganwadi
centre. She has set an example for others by working towards lifting the status of
anganwadi centres, knowing fully well about its working. As far as the concept of
anganwadis is concerned, we have been in the forefront. Under the Dr. Muthulakhsmi
Reddy Maternity Benefit Scheme in our State, Amma had made a provision of ¥ 18,000
for expectant mothers. The scheme should be enhanced. There is another scheme which
was called the Rajiv Gandhi Scheme for Adolescent Girls, SABLA.

In that scheme, adolescent girls in the age group of 11 to 14 years and all girls
in the age group of 15 to 18 years were provided supplementary nutrition for 300 days
in a year. | want to know one thing from the hon. Minister. Now, it has been restricted
to the beneficiaries in the age group of 11 to 14 years. So, | want that the Government
of India may consider to providing supplementary nutrition to all adolescent girls in
the age group of 11 to 18 for 300 days in a year to fight malnutrition and anaemia among
adolescent girls who are going to become future mothers. This has to be implemented.
Sir, | have two more minutes and | want to place on record that...

MR. DEPUTY CHAIRMAN: Vijilaji, ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I will finish it. POSHAN Abhiyaan to provide
nutrition, health care and sanitation was introduced in our Anganwadi centres in 11
districts. Now it has been extended to other 21 districts. So, all our districts are covered.
But | want to know from the hon. Minister one thing. Will soup be provided, centre-
wise? Will date fruits, kitchen garden vegetables be provided? They make food on their
own. So, kitchen garden vegetables should be made available to them. ...(Interruptions)...
Also, under-weight children should get milk. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, | am moving to the other speaker.
...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Our Amma gave nutritious supplement.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Instead of three minutes, you have taken four minutes.
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: So, | want to know from the hon. Minister
if these supplements and nutrients will be provided to Anganwadi workers.

MR. DEPUTY CHAIRMAN: Please seek very pointed clarifications.

SR ORI S5 (W UQR): A SUAHIINT HEIGE, AT H3 $ HBayUl
9 WX 9l BT AR UG (6T &, 396 (g & U] gdie <ol &1 39 IWBR
& HedQUl Tofs # A Afedl 3R 9 fqerd qor 9ol U fqvy €1 sARl WReR
q Al 3R gedl & WYVl [GH 8 B I A Fard Bl &, 1 3
W Y e e g

Hqeled, g d 9o yow & Ul & 9 g, SACIY qST U0 &F Bl BioArsdl
P IR H IFHRI &1 ¢ H IR-AR FUAVT b dR F 1 B SR B, ol GUIvol
P FATET R & A7 IR TRBR M I U8l db hlg 99 HEH 81 IV Y|
39 IR H BEAR ugE H@3A, #f W "Gl R A Afedr vd are e J3 S
Pl IEI-Tgd FuTg o A8 8 3R SAHT g=garg AT A8l § i1 S8i- GUIgol
Bl R B P (AU 3 SN AT Bl g

HElqy, A wue w3 SR Afee ud arer e #3 aer Sel g8 <M |
12 9 13 WA B I JfeA & AT T WA Al gAls, NP BRI B Rl
# R fARM & @ERT dfedl & @ReF Bl i Bl & | AR wee #A S gd
AT AT Ta 9 e A3 "R 7 39 AT & aR 7 s ufg et |
AR IRy & S 39 0 9er &, e dRur ami 7 dfedl & wrer uga
TE ¥ 3R 39F R < # fUed g wer § Gumer # oo g1 # aw 9
$IA -Gl I b AER W Tl H8 I8! g, dfed < 4 39 IR H 3P qde
gQ, fo9 39 919 &1 del T Bl BN < H fUed 99l 9 S WReR @, 396
@l TR WRHR A fUse ufg dret § 980 Jgakia & foy €

HEIGY, AR UM #3 St 7§ 9R-9R AR Q3 &) Afzensit 3R g=dif & an #
fordT Fad & § IR ST |ariur fqer $9 8, 39 IR H ME JoHEN TS,
R SR AR <9 $1 Afgersit ik gedt o v ugar| 39 9R # it gARY |ig
gedl 7 W PeTl # I Al g=gae < AEdl g 6 S 9w @ A & ar
d 9gd el e ¥ e e @ gl
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HEIGY, Mg 41 AT & d8d Ife AN 6] dRE H WRUC HISH T80T Bl
3R Ba-fe @, @1 F¥ed w0 § 96 S g=d, SIRT A Ul A1 & BRI, 9 Guiid
T&t B | BN wive 98 o geR | g d' vl ot f s <w § 09 9gd
AR @UING =g &, A 89”1 A9 Afgell iR a1 faer w31 agi SuReq g, #
S, 3MMUP 3R Wed & ATEIH A IMUT BRI dled] § (b (o1 ke A Heared [ior
3R SIFTATS! & Ul 3MER & Wiead 9 geal & @ fean oimar €, # 39 an #
I 9 Ao HRAT d1edl g | Ugell Al I8 b 39 BRIPH B PN deawr & wy A
SN Q9T | Sirer oM, d1fes S fed Wt aRd 8, I A & - e Tt
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suggest FRAT @TE! g b gDl Ured g # W o Sy, aife dfedt ok g
AP UG SR AFERY BN | S AIA-WY PUNY B G 8, 39 d A%l Bl A
gant| fee § wfa & gRaw F BT drell g, § I' b @wdl g R § WeR 9
W 9T s @l € % T @1 Us 9gd €1 el BT ©, Sy 9 S7u-a7
Wi A G BT U W A, AP ST Had BRI F HUINOT g2 BT | H U IE
1T BRAT ATEdl g | s |

DR. AMEE YAJINIK (Gujarat): Thank you, Mr. Deputy Chairman, Sir, for giving me
this opportunity. 1 would not like to go into the statistics of the numerous studies that
have taken place as far as malnourishment is concerned, whether it is of women or
children. Be it UNICEF or report tabled in the State Assembly or the NFHS surveys,
everything shows that there is malnourishment. I come from a State which is called the
developed State. In 2012, the percentage was 46 per cent, as far as women malnourishment
was concerned. In children below 5 years of age, there was lot of stunting. But, in the
interview, the then Chief Minister, before the Wall Street Journal said, "Yes; we are
beauty conscious in Gujarat and that is why there is this malnourishment.” | think we
should just change our mindset whether it is the people of that State or the Ministry,
we have to come out of it. | will straightaway come to four requests to the Minister
here regarding what should be done in order to see that steps are taken in order to
solve this problem. Sir, in tribal areas in Gujarat, we have 'sickle cell anemia’, where 56
per cent of women suffer from anemia, and a lot of children are suffering as far as
stunting and malnourishment are concerned. There are several welfare schemes, but,
the question is whether they are reaching them and being consolidated or whether the
funding of the Budget is to be allocated more. | would like to make one sincere request
to the Minister here. | would like to request her to take the coordinative help from other
Ministries because when we talk about adivasi belt and rural areas, we bring in the
Ministry of Rural Development; when we talk about sanitation, we heard a lot of
debates on manual scavenging; poor sanitation is one of the issues reasons for spread



Calling Attention to... [17 July, 2019] ...Public Importance 343

of diseases; there is also the problem of hunger and non-treatment of diseases. Now,
the Ministry of Water also has to be roped into this. It is not only the Women and
Child Commissioner or the Women and Child Ministry which will have to solely do this,
there should be a coordination with this Ministry as well as the Ministry of Tribal
Affairs. Sir, one more aspect which | would like to bring is that there is ICDS, mid-day
meal; you find all these nourishments in municipal schools, in rural schools. So, there
should be a targeted scheme rather than praising the scheme of the past Government
or the present Government or giving accolades to whosoever. | think, we have to come
down to the practical steps rather than talking about them. Unless and until, the
Ministry of Women and Child Development does will not take up these issues on a
war-footing basis, the level of malnourishment will not decrease and we will be only
reflecting these in the UNICEF reports, that India in one of those countries where we
have malnourishment at a very high percentage. Lastly, Mr. Deputy Chairman, Sir, the
POSHAN Abhiyan was launched in 2017. | think it has tried to reduce the stunting
below six years, but, the targeted results have not been met. I can understand that the
period is two years, but if it is going to reach from 38.4 per cent to 25 per cent by 2022,
that is the target set by the Ministry for POSHAN Abhiyan, | think a multi-pronged
approach will have to take place and the coordination of other Ministries will have to
come into the picture. That is where the yojanas or the welfare schemes will come into
play, if the panchayat people are given the power and the budget to see that these
schemes are implemented. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shrimati Vandana Chavan, not present. Prof.
Manoj Kumar Jha.

SHRIMATI JAYA BACHCHAN: Sir, | am so happy that there is a gentleman who
is going to speak about women and children.

it SuuTafer AR SR Sft, e A ®, <ifed 89 AT @ed © fb afgang
Ugel dic, AfIg # ST AW Usd gl <&l g

ST ST ga: Sil B, 519 YoV 1 Afearsi & Ul ddeeid s8R, avl I8 R
gl Bl Al B

PROF. MANOJ KUMAR JHA (Bihar): Mr. Deputy Chairman, Sir, | also wanted to
say that | follow the great Parliamentarians on this issue, including the hon. Minister.
So, | wanted to say that | thank Jayaji and everyone who have moved this Motion and
I thank the hon. Chairman who has admitted this Motion. | will not talk about stunting
or wasting, but then the recent Global Nutrition Report says that 46.6 million children
are stunted, and 25.5 million children are wasted.
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Sir, | just want to make a couple of points. | would draw the attention of hon.
Minister that our programme component relies heavily on monitoring, tracking, etc., for
instance, high-speed network and awareness campaigns. | mean, the problem of stunting
and wasting requires much more critical input at the grass-root level. That is number
one.

Sir, my own experience shows that Anganwadi workers are the backbone of this
programme. We have to revisit their condition. In many States, their payments are
delayed or denied. They don't get any travelling allowance whatsoever. Same is the
case with Anganwadi Supervisor. | think, there has been an increase of allocation of
19 per cent and 14 per cent in these programmes. What is more important is that this
increase of funds should have some kind of implication for the payment of allowances
to the Anganwadi workers. You cannot produce the desired results if our goal is only
to do surveillance and monitoring. With these words, Sir, | believe that nutrition is,
probably, one of the greatest challenges before us, and this House must address it,
taking the root cause of malnutrition. One of the root causes, apart from the points
which my colleagues have suggested, is this condition of Anganwadi workers. Sir,
please remember that Anganwadi workers are carrying a heavy burden and we have not
responded to their conditions, the kind of precarious situation they are in, with any
positive agenda. Thank you so much, Sir. Jai Hind.

sft fx Rig (SR w9 Suawufy Sft, g=rare, ool 8AR <9 | #Afgerel 3R
gedl § HUINY BT S GHAT €, T8 g4 8 THR TR €| b WHR 59 IR J9H
ASHG g 2, feg I IISHY UQwr dd STd-oid, 7 d% SId-Sid 9l T8t 81
gt €1 9 # B eF dle Ol €1 399 39dT GBSl RGN B del fferdr § iR
SAfoTT U8 GHRI IS dd GHI el 8l W@l 2l

HEIGY, HRA H HUIYY B YR RO AT IRAFT & | U AHINTD el
F AR H AR Ul R ATF, M B WG BT 7, P Afeand wa g
FUYeT &1 ReR 81 S &1 9Ny @ w9 @fed &R wHe, S @l St
JHAH BIAT & | I FHEIFRT IR qUiSd ST AshHe 0T 81 B Afd JHIEAT 8]
2, Rt g <) oftrd g1l 21 & IURHAT & HRU I= dad W A el g,
Sl % HUINYT & gEH H BAT odl & | AR Afgerel 3 G iR QAT 37
R €1 <% # 33wl faanfEd Afeary ok 28 URR yey 98d gad B © |
56.2 TfRd AfZY 3iR 24.3 Ufrerd gy Ui | difed €1 dadt 22.3 ufera mad
AfeaT 90 femt & foIy SR iR Wiferd TRie & GIE &1 Aa7 deall & | JSD]
7 IdTEt &1 & b UIver Bt B & HRUT AT 2050 TH ARG DI 5.30 BRIS A e
ETET WIS B B A e |
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g1 T IS H HUINUT A TS H <9 7 IS Ahedl SIS Bl & | AT Aol
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Bl TT A1, Sl 9AAT & b WU BHEGH P BRI, FUYO F Fedl b ARING [THRT
H BF dell vhrac H HHI S T Heley, fhdl ff e f 99 997 died S
AT AT BT 21 s u e it Aa srdefed g 2, S9! seferaven
I ISl A Fedt 71 ST Q¥ H Huifid =@l @t |l 4.7 RIS 7, S § BN
YU qul A &A1 BT USRI T8 PR YRR | $HHT Hddd I§ € b <% H &Y 10
gedl § W 4 ged FUVT F AT F I € AR B 19.5 IS AN < H FHUAWT
¥ Rer €

HEIGY, TS TR < H Sl HUIT AW TSI 81 V&l 7, SHST &I HRUT 37fer
21 R & PR g SHS! SIF A Rl 99 U §, gafay g e wooft SR
ST 9gd ST’ BN | $9% A1 SRISRTRT |1 g1 a1 R ofk SRIsF, 9 aF ')
ARPR P G <A1 BN | $0b A-A1 mid-day meal BT 4 a1 &1 TRal H AT
mid-day meal ¥ S @I §96) F=di B QAT AT §, BN a1 GOUANT & &I
2 fp 9R T iR T &1 yuH % @ET g9H # ol Igd &1 @1 99 arel
P 1,000 T B AT & S €1 (THT DY €. A 3 SR GHET T SH A-
e e Mo &1 afs I < e Sy 8iR S U ¥, S SIS | 3esT Wil
SR Aol SR, 1 $0ehT FRaget <Tet 8 | o1l ST QR 1 qRT Ayl il g |
U & AFFarS! & RISl ds WRGR A TS WRPRI P AT A S@l g,
gifteds MER WS ST &, 98 TRE ad el 9gd urr &1 of 399 ff ggr g
MY 3R g g &+l =1y

3P AT B 9E B W 99 81 hrw AR Bl RG F RGN b v a9
I S 21 ddivd & dred W 998U €, g SWHI ART &1 ART black 81 ST
21 98 79 q% et ugd urdr| S ek BT ¥, 98 S9 98 W g 99 Il §, WY
# & 99 a1 ¥ SR 9§ Tifg q% i & e 7l @ W7 e € feoew ik o
&I S AeY | $HS WA A B G ¢ |

it Suwrmfe: IR Rig S, Ut 9wy @ ' T B L (IaET). .

it IR Riw 9=, W o goma 21 diwdar & ufq |9t T w@rer yomelt fasfia
Bl 3R WTeT SudT<ral Bl 3iftie WRey R # gRdafad &1 @mfevl & iR Ireat
..

A Ul g=ae | L (EEH).. 9§ g W) @I gl JeT gl A
RIS 20 |

SRl WIS 89609 (3M1TSeM): ¥R, 37U+ 9 Calling Attention ¥ H31 dla &1
A1 e, sae fav § amud ufd omWR ude FRal g




346 Calling Attention to...  [RAJYASABHA] ...Public Importance

(3T RIS 2]

ot i W), FUwor SRt IR Faa wRd # & T 2, dfew g &
o3 fewal § @ g9 difed &1 gUivor @1 aore | AR iR gwal & SfleT #
ggd A s@ae o E 99w o S wEivr @ 2, 981 ARk SeIdR toecs
T 8, I 3fUAl SR WA Tl & Sl H JoIRl 8, 899 9 310 WU 3R
Uificd MER WX &F et @ Uil & iR orrd ST afean @uimer &1 Rier gkt
€ |

R, AT &F # S WG E, oSl W By fSRgacd (H €, UBS & Y Sl
BI-BIC Tfa & d8l o7 Y&d &1 gefal yuel Afganett ik Rrgeit @it sraven sgd
& TR B 'R oNfSIm # 62 types & SNfIARd YEd T 3D BIS BRI WA
anfeardt €, ST primitive groups &, S SiTell # I&d €, 9 Al FHUWUT &1 RER 8
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€ S 3R g=dl B ST vaccine &1 St ¥, 9@ ff S dd A faam S| S
EART SIPTHRUN I FIR e s=egy €, S0 41 3Id &0 A oy fear syl |9
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-9t €1 ART 96T § 5 agt et § 9@ Wi § Awareness Programme AT
S| (T BT ). HUTT FHRT Bl AEl qRIb A §R B b (¢ ARl R
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SHRIMATI SHANTA CHHETRI (West Bengal): Sir, here are some numbers as per
the National Family Health Survey - 4. One in every two women is anaemic, one in every
three children is stunted, one in every three children is malnourished, and, one in every
five children is wasted, and, 37 out of 1000 babies do not live past the age of one. Sir,
the National Nutrition Mission has a very noble objective of eradicating malnutrition
in India and has set some lofty targets for the year 2022. But let us look at the reality.
In a recent answer given in Lok Sabha, the Minister had stated that of the total
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allocation of ¥ 3142.2 crores in the last two years, the amount utilized is ¥ 569 crores
which is only 18 per cent.

Sir, my first question to the hon. Minister is, why does there exist such a huge
discrepancy and what steps have been taken to ensure 100 per cent utilization of
funds? The hon. Minister also stated that various initiatives have been undertaken to
raise awareness, like POSHAN Pakhwada, POSHAN Maah, IEC activities, and, publicity
through Facebook, YouTube and WhatsApp, reaching out to crores of people.

Sir, my second question is, taking into account Bengal's success in this regard,
whether our State can be taken up as a national model and our schemes be duplicated
across the country? Bengal's efforts have seen remarkable success. Percentage of
underweight children has reduced from 34.43 per cent in 2011 to 10.89 per cent in 2016.
Infant Mortality Rate has gone down from 32 in 2011 to 25 in 2016. During the same
period, Maternal Mortality Rate has reduced from 113 to 101, and, Sir, 100 per cent of
children in Bengal are fully immunized.

Sir, my third question is, whether POSHAN Abhiyan is just an awareness campaign
or has the Government taken some concrete steps at the ground level like providing
complementary diet of fortified rice, milk, Vitamin A supplements, 100 per cent
immunization coverage, antenatal care, among others, to fight malnutrition. Please give

us some numbers.

Bengal has taken giant strides to ensure that the scourge of malnutrition is wiped
out in the State. Bengal has the largest child nutrition intervention under the ICDS
programme reaching out to 76 lakh children below six years and 14 lakh pregnant and
lactating women spread across 23 districts.

MR. DEPUTY CHAIRMAN: Shanta ji, please conclude.

SHRIMATI SHANTA CHHETRI: Energy-dense, protein-rich, ready to eat food,
'Poustik laddu, poustik powder' has been introduced for all. ...(Time-bell rings)... Sir,
I thank you for allowing this Calling Attention Motion.

MR. DEPUTY CHAIRMAN: Shanta ji, please conclude. | am moving to other
speaker. ...(Interruptions)...

SHRIMATI SHANTA CHHETRI: It is our appeal to you to please bring in the
Short Duration Discussion on Freedom of the Press and Media. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Next speaker is Shri V. Vijayasai Reddy.
...(Interruptions)... Please conclude. ...(Interruptions)...

SHRIMATI SHANTA CHHETRI: Sir, opposition's rights to raise issues are not
being heard. Thank you, Sir.

it STRTHTURY: 31 AT AERn @ I 91 RPre W 8] St | L (Iae)...
s 13, fosraars XY oMy dict | ...(ae ). $UAT G BT AJUTAT B | . (STGeIT)...

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, POSHAN Abhiyaan is a very
comprehensive scheme. Targets have been fixed to reduce stunting, undernutrition and
also low birth weight by two per cent and anaemia by three per cent by 2022. It is very
good.

My submission is that presently undernourished girls will eventually become
undernourished mothers who will give birth to under-weight babies. Hence, malnutrition
is a vicious cycle. Therefore, it has to be addressed properly. It is very unfortunate that
despite the increase in food production in the last twenty years, from 198 million tonnes
to 269 million tonnes, still malnutrition in India remains very high. As per UNICEF
Report, a third of women of reproductive age in India are under-nourished. There is a
need to empower and educate the women to prevent too early, too close and too many
pregnancies. Educate the people about the birth control and also one child, healthy
child programme.

My advice to hon. Minister is this. You can think of private-public partnership
in implementing nutrition programmes. | would like to mention here what Mr. Jha
suggested. Anganwadi workers, ASHA workers, they play a predominant role in the
rural areas particularly. In Andhra Pradesh, the present Government headed by Shri Y.S.
Jaganmohan Reddy gam has increased the salary of Anganwadi workers from 3,000
to ¥10,000 per month. These Anganwadi workers are entrusted with the job of accessing
each and every household and find out the problems, particularly of women and
children. They identify them and they are supposed to take the under-nourished women
to hospitals and improve the institutional delivery rather than traditional deliveries.
This is a very important point.

Another point which the hon. Minister may take cognizance of is early registration
of pregnancies and promotion of institutional deliveries. The last point is this. The
Centre has released about ¥3,142.2 crore for the scheme. However, States were not in
a position to utilize that and they could utilize only to the extent of ¥569 crore. The
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Ministry has to persuade the States to implement the programme more effectively by
utilizing the funds in a more efficient manner. Thank you, Sir.

2 ITFUTART, AT TSR], 379 gfeh FHI T8l X€ AT &, SN 59 W A
1 weIed & SaE & AU § T FEdl &1 ...(FFEF)... WS, @i, (@FEH)... $UAT
M SaE | ..(AGE). .

Shrit WY I SR IR, # A S P MR @ AT arEdl § (b
g U PRI & ded H Ut fIdell B WA # wd fBA . (aem)...

MR. DEPUTY CHAIRMAN: The time is only one hour. ...(Interruptions)...
sThrelt BRI g8l W) . (TaE)...

it ISUFHURE: HUAT A A3 FEIGAT BT S Gei | bael I a1d & Rbls
R S . (ae)...

i) o a9t *
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Ig o {6 9 % IRT WeR & 749161y, dfed I50 WRGR 3R ITd A1-91 Gargd
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# 3G ATEFH A @rEdl € fb Ministry of Health and Family Welfare, e a1,
Ministry of Drinking Water and Sanitation, Ministry of Rural Development, Ministry of

Panchayati Raj, Ministry of Tribal Affairs, Department of Food and Public Distribution,
Department of School education, ST T 15 AT 3R A AT & FH=GY
¥ YRT WRGR, Al AR 910 [qbrd F21erd 39 9oy PR & ded § B dd
=
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(el wfar Sffas S
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JuTafe S, ST <9 St 9 31 59 fRiar & gad fear b g 9 i ogm
FUNY AR Py wU | TR SR U gER B 9EEE @ gfie  dwd €, a8
RIS W GTH B e I 980 HH AT & | THIFT B 59 Al & FHIEN dP Uger]
# gul-gy o S| A g |d & WIsE 2, 3 3R 4 Bl qud gY Hex 3R
we &9 TRilC & Ugd Hahd ©, TNl A H UQ¥ WRGRI & A q1d BRh
T ¥E TP RIS T SSollgd I fhar| # smud A1ewq W 3Mexviiy i bl gdm =
=gt f5 Ministry of Health and Family Welfare faeiwa: giifan & forg €13 w91 @
strategy &1 # AT | $HHT 31 €, Test, Treat and Talk. Uvr qRgarer § #1d &
TN ¥ 59 A <1eT Yol B 10 I d<di BT IT AT T, <ifed cled 9, g
g B fafvTe & dax fodan, S9at | 48 og off | ey AATd A & STaTd Rl
2 for &9 UIor uEarel § U & Aed § @ W 1 ARG 96 89X campus fBU
SAPT TRIC Udh RIS ANl a9 Ugad b1 A1, olfbd A== ARl & wIged o, GHIT
¥ forg, Ri% U gw@drs § 8H @I 1,60,00,000 ¥ AT citizens d® UgH WY |
I8 Wl 9@ © f& 919 U conversions &1 gt | &M HRA BT YA HRd 8, a9
TERI W UR conversions &¥ faEdr g, g9d ded # # A Afid St @ W
AT BT @TEdl € f& 84 village @fde WX health, sanitation 3fiR nutrition day
B ¥y ®U F 799 & TN d3d 21 R 89 community-base event @R &
TN $Rd 81 WX, 3FR 89 fUwel 2-3 A& &1 community-based events & 3fids
<@, @1 oMl U AEM U dd &9 AN village oldd TR 1 HRIE 30 AG W SATGT
community-based events, health, sanitation 3fIX nutrition day & #TeTH ¥ &Y Ulg € |

AR, G FHT BT WG &, ST § QI TgQ &l W & BN BRAT
el g1 BRI ufverl el $) |ide wiAn &E S 4 WA & AedH 9 ge 9 Ay
ardier @1 b @R gH uf¥EHl &t B best practice 1 A HiSYA BT AT a1
Fhd 87 § AFAE AiEe I g1 THRAT & A1 S BRI d18d! g (b UroT S
P URTHY T 7 UM W SRR [HAT B N URd WRGR URTHt e #
STTATS! RIS Bl SR AL g P [T WIS BT <1 $ fIT TR 2, 1,31,000
A &l WIE Wi & g uf¥eHl @ B 4 ATl Infantometer T TG, AT
ged B I¢, IAD! 8RS, W FF AU S Adb | g9d o7y &9 @1 weighing scale d&
S BI AR €, Afp Wi &=l N, § el aqr aredl g fb oSl a@ U Ml procure
B B URm B # SUP Ay W Uy Pl WRAR U By dgl fewol T8t B <@l
g, Wfdd 3R BH U AMER $M AN €, Al 9 SAUD] I ARl b gH Hex B
IR A 34l TP 24 BIR, ARG fIewa: procurement &1 gfte | < b 8, oifch ufdest
A H AT db VP W BYAT WA TS B U & BH AN WH B g ¥ W
T We AR d7d g 6 SIS W & 41w ¥ I8 U S R ad, UG
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gt 3R ARt 9% ugd | W gRedt e & wret 9 ol €, @ 9 fasdt o
oSt 9 8l, $udAl uRertl @ e ORI WRGRT A b [ 9 39 I AN H, yg
HH & g d J$, R sARY IoTe gRAT 81wl 2, faag 81 9ear €, dAfdA
39 fav & 9F9dy WR R < |

it |urufer: 13, WS . (@auM).. I8 fede T8 8, difer idyH €1 e #
et |

shrit Wy e SR [T ST, # Sfue HTeE| ¥ ga &1 bl ansdl g (b
31 e 3R fafSten wosa St 9 SivHaTs! R e anefia fear € fr s 99
M Dl AR | W, H IMUd AegH A 30 AEd AR A St | wer g
2 f& 99 201-12 3§ I8 10,000 FRTS AT | AT PR 7 TS A BT R AR
PR P v R 39 foxiig a¥ & 19,000 HRTs DU A SITET &1 Yae= fhar € @R
Alteried] YfewM @1 gfc ¥ 89 M 9 R a¥ 7 Sfer<! 8,000 FRI$ A TG
S A9 T ge 1 I8 TERI WM €, ofbd # SISl adar |l & T A9 A
Ugel B, IHaY & AT |, A FATRT & A1 UNeT AR § gH &R B AR
T A B B Fhd &, $ A9y 7 H WA g HfET il Q1 T usdt, Ashedd
9 WY, 17 <Al & @I Executive Committee &1 HifT 9 favy wR g8 & demaal
P WX db BRI S Iells 3R A-ore 99 8, 98 3R &Y I 8| $9 dVE,

B9 AN IH |aq WAeRid €, g |

ot wmafer. #1 Sf, ST9 ¥E Ao oM €, swfery # ofusd! gam @rEdn g fa
TIRT A concerned fTT WX 3REER H U& front-page story 3ME - 'Schools turn
nutrition gardens in Mizoram district.'

SHRIMATI SMRITI ZUBIN IRANI: Yes, Sir.

MR. CHAIRMAN: There is an initiative taken by Shashanka Ala, Deputy
Commissioner of Lawngtlai, where one-fourth of some 170 villages remain cut off during
the monsoon and hence quality fruits and vegetables are not available; and where 35
per cent stunted, 21.3 per cent underweight and 5.9 per cent are severely wasted... That
is a report. So, she said, "My School, My Farm". In every school backyard, undertake
one farm activity to grow vegetables and fruits. That proved to be a good experiment,
according to the newspaper reports. Just take note of it. That is all.

SHRIMATI SMRITI ZUBIN IRANI: Sir, with your kind permission, | would just
like to inform the House, through your kind self, that a special programme has been
undertaken by the Department of School Education to do this gardening or have
kitchen kind of gardens across all schools in the country. Secondly, we are in
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conversation with the Ministry of Agriculture and Urban Affairs - because we see
malnourishment in urban areas also - to ensure rooftop gardens. With regard to
nutrition, a prototype is being worked out with the Ministries of Agriculture, Rural
Development and the Urban Affairs.

GOVERNMENT BILL
The National Investigation Agency (Amendment) Bill, 2019

MR. CHAIRMAN: Now, the National Investigation Agency (Amendment) Bill,
2019. Shri G. Kishan Reddy to move a Motion for consideration of the National
Investigation Agency (Amendment) Bill, 2019.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Hon. Chairman, Sir, | beg to move a Bill further to amend.
...(Interruptions)...

MR. CHAIRMAN: Say, 'l rise to move'. The word 'beg' has been removed.
SHRI G. KISHAN REDDY: Sir, | rise to move:

"That the Bill further to amend the National Investigation Agency Act, 2008, as
passed by Lok Sabha, be taken into consideration."

MR. CHAIRMAN: The Motion moved. Any Member desiring to speak may do
so after which the Minister will reply. We would take up the discussion now. Dr. Ashok
Bajpai. ...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Let tne Minister say something about
amendments. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, | just want a little more time on this Bill. Two
hours would not suffice. ...(Interruptions)...

MR. CHAIRMAN: | agree with you. ...(Interruptions)... Let us start the debate.
...(Interruptions)... It has been brought to my notice even by the Leader of the
Opposition and by other parties also. | would keep that in mind but first let us start
the debate. There would be some time limit but, at the same time, more than two hours.
| do agree. Dr. Ashok Bajpai.

ST. 3eNP JroTaAt: AT FIUfd S .. (STE)...
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st wmafer: Ifg WIE, oMU $© dieT aEd €2

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, | would
request the hon. Minister to say something.

MR. CHAIRMAN: The Cabinet Minister wants the Minister of State to make a
beginning. ...(Interruptions)...

SHRI G. KISHAN REDDY: Hon. Chairman, Sir, terrorism is a serious concern which
is dangerous not only to India, but also to the entire world. Our Government has a zero
tolerance policy against terrorism. Various steps have been taken to fight terrorism like
reinforcing the intelligence setup, checking infiltration, capacity building of special
police forces in States, constitution of National Security Guard (NSG) hubs etc.

Prior to NIA, State Police Forces used to investigate terror offences. However,
they faced constraints, especially in terrorism cases having international/inter-state
linkages. In the aftermath of Mumbai attack-2008, NIA was created on 31st December
2008 by the enactment of the NIA Act, 2008. It commenced functioning from 19th
January, 2009. NIA has a pan Indian presence, being involved in investigations pertaining
to 26 States/UTs. Presently, NIA is having 8 branch offices apart from its headquarters
at Delhi. These are at Jammu, Lucknow, Kolkata, Guwahati, Hyderabad, Raipur, Mumbai
and Kochi. Till June 30, 2019, NIA has registered 272 cases. Judgements have been
pronounced in 51 cases, out of which conviction has been secured in 46 cases. Overall
conviction rate is more than 90 per cent.

Our Government is proposing amendments in NIA Act to further strengthen the
legal framework to tackle terrorism. The object of the proposed amendments in the Act
is to facilitate speedy investigation and prosecution of terrorism offences, including
those committed outside India in which Indian citizens/property are victims. Our
Government has zero tolerance policy against terrorism. In case, there is a terrorist
attack abroad on Indian citizens, property, flights and ships, our Government will not
spare terrorists responsible for that. Therefore, it is essential to empower NIA so as
to ensure harsh punishment to such terrorists.

The present system of appointment of a Judge by name causes delay in trial of
cases as every transfer of the Judge necessitates fresh appointment after seeking
recommendation of the Chief Justice of the High Court concerned. Therefore, for the
words "a Special Court constituted”, the words "a Court of Sessions designated as a
Special Court" is proposed to be substituted. Here, | would like to clarify that Judges
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of Special Courts would continue to be appointed as recommended by the Chief Justice
of High Court concerned. Only the process is being simplified to avoid delay as our
Government wants to ensure that terrorists get punished quickly as per law.

In the Schedule, the following Acts are proposed to be added:-(a) Explosive
Substances Act, 1956. as many times the explosive substances are used by the terrorists
and, such Acts may need to be investigated by the NIA independently in future, (b)
Sections 370 and 370A of the Indian Penal Code, which deal with human trafficking,
to enable NIA to investigate those offences. Women and children smuggled from
neighbouring countries transit through India. There have been several discussions on
human trafficking in this august House wherein hon. Members expressed deep anguish.
State Police face difficulties in investigating human trafficking offences as these have
international and inter-state linkages. Presently, there is no Central agency to investigate
such crimes, therefore, it is proposed to empower NIA in this regard, (c) Section 25(1
AA) of the Arms Act as the terrorists sometimes use prohibited arms to commit crimes
and the NIA is required to be empowered to investigate such offences under Arms Act
independently, (d) Section 66 F of Chapter XI of the Information Technology Act, 2000
as it deals with cyber terrorism, which needs to be investigated by a specialized agency
like NIA. Cyber terrorism has become a serious challenge for the whole world. New
ways of cyber terrorism are being evolved continuously. Empowering NIA to investigate
such offences will help in developing core competence in this regard and further
strengthen our country against the threat of cyber terrorism.

Hon. Chairman, Sir, | request all Members to pass the proposed amendment
unanimously to strengthen the legal framework against terrorism. This will help in
speedy investigation and prosecution of terrorism offences, including those committed
outside India in which Indian citizens/ property are victims. Moreover, it will facilitate
strong action against serious crimes like human trafficking and cyber terrorism.

The question was proposed.

MR. CHAIRMAN: He is a new Member as well as the MoS. Sometimes we have
to be a little liberal. That is all; good. As this is a Bill, it will be initiated by the
Opposition. Dr. Abhishek Manu Singhvi. He is not here. Then, Shri Vivek K. Tankha.
You have two more speakers, Tankhaji. Keep that in mind.

SHRI VIVEK K. TANKHA (Madhya Pradesh): First of all, | thank the Chair for
giving me this opportunity. | would like to say this in a little historical perspective that
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this Act, that is, the National Investigation Agency Act, 2008, is an outcome of some
massive and diabolical incidences that took place in this country. We witnessed on 24th
September, 2002, the attack on Akshardham Temple, where 31 people lost their lives.
On 29th October, 2005, we had the Delhi serial blasts, where more than 70 people died.
On 7th March, 2006, at Varanasi there was synchronised bombing and more than 28
people died. On 11th July, 2006, we had the Mumbai Train bombing, where, again, 209
people passed away. Then, we had the Malegaon bombing, where 40 were dead and
125 injured. All this culminated on the 26/11 Mumbai attack, which shook the nation
and shook the world, which led to the passing of this Act in 2008, and this was, when
the UPA was in Government. The salient feature of this Act at that time was and remains
so today also that we have to combat, in national interest, terrorist and alike activities.
There can be no compromise on this, be it which party, does not matter because nation
comes first. But the problems that have arisen out of this Act and the problems that
would arise out of the amendment later, that is something which | would like to point
out. Now, we have expanded the scope of the Act. There is nothing wrong in that
because if we look at the genre of the Schedule, it carried offences committed under
the Atomic Energy Act, Unlawful Activities Prevention Act, Anti-Hijacking Act,
Suppression of Unlawful Acts, SAARC Convention (Suppression of Terrorism) Act,
Weapons of Mass Destruction and so on. These are all Acts which have global national
ramifications, where you need investigation of specialised people with experts and
cutting across all territories at times. And now, we are adding four more. We are adding
to this human trafficking, offences relating to counterfeit currency or banknotes,
manufacture or sale of prohibited arms and cyber-terrorism and Explosive Substances
Act, 1908. These are also mostly trans-State and very often, trans-national. The second
part of this Amendment is about the jurisdiction. About jurisdiction, I would say that
this Act gives international jurisdiction, but, now, we have made it specific that even
beyond the borders of India, if it needs to be investigated, it would be done. That is
welcome because we would also like investigations to get completed and facilitated.
Now, the problem starts with the Special Court. Initially, when we made the Act, and
Section 11 says, "The Central Government shall, by notification in the Official Gazette,
for the trial of Scheduled Offences, constitute one or more Special Courts..." Now,
constitute a Special Court means, you set up a court. You set up a new court possibly.
It is a specific court for these offences. Now, for these 10 years or 15 years, really
speaking, there was no court constituted. In fact, this was pointed out in many articles
in between. Today, the amendment says that we are going to designate. The word
‘constitute’ is being substituted by the word 'designate’ a judge. A judge, when he is



356 Government [RAJYA SABHA] Bill

[Shri Vivek K. Tankha]

designated, per se, it only means, out of the subsisting judges that you have in the
court, one of them is designated to hear these cases. One of them is designated to hear
these cases. This will not, by itself, solve the purpose because, what we are doing is,
we are not helping the judiciary by bringing in more judges for more courts. There is
no audit of cases that are coming to the courts which would need more judges, and
if you want more designated courts, more special courts, you should have audit of
cases and audit of courts which would then enable judiciary with the proper finances
to set up more courts so that other cases don't remain pending. Now, why do | say
this? This is not the only instance of a special court. Special courts are also in the
various other enactments. You have the Scheduled Caste Scheduled Tribe Act; you
have the Essential Commaodities Act; you have whole lot of other enactments which
also have provisions for special courts. What has happened? It is very surprising.
Between 1950 and 1990 or 1995, not more than three or four enactments brought this
concept of special court. Post 1990, at least, 20-30 enactments are there which do not
talk of special courts. So, there was no concept of a special court in pre-independent
India for a very long time because normal courts were able to do that job. Now, when
normal courts were not able to do that job, you wanted to have fast track courts, in
short. The point today is, after 15 years, we still are not constituting new courts. Now,
we have substituted the word constitution with the word designation, which does not
mean much. You are only adding to the burden of the judiciary and you are not helping
the judiciary to dispose of many other cases. If one judge gets designated for this case,
that means he is taken away from working for other cases.

Then, | also have an issue about this Act, in a sense, that we are bringing an
Amendment. Now, we bring in the Amendment at a time when the validity of this Act
itself is under challenge. One of the big challenges to this Act is that the power of
policing under List-2 rests with the State. There is no power of policing per se in
List-1 except to the extent that there can be a Central Bureau of Investigation and
Central Board of Inquiry. That is the only entry in List-1. Now, we have a Central Bureau
of Investigation which satisfies that entry in List-1. Even that entry was challenged in
Assam High Court. In 2013, the Assam High Court struck down CBI's constitution as
illegal, and the matter is only pending in the Supreme Court on a stay order. So, we
don't know what would finally happen when the matter is heard and what will happen
to all those cases which have been investigated and tried by that agency. Similarly now,
NIA does not have any such protection in List-1. NIA is an agency which is a policing
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agency. You have picked up all the offences, or maybe, new offences, which arise out
of IPC or other special Acts, and you have given that authority to the NIA to investigate.

Now, when you give that authority, it is a policing power. Now, under the CBI,
even at that time, when the Delhi Police Establishment Act came into force, we made
sure that nothing that happens in a State is done without the consent of a State. After
all, we are a federal country, and States have a degree of sovereignty. Now, if we don't
respect that sovereignty, if we don't respect the States, then, there would be a problem
in governance. Now, the problem here is that we have provisions under Section 6 of
this Act which say, "That at any time, the Central Government can ask for investigation
of any case even if pending in a State." Now, the problem that arises today is this. |
have two instances. In Chhattisgarh, the Chhattisgarh Government has made two
requests to the Central Government. One is about the Jhiram Ghati case. They feel that
the investigation has been closed by NIA without actually going into the depth of the
political conspiracy which was there in the killing of all the Congress leaders. | mean,
the whole leadership of the Indian National Congress was finished in one incident. Sir,
we feel that the investigation is quite incomplete. There is a provision here that you
can take assistance of the State Government where you so wish. The State writes to
the Central Government saying, 'We want to help you; we want to assist you so that
we can reach out to the people who are actually accused of this heinous crime." The
Central Government rejects it! | don't see why the Central Government, if it is so keen
to do justice in these cases, if NIA really wants to investigate properly, why would it
refuse a request of a State Government to assist? Similarly, recently, there was another
incident where an MLA had been shot dead in Dantewada. The NIA, on its own, since
it has a suo motu power, calls for an investigation. When it calls for an investigation,
the State says, 'We are already at the end of the investigation. We have arrested the
people. Some people have also been neutralized in encounters. We are at a very
advanced stage of investigation." Despite the State saying this, the investigation is
taken away from the hands of the State. Why | am saying this is that Section 6 did
give power to the Central Government but it was envisaged in a spirit of cordiality and
federalism. It never envisaged that you are going to take away the rights of the States
where the State is also competent to investigate and is investigating with due diligence
and sincerity. You will not let the State do that.

All these facets have led to a situation where the people have started feeling that
NIA, by itself, can't do justice in all situations. The States who felt that the policing
power was with them under the Constitution, maybe, at the time when the NIA was
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enacted, because of a sense of nationalism, nobody objected since so many incidents
happened and the people did not object to the enactment of this Act. But, today, the
Guwahati High Court is hearing it, the Jammu and Kashmir High Court is hearing a
challenge to it. So, all these challenges will, some day, lead to a situation where, maybe,
NIA enactment is struck down. | don't know what sort of indefiniteness it will lead to,
to all the investigations that have taken place.

The problem that | see is that despite there being a saving clause, interestingly
there is a saving clause in this, | am reading Section 11...

MR. CHAIRMAN: Vivekji, you have taken half of your party's time. Please keep
that in mind and go ahead.

SHRI VIVEK K. TANKHA: It says in a sense that notwithstanding anything
contained in any other law for the time being in force, the power of the State will never
be compromised or neutralized. |1 am talking of it in general terms. Now, despite the
saving clause therein in this Act, the Central Government, in exercise of its powers in
Section 6, has been challenging the rights of the States to assist in investigations,
taking away cases where they are already investigating. So, this was not the intent of
NIA. The spirit of the NIA was that of cordiality and federalism. In important matters
where the nation looks to good and efficient investigation, the expert body should
investigate and the States should assist. The States here are prepared to assist but the
problem is, NIA is refusing to take assistance. So, what | feel, with utmost humility, is
that you may make a very good Act. You may have the best of intentions. There may
be pious motives. But, if the implementation of the Act in the country is not in the spirit
of cordiality and federalism, then certainly the implementation is going to suffer. The
objects with which this Act was brought into force will not be achieved. The problems
that have arisen will grow bigger and bigger. Ultimately, there will be failures facing us
and nothing else.. Thank you, Sir.

ST, 3G Il (STR U<eN): AFAR 9Hmafa off, enft e9R =, st fads &
J=IT S dld T2 I | IERYUM HGR F FU Adddle HI gedl a¥ 2005 H gy AR
I9G 9% g¥ 2009 H WS H Ul gy, d8l 166 AN AR Y| ¥ Refoai @i e
g%, 30 WY I@ 9 ARV | W H POTA ST of 3R SUF ded W dadl & Raams
HRATS B S oY, RN S99 W §91 I8dT o1, <ifb o9 99 2004 H Ugell R
UPA ®R®R al, A1 Ugell dbfd-c § POTA HIH I FHIG R ol o feran 1|
39 ol & SR fa endearel ¥, e 39 RE b I ¥, 9 e iR i
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8 Y, Hifd POTA SR S A9 &1 77| POTA &I & 9 81 & dg,
U qcdl ¥ Mued & Y <9 & UM BIg B Tl ATl SHST Ao € AT, ST
ot faded 7 ®81, 99 2004 F TR qY 2009 TP, < H 7 SN b=l geARt B 3d
e o, R <9 & ey arRe ek 9 e AR Tyl

AR, IS 91§ UPA IRSR 1 8, a9 2009 ¥ &8 @Re & dls, I8 107
forr & NIA &1 739 a1 ST | NIA &1 89 &R 9% S ARHd], JRell, S B
el @I e, < P S International treaties €, STH 9 URTHT FART S 1€V
T €, ST HID! ABAM & [I¢ 9Tl H&d IS B MU o AT AT Sl I8
g f4gae a1 €, I8 bad NIA ST $1 3R JHE @ | A PR D
fore @ w2

ARIER, SAARC dffie, a9 1993 # B3| IHH I8 aF 83N 6 S 8ARI
International jurisdiction & T International treaties €, S8 SfaRTscry ARt o=+t
3R 39 TRE @ gAY il &, a1 g8t Ht I S &_ &7 AHR 81| UF el
<91, U o1, ST SAARC &1 &R ST&! a1, ot Sid d@ NIA &I strengthen
2t fpar Sran, 99 9% 89 S 9RI Al S A1 el 9ol UTd | 89R TSRAT SF ey
AR sheidr # gAR AFIRGE & g1 81 91Y, d W &9 IS g T8 dY Fdhd ¢ |
AT oSl I AMeE o Uel, oy T NIA &7 89 &R ywidl 9917 a% iR <9
# ddare, SUATE DI TSR B AHT AR I DI AFRT W S a1 8 W™
@l & fawg AOG & A Fuer S A |

AR, PR AW QW Al 3MUB! Ul o N & Investigation agency @t il
HRIHAT 8, g8 dol & U a9 3a9 &8 993 § 9 ANl 9 51 &l § g $
3R B graet g3 a1 51 ¥ & 46 Hs NIA & prosecute §Y, 3= &oll g5 | 9
UHR 9%, 90 URHCT AURTMRAT Pl oIl S B BF gl | 3AH a1l BRE IawAqT Bl
TS 2 fF N SR ¥ S dohrdd IOl ©F S Wb 3R NIA ToR @ pRars 9
T I HIWd B AF |

AR, 39° 98d 1 AFY &R S8 USRI W S g, difd Sl Siig g, 98
ggd qEAIEd Bl WS b I JWBRI €, b A coordinate PR, I AU
% 3R S International Commission of Inquiry & investigation &, S¥# 39 @RI
& A1 SHR, 910 PP, B9 d8 dP Ugd Aeh | APl 3N el HRA B T
gt 7, afcws I global problem 21 ARY T ddwarg § XA & 3R I8 dddrs
& Rge® ofea1 @redl & | SHIfTg # ool g9 WRaR 3R I8 #ASl ol 9u18 o1
=G, S NIA BT Ferad BR & oy I8 daied e oy €1 g9 NIA SareT
qpaar BRT 3IR S ARG & a8 B9 AU o Pl GREl & Y 3R Aogd |
BH B D |
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Sir, over the past several years, India has been the victim of large-scale terrorism
sponsored from across the border either in J&K, North-East and any other place in
India. There have been innumerable incidents of terrorist attacks, not only in the
militancy and insurgency affected areas and areas affected by Left Wing Extremism, but
also in the form of terrorist attacks and bomb blasts, etc., in various parts of the
hinterland and major cities, etc. A large number of such incidents are found to have
complex inter-State and international linkages, and possible connection with other
activities like the smuggling of arms and drugs, pushing in and circulation of fake
Indian currency, infiltration from across the borders, etc. Keeping all these in view, NIA
came into existence. It is rightly said if POTA was not removed, maybe, such agency
was not to be formed. In only ten years, NIA gained credibility on investigation of
scheduled offences using the latest scientific methods of investigation or ensuring
effective and speedy trial; developing into a thoroughly professional, result-oriented
organisation, upholding the Constitution ot India displaying scientific temper and
progressive spirit while discharging the duties assigned.

MR. CHAIRMAN: Dr. Bajpai, are you quoting from something or are you reading?
JMUGT YAl FEl, die T @Ryl If you are quoting something, you must say.

DR. ASHOK BAJPAI: Maintaining professional and cordial relations with the
Governments of States and Union Territories and other law enforcement agencies in
compliance to the legal provisions of the NIA Act. The NIA assists all States and other

investigating agencies in investigation of terrorist cases, ATIaR, favre uta Arell § NIA
9 ST achieve f&am g, it successfully curb ISIS-related incidents when other parts of
the world is still facing the situation. No jihadi terrorism case came to light. NIA
successfully curbed the situation in J & K and acted against persons supporting the
militants' outfits through funds or other means. It strengthened the federal system as
most of the Scheduled Offences are inter-State linkages, etc. Sir, NIA being a federal
agency, such crimes can be controlled more effectively. Sir, NIA can deal more confidently
the cases or situation which challenge India's national integrity. As a result, there is
a drastic fall in the terrorism-related cases. Sir, NIA effectively executed Mutual Legal
Assistance Treaty or extradition with other countries. FT=RIaX, NIA & U9 & 37
iR Redl # Y S 989 AR A/ €, S terrorism ¥ SIS 8¢ &, cross-border
terrorism ¥ S$ §Y &, NIA &I strengthen &= § & 39 W |l YWl HRATS B
AR | AR F FAR I BT 98 od] drex Hedr ¥ 980 IR dd g9R I8l
gl BRP AR Tl o €1 3 dd gARI NIA &7 IiffeR gt o f a8 g8t




Government [17 July, 2019] Bill 361

I W PRAS IR Gd | T HUET F 916 TAR UK 98 ISR B8hN, R &8\
TAY T B AR 9 SRR UL Arebdl B RaelT, JAdpdniedl & Raard HrRars
PR FHN| U B IS GR& & fI¢ NIA BT Agd BRAT 98 ST’ AT | AR,
NIA g9 1 78 oft, <ifp ST arhd ST < ST a1fe T off, a8 drhd def <f TS|
31T 39 fage # Hee @R & aig NIA THaa] 8Rfl, <2 S GRef dolqa 8,
< B WYY HOGd NN, < DBl YAl R ISl Holgd R IR I WA
arel Sl THE W@ €, ST 9¥ Bl fera ferd | safaw # =@ 5 98 we sier
|1 ANy fJgwe €, g fBa #, <@ @ AW & U ue-fdus uie AR AR Q9
& fed & u deed f9ue arRm T g, 39 W 9t AN U 99 9 WAl Idd
| F e g P 99 US T8I ¥ S| gg I P Sed Aed ¢l T8l 9
SI9 Ud Hd A AN gRT, dF Ul diddl 1), U 3RTSId dddl OR, Sfddbdradl U
SHBT TS U9TG US| 9 FHSRI b qRT <27 S 3Mddara) fdal & Raes Tdhyje
BIAY Wl ¢ AST 9gd-9gd g=Iais |

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Chairman, Sir, I think, this
is a very important Bill. I rise to support this Bill. The apprehension relating to States'
autonomy or States' rights, | think, in the light of the proposed amendments, is not
valid. It is because only Scheduled Offences are subject matter of investigation by the
NIA. So, it is not offences; it is only Scheduled Offences. Sir, more offences are
included under the Schedule through the proposed amendment.

Sir, terrorism is against the rule of law. Terrorism is against democracy. Terrorism
is against our human race. So, if we allow terrorism to grow, definitely, the entire human
race will be erased. So, at any cost, we must eradicate or prevent terrorism. In the light
of incidents that took place in Mumbai and when our great Parliament building was
subjected to terrorist acts, we have to prevent terrorism at any cost. At the risk of
repetition, Sir, in the light of the proposed amendments through this Bill, the States'
rights are not violated. It is my humble view.

Coming to the constitution of courts, designation of courts, I think, the Central
Government has taken a practical view and what practically can be done has to be done
through this amendment. Merely constituting more and more courts without competent
judges is of no use. Therefore, existing courts will be designated as the courts under
the National Investigating Agency Act. There is nothing wrong in it. It is a workable
solution. So, the Central Government has rightly taken the policy decision and amending
the NIA Act. | welcome it. Also, now, the terrorist activities taking place beyond the
borders of India have been brought within the scope of this Act. Also, the Central
Government is the authority to direct the agency to register an FIR if any offence takes
place outside India. | don't think that this is a wrong provision.
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The hon. Minister, in his speech, has talked about 90 per cent conviction rate.
It is definitely worth welcoming. Ordinarily, in criminal cases, the percentage of conviction
is very, very low. In certain areas, it is absolutely nil. Here, 1 would like to suggest that
a timeframe may be fixed to conclude the trial, not the investigation.

Therefore, Sir, | welcome and support this Bill. Thank you very much.

SHRI DEREK O'BRIEN (West Bengal): Sir, on the one hand, you have the wishes
of the duly elected Government of the day; on the other hand, you have the supremacy
of Parliament. On the one hand, you have the wishes of the Government of the day;
on the other hand, you have the integrity of Parliament forever.

That all of us want to fight terror, that all of us are on board on the basic issue
of fighting terror, there are no two ways about it. But, how are we going about
legislation in Parliament? That's what | raised in my first two sentences. In the 14th Lok
Sabha, 60 per cent of Bills were sent for parliamentary scrutiny. In the 15th Lok Sabha,
71 per cent of Bills were sent for parliamentary scrutiny. In the 16th Lok Sabha, 26 per
cent of the Bills were sent for parliamentary scrutiny. In this Lok Sabha, so far, out of
ten Bills, none has been sent for parliamentary scrutiny. Sir, when we talk about sending
Bills for parliamentary scrutiny, | think, 'parliamentary scrutiny' means scrutinised by
the Parliamentary Standing Committees. It is not that somebody is opposing this Bill.
What we always say is, we must have parliamentary scrutiny otherwise there will be
a two-hour discussion and that means it has come and gone. So, that is the procedure
which has been followed so that the strong Bills can be made stronger. So, that, Sir,
is not happening.

Last time, | made a point about the Ordinances. And, the Home Minister quite
rightly said that the NDA had done better than the UPA. But, my intention was not
to make it NDA Vs. UPA. | just wanted to say that four, out of ten, should not be
Ordinances. We should try to bring that number down. So, that's the first point on the
proprietary of Parliament.

Secondly, Sir, what is the track record of this Government on terrorism? Because,
terrorism is something that goes back long, long way and we will get to that. But, in
Jammu and Kashmir, as an example, terror incidents have gone up by 260 per cent, from
170 to 614. | have the details here from the South-Asia Terrorism portal. They say that
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there were 451 deaths, 1589 injuries. Then, you come to Pulwama. The Governor of
Jammu and Kashmir said, "@ToRargl gs @ I" He said this. And, it is a serious issue.
To say we are in a political House and to say anything here is not political, | won't
take that. Fourth one, after Pulwama, Balakot came. | only want to give a quote from
Balakot, but no comment on the quote. This is what was said after Balakot. "Experts
were re-thinking on the airstrike due to bad weather, but then | said so much of cloud
cover and rains could be beneficial. We can escape their radar. This was my raw
wisdom. | said, there could be a benefit. Then I said, "There is cloud cover, please go
ahead." Sir, this was said by a very high constitutional authority; this was said by the
Prime Minister of India. On terrorism, broadly, we say, there is internal terrorism, which
we must fight and we have fought, and external terrorism. As regards the internal
terrorism, when was independent India’s first terrorist act? When someone brought a
gun, put some bullets in the gun and at point-blank shot our beloved Bapu. That is
my interpretation of what was India's first terrorist act. ...(Interruptions)... But, today,
that same assassin in these very portals is hailed as a patriot. He was a terrorist; he
will remain India's first terrorist for today, tomorrow and the day after. There is Left-
wing terrorism and | come from a State which has experienced Left-wing terrorism or
Left-wing extremism, if you want to use that term. We have seen how over five, six,
seven years of the Bengal Government under Mamataodi, the only answer to that was,
there was development, development, development in Jangal Mahal, and, now, there is
zero terrorism. But, | don't want to go into Left-wing terrorism. ...(Interruptions)...

MR. CHAIRMAN: Please. Let him conclude.

SHRI DEREK O'BRIEN: I don't want to go into Left-wing terrorism, because, then,
I will be tempted to go into right-wing terrorism; intellectuals, journalists being shot,
that is right-wing terrorism. Sir, but, let us come to the key point of this Bill, which we
thought could be further improved, and that is the issue of federalism. We can have
many interpretations of federalism, but | thought we take the direction of the mirror
shown to us by Dr. Ambedkar. It is his quote, Sir. He says, and | quote Dr. Ambedkar,
" In normal times, our constitution is framed to work as a federal system. In times of
war, it is designed to be a unitary system." So, that is the basic point, which the first
speaker from the Congress, Vivekji, was making. You look at Section 6 of this Bill. Sir,
the salaries of the judges of the High Court are all paid by the State Government, but,
in effect, the State Government is bypassed in this over a good cause, over a noble
cause. We have very good examples in Bengal where we have cooperated like in
Burdwan blast, where there has been cooperation between the State Government and
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the NIA. So, the issue of federalism is a cause for concern, because two of these from
the Scheduled List, if you look at the Bill, are human trafficking and cyber terrorism.
These are on the Scheduled List. If these go back in the Central list, Sir, there is a big
chance of a conflict. There is a big chance of a conflict, because, then, cyber crime can
become cyber terrorism and State's right could be usurped.

Sir, my two other points on the Courts have already been made by Vivekji; so,
I am not going to repeat them. | am going to come to Section 4 of the Bill. We, the
Trinamool, raised certain points about the Bill in the other House. My colleague did
not get an answer; so, let me try again. What about Pakistan? 'Bilateral’ is clearly
mentioned in the Bill. There is an international court which signed the treaty. So, my
direct question, through you, Sir, to this Government is: Will Pakistan sign the treaty?
I know, they cannot answer on behalf of Pakistan. That would be foolish of me. But,
that is the biggest problem of the law. Will Pakistan give us jurisdiction? How have we
done it on Pakistan? We went to have vegetable biryani have in 2015 for a birthday.
We allowed a five-member investigation team to come to Pathankot. Then, they went
back and said that all fault was ours. Internationally also, the old hyphen which existed
- this had gone away between India-China - has now become India-Pakistan. That
is an issue. If we want to fight terror, if we want to seriously fight terror, we have to
address the Pakistan issue and we would want to hear from this Government what is
its view on Pakistan.

Sir, my last two points. There is a fear, and, | am sure the Prime Minister and the
Home Minister will understand this because both, Prime Minister Modiji and Amit
Shahji, the Home Minister, are actually grown out of the federal structure of this
country as the Chief Minister of Gujarat and the Home Minister of Gujarat. So, they
will be more open to listening to the federal view on this because the critics will say,
you already have some allies, you already have the ally of the CBI, you already have
the ally of this or that. Critics will say this or the political opponents will say this that
you have the ally of the CBI, you have the ally of the ED, you have the ally of the
IT. So, this must not be another ally because then the National Investigation Agency
must do their job and not become the National Interference Agency.

MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: Sir, my last point. | started off with a little Indian history
of 30th July, 1948 but now | want to go to modern Indian history of ...(Interruptions)...
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MR. CHAIRMAN: Please.

SHRI DEREK O'BRIEN: 30th January. ...(Interruptions)... 30th January.
...(Interruptions)...

MR. CHAIRMAN: Please. He is capable of remembering. You don't worry.

SHRI DEREK O'BRIEN: No, no, Sir. This is the problem I have. For last 15 years,
16 years, | am only doing politics, not doing quizzes.

MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: 30th of January, 1948. But the last point | have, Sir, is to
do with 15th or 16th of July, 2019 because my interpretation of this history is different
from what I heard from the Home Minister. Sir, he is here today. | am sure, he will clarify;
and | quote. "The allegation made was that TADA --and | am making it in a way where
there is a clarification - Terrorist and Disruptive Activities Act or POTA, Prevention
of Terrorism Act - were repealed not because of misuse - | am quoting him - but
to save a vote bank." That is what | heard.

MR. CHAIRMAN: Thank you.

SHRI DEREK O'BRIEN: Sir, my last point. | am trying to build on. ...(Interruptions)...
MR. CHAIRMAN: Please. | have extended three minutes.

SHRI DEREK O'BRIEN: Sir, on these issues, you give ...

MR. CHAIRMAN: Please. | don't give. It is the practice.

SHRI DEREK O'BRIEN: BJP's very learned, very respected former Deputy Prime
Minister on record had said, "There should be no use of POTA." He said this in 2003
and he wants State Governments, in fact, two Chief Ministers not to wield this law
against political rivals." He said this in 2003 and the BJP then instituted a Committee

to investigate because of political rivals.

Sir, we are all there when it comes to terror because terror knows no religion.
Terror knows no religion. There is only one terror, and | will end with one quote, last
quote, one-line quote. I was thinking of quoting Churchill or Mandela but this is one
line. This was said two years ago. "Terrorism in any form must be defeated. Humanity
is about spreading peace and harmony - Mamata Banerjee". Thank you, Sir.
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MR. CHAIRMAN: Thank you. Prof. Ram Gopal Yadav.

B AT GG Bl AYAT viewpoint IE@T BT IMABR 2

o, X MU ATed (STR UST): A, ART <9 dredl € iR &9 9t ared &
for <o 9 foeft aRE @1 terrorism 7 811 <2 # terrorism WA Bl 3R WWHR W TH
A H A6 Bl - I8 BH Add! BEAT 7, W H A 7 R W, Ty @ s
Bl Iwd gy, # AN IR W b A @Al sl g

SI§-S1d < # BT W 9 € A1 S99 U HeeE gy g, R et g, @
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2, S9d Raame B, sl 59 w® 9 &g 31 @il
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B BT ATHR AT 8, I§ Tdh MBI $heA &, Rifd I8 AR ARl IR TR
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TR $HRAE H Al &1 He may go beyond the limites of his police station and the
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A ST Fhdl B, Ig I 91d B, ifhd A0 $FH S U 91 el 8. o 89X
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eIy BoaT el =1fsy | Jurispurdence # < & W He81 AT & & AR 100 &I e
SY, offe Ua ey waen w8t arf@wl Jurispurdence &1 Rigia @ I €, gafey
# =red € & om fdfl o @1 B QA1 YFEE | €l SN Ugel Wt g1 e € e
TN 18-18 ATl ot ¥ @, 91§ # ®IC o 39D RE o7 fTa7| 39 TR ¥ I9F1 98
18 ¥Tel ®1 a9 SBR &1 7| 36T reimbursement &% &1 Aaddl 872 6-6 ATel ST
TEt g8, 918 & @I 7 F'l & R ARy FRER 9, d@ I a1 R ST R®aw
B T | SAF A1 R IMMAHATE] BT W o & T 98 TR ¥ he e addr
2, SUP Redert 3 71 o) four f &1 SO Bis Aey & 1 T IS bET ¥
f5 0 &9 9 8, g9 g8 See © o oy o ww 'MW fifiey & ged 3 el
B |

W, G AT SAGT WA=l 9 1 DI gg (b 3791 o4 9N VP Al & U
& SO H AR 8 H7A S 7 Pel 6 RgEE @l Ue-Ue g9 S| W, S iER
T AN §, SR et aev fhar S| o qE SRie W ot ® fF 'ER QY
B ARG T WA SFIT WP Yo A ohx AR dd 18 & il AT 3P
T ¢ €, N g F91 Ay €, S 31T Mdrer b1 BM X | go! Wl & A1
# U 59 fEE H1 HE FRAl § SR Sl 98d g=jdie odl &l

SHRI PRASANNA ACHARYA (Odisha): Sir, my Party, though it is a regional
Party, has a national outlook, and wherever there is a question of nation and nation's
security and safety, we always support the Government. So, | am rising to support this
Bill. Sir, it was told that terrorism is not new to this country nor to the world as well.
If I am correct, this principal Act was enacted in 2008 by the then UPA Government
after Mumbai terror attack. In the last one decade - the Government claims that there
is a decrease in the terrorist activities now, but there is a sufficient increase in the
terrorist activities - that is, in the last ten years, there have been a lot of changes.
Keeping in view those changes and the changing scenario, | think the Government has
brought this Amendment Bill. Sir, there were incidents of terrorism outside the country
involving Indian citizens. It happened in Sri Lanka a couple of days ago. The Indian
Embassy in Afghanistan was attacked in October 2009 in which a number of Indians
were killed. But the NIA could not do anything because it had some restrictions; it
could not operate outside; it could not institute a case and it could not conduct an
inquiry. Keeping that thing in view, the Government has come out with this Amendment
Bill through which the jurisdiction of the NIA has been extended to foreign land. So,
that is a very very welcome suggestion. But, Sir, | don't understand why there is feeble
voice in this country against this Amendment. | don't understand it. Sir, it is not a new
thing that such Acts have been misused or overused in this country. | want to take
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4.00 p.Mm.

this House back to 1975 when the Maintenance of Internal Security Act was there and
the Defence of India Rule was there which were utterly misused for political reasons
and for political vendetta. People sitting here were the aggressor at that time, some
people sitting there or here were the sufferers at that time. So, there is an apprehension
now that the very sufferers of those days may become aggressors now. So, there is
a little bit of apprehension. It has been utterly misused in this country. But | hope this
Government is not going to commit that mistake for which those people were ousted
of power a couple of decades ago. | am confident that this Government will not commit
that mistake by misusing or overusing this law. Sir, I don't understand about the
designate Court. Now, the Bill proposes to designate the Sessions Court. The Sessions
Courts are already overburdened with cases. Why are you designating the Sessions
Courts to take up such cases? Again, the trial will be delayed further. As a layman, Sir,
I don't understand it. | appeal to the hon. Home Minister to kindly throw some light
on it. Prof. Yadav and Shri Derek were mentioning about federalism. | don't understand
it. When you send NIA abroad to investigate some case, you have to take the foreign
Government into confidence. But you are not taking into confidence your own Police
in the State. The Head of the Police is a Central Government recruit. What happened
in West Bengal? But when there is law and order situation, you take the help of the
local Police. So, I think the Government should have a re-look of it. Sir, as the hon.
Member from the Congress Party, Shri Vivek Tankha, was rightly pointing out, even the
CBI is in Court. ...(Interruptions)... Just one minute.

MR. CHAIRMAN: Okay; no problem. Just one minute.

SHRI PRASANNA ACHARYA: Therefore, Sir, there is every possibility that this
Amendment Bill may also see the door of the Court. We should be very careful about
it. You are entrusting the NIA with more power and responsibility. | don't know what
the staffing pattern is. You are burdening the CBI with a number of cases and the CBI,
if | am correct, is short of staff.

MR. CHAIRMAN: NIA!

SHRI PRASANNA ACHARYA: No, Sir, it is CBI. So, that must not happen in the
case of NIA also, Sir. The NIA must be provided with sufficient staff and budgetary
provision should also be made for that. Sir, my last appeal to the Government. | want
to reiterate it. | hope the Government will dispel whatever apprehension is there in some
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minds, not only by their assurances in words but by their action and unbiased application
of this proposed Act. Thank you very much, Sir.

it T T yae Rig (ER): 9wifa e85y, 9 59 fad &1 994 a=ar g1 #
$9d intent BT Al 3R $HS content P W FHAT HRAT B | AEAG TE 9T AN
ST U 91 g X2 ¥, dl S T 91 BT @1, S |EN Ire%T © B UReiEyY
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AE el o1, 98 Albe H SERT SH] 9gd & °1dd 8 Sdl © | gafey 39 dif
BT W &gF F oFT ARVl ST 99 Ig IeHe fId UNT B W9, d s9 g9
TSRy Bl AThd FREd ®U W Gel | TASISY Bl 8H sWlolg W 98d gvgarg ol
=aed § % T # S derRn &1 @iRe g o, S 9gd effective 1 W Sita g8
3R WA AN BT A gg | 3MUBI Igd-d9gd gudIg |

DR. K. KESHAVA RAO (Andhra Pradesh): | was listed at number six or seven and
by the time my turn comes, most of the speakers would have spoken on the important
Bill like this. Nonetheless, though looking at a sensitive Bill, the perception is different
because the moment you talk about the police or investigations, the public perception
is little different from that of an ordinary thing. But, to my mind, it has nothing to do
with NDA or UPA or any other thing. It is something by which you are trying to seek
some kind of expanded powers. But what powers you are seeking is a question today.
Today, when we are discussing it, MoS has said that they have zero tolerance against
it. Everyone in the country has zero tolerance against it. We all love cherished democracy.
We all love democracy and our civil liberties. When we all love civil liberties, we also
love our Constitution. What exactly the civil liberties are all about? They have not come
out of colonial rule. Civil liberties, in the present context, are entirely different. It
pertains to, as you have given in the Statement of Objects and Reasons, the investigation
and the prosecution. As per criminal jurisprudence, civil liberties must translate into fair
investigation, objective prosecution and independent prosecutor. So, these are the
three things that you must do. In a federal setup, you want to do it on your own. You
don't want to cooperate as far as the investigation is concerned. The investigation is
your tool, monopoly tool. The other thing, as far as the prosecution is concerned, is
left to the court, on which we have different views. Second thing which I would tell
you is that this very question of investigation and prosecution came in Vineet Narain's
case in 1997 in the court. The court could not decide. It could not decide and it was
left there. So, it is still hanging fire today. We are trying to jump to conclusions and
going on passing the Acts. We have a right to pass the Acts but | am only trying to
caution you, when you are trying to bring an amendment, about what exactly could be
the apprehensions of the people on this.

Sir, then, we talk about the NIA Bill of 2001. I don't want to go into that. Once
others have spoken, | was searching the papers and the sentences to see that | do not
repeat the things which have already been spoken. Our friend from the Congress Party
spoke about the historical background and how the 2008 Bill came up. The 2008 Bill
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came when all these things which you are facing or seeing today were there. It came
up in 2008. Today, it is only expanding the powers in two Sections and nothing at all.
In this, | have a very serious objection, as others have said, to Clause 6.

You are totally taking away the right of the States and you are keeping the States
on the sidelines in a federal set up like India. Second, you are giving to your NIA
people the same rights which our police in the States enjoy. It is the same thing. If it
is the same thing, then why have them at all? Depend on them, have coordination and
they will do the job.

You have brought in the cyber laws. | am trying to speak on it. | am speeding
up because there is no time. You don't have the data protection law completed. What
is the cyber law now? Data protection law is not there with us. Even the definition of
‘terrorist' is not there with us. The Act is there. Dr. Abhishek Manu Singhvi would
perhaps be able to tell us that. We all know terrorism. Terrorist act has been defined
but not terrorist. We need to do that. As some friend said, it is some kind of domain
of indefiniteness that we are getting into.

Sir, I am concluding because of shortage of time. If you read this Act along with
the urges of the States and their rights, and also the other Acts like Aadhaar Act or
UAP Act or Biotechnology Act, you will be getting into a total mess and you will be
landing us in a police state. I am sorry to use that word. But it could be misused or
abused. | know the Minister would get up and say that there is no question of any
abuse or misuse at any stage. Yes, we agree, but it is not you. Absolute power corrupts
absolutely. It is not you or me, this Government or that Government. The moment you
get the power, you are tempted to use it, however corrupt the instrument is. With these
words and with this caution, Sir, | thank you very much.

SHRI K.K. RAGESH (Kerala): Sir, at the very outset, | would request the
Government to send this Bill to a Select Committee because you have given more
powers to the National Investigating Agency. | think it is extremely important to ensure
a legislative scrutiny at this juncture. Not only the Bill but the Principal Act has also
to be sent for a legislative scrutiny because if you are sending a Bill, of course, the
Principal Act would also be scrutinized. When the question of national security comes
to the forefront, Sir, there is no Opposition or Treasury Benches. We all are united in
combating terrorism but unlike you, we are all opposed to all forms of terrorism. My
accusation is that you are combating or you are opposed to terrorism in a selective
form. When you oppose terrorism, it is not in all forms. When these various anti-terror
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Acts are being misused and when we criticize against the Government's move to misuse
them, | would request the Government not to term us as anti-nationals and
pro-terrorists.

Sir, from the very beginning, while enacting the principal law, we were opposed
to the Act on certain grounds. We had expressed, not only the CPM, CPI, all the Left
parties and various other parties also, our concern that it is prone to misuse. We had
requested to ensure the consultation of States while taking up various cases and also
demanded for ensuring association of States in investigation and also in trial of various
cases so that a fair probe can be ensured. Also, State intelligence have got much better
information. We were demanding for that but, unfortunately, it was not accepted. What
is the experience now? Various provisions of this Act are being grossly misused. NIA,
unfortunately, has got a dubious record of undermining various terror cases where
various * groups are involved. Sir, what happened to the Mecca Masjid.
...(Interruptions)...

MR. CHAIRMAN: Do not bring in any religion please. ...(Interruptions)... You
complete your subject. ...(Interruptions)...

SHRI K.K. RAGESH: * is not a religion. ...(Interruptions)...

MR. CHAIRMAN: You are making your point. ...(Interruptions)... Then, somebody
would say some other religion. ...(Interruptions)...

SHRI K.K. RAGESH: * is not a religion. ...(Interruptions)...

MR. CHAIRMAN: Yes. ...(Interruptions)... That would be a particular community.
...(Interruptions)...

SHRI K.K. RAGESH: | am not talking about *. ... (Interruptions)... See, * terrorists
are there, * terrorism is there. ...(Interruptions)...

MR. CHAIRMAN: Do not unnecessarily get out of the subject. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, what happened to the Mecca Masjid case?
...(Interruptions)... Please do not intervene. ...(Interruptions)... It would break my flow.
...(Interruptions)... That is why. ...(Interruptions)... Please. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... You please come to the point.
...(Interruptions)... You have been making your view point. ...(Interruptions)... Make it
this way. ...(Interruptions)... Why do you get into this? ...(Interruptions)...

*Not Recorded.
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SHRI K.K. RAGESH: Yes, Sir. What happened to Mecca Masjid blast case? What
happened to the Ajmer Shareef blast case? ...(Interruptions)... When * places of
worship are being targeted, culprits are not being booked. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... This is not the way.
...(Interruptions)...

SHRI K.K. RAGESH: It is quite unfortunate. ...(Interruptions)...

MR. CHAIRMAN: This is not the way. ...(Interruptions)... No community's name
would go on record. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, what happened to Malegaon blasts case?
...(Interruptions)... What happened? ...(Interruptions)...

MR. CHAIRMAN: That you can say, | have no problem. ...(Interruptions)... But
do not take the community's name. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, NIA even discharged the main accused and the court
had to intervene. ...(Interruptions)... The court had to reinstate the charges again.
...(Interruptions)... Even the public prosecutor was complaining that NIA is pressuring
the public prosecutor to go soft on that case. ...(Interruptions)... Sir, the bail application
in the case of the main accused was not even opposed by the NIA. Why, Sir? What
happened to the Samjhauta Express blast case where 68 innocent people were brutally
killed? What happened to that case? When the question comes to a certain terrorist
group then the investigation is getting halted. Investigation is getting diluted. That is
why, | am saying, Sir, that NIA is being grossly misused. There should be some
provision if you are consulting the States. | am requesting the Government that there
should be some provision for the consultation of States. In these cases, unfortunately,
* are being...

MR. CHAIRMAN: No, no, this will not go on record.
SHRI K.K. RAGESH: Okay, minorities are being targeted.
MR. CHAIRMAN: Please conclude.

SHRI K.K. RAGESH: In the Malegaon case, 9 minorities are being booked. They
were....

*Not Recorded.
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MR. CHAIRMAN: Please conclude. ...(Interruptions)... You mention all the cases.
I have no problem, ...(Interruptions)... But, do not mention communities.
...(Interruptions)... This is the way terrorists are getting escaped. ...(Interruptions)...

SHRI K.K. RAGESH: They were in prison for ten days and later it was...

MR. CHAIRMAN: Shri Ragesh, this is the way terrorist are getting escaped. They
link it to one religion then the issue is gone. ...(Interruptions)...

SHRI K.K. RAGESH: And, later, it was proved that these people were innocent.
MR. CHAIRMAN: Okay, please conclude. ...(Interruptions)...

SHRI K.K. RAGESH: So, it is a matter of concern that this particular Act is prone
to misuse as the experience has shown during the last few years. Hence, | am requesting
the Government to send it to a Select Committee and ensure a proper legislative
scrutiny so that we can bring out a substantial and proper law to combat terrorism.
Thank you, Sir.

MR. CHAIRMAN: No mention of any religion or religious group. It will not go
on record. Names of the cases will be on record only. Now, Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you hon. Chairman, Sir. %=t #gIgg
9 519 amendment URd T, A1 ®E1 fo5 Ta BICT AT amendment € | BIC # &1 ®HaT
foql &l &1 ®ded © fo-

B AIGH & S Bl EDIbd, dfpd &
& GEAN DI Mfeld AT T 3BT B!

HEIGY, MY 370 31X 370 (V) of IPC & HFB AR IMART d¢1 3T 1 # 3T ity
T BT g, AT Tl PR @1 g AR A AURE qelrE & A H €, Sfad i
ar o eiforgm, a9 Y 3mu®! majority & 1 I8T ot & iR FEl W g9F @ IR T
el 1 # R sa g & 59 oy s de@rd &, 1 arbitrariness et g AT
TR 919 I8 € b BAR ®y AT 1 el {d facilitate speedy trial and prosecution
IE designated aTell AT ST # T8l AT WX P aal o dal, # Rile o @
%, you had to go for -- ST a&T TRSIRET Ugel o1, 98 siles - 11 - - Special
Courts, constitution of Special Courts rather than looking for a cover through ST 31mg
Ped € f& designating existing Sessions Courts. This is going to result in travesty

of the very idea of justice.

R, § O IS B AR IAUGT LA P PIAT AR | S 3AAY AT Al
g, R VP QR Herad & - "Nothing is more danderous than the fact that an Atheist
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is playing God." g €I % I@AT €, nothing is more dangerous. U.S. & T& Senator,
Joseph McCarthy Y 9| d Wisconsin 4 Siid 91 I 9 W Tdh dde
McCathyism @efl, f5=7# =T evidence &, o1& @ {91 W= Wt & gdHer T, trial
T AT ULl s Bl <Y BIeA TS| 9, W9 absolute majority 31 STl &, 3!
dr absolute & ¥t SaTET €, 519 huge majority 37T €, @ there is a temptation to usher
into an authoritarian Police State. 98 WTefd &S @l &I Ugel 37 &, S99 alold d
fey, Fife ofrera g8 9o €1 et agd X1 dofl &, Hifes SrgRad &1 et o
Sd 8 g1 39 aR # yge Wt FEl f it ol R iR it el iR, &'
uqr Tel, ufa | # @91 grn | safae § dea dedr § f6 ¥g S temptation €,
3 g9 B BIRTE BT AR

qeIed, W 77, s $.&F. I[P N, TG dE I A-Esial Re g3 Bl AL,
TR IR &IRT 3N &1 &1, HIelTid a1 & 71gl, nothing happened, nobody died,
nobody killed, I8 &®ibd 8, 391 WeR FIT] R, § W & gaat A e € 9
faegfdenerdi § A Ye & USY 8¢ B €| 9 24-24 Al AP Sl H W@ | 24 A
ge 4 JHYR BIGR Mol | 9T BAR UK Bl mechanism € & 89 S 24 a9 el
<, 9O R 4?2 24 99 # =t & 9 AR-GR 8 9 €1 SR §9 SH b
B U T €, O (AT SSal Hodb H Pl Aol 8l REl 2] W, H T F AR
W W IS BRI BR B gl IE AMAD HAGAR Bl 9 g1 WO BT g,
3MUP BR BT geal 31 ol Y, 24 Al & 916 IHD! THYR WAMMAd HRb I &
SIY, o SMY $Hal AIRA? MY Sd! AT gl Ay, a9 Imae g7 uRRefa
S T |

R, # A1 g B odd Bl AP SRR d1d g | AT GUIRT FEIGY, AT
fqegme S P8l & A® 1 Py Aoled el 8IAT & | 3 Al g9 8 MY, T AP
W 9 F R T g W euft @Y 2 o andfeat & 9a @¢ 'l wit Tt
@I | SfhT TP U narrative T AT T a5 3181 A Sfdd WX soft €1 WX, H Al
g8 public prosecutor g 3 7, T 2014 T # E WRAR I & FaT
qel soft 8 @I HBl S &l & W, R oM g8 ¥ ToliSl & ARIBR qqeii],
ar St et 21 I8 yordl Rt @) permanent agency FET B 1 TE AN MUy fRIE0T
F 2, da aT feae o & rf, g T8 ")

W, § P AR fewol e=a1 g #7 s69d oier &R 9ad I & fou wEl
7| WX, TP federalism &1 AHAT §1 s oAl H AMUDI WRER g1 WX, 9 § Th
e ik <, afew amam fc | Never go for a law or an Act, which kills the very
idea of federalism. This proposed Act has the potential to kill the federal principle. T
Y cooperative federalism f&=1 a1 @1 22 Ultimately, Sir, let us all strive for a fact,

go for a fact; that the true democracy is, when you are not closed for being open. This
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is what Bapu taught us. He faced the bullet, but, the ideology behind that bullet is still
alive. Thank you very much, Sir, Jai Hind!

MR. CHAIRMAN: Now, Dr. Narendra Jadhav. ¥ 9e1aT TRIT §, ST I8 30T
el Y8l ®, &l °@e d Y Bl Y €1 | have kept that in mind. | will make some
observation, let him complete. What all has been suggested, we are acting accordingly.

DR. NARENDRA JADHAV (Nominated): Sir, | rise to wholeheartedly support the
National Investigation Agency (Amendment) Bill, 2019. This Bill seeks to allow the
National Investigation Agency to investigate five additional offences by designating
them as Scheduled Offences. | would like to focus on two of these five offences. First
is, cyber terrorism and second is, manufacturing of prohibited arms. | commend the hon.
Home Minister for proposing to make cyber terrorism a Scheduled Offence under the
Act. Recent trends show that cyber space is being used as a safe haven for planning
terrorist attacks. This space enables terrorists to easily find and attack targets. Terrorists
use cyber space for interaction, communication, infiltration, command and control,
spreading propaganda, recruitment and training. The nature of these horrifying threats
is such that they do not require trained personnel, vehicles, weapons or training bases.
Increasing cyber terrorism is, therefore, posing serious threat to our national security
and global peace, and that is why this Bill is very important. | also welcome making
manufacturing of prohibited weapons as a Scheduled Offence under the proposed Bill.
This is very important because the emerging technologies, such as automated technology,
particularly, what is called 3D printing, actually, permits and allows printing of deadly
weapons inside one's own house. Given these horrifying threats, there is a genuine
need to strengthen and empower the system to investigate such incidents thoroughly.
That is why | support this Bill. The proposed empowerment of NIA is very much
needed given the sophisticated nature of terrorist crimes, which leave little or no digital
footprints. There again is a reason why | wholeheartedly support this Bill.

Finally, Sir, while wholeheartedly supporting this Bill, I would be failing in my duty
if 1 do not add a word of caution. With increased powers to NIA to investigate cyber
terrorism, concerns of online privacy of citizens arise. Moreover, information received
from such investigation and the surveillance could potentially be misused or mishandled
if it were to get into wrong hands. The Government must ensure, therefore, Sir, that
each investigation carried out by the agency is proportionate, and solely focussed on
detecting criminal and terrorist activities. Steps also need to be taken to address the
issue of accountability. With these remarks, Sir, | wholeheartedly support the Bill.
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MR. CHAIRMAN: Now, Shri Tiruchi Siva. Mr. Siva, actually, you have two
minutes. But you take three minutes because there are nine others in the Others'
category. Otherwise, | would have given five minutes each.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Chairman, Sir. All the Members
in the House from various political parties are one in any attempt that is made by the
Government to combat terrorism. But a law enacted should create a sense of security
in the minds of the citizens and not that they should feel scared. Sir, this we have to
make a mention because the previous experiences tell the same. This Bill envisages to
widen the scope of investigation, including something in the Schedule of the NIA. Dr.
Narendra Jadhav very clearly explained about cyber terrorism, and a few amongst them
are counterfeiting of notes, human trafficking and atomic energy. Sir, counterfeiting of
notes, how it comes under this Act, when we raised the question, the answer was that
the terrorists are using counterfeit notes to buy the arms from the black market and all.
So, it could be understood.

Considering the time limit, | come to the second part. Every Member pointed out
that when this Government is projecting about cooperative federalism, the rights of the
States are slowly, one by one, taken away by the Central Government. What could be
done by the State Government or what could be done with the cooperation and
coordination of the State Government, but they take decisions, on their own. So, by
way of not only initiating proceedings by way of a report, the Central Government suo
motu can take some action by way of the NIA. Sir, there are instances. The Human
Rights Watch, observe that such instances have been on the high where dissent is
being scrutinized by the Government. And moreover, even in taking suo motu cognizance,
there is no guideline mentioned. Of course, that concern we have because we are
concerned about the State's rights and federalism is the core thread of our democracy.

Now, | come to the special courts. Everyone has mentioned that instead of
constituting a special court, they are designating Sessions' court. What will happen to
the already existing special courts? There are 38 special courts in the country. What
will happen to them? And when you are shouldering more responsibilities to the
existing Sessions' court where there are already cases to be disposed of, what will be
done? Will you confine that court only to deal with NIA cases? This is the query we
want to make. What about extra-territorial applications? As Mr. Derek pointed out, what
will happen to another country which has to help our investigating agencies if they
refuse to do that? So, Sir, these are some of the queries, and my small submission is
this. Already, the MISA was brought for one reason, but many were affected, including
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myself. Then, came the TADA. In TADA, 75 cases were registered, only one was
convicted. The POTA was also repealed because it was found to be a draconian law.
I wish that this NIA should deal with cases which have cross border implications,
which have very complex economic implications, there are very complex issues which
the other agencies find it difficult to investigate, and it should not appear that these
cases have been registered to achieve political ends. As | said in the initial stage itself,
when such a law is enacted, the people should feel secure because, as the Minister
of State said, terrorism is not confined only to our country but is also global. So, this
law should make our citizen feel secure. Thank you, Sir.

MR. CHAIRMAN: Shri Satish Chandra Misraji. They have put the 'Others' in the
last. | feel that they should be called in between.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Mr. Chairman, Sir, thank you
for your generosity by which | got this opportunity. But, | would say at the very
beginning that we are here to support this Bill. We can't find anything in the Bill by
which we can oppose, while standing here and speaking against it. This is an Amendment.
It is not the original Bill. When the Bill was first introduced in 2008, the Statement of
Objects and Reasons said, 'Over the past several years, there have been innumerable
incidents of terrorist attacks not only in the militancy and insurgency-affected areas
and in areas affected by Left wing extremists, but also in the form of terrorist attacks
and bomb blasts, etc. in various parts of the hinterland and major cities. A large number
of such incidents are found to have complex inter-State, international linkages." This
was brought not in the NDA regime, but in the UPA regime. So, we should not bring
politics into it. At that point of time, there were several incidents, which have already
been quoted and | would not repeat all of them, because of which the necessity of
bringing this Act arose. But, after that, the incidents have not decreased. That is the
concern. The incidents have increased. We can't say that they have increased in India
alone. They have increased globally. For dealing with them, we need a stronger hand,
stronger provisions in the Act. It is good that, by means of certain provisions in this
enactment, we can go to the cross-border areas where terrorism activities are done and
do investigation.

The investigation deals with three things-investigation, prosecution and
punishment. The criminal law deals with these three things only. Once the investigation
is done, the prosecution should also be in a proper form. The prosecutor should have
a confidence that, like investigators, they will not be politically hounded asking them,
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"You have to go in this direction or you have to go in that direction.' They should be
given a free hand to go forward in the correct direction. Then the prosecutors should
be separated. It has been discussed several times, right from the time when the CBI
Act was discussed. They should be different from investigators so that they also have
the confidence of acting independently and while prosecuting, you should bring the
investigation to the ultimate goal of getting the punishment. By means of amendment,
it has been said that since the designated courts had not been able to do the work
steadily, therefore, the Sessions Courts have been made as designated courts instead
of special courts. S TR AR 819 fAfRex A9 9 #-1 1% 98 % & f& Session
Courts @ BTad UXI el H bl ¥ fodl 787 €1 Session Courts S+l SATaT
overburdened 2 & @f faffRey wTed 7 I8 W) Wede far o1 fo sRIsh-axlis &ad
ITF AW GRS 1 3R MY IAD! & I8 HH W T T, d9 AT I AP 98 B
g Bl SR, S 9 U8l ¥ X g I 3R IE B SAb BT TS| R 39
B P AT S B DI, SFT Bl T <, A IF] TeSS B S| sAfAT 39 WX
SRT TRAT I8 AT $I S)d @ fdh 3FR 3T Session Court designate &% g
g, Al R Ud a1 Ul Fdrel, Y gae H S intention ® 5 died # A ded
g O, d9 Slee ¥ Slog fedrss ®f, Wifh R ool fedrss @8t 80 €,
investigating affect 8 it &, prosecution affect 8 ST &1 9% oy P axiar
el | st & A1, U WReR b fav S fhar €, a8 ff sl O 1 That is
going in a very bad shape now. Therefore, with these few words, my party support this
Bill. Thank you, Sir.

ft qumafer =N sro A Rig | ... (e@aem)... 3o Udg Rig S & 9o 9 U,
ST /Y A et 9 AT b o, #9 discussion &1 TIgH Sl el ful |
39 9o & fog Rrw 1 d9¢ fraa fey 9, S <139 agreed 7| 91 # A4t 9 HEl
fr 59 ¥E 9 HAST & &1 O @1 8, SHBT AHY g A1V | SHHI AN BT &
#F 3Ed gy, W 9Hy derl| R 59 9 B 6 99 I U B Bled H QRT BRI
21 ol Lo urdl @1 Ho WHY g9 © SR B Ul BT 91 § | IR urel |
U+ gt Wied ® withdraw f&aT €, ST second set of speakers &1 @l &I el
&1 FH fel, S99 S9d 8T 89 S dedl US| WY U JAUd Uil $ R% I -
it ot uama R, it sMren we aRa QiR S faRiSl dre #ion - 9 AW 2
S &M | YW 8Y, BF GHI ¥ AU a1 YR Y, HI B of | HHET B HIATS
A MY AT BRF By ol o | (@aen).. 989 discussion B TRV . (HGETH)... ST
T g AT 7, S SAIE] el @ AHhdTl (9. $9 dF e Ry €, a9
°¢ ¥ discussion YRT @RAT & SR Bl SMQM| ..(EEH)...
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it 3roTT waTT Riw (e <) AT ABIGY, 99T o9 & folY g=ae | oMU 39
HEAYUl fdd W= =@l § 9N o SR AU AR Ude BRA dI fawR &A1, # S
SICIN Y

(&t Syt fereT o)

IuFHTafd S, NIA | Sdfed S weng faggs de= 9 uwgd gofl &, # S9d
uet & diem & ol @l gon 2| 59 Aened faad @l S ol €, s T Hrae
# ey AT T B, 39S AT sl & Wed #, eI Usel 3P el | e
e I ARANT STHeRI I8l <f | safew 49 9 § 9 denest &1 uae= g, #
I TR &l aiem, dfed 39 [I9aE & A1 S IS Use] IS gl 7, S9 IeHId
UEq B RE A& P WM BT I BT TR B |

il e # @'l T f5 519 NIA Act a9 131, 98 fo uRRerferi # a=n )
R w9 g ¥ J9-ae gonl, R 166 MY @RIl @ S @6l T8, S9 9Ha
<u Ul Refay # @er on 6 <o & O oRRefRl @ fuen & fav gem @ 78
o qIfer U= BRI Tfafafert & Sifg & <1 & iR It &1 €< feamar <
A | SH GHY b A ARG JUIY TR o I8 NIA B 1| § a8i g e
gBl aTedl & & 2009 I Usel, 59 I8 NIA BT ARG F 31, R Iq9 gl
BHN ST ¥ Plg VAT Bl el o, [oRad A1e9 A Addaral AAfaedi R e o
ST A, AFHANGIr B T B ST AP SR ST W He TR BT S A VAT
B AT - UIeT B A1 | R dier B H®ii ger foan T @ 5a g9 Wit aRRerfoai
g9 TS o, <9 § HT-O9 BRI B AT AT IT < H IAbhdIE THAE B AT AT? R
U oRRufaa Saa=r 81 8 ot fb St terdt <, el 9§ g9R I8l dMddbdle At
BIAT AT, T81 W TR U UH 3R AGHIEAT & [ 3 ol 97 Uil dlg T uRRefy
T TET g3 o, afes Uier BIA A 8T T BEl-A-de! Sl ANl I FHY
I B T I, I9d A9 H Ud IoHfad U9 AT | SR 9 9T die §F Bl IO
[EF H BM fHar o1l v e [fEd die d@ & diel @ giied &1 & oy
SR Ul B $I BRI 3R < & W U [bar| S & URUTHRERY 2009

T H . (TTEH)...

SHRI RIPUN BORA (Assam): Sir, he should confine his speech to the Bill.
...(Interruptions)...

it ST 3T ST el W) AV (). IS uarg Rig S, oY |l
3R AU a1 QX1 DI | ..(FEH)... R 37! a1 Repre o= gt | . (Faer)...
M Gt SR (@aene)... We will see. 3rsTd A Rig Sit, 3T diet | .. (ae)...
MU U Udh e &1 9HT ®, M7 conclude ¥ |
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it arorr ydT Rig: A8Icy, S 9wdg ®, 98 dedl Bl 8, ofed I8 sfaer #
T Bl .(AgE). .

it IuwHUfer: HUAT 96 B A died |

it 31 yam Rig: A8icy, i1 9t sfae™ @ g9 €, 919 =@l g, a1 9 9rd SR
PR AEE MY BT TS §9 B H I8 Sl GO PR P @G (HaAT S @
2, 396 3M® TRl @l T@l @ T Tl .(WHT Pl ") #F I uggelt & ar #
3IUHT & MBI BT ATE |

off STGUTUf: 31T 31U 919 WH BY | TSB! U] 3 IMTBT Ui e BT T9d
fer o, saferv 9@ oMU IUe 919 TETT BY |

#t o vaw RiE: Aeiey, § Ue ard b WY AU 91 FHIW RAT ArEdl g
b I8 W IRAR WEPRI HHAE BT I I T3 & b 39 BT & AEAH I Pel
9 HEl WEHR! WEdlG &I HIGAT AT I | H TP AeAH A I8 W HRAl BTedl
g & &9 WEeaR! d9aie & UeER §, ofdd g9 e & Amel d gedRl dHde
P UEER €, S HedlUl b AHel H AEHR! WHAlG b UGER ©, < DI HOGd DR
P AM H HASHRI HUAlG P UEER €, Wi S8l < Pl Uehdl, JGUSAT HI U
2, d &9 Joiqd $& &b UE # &1 (W B HA)...

2 ITAITURE @IS, 39 MY YU a A B | 3§ gay WeR Bl gl
BT &, ST MY AUl a1d FHE H | Sl Afvve 7 et |

#t oo uaT Rig: 7819y, 89 PAGIR &= & Uel § el §, Ig BT bw Bl
HOgd! <dl €, SAfey # 39 BIA $ ue H die & g wel gon &l $o! 9l &
A1 F U I A BT g

it Sy =1 e A Riwdt S, smues forw 15 fime @1 |\ g 2

31, 31 7 Rigdt (e dmer): AR SU[HNT Heled, # Sdd &1 Aral
H A I Y BT | Ul & A I8 © f § 3 99 are} wer o1, RucH
A 9 HX BT o Rifs g UqT &I B communication gap IET NI, HET AT
for e 9 991 Ig 9ot Il sy, safew § uiferamie & 918 &) o1, 39 v omuy
3R 39 Bred A &Hl ara |

AT SRR S, I8 a1 I GReT Bl § AR H YIoId g9 e A BTl
el g, fa¥IY WU & A g HAl Wied, sa @ fdd €, a9 A €, 6 i
JRef AR fy ff It 8 WAk 2, fa ok 99 ART & g & 1 ST aiaet
IR IR IrgaTE @l RNV g8t Al €, f=1 81 Al 8, lfd Hul dxch Wl
Al AR TS GREAT F URT Bicagdl W Aag 9 B | § FHRIES WU A 9 RaRke
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# BB YA <A1 AEd1 § AR IR I IAUP! Sl o], Al AP g8 Feied Hf d
IR

AR, § I& I PR Yo AT A8d1 § (b TAATSY HI 391, IAP! A1 Th
TS specialized counter terrorism unit & farg & oft | &4 g9 89 919 ¥ Hdd &l
2 % Ty e U@ ok gremadt 9ot 7€ 2, U ok gferd Wi, fHel ok Am
B A2 8, Ud SR WdRE, 7Y 7 | 78l €1 s9®! fa¥w elite counter terrorism
specialized unit &g <fifSY | IFSHT S GRATET & T IAD!T I T8N &, SHH| WK
G 3MATAd T BF AT 39 WML B a1 DY, SAA Ugel Ig ST AAH &
5 gt oS Fou & &t g8 A9 @ fUsel @ I ¥ a7 Aefedr & 22 /|
e U AP W & IR guiaqul W €1 STh U JTA 48 B €| Q¥ Bl Bl
0 e, BI5 W feurcie % 48 HdS UTeR 98d &Nd 8T & | 9 wend o
BRI TP RI® 48 HAST €8¢ (BT T | Ig ISP Jad3e W fordl 8, IS da¥T8e
oISl dated 21, <fdd § A1 ST@I de9ISe A dd FHAT &l S TP 23 A W
Froige Wigel 8l @1 3R 3T I g+l 99y gl ¢ 32 &1 59 Gy oo &1
R AT T d1ed & b ofg BHD! R B URE F @ fqqwr # o sfrer e
ferr =Ry ey faqer ST @rEd €, ofed wRd # fUwe auf ¥ I8 god € &
MU 48 HAST F T 23 HAS F Aoiefic Bigd & B a1l St $AS &, 9 fo5-
i ¥ WR €, ®Is uRudd, mature right stage W el € | S3 I8 AT gHIIYUl
a1 © & MBI TE conviction FTem &1 Sa Hdl, S GUR URTE HRJAT B Th
conviction e €1 SfddrTr T # Wfedr Rl €, A SRIUUIRIT H el
...(TTETH)...

T w3 (st i wme): § AT WE Bl ST Al A8l §, AR o1 UHSITH
9 & QR faw X o1, 99 wEe ¥ SuRed el 9 S Sids qare | fie 7
fgdt S, ¥ ofids 9et 8l g1 fiR ¥ Udh R TRy &l 91d I@ &, df 9 39

ST, 3If® AR 3y conviction & oY T @ar d1 . (@@gM).. H SHS a1
I ..(AGE)... Y BISH &I Ugel conviction & 3Mbs adl & | ...(FGEH)...

Te HAred § o w3 (St oft. fRee XY # ¥' I@ @1 §, TR UH-Ud H”
B U9 9aMI, IE UIfeRIHE | (@EEr)... 9%, 99 2009 H TH3MSY HRIHH & Yoald
gel ...(@aaM)... § 98 91 el | ..(FaEE)... # AUP! IAqT TET E ..(FIEH).
2009 | | 204 qH BN &I IWHR o . (ae)... 37T AT | ...(@GE)... 3MT AR
AT B AR T8 €| .(JEGEF)... [ 2009 H I 2014 TP TAAEY 7 80 BT
IR fBY| . (@aem)... ITH ¥ 38 HAS H SoFic gl ...(FGEH)... 33 hdol |
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conviction o 3R Y€ 87 W oAT| AF 2014 H = ARG HI ARBR A & I
till date 195 HHS foee BY, ST W 15 H¥Sl W SoMcC 3T AR 15 HAS #
conviction gaiT| YRR ST UIEl &1 ARBR A & a8 100 URAC conviction g
&

31, 31fie A Rigd): # #31 Sf ofR arum oy @1 ofieT dvae a) | § IR §=
B B I1d P BT AT TANEY & U IR Hool o, AHSIAT TRIUS, IO,
A& R Hapl ARSIE | 31 IR AW H ¥ TH 9 A conviction B3I
(). § I A PR g (@A) § MUD ad FH T L (FETH).

it e wme: aMU factually wrong 1t ¥2 21 WIERIEM &F B UAIET &
U SEl o7 ..(@9EM)... 39 factually wrong el X8 & ...(RIGEM)...

S1. 3 w9 Rigd)h § w9 9iIe B g aedar § (b UEesy b U
ARG &9 &1 wider factual conspiracy aTell &4 1| 31 individual cases &l
| HIEgEE 9 | S wide conspiracy 8, 98 & T .. (aE)... TF3MSY 1 34
IR HAol H F Y & IATdl Hel conviction &t Tram| % SHR # conviction
qrar |

IUHIfd FEEE, Fa) 2, T AW @ oW 9 @) 3w 8, R WM 100
girerd doM AR I E, S 99 3R, IRl dgdied e g | @t off | S
I 3R¥CH B AW UHsTEY jurisdiction ¥ gRAWRY &) AT I A9 HRIS F YHIMEY
T @o T fHar S B NeRd Hus 9, 9 F I e §eds I8 2 fF uHenEy
1 fdl i HEyUl adddis & b # conviction rate 3T =gATH €1 IS Tb DI
3B WH 7, Q1 @ A B Fad 2, e 9 8 F9 Rt o 9 @) Iw T,
IT we Yfe & ART TEHIBIA Bl g, e el & SaRT 3RIT Ba1 17 3R
e # UFASMEY Bl TAHR HR T

ITWIfT HEIGY, S8l ddb $9 GG BT 9dld 8, Soi1 39 Ry Toidl
@ B A TR0 | A 3 SR WR UR o SMT A18d € | SHA Usel d Yo
aredl & 5 oMU gEN <@l F S IR AR XA 5 BHR UHeEY & Sl & ura”
ORTT 5 &7 oMTd A2 F B9 TEHIGA N, 9 98 I MUY Ul GBI THEY
¥ it MUB Quality of Prosecution ®IT &1 39d foIU o SeERUT @IS 2 |
MY T ISTERV oW | IE TSIl YRS & dR § U1d goll ol s ar #
F% SRgaR! # forar T o1, I% § 12 Wit 91§ gdic IR @l g, the prosecution has
managed to secure conviction only in Ajmer case. The NIA and the prosecution cannot
let these cases fall apart at the trial stage --- % &7 @7gar g & 4 I8 39 @w®E 4
die & § 9 B P A BR @1 8, H IR & AdPbare b bl Pl ad
PR TET AT, SAFGTY F IE PEl ATl MY R HAS B 910 B L €, I M\ Heao
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9 3R UTSMEY &I ¢RI®R 8l T¢I -- for that only weakens Indian's battle against
terrorism. Moreover it is not just the credibility of the NIA that is at stake, but the
Government's resolve to ensure justice -- independent of the religion of the victims or
the ideology of the accused. VST i ®El TAT? Ig UG SREEARI &I fewo g1 ag
R P T2 IS ST B TS, Hifh 39 FHSNTT $d H S oo I, S| o,
"I 9gd FAT T, 98d &< ©, ¥E dastardly act oml" H ST B F@E B BT G,
dastardly act SIS 7 I fpam| S==iv R @8l fb 9 prosecution H gaping holes
21 There are gaping holes in the prosecution evidence and an act of terrorism has

remained unsolved. Terrorism has no religion because no religion in the world preaches
violence. A court of law is not supposed to proceed on a popular or predominant public
perception or the political discourse of the day and, ultimately, it has to appreciate the
evidence on record and arrive at a final conclusion on the basis of relevant statutory
provisions and settled law applicable thereto. &l sentiment 31 $& THI Ul A
[T S 3 BET o fF 39 W 9 B BIg AW el 8FT ARy | I8 TYdh oIl by
Bl &, [ fagerar 9|, emu@! prosecution @Y quality & acquittal &RAT US|

TS qE F AFEE TR T SR S0 AR F I8 Yol aEdl § b o9 B
Sl ga1 foradt &, 1 IRd | W fha e €, R W e erdia 8T #ed 22
S ST G &, STel SioT S AET @1 7, 981 W B8 dR Ui dRd 87 R
ST BT IMif¥e B ¥ Mud favg hold wxar &, df ¥ il &=d &1 39 &4
# ordier oIl & §37 39 B A MUl BT YIS R AEl gIM? AMHNE T8 HA A
T U BT TN, AUG UGSl Sl Y8 WA | 3@ AU =E Al 99 MU | = off
I} FHd €, MY Y & 7 | ..(HFEH)... I= FEl fo T8 B e | 98 =
ol & o 91 W 9 3T 91 HET @I 991 W $gl, unqualified HET @R S
bR ¥ Hel fb ¥g Ui geei el 3@ H g Yol dsdl § b 98 @1 SAER
o, Rigia om, <& & prosecution # gaping in holes &g I8 €| I& THRMST faqer
ST gredl ®, globally wafulR M1 @1f@y iR MU prosecution & I8 evidence
g 3R SUS a8 mue del 6 ' onfia el v faepe WEl ¥ "There is no

religion involved either way. It does not apply to any religion. | entirely and strongly

stand for that. But, then, prosecutorial decisions to appeal or not must also not be
taken on such extraneous and irrelevant grounds. That is an answer which this country
has not yet got. SA®T ARTITT Tg BIAT €, SHBT UG I7 UG I BT & fF AT

"EENRI H WM 8, Wfhd sl ¥ drfen T8l
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STg 31T prosecutor appeal &l & € 3R W&l aafdd & Mdeq <a €, dr Mg
ggd 991 fgears o) 2 © R 9gd a9l oMl Wd X8 & SR I8 guiayel © |

Sir, before | start with some of the provisions of the Act, let me add this. Of
course, the heart of this Act is to go extra territorial, beyond the boundaries of India.
Let me tell you what the view of the present Prime Minister was within the boundaries
of India when the original Act was passed. Today, the ambitions are grand, extra
territorial and global. The heart of this Act is we must have jurisdiction all over the
globe. This was Mr. Modi's view in June, 2011, at the National Executive Meet of the
BJP in Lucknow, where he in turn quoted himself in 2009. | quote, "The formation of
the NIA by the Home Minister, Shri P. Chidambaram, is contrary to our federal spirit.
Without a constitutional amendment on the subject of law and order, it has taken away
the law-making powers of the States." The BJP Resolution also quoted Mr. Modi's 2009
speech in this regard. Of course, like lawyers, estoppel, perhaps, does not apply to
politicians also. It should apply, at least, to the Prime Minister, | believe. It, obviously,
doesn't. Now, Sir, let me come to some of the nitty-gritty parts of the provision. | am
making constructive suggestions; the Home Minister may consider them. First is
Section 1 of the Amending Act, which seeks to insert (d). Now, normally, as you know,
Indian laws, even criminal laws must be intra-territorial and not extra-territorial. But, if
there is a citizen of India abroad is involved, or the victim is a citizen of India, then,
you can be extra-territorial. That is the principle of law. Otherwise, you should be intra-
territorial. Now, the new insertion which you want to add says, "to persons who commit
a Scheduled offence.."; no problem, "..beyond India..",- no problem, "..against the
Indian citizens.."; no problem, "..or affecting the interest of India."! There are many
Acts you pass. This phrase, "..affecting the interest of India." | have not yet seen. It
is delightfully vague. It is the widest possible. You normally say, Sir, 'against the
integrity of India, sovereignty of India, against the national security of India, against
this and that." You have to particularise it, "against the interest of India". We are all
here for the interest of India. This is the Parliament of India. But the man on the spot,
the police officer, his superior, the superior's superior, or the Central Government cannot
be given a discretion to simply file a case against him because they believe that it is
against the interest of India even though he may be abroad and he may be allegedly
conspiring, which is the heart of your amendment. This delightfully vague, wide clause
must be amended. You have enough paradigms in law. Make it focused to prevent
misuse, and we know the maximum misuse of this, how it happens, against whom it
happens, when it happens, in what clever, over-clever way it happens, and then you
can say, go to court, court will decide -as somebody said just now - after ten years,
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twenty-four years. Therefore, this is a clearly overbroad, undefined, discretionary,
subjective word used, and you already have models which you could have used.

The other part is Clause 4 - and this is again the heart of this amendment -
which says that you want to go abroad and do all those things abroad which you may
do in India because Clause 4 of the Amendment Bill relates to Section 3 of the main
Act. The main Act says, “you can arrest, you can chase, you can catch, you can
prosecute, etc." Now this says, I should be allowed to do the same duties and privileges
abroad; and you then add, "subject to the domestic law of that abroad country and
subject to international treaty with that country.” Now this is sounding very good. It
is very jingoistic, very chest-thumping. What is the practical meaning of this? First of
all, you have hardly any treaties which allow you to catch offenders against "the
interest of India" living in that foreign country without going through entirely their
police force. Have you ever heard that the police force of USA comes here and does
prosecution, evidence-gathering, chasing, arresting? Sir, that is because the biggest
principle of international law is territorial sovereignty and pride as far as criminal law
is concerned. So, first of all, I would be very happy if you first did the treaties. Please
tell the House, | don't have that fact, that how many treaties you have which allow this
kind of cooperation. You have Disclosure of Information and Cooperation treats but
you don't have treaties allowing transfer of police forces or ingress and egress into
your country to follow up accused living there. Second, you may have an extradition
treaty. That is not the treaty contemplated here. Second, you have said, 'subject to local
investigation', which means it is a meaningless word. As it is, you have the power. It
is basically a requesting power. The foreign State has to heed your request. If it doesn't
heed your request, it tells you to go to hell, this provision will make no difference. In
fact, this provision is saying, "subject to international treaty and subject to the local
investigative law of the police force." So, in effect, this will reduce, in practical effect,
to zero powers but it sounds like you are doing a great thing for the nation on national

security. Please enter into more international treaties.

Sir, | don't have much time. So, let me take five minutes more. There is an
amendment for Section 5 also.

MR. DEPUTY CHAIRMAN: Only 16 minutes.

DR. ABHISHEK MANU SINGHVI: | will take five minutes more.
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5.00 p.m.

it Suwwafer: Rrgdt ST, 9¢ Y99I & SIHR 81 MU oY 16 e & 3R
AT U FHI & 3eX TIol HE ofd ol 3MUd U $hddd 16 H9c &1 97 T
..(TEE)...

ST, APE A Rrad): daRE 5 H Aeige a1 T g, HaRE 6 ¢ A9 Ude H,

now it says here, Sir, in a nutshell, 'that the Central Government may direct the agency

to register the case and take up investigation as if such offence has happened in India.'
This is the heart of this provision which is Section 6 of the main Act, Clause 5 of the
Amendment Bill. It sounds innocuous. It is not innocuous. Sir, in criminal law, the
original concept is that the prosecutorial discretion of the Constable, this we have
imbibed from England, is supreme. Even today the law in India is that any superior
cannot interfere with the prosecutorial discretion of the investigating officer. If | am the
investigating officer...

it Suymufer: AT faedt S, @9 conclude &R, Hife 6 g9 & 3eX B T
I8 WA BHI €1 Wi 3T conclude ®R | ..(EET)...

DR. ABHISHEK MANU SINGHVI: | will take two or three minutes more.
...(Interruptions)... You cannot direct the 10 to register a case against him, do not
register a case against him. Now, yes, you can be an informant. You can give information.
You can convey that this may be treated as an FIR. But this is a provision that the
Central Government can direct the registration. The words are 'direct registration’, which
means the Central Government will tell the NIA, 'please register a case against X and
against Y." This is contrary to prosecutorial discretion. There are no guidelines, there
are no limits. It is contrary to law, and | am asking myself the question, why is it
necessary for you to ask this? ...(Time-bell rings)...

You have already given extensions to the NIA head.
MR. DEPUTY CHAIRMAN: Kindly conclude.

DR. ABHISHEK MANU SINGHVI: You have already given good postings to the
NIA head. So, you don't need the power of directing him. In any case, he is going to
listen to your bidding because | have yet to see a new NIA head being given extension
after extension, and | believe now, enjoy the sinecure even after his retirement. So, you
perhaps don't need this power because on a wink and a nod he would do your bidding.

Sir, I now come to the last point, sessions court. Everybody has spoken about
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§ fad 51 Fea aEdl § & 59 U HARIS dicd a9, 99 W G4 59
e | Pl o1 fb T STI-37eT Weesos dIc g4 Hbd 8, gdh! IMMASI BIc
STST 9497 I, ST Uce dIc STof 947 SIfIU, $9d] THMSY dIc SIof g1 SIfiy,
ifd SToIS B8l ¥ 3MYI? 3! A & fb q¥ <91 # 818 dled & 1,100 o
g, 399 9 33 uforrd Rad e €1 89R <91 3 uigele |a1 o axre ¢ fofedfen
ufecte AT 50 BRIS BRI | AU A8 HIGH & [ W B b WR W 25 U,
Te HiTs R 9 €| Extra A1 qfefg, 3+ 97! e &1 78l a1 81 59 3y
gD WU BIcH & I Sied €, O 39 g8l FI FEd g, S Uh IR AR
fafeiie 7 @ o,

3R F Uh I Bl Y IAME db d01 @

3T TARTEY & BT B, TS BRI BAR I H W R Ao F SRR HIcy
# #el <ifea €1 Total arrears is three crore, out of which two-and-a-half crore are in
sessions courts and lower courts. To that you are simply adding NIA. What is this
‘premier counter-terrorism organization'? And now you are saying that you want NIA
to go and catch people abroad also to add up to the queue of 2.5 crore cases, with
the same sessions courts, with the same 25 per cent vacancies.

Sir, I would implore you to take into account these issues. They are intended to
be constructive because we want national security to win; we want India to win. We
are, therefore, asking you to approve it.

sft feaoiia ARt (@) TR, MU g9 39 fdd W) e &1 wAy faar €, 9%
forg # amuet Mt €1 # 39 97 &1 Wl @Rar € SR IE TR ¥ & forg §gd
21 SR B 1 S B gRET & oIy 3R AR I & 3SR Sl Sfcdbaral ffaferi gt
g, Pl b b {0 THAST BT e fhar M7 o1l S sndparteat & wfafafdt
2 A S RN B UfRIAS €, Hensy aRT 3Rl e & fay, S
sIRee=T fhy ¢ €, 9 98d 8% d% 9RPd g0 g gHify WReR THesy
BT R SITET IThd T I8! B, diih ITdT SRS & Blg Bhlde 7 T | RPN
ST X, IR F g BRAT A8 €, SR YHASEY Bl SToxd TS dl d8 GIR
I H AR SARCITE B Aol 2| IE 9gd o Il 91d w

R, § 39 B9 ¥ AN AEdl © b 59 GHeNsy ddrs s off, 1 S¥I S
BE P SXRIT BfST BT o1, 98 GH | AT S ITAe] W6 8, S99 SUde!
WG B, AR DI AMBRRICY, HIUH &l I 96 Y @M &, I AN 7 BT
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B A T AES B SRS PR B TR TFIST &l & 78 | 3fd ¥,
ARG 39 $F B THRMSY 7 @A fHar iR St a8, ITa! ofe 39 &g &
Fon el ©1 g9d A1 B, oS 980 IR b9 YRy & B # T

ST Sl AeNEE B ST RET 8, SUdb A1EH ¥ gH gaw o A ol gadReie
PR DI AT TAIMEY Bl o Sff ¥2 g1 ASSe &1 89 & A1 q31 9gd and uar
1 el AlfSve BT S $exATAe 9o} B, 39 9IS} Bl BIfey, qey | eIk
IR g | & TR < # 984 Aaddral At g1 I8 €1 g9d srear Si
Gdh Bl 7, 9 9 8, d IR <9 # 37 @, gl g9 AP A6l U W g
FA-IRA! W {B AN IR By T F | H 3fmen FRa1 g b AT & SIRY dwrera,
RIMR, Y, e 3R A9 & dSd A S AT BHR < DI JbA DR DI bl
PRA €, I SUAIGAT & SIRY HRA &, I8 W & SIRY $Rd g SR o ot 59
TE & B 8 BT &, I§ D! AP & {7 e N A8IGy, I8 §IR o9
& U vars &1 & Bl # ud SIRT, s B9 H, H3l qEled P O # Udh
qId A ATEdl g (o Arelgee # 5 fawal wR NIA &1 emmar w8, S NIA A
TSI ARE ¥ investigation HId, Ad-Sve # ST erdwmarteat o fafafat € 4 gst
8 e 8, 99 Ao @t aren €1 g8t S eifvare @ wfafafte € 9wt @
REl €, 39 aR ¥ H gar arsdl § {6 g8l $ ANl bl §o AU FERn €1 F §AR
Y & AT DI AU 1T T, S AR B NSCN &l FHRT, 3RTH DI BT Bl FHHAT,
el & NDFB &t S99 3nfe | 3 a8t & SIfoTa S amg € | S AARmeil & e
& M W FY AN 3F od? AU IR L ¢ AR AU & SR A5 iR 3 H
7 RRTH B RE ¥ 8/Y &xd I8d &, 99 kg & ged sk # 8
Ed 21 39 & foy 7' 9gd wara RafT 21 S99 SR oSl a'l NIA &1 o
Ter |

Aeled, #§ Peql dedl g & g8 ol g wuw el © fd f& agi NIA
P T SMY| X/ F gE WA H SAdPare @ Sl gedAl] gl 8, S g A
AParG! TS §g I ST & 3T W H S GSAY gg, S99 3R ARS8 &l gersil
% 98T Wd B U P 3 AEI H Bl T AbAg Bl HeAwrl 3R Al-Sw # 8N
qreft TRl ¥ dls FHEC el © | Al-3% § S 98T €, 98 I8 & AN Bl 37u=
TIRT T 39 AT B PR §ART WRGR & A1 Ude &1 g8 Sy 9d &l ©
IR S HRYT g9 SIAE! WISl BT STH T3 © | 39 HRYT 3@ a8 NIA, FH &
Iehl & B Sid B @ T AR (@ A wIE NDFB &1 & Ht S 9 @l 2
T4 Ul 98 DHD &1 &9 Sl &< Y&l ol | g S9! R srovmdae weer # U
fagg® @ g @ 1 98 W NIA & feX & o Sy | A IR &M RriH
fPy, 7 99 MY HRA WRBR Bl AT B Y2 2l d IRBR & A discuss R
T 28R 39 oW & fou g8t fafey @t % 9 interlocutor Frgaa fovar mm 21
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ggf interlocutor FgaT &)1 & a8 W 37791 P, 31 AT did & 918, 39 THRIT
FT FATE TE gIT &1 TG BRI g8l IUAIAT & FIGAT B IE E SR el
FEl I BRIGAT ggd Y8 &1 gafery, § 3@ ud IRY B fHffRex 9ed 9 R
Ha1 g f6 NIA @l investigation ST 3R Ml W o 6 B9 IyarE €, B
MR TR AT &, fhae TTe & A1 S @ § A7 fhen 99 @iRe fear 21 NIA
al SIHT Udl <7 Bl o, Aifhd 89 39 &Y I PN, 39 X H BH QAT A1Vl
Ife 89 3 g BRA1 II8d ©, d AR A ¥ SUdlT B S 9El 8, SHd
WIS FHE & fg RARERY o 8RM ok sgawen &=+ 8Rit| % s g fo ik
I P IERT B ABR g8f NIA 1, 5T9d RO 98 987 $asl § I 8l &l
2, S J8f & G & IR # @R W AR T8l B FA B Swxd Tel 7l
S 1 T P G WA H S 39 UHR B HeAN 8 JE E, SHP R H &g
Y, g=IA1E |

st atfia se Sugwefa Sf, enft fede dew @ik 22

Y Suzumafer onft UMw: Wew diow & foT 9w g

#Y I wTE: HEIey, Sia9 & fofg N @ 99y g9 @Ry afe S aRE 9 Fed
T8, Al § Sa9 TRl § U, difh g3l S © |

it JUHTRT: HUAT, UH-Ud e # (U= a1d &~ | Make concrete suggestions.

...(Interruptions)...

it g TEE (PRA): IUFHIURT Sil, VAT D B Fobdl 22 o dl F e &
oI @er g1 g, @1 g9 dler & fv 98d &9 99 &I Siar g1 # |9e T8 U
g fo W W & v A& g €2

2 IUMUTRE. 3fgel 9819 Sfl, Y3l AIGH ©, MU 9gd dudd & AR HF T
H Ul 91T ST ARE W PE Ahd € |

SHRI ABDUL WAHAB: Sir, | am not supporting or opposing the Bill because in
my place there is a saying " ** It means, a divorced woman's son is saying, any man
comes in my mother's life, ultimate result is beating to my mother. Whether it is NIA
or whatever it is, ultimately we suffer. So, my request is, not to misuse it, Amit Shahji.
I want to know as to how many FIRs were registered, how many were charge-sheeted,
how many were convicted and how many were from * community. | cannot say *
community because the hon. Chairman has already told not to mention the word *

**The Hon”ble Member spoke in Malayalam.
*Not Recorded
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MR. DEPUTY CHAIRMAN: Don't use that word.

SHRI ABDUL WAHAB: My Party's name is Indian Union Muslim League. | think
I have to change its name also. ...(Interruptions)... So, please answer this question. |
only want to make a one simple request to Amit Shahji. There are small, small cases.
When a man belonging to a community - | am not naming the community - marries
a person from one community - | am not saying that word also - immediately the
case goes to NIA; what is this? Then comes the jihad.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Kanakamedala Ravindra Kumar.
Concrete points, Y& minute ¥ 3T FaTV |

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, due to
paucity of time, 1 am supposed to express my views on this Bill quickly. I am very
thankful to you for giving me an opportunity. It is nothing but an already existing Act.
It also specifies addition of new Acts and certain provisions of IPC, Arms Act and IT
Act in the Schedule of the Act. The aim of the Amendment is to expand the scope of
NIA. Further, it takes the jurisdiction of NIA outside India also. Whatever it may be,
it will scuttle the process of adjudication. The accused persons will be facing prolonged
court proceedings. Moreover, the litigants who are not connected with NIA cases will
also be affected. For example, earlier, TADA and POTA Acts were there. Under those
Acts, so many innocent persons were detained without any inquiry. So many undertrial
prisoners are there for years together. They were kept and detained unlawfully. Ultimately,
they were acquitted. So, there is no legal remedy as far as that is concerned. Another
aspect is that now NIA has been invoked in the State of Andhra Pradesh without the
consent of the State Government. NIA has taken up the investigation from the local
police without jurisdiction. That is also encroaching the federalism spirit. Therefore,
there is a scope for misuse of the NIA Act. Already, there is rich experience of the
misuse of the previous Acts. It affects the fundamental rights. So, it has to safeguard
the interests of the citizens. It affects the criminal jurisprudency, which cannot be
compromised. Now, there is a threat to criminal jurisprudency under the guise of
curbing terrorism. However, there is a scope for misuse, since it has been misused for
so many years and thousands of persons are in jail or undertrial prisoners. Even now
they are in the jails without conducting any trial. Another aspect is constitution of
Special Courts.

MR. DEPUTY CHAIRMAN: Please conclude.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: There are so many vacancies of
Judges in District Courts. Vacancies of Judges are not being filled up. The constitution
of Special Courts is very much required instead of designating the existing courts. It
affects the proceedings of trial courts.

MR. DEPUTY CHAIRMAN: Thank you, Ravindra Kumarji. Now, Shri V. Vijayasali
Reddyji.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, |
congratulate the Home Minister for bringing up this Bill which empowers the anti-terror
organisation, that is, the NIA. Therefore, we support the Bill. Further, it not only
empowers, but it also strengthens the NIA. As hon. Prime Minister has pointed out,
in G-20 held in Tokyo, the Prime Minister went ahead and called the terrorism as the
biggest threat to the humanity. Finally, Sir, this Bill clearly says that there is a zero
tolerance towards the terrorism. Therefore, on all the four grounds, the Bill that has
been introduced by the hon. Home Minister has to be supported. Therefore, the YSR
Congress Party supports the Bill. Sir, when it comes to the countering of terrorism, the
YSR Congress Party always supports the vision of the Home Minister and the Prime
Minister at large. Then coming to the Special Courts, right now, when cases are filed
in the ordinary Session Courts, there is an inordinate delay in disposing of the cases.
The constitution of the Special Courts will expedite the disposal of the cases. Therefore,
the Special Courts are very much needed. In fact, many hon. Members have asked as
to why NIA is needed to handle these cases. | would like to say that particularly after
2008 Mumbai attacks, a need was felt to have a specialized agency, that is, the NIA,
to deal with terrorism. Sir, coming to the issue of internal security, | would like to say
that internal security does not only mean that we are encountering the internal threats
but it also includes the external threats.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI V. VIJAYASAI REDDY: Therefore, we support the Bill and our Party supports
every move to counter all forms of terrorism everywhere, anywhere.

SHRI MAJEED MEMON (Maharashtra): Sir, a mega crime is an act of terror. In
our criminal parlance, we say that every act of terror is a mega crime, and it has to be
dealt with the seriousness which it deserves. Now, the hon. Home Minister has come
out with a few suggestions here. | would make only a few points because very little
time is there. So, I will have to give a priority and outline the main issues. Regarding
the authority that is sought to be given to our officers on the foreign soil, | have my
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own doubts. Every country outside India has its own sovereign authorities and its own
sets of law. Whenever our officers descend to any other country, they have to only
take aid of Interpol, which is an international police agency. With the aid of Interpol,
we can always carry on investigation, subject to concurrence by that country. So,
regarding this provision that our officers will have same powers, which they have
within the country, outside too, | have my own reservations. Probably, this may not
be practicable.

Number two, the NIA is supposed to be a premier investigating agency because
it has onerous duty to identify the terrorists and probe into an act of terror and see
to it that a deterrent punishment is given to the terrorists, so that we can control the
act of terrorism in future. Now, Special Courts have been talked about, but I will only
point out to the hon. Home Minister that it would be better if you could make it Special
Fast Track Courts for the NIA. All the terrorism cases should be tried by the Special
Court on fast track basis. Unfortunately, on 14th February, 2019, Pulwama attack took
place, when the whole country was in election mode. Then, immediately, in a matter of
one or two hours, the NIA was asked to rush to the scene so that the evidence was
not erased and immediately we could get to the bottom of truth. A criminal investigation
is the quest for truth. The NIA descended to the scene of offence, and now almost five
months have passed. A question was raised, last week, in this House before the hon.
Defence Minister as to what has happened in Pulwama case. Has our NIA been able
to find out what was the cause of that incident which caused the death of 40 or more
soldiers? The hon. Defence Minister was unable to answer saying that the Home
Ministry would, probably, give a reply. ¥R, 3MRax ¥ # 4G &1 Hgm & AR B
TARMSY &1 AR UASMSY dl NN &7 fagary Siia=n =1fev| 9 dRe 9 98RTE §
U b H g b ARPRI dpblel fereetl RET & b Jord P8l off J8T & (&b ARl
BT AEE DIV, IS T B 914 &1 Al I8 § TP IR & A1 U I TH HadTl-

T BT WER, dEI e, del YRIw |
B BT AT BART PR [Taper ||

SHRI BINOY VISWAM (Kerala): Sir, terrorism has no religion. So, nobody can
support it. No religious man, no real politician, no patriot can ever support terrorism.
This House unanimously says that we, the Indians, stand firmly against terrorism. But,
regarding this Bill of the Government, | would say that we have to look into it with a
deeper sense. In the name of fighting terrorism, we really believe that the Government
has some intentions which may not be specific in this Bill. Sir, religious extremism is
the real mother of terrorism. Extremism in any religion will cause terrorism. Sir, the first



394 Government [RAJYA SABHA] Bill

[Shri Binoy Viswam]

act of terrorism in free India happened on 30th January, 1948 when the Father of the
Nation was shot down by a terrorist, an extremist in the name of religion. That terrorist
believed that if Mahatma Gandhi is alive, it is contrary to the self esteem of a great
religion of this country. So, he decided to shoot Mahatma Gandhi. We cannot forget
that day. Also, Sir, we know in applying the powers of the States, on many occasions,
they are discretionary. It changes its tone and approach from person to person and
from case to case. | will not take much time of the House. Sir, Samjhauta Express blast
case, Malegaon blast case, in all these cases, we have seen that the NIA was not acting
in a proper way, it changes the places. Sir, when people at the top-level changes, the
NIA also changes. So, NIA has such a credibility in this country. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BINOY VISWAM: Sir, in no conditions, this State can be a police State and
surveillance on Indian citizens cannot be allowed. So, we demand a serious Parliamentary
scrutiny of this Bill, and we demand that there should be a Select Committee on this
Bill.

it dorg Rig RS ToteT &3 feeell): AIa], 39 69 d91 g2 dls W
HE AR AKIpaArg & R TR 3 AR Bl SR S, 59 fOR1g Bl
TET 81 Hepdl, Hife WAe 7 ADdIE Bl 9T <@l & SR YR < I "Hedl |
TeH # 3 R e, foer # em TR el

AR, STdddre WA & forg, I & fog va Al Y €, <rfiremg o € oiR
Tt W T FA 98d ART ATddbarel gy ol €1 g enRa™ # o <wn, e
A W W@, IR @Re |l Qw1 WHEial Taald @iRe i SN, HIeNid IR
A} T, Fpl ARSI sofRe W 9T | AR, THM 3MTddbdlel TV §9 <3 $ AN
T Y €, <9l €1 Sl adeare ¢ Radd Py A A A P SR SR,
39d RIAT® &F 8] €, oifh AMddharg I <= T IIHT Q18T -8l 8T a1ey | I9dT
Teh ST BT AR | U 3MTciebaral Tl H SHRT 98T GORT 8NN 3R ol JATdddral
el # BHRT e QURT BN, IE Sl 8l ¢ | Ay S’d 39 a1d @I & f& S
Al BT AU bR 37 X &, P Ul ANl b 7 H fdvary s Ay 6 sy
SHEHT GOUIN el d¥Al | 41 POTA (Prevention of Terrorism Act, 2002) &1 ¥ SBUART
<W@T §, g1 TADA [Terrorist and Disruptive Activities (Prevention) Act] &1 T SETIRT
G €1 2003 # MY BT B TeHleld WPBR H, dedbleld g HAoN 4, POTA B
BT SN, 39 AU YAfaR &== & (T ST g | A1 Bl BT gouANT 39
o H BT Y@ ¥, 39 w9 9 H B9 T R A 9ad |
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AR, A 91 I8 & [ S8l 9@ il B ard ), A AR BI
g9 ST &1 9T die & 916 39 ¥ P AR Q& I a1 S ARYE IURTE
fegwIM ©I$ &) 9NN o, dT 3a The Fugitive Economic Offenders Bill, 2018 SR |
# amuet ol WRER B 87 1 A18dl & R g=3die i <A1 d1Edl B b AR
gfeadl | AR & A | MU BRI Bt FoT BT UIaem fhAr| (9T B wd)...
W, U fFe| # ff<q 919 ®8 R TH B ol 81 &l I Bl 31 99 a5
U9l @ 9 SWHTA Tl BN, AR, HT dollchR ®l geel I¥ Jd o TR,
R AKIPaATG I =TI UR AP o 1?2 3T P a8 Al IHb AT AR
1 fazar ff 81 AMBY fb WRBR I B DI SAMGRT I AN BRI | gHFT 4
mob lynching @1 ST &eAd QX <2 # & Y&l &, SUdl W B b RN H oA
38T | Mob lynching WIS & SaRT @ ST 81 dddial gedl & | Idd Raels i
TP & BT 39 9 F "N N1 ARy

off SugumUfe: g9 H3A S

TE w30 (sht I wmE): SuHIUT #EeY, Wed H I HEyUl fdd BAR MoS
e B] T2 §, W G old 9w # UF B 99 uga 7, s9felv @B fewfi,
B Yga, Sl BAR AMHR WSl §RT IBQ Y, . (FTEM)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | have apoint. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... No, he is not yielding.
...(Interruptions)... He is not yielding. ...(Interruptions)...

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): Under which rule? ...(Interruptions)...

SHRI T.K. RANGARAJAN: This affects the States' rights. ...(Interruptions)... This
amendment will affects. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... 39!
PIg 91d Rafe ¥ 7e! St | . (a@aem)... It is not going on record. ...(Interruptions)...

it siffra ome: @I Aifew ot emom FEY fe=r €1 . (=aem)... Standing Committee
& T o i Aifew € T8 fRur| L (cau)... afe Sifew fear & o ogy, 9
e wel B2 ..(FAEF)... DS AT & R®T? ..(FALM)... STIHTURT FABISd, SHI
PIg Aifew & & T . (@aum).. 39 & s B ® g (Haum)...

st SuTUfer A H2AT S, S STaie < | UG IrdTal Bis MR 919 Rare
W A& SEt | (). .
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SHRI PRAKASH JAVADEKAR: You have to quote a rule for raising a point of
order. ...(Interruptions)...

SHRI T.K. RANGARAJAN: It should go for scrutiny. ...(Interruptions)...

3t ST wE: 97 9@ SR ¥ Ug, 3Bl ACH Al o gSA A . (FTEH)...

DR. K. KESHAVA RAOQO: Please hear me. ...(Interruptions)... Rules are rules.
...(Interruptions)... We really honour the rules, we respect the rules. ...(Interruptions)...
dfe I8 f9a el IR® ¥ A1 €1 891 §{Y el dell ..(JFaeH)..  Yesterday,
| raised a serious issue. Today, we have not raised it because it is a serious thing.
Today, once you have come and sat, a senior Minister in the Government.

...(Interruptions)... &7 <R gafely WM §3 9, let us not go into the rules.

...(Interruptions)... Likewise. ...(Interruptions)...

it 3fre wme: Afe P senior minister 3T, a1 W1 8199 rules & A 9 &
T Al ..(TGEH)...

DR. K. KESHAVA RAO: No, no. We have flagged one issue. Can it go to Select
Committee? You have the majority. ...(Interruptions)... You can say, 'No, it will not go'.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... AT /3T ST,
JMY YA STAd S| .. (ITET)...

sft SugwTUfer: Select Committee & foTT ®IS U= &1 3R, ST 39 WX e+
# PS8 T8l B Ahl | L (FFH)... AEAR A S, 3T Sard <L (Ia)...
Rangarajan ji, please take your seat now. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, it should go to a Select Committee.
...(Interruptions)...

it SuWHTUfT: HUAT 7 difery | fim AR WA S @ 9 Refe iR SITgE |
..(TEE)...

st sifra ee: Sywwfa A'Gy, # o' e of fo | (cuau)..
SHRI T.K. RANGARAJAN: Sir, we are against terrorism, but...(Interruptions)...
SHRI AMIT SHAH : But you do not want to pass this Bill!...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are a senior Member. Please take your seat.
...(Interruptions)...
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SHRI T.K. RANGARAJAN: Otherwise, we walk out. ...(Interruptions)...

(At this stage some hon. Members left the Chamber)
it Sy AT A3 S, ST SaE < L (cae). .

SHRI D. RAJA (Tamil Nadu): Sir, this legislation needs further scrutiny, for which
we are asking the Government to refer it to a Select Committee. ...(Interruptions)... What
is the problem? ...(Interruptions)... The Bill came in the morning and you want to get
it passed in the evening. ...(Interruptions)... How can Parliament do such things?
...(Interruptions)... That is why. ...(Interruptions)...

it STTHURY: BT TH U © 1 ..(FEer)... A H3 SN, 8T Siare ST |
.(STTEIT)...

it Ifa o IE BN e wod dordl ® 1 (FEHM)... MY are o division
BT ARG . (@Fer)... fSdio &1 iyl

it STRMTUfe: 519 BIE URATd g el € (9. A #3A ST, there is no

proposal. ...(Interruptions)...

SHRI D. RAJA: The House can decide. ...(Interruptions)... It is not a question of
division. ...(Interruptions)... It is the question of Parliamentary practices.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, there is no motion for referring it to a Select
Committee. ...(Interruptions)...

SHRI D. RAJA: Why should we have Standing Committee? | ask a question.
...(Interruptions)... Why should we have Select Committees? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us now listen to the reply of the hon. Minister.
...(Interruptions)...

it A v WEly, Ravfe fRerR gF1 Amfey| o SfY, oMy gAY | . (aer)...
SHRI D. RAJA: So, we are walking out. ...(Interruptions)...
(At this stage the hon. Member left the Chamber)

At 31 o WEley, 39 4 WR details ® ST AR wefl, MoS, s Sl fdbe
R S S, olfdT # B g Sl Wed H A ARl §aRT IBY Y §, IAD!
STATe SR QAT TG | ekl Ugel WHH1g e, Sl e a9 Rfgdt 5 NIA @
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BRGNS

efficiency TR WaTel SSMT| & I €1 PeT @redl § ($ 3R I8 Fad & NIA @i
qrg TEt grgE, dF NIA @ 9/ giar # &9 aefie Uit arct ovR | = &, a1 Si%
Som! @Ry, inefficiency 81, A S SI&T @Ry, R W &= A1, improve WY
PRAT =AY | Improve A B TIRT |l B T8, ifhd a7 Hdgeidd qeal W), bdd
IO & faY, &9 agency @1 <l fa@m &1 W &, 9@ efficiency &1 g
& AEE AR AN B TN PR, 3 ol © B I8 e A8l 2| "eIed, J9l ol
g f 98 o 7€ 1 < iR g # Ree wR &1, 39¢ forg 7 smud wresm
W, 39 9ad & AIgH W, AR ARl b1 NIA @1 efficiency & IR d AIAN 81, ®O
MBS SR G 1Bl g S8l a® TSy &l 9aid &, § AR s T8l ol
IqrEar| 2014 | 2019 T, 17.07.2019 I total registered cases 197 &, I &g I8 &
5 aiefic € 98 ekt 8, Sap-gad g3 ©, 197 IS § ¥ 137 Bl H dAreieie
B BT BT AT B AT S SR 44 HAT F prosecution ¥ ST HH FHIE
o faa, judgment 3T T 1 44 FHAS # 41 Faol 7 A B wom g T F €
Al & g § di volkil 4 s99 SATeT efficiency ¥ &M AT €1 WX U g
W & Aips T8l &, g § W criminal prosecution @I ST &1 AT 44 F H 41
PUS H FT g8 ©, 184 accused B convict fHAT AT € 3R I AR & AR AKIBaAG
G drel a1 Addaral TR & fag B oM drel a1 39 9o < dtel g1 g9
S U B 9l & Y 9l <d €, U9 o) & A S B) dleld € [ GRSy
@1 efficiency T 8, gFRT & SR qa1 H? § AT I WRIAT <1 9Edl § (b
g 3§ SiEt ' W IR & RIc® SfTdddrg BT SIURTE 81T, T3Sy &I Gordl
SHDI A B H FqerH Bl |

ITAYIfT Heley, § g9 ST St argdr o1, )T dedl fh 89 eI B Y8
g, R B 8 gaaT 3o forar ok Ry o 9a, g9 7 SRft a9 | 3= qeaT
Sorn, |asiiar ¢ fawpie # Special Court & learned 55T &1 Sfove el fa
prosecution agency HIc & AMH Pig YH el W@ U, ARIC § A B VAT G6
TET UTg 6 o1 Bl Wep | AIER, AYIC Ba g ©? I§ Wbl Al ©, I criminal
law & |1 ATer-agd W UREI @ 8N o5 AT 81 A1 1 81 AoiRie R ATERd
2| 519 IrcTardl # prosecution agency, law officers SRE &=d €, a1 SWdT base T
BIT 87 P! [SIRE BT 99 A1 8Ial &, fTe] arsieie SR € | arel da gall?
3 FHsiiT ¢ fawpie &9 # 9 3FRd, 2012 Pl AT 82T, S9 AT EARI AR
e oY | P! WRER 7 AT BT ... (@ae)... # IR gara g, el 8 IRV | 3rehT
& $Y WieHl el AT AT| 9 R, 2012 DI USell GReb @ATeA 837, 39 w7d UPA
WRHR | 12 S, 2013 B AT R A §AT, I F9I W AT WHR A |
AR, I & QAT g, /i S b IRRER A o, 5976 Raamw a5 g T8l
g, BRI political g&et BT AIGl ¥ b SRR A1 AT 3G T YO @ & | WHER
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1Y < el SOl {3 ATl ofdl W REd € IR a8 § ge I g, Sdl SiidH....
UGAR A1ed, # ATUP! Hdedl ¥ QI a8 A A & | IJeT Sefel b4 & | &1 TRE
I Sofel B 21 39 F9siial ¢ faReple & # IR oI Uhs 7T &, gER) ToiRigt
T U, IMREBT B TR 7 $el fF g8 fawpie fhar 8, 919 ¥ e e o
fa9y & A1 terrorism B e & AT UH B R W7 &R M AHsier ¢
favpre fHar on, S9@! o< TP T IR B IHST | S Foll Bldl? AR, Tl
TET &1 Ahdll, Hifp g5 RacATb Dlg Y & el | 7 AT T8 Y\ ATea &, UhaR
ATET o I g SS[T, VAT #RT AT Je&T &, AHSI Taausd § Sl Al AR 7Y, S5
human rights € a1 7&l? & A g & ITF M human rights €, ITa! faeansit &
fl human rights €, S9% 311 g=al & I human rights €1 SS9 79 3moe o
Blg a1 3R AHSIAT TR e ® AR T dRT &l =91 81 f7dll, 391 [F8TR
B &7 B9 A el €| Si@ prosecution T & [T Pl Y B Rl A1, AR
# Pz d2 & Rl o1, A HH SIS T PR, BIC b IR § HeAl aedl g (b
Pl Uifdfcdd a2l & AMER W GEe T8l YA § AR g8 el & e T8l
DI | U1 & Aot aRse § ff gar, I # 9R B @l fseew # TR S | "R,
s ®el & onfiad et g1 # oud WewH ¥ W Bl bedl dredl g b qs S
T A& Sl F A H g arell WRBR 8, HRAI Sl UTel 3R TSI &l IRBR
Tl UPH S oA, 59 B WHR VAl | Fell, R W@, prosecution agency
IR of AR |9 Tw & A UF & HR # I8 99 TSUd dd A1 VA AW
SRIART # BU €| HRYAR, 3R AT g3 A YB, ol § AHal & aR H g dl qeba
gl PR YBW, 1 § SR g W, el ged, i HIlel I, R OAS As Al
St @ AR g, 399 fHeft ) TTad &9 FE1 8Id1, prosecution agency 31T HTH
PRAT & 3R I AMBAR U1 BM BRal & | AR, A f[AgH dRR €, guH DI &
g1 adidl €, SIPl AId BT A8y f&b 3dlel ST AT 7 HA1 I€ prosecution
agency I WRGR &l H | 3 BIAT AT T HXAl, I§ hwell @l Ifffhax &
TSarsd WX BT 81 S df SfifhaR BT At § PIs substance TET ferar § @R
I opinion @ HIE 37U SToHe # certified HRAT § 3R IFR @l 3ifthAX opinion
Td 2 f I8 ol o+l e ¥ I8! €, Al o™ T4l 3ATole Wi, 9a1sy b gad
Te @A R B TSl TS BB] Fe! bedl b ondie et BNl e 9§ ger, dr #
W IET B, Hife TART WK @l SfBER & opinion I T €1 IE WA Hd
HSC & YR W Fo dlell IRBR el &l I8 IR di AMBAER & opinion W
oA B

q=IaR, f99% &, d=ar St 7 %9 & ultra vires IR Tl Sol¢ f a8 ®Ic o
it ganl | # oud wrewH A fade &, aal P el dredl & B $9P ultra vires
<ol Y, I8 @l BH obx el Y| §H Ulel odx A o, [\ ultra vires &1
Tefst TE1 gy, O o ggelt $fae & ugdl i, ugal & wwaa # Rdier & faa,
R 3T Sl &l ofdR Y, /b ultra vires deisl Y| 3T J5 A Harel A Yfog |

..(TFE)... # AR IAA  ...(TGE)...
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it I T HIdes & ol gY I ..(aem)...

it 3Ifia oE: s9d i gY 2| ..(au).. S |l gY £ ..(FaEM)... -
6 ®I ool fhaT €1 S=IM T2 a1 IS[T| e &1 i Ior R I8 i Iom|
AlIeTg & IFH PIC DI SO b Y HET| a=a1 Sl 93 &, Y gu aiorg | &
g & ¥ gAdT gl # MUPT g Arear g o S ultra vires deiSt 8T, 98 B
& AP el MY | STg B 31131, 3 Ha¥ fIga aia 8M ey 9 ok wad
fagam 9@ia @i fifey 91 SFT STaaq el & a9 I datd 9 iR SRR
f qiT B e MM MY B PR H Wl oY I T | SME, BH &I Aue! AT
B HY W$ &, Rifd government is continuous process. MY HUAT TAN HaTal A
DI |

aR, $y Wewl 1 W Fad fHAr €1 9w H w3 AR U "geAg | gs
g, o e e 811 # ST Al Bl omeaRa dRAl dredn § 6 R Akl S @
WRPBR BT BT GOUANT Bl T8l B AT | TS AY A1l Sl HSHT IR 3MY
g, SA@! Hem ga & € 5 fadw # wEf ) f S sndward! gedw g € R
IR TR TTed I &, TAN Al &1 JHAM el & | §AR SIH-A1 &l JHard
BT &, S% RIeT® BRAE T F o0 TAR I 31T B SIISR et 21 qEf
gfers ofet &, o R information < €1 ST € UH WU AW WG, A 9 O
& gl SrE § Pl NS &, ST I8 P P MY € | 3 NS AT
ATed 9 FET &, T B ARE d AP Tl Y, W] v &1 ST o qrfepraar
BT R FIA? BRI A SIS W8T @I, TR P T8l a9, g9a! a9 Fel 2|
ATEd, B A ST F ot et BRlt ¥ S 7 ' gom o1l A wEd o foRaAr Raers,
g Rgam, 98 Ream, TR I I9F a8 drell gedl 4o | $E IR Q91 Bl B
& QR 2ol Are REdl € SR YD Sfaver # Sl T3 WSl Yo Sl €, dfdbd A
dl gar e €, I Aol Al 4ol Y| S HeAT gs, YoMl H AeRYING IR EHell
B3| 1 Afidhe e W b, TR wse W fhar ok =) 4 gygax Sae <
B BRI B9 BT | UG # BT 81 8, $AD! o=l 3 7 Iy, TR fqeq
¥R & i SI reciprocate BN, FT 98l W W $H PFH b IR P A8l UZAM
€7 S I reciprocate FRA €, TEI B9 BIT b IR Bl UgAT AT &I UgATHI?
S RIS Gara wel &1 TET €, SS9 Q@aR) J3 o dl § b uifeam 7 o o
T Bl IE BT FAET B TS, AR BH AU AR H Rl die w2

HIER, 39 BT Bl AP BN UHSNTH A8Y MY & | § Aad | g9! wmar
& A SR S AT A PEA GrRdl § (b I8 Vb VA B 8, d g1 W &b
ey ¥Qe 9T € f6 WRAG & S el @ "I w7 82 SFI WS terrorism O™
TR, MMAR $& & foIg Wl Ydhole & Wahd € I1 el 8 dhd & Rmar sad i
qifdfedd wRa &2 SMddareal & W e e ST ® f6 89R 39 <1 |t # &8l
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rift a1 927 €, SUH U] oigd & YR WX <Y Bl Addhdie & RIT® oded d §9R
e} Blg &R I el 8?7 WIAR, ¥ AR WS S P A O At &1 § A
F 9l Fewl ¥ faTd SR @rEd 6 Puar 59 srfede Bl Jargafd | uikd S|
Wl |9 A 0 almost WagAT ¥ 9 WRG fbam €1 § &9 sa+l € 919 Fedl g,
ot f5ea # ¥ HEN| AR, g MUB! AT | I8l UM B g9 dF Uga ¥,
Fife &t guillotine &1 ...(emM)...

MR. DEPUTY CHAIRMAN: The question is that the National Investigation..
...(Interruptions)...

DR. ABHISHEK MANU SINGHVh Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... The question is that the
National Investigation Agency (Amendment) Bill, 2019. ...(Interruptions)...

DR. ABHISHEK MANU SINGHVh Sir, kindly allow me just ten seconds, please.
...(Interruptions)... Sir, the judgement in that case came in 28th March, 2019
...(Interruptions)... The evidence, the prosecution, the argument is all done during BJP
rule. He is citing a charge sheet of 2012 and 2013. Cases are not decided on a charge
sheet. The judgement came in March, 2019. Five years of your term, your people argued
it. ...(Interruptions)... Your people. ...(Interruptions)...

it AR o T, TRl L (cuaeT)..

DR. ABHISHEK MANU SINGHVI: There is one more fact. ...(Interruptions)... Just
give me five seconds. ...(Interruptions)...

it sifra e Nradt 9ree, e el L (@raum).. SioMe fRd ard I 91
7 @ RRE Bl 8, ST WS¢ Usdl 8, UM dIc d& AFd 9 1 .. (Eer)...

DR. ABHISHEK MANU SINGHVI: Sir, you are telling the House. ...(Interruptions)...

it i wmmE: |on BRN A1 2l BRN, a8 drieie WOl 2 s[RI &Y
fpar 8, a8 aoiefic 9@ &Rl ®1 ..(aEE)...

DR. ABHISHEK MANU SINGHVI: Sir, you are telling the House that a Judge
decides on a 2012 charge sheet. He ignores the arguments, he ignores the evidence led.
...(Interruptions)... Your Government did not lead credible evidence. Secondly, | would
like the hon. Home Minister to put on record of this House, there are 48 terror cases
with the NIA in 23 of which no charge sheet has been filed. He has given hundreds
of cases. | repeat - let it come on the record of the House - 48 terror cases in NIA,
in 23, no charge sheet filed. These are terror cases. They are talking of normal cases,
ordinary cases. ...(Interruptions)...
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A AT e AR, H 2ATST TR BRAT A8l g | I Pel (b SRE vy
WHR 7 g2 e 59 99 W 8l 27 R 9 & @rgelt 8, d 39 W gARd
TEl 9 S el | grereiie & fex g & &l off, evidence & TEl o1l ARG,
STel 9% 39 a1 @ wae © fF amerfie 98 g8, @ § gar aear § 5 ey
H oW WY d@ Froreiie B Bl WS g, extension W ferd €1 UAT wa Ht 4
T& g, o R areiie T g8 ' L (caum)...

MR. DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the National Investigation Agency Act, 2008, as
passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are two Amendments (Nos.1 and 2) by Dr. T. Subbarami
Reddy. Are you moving the Amendments?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Do you want me to ask for
division? Sir, you permit me to tell what | want to say, otherwise | would ask for
division. I have given two Amendments for Clause 2 of the Bill. Amendment (No. 1)
is to enlarge the scope since you are dealing with persons who are outside India. That
is why, | suggested, 'persons of any nationality’. My second Amendment is about
offence against Indian citizens. It can be directly or indirectly harming them. I am not

moving the Amendments.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment (No. 3) by Dr.
T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: This Amendment is, any Court of Sessions
designated as Special Court for the purpose because Special Court can be for any
purpose. In this case, it is for the purpose of trying persons who are acting against
the interests of India. I am not moving the Amendment.

Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No. 4) by Dr.
T. Subbarami Reddy. Are you moving it?
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DR. T. SUBBARAMI REDDY: Here, my Amendment is to make clear that the
jurisdiction is throughout India,- and for outside India, subject to any international
treaty or domestic law of the concerned country. | request the hon. Home Minister to
bear it in mind. I am not moving my Amendment.

Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there is one Amendment (No. 5) by Dr.
T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: My Amendment to this Clause is, instead of the
words, "The Government is of the opinion", it should be "When the Government has
sufficient materials to believe, then only action should be taken.” I am not moving my
Amendment.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are two Amendments (Nos. 6 & 7)
by Dr. T. Subbarami Reddy. Are you moving the Amendments?

DR. T. SUBBARAMI REDDY: I have given two Amendments to this Clause 6.
Amendment No. 6 is, that it should constitute or designate Court of Sessions for such
group or cases. Amendment No. 7 is, when the notification for Special Court of
Sessions is constituted in the State, it should be with the consent of the respective
State Government. | am not moving my Amendments.

Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are two Amendments (Nos. 8 & 9)
by Dr. T. Subbarami Reddy. Are you moving the Amendments?

DR. T. SUBBARAMI REDDY: Sir, | have given two Amendments to Clause 7.
They are common in objective, namely, for constituting or designating Special Court
of Sessions for trying the case. | am not moving my Amendments.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.
Clause 1, The Enacting Formula and The Title were added to the Bill.

$t iffra o WEIGy, © el @1 9gad TEl g, dfcd |afgufa 7, sa Rafs
q fdeR R fear sl
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SHRI G. KISHAN REDDY: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy. 3 lay &1 AT U1 Arei |
am b Aol @1 A Ug |

Demand to ensure adequate flight operations to various cities of
the country from all the airports of Andhra Pradesh

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, after the Open Sky Policy has
been framed, passengers travelling by air have gone up by leaps and bounds and
Andhra Pradesh registered highest growth in passenger traffic in the year 2018-19. This
clearly demonstrates the number of passengers using airports in Andhra Pradesh,
particularly domestic. Andhra Pradesh has three international airports. But, unfortunately,
the Ministry of Civil Aviation is not allotting slots for airlines to run international flights
from these airports.

In spite of tremendous growth in air traffic in Andhra Pradesh, surprisingly, many
airlines withdrew flight operations to various cities from Tirupati, Vijayawada and
Visakhapatnam. Jet Airways was crippled, hence, it stopped its operations. But,
surprisingly, Air India changed its operations between Tirupati, Vijayawada and
Visakhapatnam to operate between Visakhapatnam, Hyderabad and Vijayawada, thereby
leaving aside Tirupati. Sir, removing Tirupati from air operations is causing a lot of
inconvenience to lakhs of devotees visiting Lord Balaji every day. Secondly, out of
three international airports, two airports do not have any international connectivity!

Sir, let me give facts which speak for themselves. Airports in Andhra Pradesh
served 27.99 lakh passengers in the year 2015-16; 37.3 lakh passengers in the year
2016-17; and 41.22 lakh passengers in the year 2017-18. In the year 2018-19, Andhra
Pradesh topped in terms of growth rate at 31.61 per cent with 54.25 lakh passengers.
It means Andhra Pradesh requires more airports and operations. But, it is happening
the other way round.

Hence, | urge the Ministry of Civil Aviation to direct Air India to take immediate
steps and ensure adequate flight operations to various cities in the country from all
the airports of Andhra Pradesh.

*Laid on the Table.
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MR. DEPUTY CHAIRMAN: Dr. Kirodi Lal Meena. Please lay it on the Table.

Demand to stop displacement of tribal people from their habitats

31, fAISt ot Wom (RToRM): HElgd, “IndiaSpend” @1 Ud RUiE & Hdriad
BIUNITE, NSV, SR UM, oA, AERT, 3N Ue, fAmd uew, deie 3iR
Bilcd H 38 AR A 31U, S 1,734 T foheliiier & Bel B9 10 ARg 3feart
IR & HROT YAIAT 8T & | b IRPR H 2009 & APk H a9 ARBR A,
2006 & T8d Bl W 9 YA TR SN Bl WU & Y WG AT qHiE &
50 BIE! Hewl Bl FeAN o1 AMAR €, cifcbsT 31 A A9l § 9 I Pl aRIHR
PR fear AT | Y faaTal R ORI dTell QoRil UeRiTSeey I Sa! HIE B, T
13 Al A qfH IRwEY W weAfd &1 b T8 €1 981 10 "Il § qran fear wn
foo oS | yaifda & § aIg onfeardt € 1 F81| STl U=, IR TS
fae[a It i fafics @1 2012 W a9 &3 H W99 @l Al frell oY | ardy &
qEd TET <9 & G g9 ST F F Th HUAl B B Vel ¥ 2015 F T WRER
T a1 HRT B IF HEd g IG8 B} AT o fF &7 A WA @i 7 aen <
PR AR 3 JAABRT BT GOUAN PR 2 U | 3R, 2016 H TP DU Pl T
F fIg TR & IR 7ifd B 31.55 gaedR 99 Y & 75| RUE # e detaex
9 26 AR, 2016 ®I UV & AT IaT8, Sdfe AgHfT off &1 8l T8 | 98, 2017

¥ dard ¥ Ue Ry WRdra giikd fear |

o § g AN PRl g P WeR anfearRial B g1 I8 IRerHl dawgell Bl
NIEANE

MR. DEPUTY CHAIRMAN : Dr. L. Hanumanthaiah. Please day it on the Table.
Just read the Hite.

Demand to safeguard the relocated 18th century historic monument of
Armoury of Tippu Sultan in Karnataka

DR. L. HANUMANTHAIAH (Karnataka): Sir, the 18th century historic monument
of Tipu's Armoury, near the Shrirangapatna Taluk of Mandya District, Karnataka, is a
symbol of might of the erstwhile ruler of Mysore, Tipu Sultan. The armoury is a square-
shaped structure which is about 12 meters wide and 10 meters tall. This is one amongst
the many structures constructed to store ammunition for battles against the East India
Company. This armoury was relocated in 2017 by spending ¥ 13.66 crore. The 'Unified
Jacking System' was used for the first time in the country to shift this monument. The
structure was excavated and moved using hydraulic cranes and other material. The
monument was hindrance to Bangalore -Mysore railway track doubling work. After
relocation of the monument, with weeds and shrubs occupying it, the site has become
a dumpyard for waste material such as empty cigarette packets and liquor battles.
Saplings are growing on the armoury. Seepages from roof and saplings may trigger
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[Dr. L. Hanumanthaiah]

cracks and it may cause damage to the monument. The gate fixed after translocation
is left open and it is being used for anti-social activities and is turning into a public
toilet. I urge upon the Government of India, the Archaeological Survey of India to
immediately take action to safeguard the monument as a lot of money has already been
spent on it.

MR. DEPUTY CHAIRMAN: Dr. Sasikala Pushpa Ramaswamy. Just lay it on the
Table.

Demand to name Erode Railway Station after the name of freedom
fighter '"Kodi Katha Kumaran'

DR. SASIKALA PUSHPA RAMASWAMY (Tamil Nadu): Sir, India achieved
freedom due to sacrifices made by countless freedom fighters. The selfless sacrifices
made by them led India to achieve her freedom in 1947. After attaining freedom, the
successive Governments honoured them by naming public places in their name.

Many freedom fighters from Tamil Nadu displayed their patriotism by participating
in freedom struggle against British rule to attain freedom. One such freedom fighter was
'‘Kodi Katha Kumaran' (Kumaran who protected the flag) of Tamil Nadu. He founded
Desa Bandhu Youth Association. Kodi Katha Kumaran' participated in all major freedom
struggles. While participating in one such freedom struggle protesting against the
arrest of Gandhi ji, he was assaulted by British Police. At the time of the incident, he
was only 27 years old. Due to brutal attack of police and the injuries sustained by him,
he died on 11th January, 1932. Though he was assaulted and brutally attacked by the
police, he never let down the National Flag he was holding. Hence, he got the epithet
“ Kodi Katha Kumaran”.

It is the responsibility of the Government to spread the message about our
freedom fighter's patriotism and inspire the younger generation. Then only will the
present generation come to know about our glorious past. This Government under the
leadership of Modi ji has already started inspiring younger generation and I believe this
Government only can honour 'Kodi Katha Kumaran'.

In view of the above, | urge the Central Government to name Erode Railway
Station as Kodi Katha Kumaran Railway Station'.

MR. DEPUTY CHAIRMAN: Shri MP. Veerendra Kumar. Please only read the title.
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Demand to speed up the construction of new building of
Kozhikode Kendriya Vidyalaya-1

SHRI M.P. VEERENDRA KUMAR (Kerala): Sir, I would like to draw the attention
of the Minister to a serious matter regarding the safety of the students and staff in
Kendriya Vidyalaya-1, Kozhikode. During the last monsoon, the main building of the
school developed structural damages and parts of the building were crumbled. The
school authorities were forced to introduce a shift system to accommodate the displaced
students.

The shift system has created more problems than providing a solution as many
of the students are coming from far away areas and they find it difficult to cope with
odd hours of shifts.

A proposal for a new building has been approved by the Kendriya Vidyalaya
Sangthan. However, financial and administrative approvals are yet to be obtained. The
new building can only be erected after demolishing the existing damaged building. It
may delay the project further.

In order to overcome this hardship, the PTA of the school has come up with a
solution of setting up a temporary building completely at their cost. They had submitted
this proposal on 1st October, 2018. | had also forwarded their request to the Minister.
They are waiting for a positive decision.

As the monsoon has already started and the school is threatened with more
problems, | request the Minister to intervene immediately to set up a temporary building
and to speed up the proceedings for a new building.

MR. DEPUTY CHAIRMAN: Dr. Santanu Sen. Please only read the title because
Ministers have to go for guillotine. Only read the title and lay it on the Table.

Demand to implement the Cigarette and Other Tobacco
Products (COTPA) Act strictly

DR. SANTANU SEN (West Bengal): Sir, the Cigarettes and Other Tobacco Products
Act is such an Act, which if implemented appropriately can reduce tobacco usage
significantly. As per this Act, there should not be any shop selling tobacco products
within 100 metres of any health and educational institutions. As per this Act, simple
cigarette selling is a punishable offence; selling tobacco products to person below the
age of 18 years is also a punishable offence. But, unfortunately, though this Act is
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found to be implemented in our State of West Bengal, yet in most of other States of
our country, it is not implemented properly and even the police persons are also always
not aware of this Act. | urge upon the Government to take urgent steps in this regard
to implement the COTPA strictly in all States. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Ripun Bora.

SHRI RIPUN BORA (Assam): Sir, | have objections. This is censured. Is there any
provision of censure?

MR. DEPUTY CHAIRMAN: Please read it. ...(Interruptions)...

SHRI RIPUN BORA: Is there any curtailment of freedom of speech? Is there an
emergency? Why is it censured?

it IUFHURE: S WHd text 8, I8! UleV | . (EaE)... I8 9 1 .(TaeT)...
SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: Okay; Dr. T. Subbarami Redely; not present.
...(Interruptions)...

SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... 3faa!
DIg 910 Rl W &l Sff I8 1 ..(@ae)... Shrimati Vandana Chavan. ...(Interruptions)...

SHRI RIPUN BORA: *
Demand to strengthen voluntary family planning program in India

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, The suggestion to bring a
population control law in recent times is not only unnecessary but is anti-women, anti-
poor and will in no way contribute to reducing growth rates. Indian's fertility rate is
at 2.2, which is not too far from the replacement fertility level of 2.1. There have also
been demands to limit births to two children. In the past, in U.P.,, Bihar and Madhya
Pradesh, when the law debarred candidates with more than two children from contesting
elections, there was an increase in sex selective abortions, abandonment of women and
families giving their children up for adoptions.

Long term impacts of restrictive policies like China's ‘one child policy' could lead
to skewed demographics. If any policy or law related to reproductive health and rights

*Not Recorded
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is based on disincentives and incentives, then it is anti-women, anti-poor. It compromises
on human rights and also India's commitment to a right-based approach to family
planning. India has committed $3 billion towards family planning and has already
achieved low maternal and infant mortality and fertility rates. The Government is on the
right track.

I urge the Government to further work towards changing mindsets and behavior
about contraceptives and birth spacing and make quality family planning services more
available and accessible.

MR. DEPUTY CHAIRMAN: Prof. Manoj Kumar Jha. Just lay it on the Table.
Demand for removal of all types of services charges on saving bank accounts

PROF. MANOJ KUMAR JHA (Bihar): Sir, Indian banking sector is facing a huge
crisis due to huge non-performing assets. Most of these loans are issued to corporate
sector (85 per cent of total NPAs are of more than T 5 crore). Out of these loans, banks
have written off loans worth ¥ 5.55 lakh crores from April 2014 to December 2018. Banks
are not able to recover these loans from corporate. On the other hand, they have started
recovering this loss from depositors in the form of bank charges. Unfortunately, they
have started charging for each and every banking service in the last four to five years.
By penalizing the saving account holders for not maintaining minimum balance, banks
have collected more than T 12,000 crores and for extra ATM transaction fees public
banks have earned more than ¥ 4,000 crore in last five years. Banks are now charging
even for depositing and withdrawing their own money from their own accounts. This
is against the interest of the people and against the idea of financial inclusion for which
banks were nationalized. Through you, | urge upon the Ministry of Finance to not
charge saving account holders. | request the Ministry to remove all the service charges
on banking services for saving account holders, as they are the same people, whose
deposits are essential for banks to run their businesses.

MR. DEPUTY CHAIRMAN: Shri Ravi Prakash Verma.

Demand to eliminate the weeds of foreign origin

2 IFT TP FAT ([T USW): FEIGY, TRy UREAT b BRUT QX eco system
P AR O Tl IR Gl TS 2 € | YRday H fUsel §v 9u ¥ UH toxic
weed parthenium &1 fRAR Urdfad wU ¥ 81 8T & G4 IRl & IR o o
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[ fa uerer )

TeRIT & PR 39 WRUGAR BT @1 S Fohdl & | I§ a7 ST ¥8T § o I§ WRUdIR
SFIR®T A AT g, & A1 AT AT I8 WRUGIR M WHfid aaedfieral A
compete IR T & T R < F dol I 9¢ @ ¢ IE WRUJAR 9RA P natural
eco system & o TR @aRT 99 gHT © qAT SLAIRTT & WRY & [l W WaRA1H
21 39F Tl A Fdem arel WA S A 7gl & Bl H R B dHRT UaT
B & 2, BE UBR & TSI & A6l Ul Bl @ § qAT I Wy |Hwg et ')
E T WHR ¥ TR € 5 98 dodmrd I3 ofax IRRIfAt &1 s aR1g
JAT 39 WRUGIR P URA B ST A FHad BT DI AT a1 |

MR. DEPUTY CHAIRMAN: The House stands adjourned till 1100 hrs. on Thursday,
18th July, 2019.

The House then adjourned at fifty-three minutes past
five of the clock till eleven of the clock on
Thursday, the 18th July, 2019.
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